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LOK SABHA 

Thursday, May 4, 1961/Vaisakha 14, 
1883 (Saka). 

The Lok Sabha met at Eleven of the 
Clock. 

[MR. SPEAKER in the Chair.] 

ORAL ANSWERS TO QUESTIONS 

Central IDstitute lor SeienUJlc and 
Teehnlcal Information 

-1899. Shri Ram Krisban Gupta: 
Will the Minister of Scientific Re-
search and Cultural Affairs be pleased 
to refer to the reply given to Unstarr-
ed Question No. 1426 on the 7th De-
cf'mbpr, 1960 and ltate: 

(a) whether Government have sinn· 
received the recommendations of th(' 
Comm.itlec set up under Dr. D. S. 
Kothari about the lostablishment of the 
Central Institute (01' Scientific- and 
Technical Information; and 

(b) if so, the nature of decision 
taken in this regard? 

The MlnWer 01 Scleatiflc ReIIearda 
and Cultural Airain (Sbri Hamaf1lll 
Kablr): (a) Yes, Sir. 

(b) Tht' Committ4le has recommend-
ed that there is no need at present for 
starting a Central Institute for Scienti· 
ftc and Technical Inlormation and that 
taking into aCt'ount the real needs 01 
the country, the Indian National Scien-
the countt'y, the Indian National Scien-
st rengthened. 

Sltrl Ram K ....... Gap(a: What are 
the reasons for turning down ot this 
suggeltion by the Committee? 

511 (Ai)LS-l. 

15376 
Shrl Bumayun Kabir: The Com-

mittee went into this question and 
after surveying the position they came 
to the conclusion that the INSOOC 
with a little development would be 
able to do the work. 

Shrl TanpmanI: May I know whe-
ther the full report of the Kothari 
Committee will be laid on the Table 
of the House? 

Sbrl Bumayun Kablr: I do not think 
it is necessary. And, in lact, even on 
an earlier occasion I had told the 
House that the INSDOC was a!reedy 
doing the work. There was a recom-
mendation lor a new body. We exa-
mined its ourselves and referred it to 
an expert committee and that com-
mittee has come to the view that the 
INSDOC should be able to tackle this 
thing. And, I am sure the HoWIe doee 
not wani unnecesll8ry duplication t1l 
('ommittees. 

Rourkela Steel Plaat 

-11M. Shrt CblntamoDl Pa.nI&'raW: 
Will the MiniRter of Steel, Mines ... 
Fuel be pleased to state: 

(a) whether it is a lact that the L.D. 
Steel Plant in Rourkela remained 
clOlled for thirteen days recently due 
to stoppage of OXygl'fl supply from the 
tonnage oxygl'!l plant 01 the steel 
works; 

(b) the reBlOllI lor the stoppa,e ot 
oxygen supply and the 10lIl IUtrend 
on this account; and 

(c) the precautionary stepa, it any 
taken by the steel plant authorlU .. to 
meet lu'ch eventualities? 

'I'Ite IIInIIIter III 8tee1, ... ... 
.... tllardar 8 .. ,... 8 ..... ): (I) Yea, 
Sir, fOr el~en da)'l from the Ith 
of March. 
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(b) and (c). The Oxygen Plant stop-
ped because of an unforeseen mech-
anical breakdown which took some 
days to set rieht. 

8Iu1 ChlatamODl nl~  May I 
know what wal the total loss so far 
as production is concerned and who 
is ,oing to make good the loss? Will 
it be the contractor 01' others? 

8ardar SWIU'U Singh: No outsider 
can make good the 108& If this 
machine breaks down. like the break-
down in a motor car, no one makes 
good the 108..'1. These are the normal 
operation risks which have to be 
faced. 

Shri Chintamoni Panigrahi: May I 
know whether this was taken over 
from the contractor after the testing? 
It so, what was the total loss incur-
red beci1ise of this breakdown? 

Sanlar Swaran Singh: I could not 
say whether It has been formally 
taken over or not. If it has not been 
formally taken over, then. it will be 
fM the supplier to rectify the defect. 
But the ll<l8s of production is some-
thing which even a suppllM' cannot 
make good. 

8Iarl ChlDtamoni PanlrraJal: May I 
know if, befeyre the Government took 
over this plant. it was tested? If 
not. I would like to know whether it 
has been deelded or not a!l to whether 
loss d. production resulting because of 
this breakdown Is to be bome by the 
supplier. 

I!Iudar Swal'Ul SIDp: In this par-
tlcull.1" C!IlR, theft WIlS a mechanical 
brMkdown which could eastly be 
T'8ctifted If the requIsite sp111"t'!1 WP1't" 

there. The requhdtp !!PB n!'!! WP1't" not 
there 01' they could not br ea!f1:v 
Wated. It took Mm\e tim .. beofoft' flip 
~  !1HI"'" rould be lNt In 1'O!I1-
tlnn and It was thM'Mftf"r' tbat thf' 
n~  !ltartf'd worldn.:. 'l'hf'!tP 

"""" normal ~ nlll df"fl'<"t!l with 
notI!IIT'd to whf<''h Wp l n ~ hold !IT'" 

~ l l  ~ l  

RII" ...., 1ta.. SInrll: MAY I know 
""'"' the norma' ~  wall "nt 
tft1non '" mC"tl """,,"I' ~ tn h!lv", 

the normal spares available for the 
plant so Umt such breakdowns do not 
occur? The question about ultimate 
loss has not been answered. 

Sardar "Swaran Singh: The normal 
precautions were taken. Bnt break-
downs are breakdowns and they take 
place in spite of precautions. So far 
as the second part is concerned. the 
plant did not work for 12 days. On 
an average of 12 blows per day, the 
loss of production can be estimated at 
roughly 4300 tons of steel ingots. 

Shri Chlntamoni Panirrahi: Mav 1 
know whether the Steel Ministry 'hall 
decided to-enquire into this matter 
as to why this breakdown took plac(' 
and whether there were also previolls 
breakdowns" 

Sardar Swaran Singh: In the (':1,<, 

of any breakdown an enquiry is al-
ways there. It is part of the functi' n-
ing of the management that thry 
look into the causcs to SCl' whether il 
was accidental or what was the de!( .... ': 
and then proPf>r measure!; to r('('tifv 
the defect are taken. 

Shri Narasimhan: The Minister w;" 
heard to say-if I heard him corrc'('j-
ly-that a new !!pare part wa, 
brought. Could We know the ('Os! 
of th" spare part? 

Sardar Swann Sinp: I have Jlot 
got the information. 

Ban on Commanal Parties 

..... 

r Sbrl Ram Krlshan Gapta: 
. Sltrt D. C. Sharma: 

-1905 J Shrl Kambhar: 
.  1 Shrl Prakull Vir ShutrI: 
i Shrt Aaroblndo Ghosal: 
L Shrt M. K. Kamaran: 

Will the Minister of Bome AJraln 
tx> pleased to state: 

(a) whether a proposal to ban 
rommuna! partlt'S ill under t'OI'l!'lider-
ation; and 

(b) If 10. thl" decision taken in this 
~ 
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The 1ftJaIster 01 Bome Main (Sbri 
La. Babadur Shastri): The' matter is 
under examination 

Sbri Ram Krisban Gupta: May I 
know whefher Government have re-
ceived the views of the Law Ministry? 
What is the view of the Law Minis-
try? 

Shrl Datu: Government has re-
ceived some representations from 
some bodies and they are bein, con-
sidered. 

Shrl Ram KrIshaD Gupta: May I 
know the names of the parties which 
are considered to be communal at 
present? 

Shrl Datar: Will the hon. Member 
wait till Government comes to a de-
cision? 

Shrl Tyap: Have the G<!Vl'rnment 
been able to make up their mind' as 
to what is the definition of a com-
munal party? Does it signify parties 
which are operating as political par-
ties or only organisations tormed on a 
community basis? 

Shrl Datar: Government will have 
to define what is a communal party 
in the ftrst instance and then make 
laws. 

1ft' qo ",. fA" : .q' ~  ~ 

~ f'I; lRT ~ l l~ !fiT ~ ~ 

~ ~~~ ~ ~  

~ ~ IIilT t f'I; {q ~ 1IiT _it' 
~ ~ ~ it; !lrW ;rtf t 
l ~ ~ ~ n  ~ 

;rtf fIt;1n m ~ ~ ~ ~ ~ 

t ~ wn ~  t rim m ~ q 
~  f1I'iiI<Itfr.r t m q ~ {'f 
l l ~~  ? 

8br1 Datu: All these aspect. them-
.elves are under conalderatlon u to 
whether IUCh a ban can be impoled 
and. if so, in ..mat way and what law 
should be pa.aed. 

'" '1'. ",. ~ : ~~ 'i1{I{tf 
l ~ ~  ~~  t ~~~ ~~ ;r{t flf'fT .. , 
Mr, Speaker: Does he belon, to any 
communal party? Let me live pre-
ference to those who can be ealled, 
in any manner, communal parties. 
Shri Vajpayee. 

Shrl Vajpa:r8!: In that case I do not 
want to put a question, Sir. 

Mr. Speaker: I do not want to be 
misundersood. But I thou,ht that 
those who can appareatly be cal" 
as such must be liven an opportunity 
to put questions. It does not mean 
that I come to the conclusion or that I 
want it to be Inferred that Jan Sanlh 
is a communal party. (Interrupti/m), 
So, there is no communal party. I 
will go to the next question. 

Shrl Vajpayee: I want to put a 
question. 

Shrl D. C. Sharma: The question ill 
in my name. I may a1lo be called. 
(Interruption) . 

Mr. Speaker: If there is no com-
munal party at en represented In the 
Hous@, why worry? 

Shrl VaJ .. yee: I should Ub to put 
one question. What .. actly I. under 
consideration? Are the Government 
considering about a total ban on com-
munal parties even it their actlvitl .. 
a,.p conftned to relllioul or oultunl 
alfa I I'll. 01' are they conslderln, the 
bannlnr of communal parties from 
partletpetlnl' In polities? What Ie 
under CONtderatlon? 

'nI" M1alR,er fIf Rome 0.... (1ItrI 
Lal ....... .utrt): The eGIIImUftal 
problem II a serioaa pioobJ..m for UI to 
deal with. and there II no doubt that 
some J)Osltlve and definite aetlon ~  

have to be talntn to eurb thlll "'1 
whlcb at present niats In different 
parts of the count"" and fM' which 
partl,. ~ of the ornnl_tlona are 
also ~ le W'hatnM' law III 
made It will be aDDlleahle to thoae 

~ only which are communal. Of 
eoul'R, al my con .......... Id .• e can-
not "eftn" communal ..-nl .. tlone 1'01'-
redly and exact1y at the ~ 
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moment, but that definition will have 
to ftnd a place either in the law or 
in the executive order that we issue. 
So, only those 'parties will have to be 
tackled which are really communal 
and which create illwilr and ill-feeling 
between one community and another. 

The difficulty is that some parties 
8ay that they are not communal; yet 
they function and behave in a way 
which does create communal bitter-
ness. That is our main difficulty. Any-
how, all these matters are being con-
sidered. In so far as the declaration 
of a particular party as unlawful is 
concerned, ext course, that is one way 
of dealing with the problem. Per-
sonnally, I think it is better to deal 
with these parties on an ideoJ.logical 
plane, but a situation might arise in 
which Govemment might have to in-
tervene and take legal action. We 
have had some discussion and we have 
considered over this problem. I do 
not want to take more time of the 
House. I might also say that we have 
also referred the matter to the 
Election Commission. We want to 
know their opinion about the com-
munal organisations. We have thought 
over this matter and we want to know 
their reaction also. In these circum-
lItalli!es, t would suggest that we should 
be given time for further consider-
ation or thlll matter, and when we 
have l ~ a't'1"6me decision, we 
will take the HOuse Into conftdence. 

11111'1 ,.,.,,: Do the Government 
consider the Dravlda Kazhal(8m all 8 
communal party? 

Mr. R1IMker: Ordpr, orc1er. The 
hon. Member wanted to know whe-
ther the cultural and lIoclal activities 
of any sectarian or communal party 
are-alAo !IOUght to be banned, or, only 
thMt> partJes which dabble In politics. 
thotlJfh they are onlv communal part-
Ies, are souJrht to be banned. If thpre 
III a small party. relating to R parti-
cular sect or rell«lon. and If it tries 
to promote fts social and economic 
eondltfon. Is It .1110 banned! An that 
he wanted to know Is whether com-
muna' OTIfMlIIIBtlonll are IfOlnf to be 
_nned It tfleoy enter Into ll l~ and 

whether they would not be recognised 
as such, or whether those parties also 
WIll be banned even if they follow 
their own activities, without interfer-
ing with the lawful authorities, in re-
gard to cultural and social matters. 
That is the question which was put 
by Shri Vajpayee. 

Shri Tyagi: I want to know whe-
ther the Govemment would consider 
the Draviaa Kazhagam as a com-
munal party. 

Mr. Speaker: Order, order. Let the 
answer be given to the earlier ques-
tion. 

Shri Lal Bahadur Shastri: It is quite 
obvious that if there is a backward 
class organisation and if it works for 
it.'I own interest and for its own wel-
fare, the question of taking any action 
or dubbing it as a communal organis-
ation cannot arise. As I said, for 
political purposes or for political 
motives, if one community tries to 
create ..... 

Ml'. Speaker: ... to utilise politics ... 

Shri La. Bahadur Shutri: .  .  .  . 
trouble or difficulty to another com-
munity, then, that party or organi-
sation has to be matters. (Interrup-
tions). 

Shrl Tyagi: In the opinion of the 
Ministry, is the Dravida Kazhagam a 
communal party? They are partici-
pating in the elections; they are having 
open meetings, calling Sita a prosti-
tute and Kama a drunkard. All this 
Is happenlng. I want to know whe-
ther such a party will be declared 
i11era1. 

MI'. Speaker: Once or twice, the 
hon. Minister has said that the exact 
dcllnition of a communal party which 
will' be banned or whose entry mto 
polltles wl11 be banned Is being con-
sidered i!iil has been refer1'e'd to the 
Law MlnlstTv and everv action Is 
being taken .. If and ~ they amve 
at a dedston. we wl11 know It. With-
out the lmowledlfe of this Hou:ee. nn 
Act will be passed to ban such activi-
ties. Therefore. at that ~  we win 
have ample opportunity to ro Into this 
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matter. What is the goOd of askmg 
the hon. Minister now to define it? 

Sbri Tyqi: I want one clarification. 
Is that scheme being considered for 
the purpose of safeguarding the elec-
tions or the day-to-day life in the 
country? Is it only from the point 
of view of law and order that these 
bodies wilL be declared illegal or is it 
to safeguard the elections? What is 
the purpose? 

Shri Vajpay.ee: Or, is it for safe-
guarding the Congress position in the 
elections? 

Sbri Lalllabadur Shastri: I may il'-
form the Kouse that we have noL made 
up our mind whether we will declare 
any communal organisation as unlaw-
ful. As I said, it may be one of the 
steps. We have not yet made up our 
minds. 

Secondly, I am surprised that Shri 
Tyagi should ask whether We propose 
to take this action with a view tu gain 
some advantage in the elections. It 
is very surprising. We must ha\e tre 
general interest of the people in olAr 
heart when we proceed with ~e 

matters. (InteTTUptions) 

Mr. Speaker: Naturally it il a con-
troversial matter. A number of hon. 
Members are anxious to elicit as nluch 
information as possible. If the non. 
Minister is here and now able to give 
any further information, I wili cer-
tainly allow some more questiOll8. 
But he says that the whole matter has 
been referred to, and is under th!' 
consideration of the Election Commis-
sion and others. 

Shrl 'l'aDpmanl: The news papt>rs 
say one thing and ..... . 

Mr. Speaker: Order, order. The 
newspapers will always give out 
lOII11ething; lOme new. is partly 
based on facts, and partly, or to some 
extent whoUy, a major portion of 
the news i. from their own imallna-
lion, a. to what will happen and so 
on. Under these circumstances, 
there is no rood fon:inc any autho-
ritative statement from the hon. 
Minister when he saYl he is c:onsl-
derin, it. 1 am sure the Houe wW 

have an apportunity, when this 
matter is finally decided and placed 
before the House, to discusas it, and 
then various suggestk>na as to what 
ought or ou,ht not to be done will be 
made. I will certainly alilow an 
opportunity. Without the knowlec:tae 
of the House nothm. will happen. 
In the meanwhile, if the Government 
is taking any action, at every sta,e 
it need not be reported to the HoWIe. 

Sbrl aaqa: Thoup my hon. friend 
has expressed his ri,hteous iDdilDa-
tion at the sugtestion supposed to 
have been made by my hon. friend 
Shri Tyagi, is it not a fact that this 
question came up for ,erious eOD81-
deration of the Government only 
after this was ,iven consideration on 
two occasions by the party to which 
my hon. friend belong. and to which 
[ also belonged earlier? Is it not allo 
a fact that they neVer took the trouble 
of consulting the leaders of the other 
parties before they began to live 
consideration to this matter? 

Sbrl ... Babadur 8butri: I am 
sorry to .ay that the hon. Member 
is Wl'ODJ. Thls matter was not cOll-
dered when the party gave thoUJht 
to that aspect which was reIerred to 
by the hon. Members, that is, the 
elections. In fact, he will remember 
that soon after the Jabalpur incident 
and riots, this question came up. It 
came to the forefront just after the 
JabaJpur riots, and the Government 
felt, when they found that the trouble 
is still there and the feetin .. are so 
stron, and that some ~ e are there 
10 excite and incite them, that the) 
must tbink of takin, JIOtne action 
a,ainlt the people concerned. 80, 
it wu after the Jabalpur rlot.s. It had 
nothing to do with the elecnonl .. t 
all. I am sorry be has also been 
misled by Shrl ,.,.all. 'nIis I. wbas 
tbe eon.re-party considered: they 
considered that in tad theM troubl. 
generally brew up aDd &riM when 1M 
election are near and lome ot til. 
parties take advanta.e 01 that and try 
to Incite the feelinp with a view to 
let tbe votes of the people. So, the 
Conaress Party merely considered 
wMther IOIIIetbiq could be doae to 



OTal AnltDers MAY 4, 1961 Oral Answers 

prevent it so that the people nUeht 
not be able to exploit the elections 
for their own ends. 

Shrl Hanyaaaakutty MeDOD: The 
hon. Minister wu saying that the 
matter has been referred to the Elec-
tion Commission and that it is under 
consideration. In yesterday' a news-
papers We read that the hon. Law 
Miniater, to whom. obviously the mat-
ter has been referred for legal opinion, 
made a speech in Bombay aaying that 
it ia practically impossible and illegal 
to consider the putting of a ban on 
poUtical parties under the present 
Constitution. 

Mr. Speaker: Whatever it is, it has 
not yet been reported upon by the 
K1niatry. 

Shrl T. B. VlUal 1IaO: We would 
lilte to Dow what has been  referred 
to the Law Ministry-whether it is the 
examination of certain political parties 
whose names have been suggested by 
the Government, and whether they 
Ihould be treated as communal organi-
sations or not. For example, there is 
a Muslim LeBlUe; It is a particular 
party. I want to know whether such 
parties have been named and are 
beinl considered, or whether it is a 
general question that has been refer-
reci to the Law Ministry. 

Sbrl La! Babadur Sbutrl: The 
reoeral question has been referred. 
We have not named any party. The 
parties will have to be named when 
we arrive at a final definition of what 
communal orlaniaation are. The 
general problem has been referred to 
the Law Ministry. A!J regards the 
Election Commission-the aspact 
which was referred to by Shri Ranga 
-the Electioa Commission has also to 
11ft its opinion as to whether in con-
nection with the elections, we CaD take 
some action against communal organ!-
.. tiona. 

Sbri S .. ,.th: Do the Government 
think that the existinl laws are inade-
quate to tackle the penons or orlani-
Mtlon which bread ~ n l ill-will? 

. -Mr. Speaker: He wants to know 
whether Government have examined 
the cope of the existin, laws and the 
sufficiency of the existing l-awa to 
tackle this problem, which was refer-
red to as having given rise to incidents 
of the kind of Jabalpur incidents and 
what is the need for a new law'! 

Shrl Lal Bahadur Shastri: We have 
examined the existing laws also. In 
fact, we have advised the State Gov-
ernments as well as the Union Terri-
tories to take some effective aelion 
under the exsting laws. There jg an-
other opinion that We have not .g;;lt 
enough power to deal with the com-
munal situation and communal or-
ganisations. It has been, of tourse, 
shown in so far as the last Jabal"ur 
and  Saugor riots are concerned. 

Shrl A. P. Jain: May I seek a clari-
fication whether for the first time the 
question of the emotional n e~ n 

and suppression of communal tenden-
cies came up before the Bhavanilgar 
session of the Congress, i.e., before the 
AICC and a committee was n~e  

Even before the Jabalpur riot took 
place, another committee was set up 
by the Congress Parliamentary Party .. 
(Interruptions) . 

Shrl Hath Pal: We are not inter-
est<'d in what you do or what you 
want to do. We are interested in 
what the Government does. (Interrup-
tions) . 

Mr. SpaIler: What is it that he 
wants to know from the Government? 

Shrl A. P. Jain: Suggestions have 
been made that the initiative has 
been taken by the party because of 
UK> coming elections. 

Mr. Speaker: What ia his question? 

SbrI A. P. ,ala: My questiOD is, 
the initiative by the Congress Or-
ganisation and the Coqress Party 
was taken long before the JabaJpur 
riots aDd it has nothing to do with 
the elections. 

Shrl ~l  Kay I know in bow 
many cases the Home Ministry hall 
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resorted to section 153A· of the !PC 
which directly deals with cwnmunal 
tension and whether the normal law 
was ever resorted to? 

Mr. Speaker: Next question. 

Shri A. P. Jain: What about my 
question? 

Mr. Speaker: This matter is still 
under consideration. I only want to 
avoId any misapprehension; let us 
wait and sec what exactly Govern-
ment. do. I am not going out of 
:he way in suggesting that when I 
wa: the' Secretary of the Congress 
Party ill 1948, from the seat where 
Shri Tyagi sits now, I myself moved 
~  resolution, immediately after the 
munh:r of Mahatma Gandhi, that nu 
religiou;, party or eommunal party 
,hall be allowt.·J to dabble in politics. 
We passed that resolution, but it has 
not been given effect to in that man-
ner. Instead of bringing a Bill here 
to give effecl to it, they have been 
dl'vising variou.: methods of doing so. 
Evidently they thought the climax has 
been reached in Jabalpur. Therefore, 
let us allow them to consider this 
matter and bring it before this HOWIe. 
I will give ample opportunity to hon. 
Memers 10 discuss it threadbare and 
see that the Government ('ome to a 
proper conclusion in the n e ~ of 
all parties concerned. 

8hri BraJ Raj SiDIl!: May I know 
whether whatever decision ~ to be 
taken shall be taken much ahead of 
the next election? 

IIr. Speaker: 1 am sure that some-
thing will be done before the next 
session. 

SIui La! Bahadar Shutrl: Yes, Sir; 
certainly whatever we have to do, we 
will try to come to some decision as 
early as possible, definitely much be-
fore the ell'Ctions. 

As regards Shri Jain's question. I 
havl' merely to say that aa Minister 
in charge of Home Mairs, I know 
that a resolution was passed in the 
Bhavnagar session. 

Shri Hem Barua: On a point of 
order. We are very often told by you 
and very rightly too that the Question 
Hour is meant for elicitinc informa-
tion. I thvught a little bit difrerenUy 
about the Question Hour. I tboucht 
the Question Hour is meant for ee~ 

ing the Government on its toes per-
petually. Whatever that may be, here 
IS Shri Jain, who has come out with 
a sort of propaganda on behalf of the 
Congress Party. l en ~  

Some HOD. Members: No. 

Some HOD. Members: Yes. 

Mr. Speaker: 1 have UDCleratood 
the point of order. I ftnd that not 
all hon. Members, but some hon. 
Ml'mbers, utilise the Question Hour 
for purposes of propaganda. I do not 
think the hon. Member who raised the 

~ n is an exception. Before I 
rule out a question, very often I ask 
them, "What is the question?" They 
say "I am still comilli to the que. 
tion". That is what hon. Members 
say. When once it enters into the re-
cord, I am helpless. Ultimately I 
find there is no question. I do not 
want to expunre all that. It cloets 
not matter. The hon. Member is not 
gOing to be carried away by propa-
ganda inside this House, when he 11 
immune 10 the propapnda ouUide 
this HoUS(!. He need not worry hUn-
self. (int.errtLptions). 

Slui Bam KrisbaD GtqU: OIl a 
point of order_ There w .. one qu .... 
tion about the speech of the Law 
Minister. Now the Law MinUter 
haa come. Some clariftcatlon may be 
sought from him. 

Balacbedi Palace of .lam 8abeb of 
order. Next question. 

Ba1aebedJ Palace of .lam 8a.beb· of 
N ......... 

-1117. 811n ............ 1Iedd7: 
Will the I4inJster of .,.,... be 
pleased to state: 

(a) whether the Union Govern-
ment haYe purdIued the Palace of 
Jam Saheb of Nawanapr.t Bala· 
chedi; 
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(b) if 80, at what price anc! for 
what purpose; 

(c) whether the palace so purchas-
ed is in a good condition; and 

(d) if not, what improvements are 
needed? 

The Deputy MlDIster of DeI_ce 
(8&rdar MaJltbJaJ: (a) No, Sir. 

(b) to (d). Do not arise. 

81u1 BamakriabDa Reddy: How 
does the purchase value of tbis build-
ing compare with the construction of 
a new building? 

Sardar MaJltbia: The Union Gov-
ernment have not purchased it and 
therefore (b), (c) and (d) of the 
main question do not arise. There-
fore, this supplementary which has 
been put by the hon. Member also 
doel not arise. 

Shri Raqa: May I know whether 
any such question of purchase has 
been under consideration? 

The Mlnlster of Delence (Sbri 
KrIIIhDa MellOn): No, Sir. 

8hr1 p. R. Patel: May I know whe-
ther a military school is to be locat-
ed at Jamnagar and there is lome 
negotiation by some estate there? 

Bbri KrlabDa Menda: Government 
hal nO such negotiation under consi-
deration. 

Mr. 8.-ker: Is there a proposal to 
have a school in Nawanagar? 

8bri p. R. Patel: ~  Nawanapr, 
but Jamnagar. What is the site se-
lected or proposed to bl' selected? III 
It near hmnagar? 

8brl KrIIIuIa MeDOD: That Is an-
other question. 

Mr. Speaker: The question says: 

"Whether the Union Govern-
ment have purchased the palace 
of Jam Saheb of Nawanapr at 
Balachedl". 

What is the town that be refen to 
now? 

8bri p. B. Patel: It is somewhere 
near Jamnagar. 

Mr. Speaker: He wants to know 
whether there is a proposal to esta-
blish a school and for that purpose 
whether there is a proposal to pur-
chase the palace? 

Shri Krishna Mmon: If a separate 
qUl'Stion is put, then alone I can 
answer because there will be so many 
supplementaries on that. This question 
is only about purchasing this buliding. 
We have not negotiated and We have 
not purchasea the building. 

Shri C. M. Kedaria: May I know 
whether there was an offer of Vadia 
Mahal of Rajpipala for the same pur-
pose and the result thereof? 

Shri Krishna Menon: The answer 
is the same. We have not negotiated 
for any building in Rajapipala. 

Oil in Taajore District 

"1908. Shri R. Narayanasamy: Will 
the Minister of Steel, Mines aDd Fuel 
be pleased to state: 

<a> whether it is a fact that the 
delta area in the district of Tanjore, 
Madras State, is considered a pro-
mising area for oil; and 

(b) if so, the measures taken or 
proposed to be taken to explore the 
oil potentialities of this area? 

The Minister 01 MiD.,. ad on 
<ShrI K. D. Malanya): (a) and (b). 
Geological and gepbysical surveys 
are being carried out by the on and 
Natural Gas Commission in the Cau-
very basin including the delta area 
in the district of Taojore. The re-
sults of the survey work carried out 
so far appear to be of interest for 
oil exploration. Much more geololl-
cal antt geophysical work has to be 
carried out before anything definite 
can be said about the suitability of 
the particular area for exploratory 
drilling, 

Sbn L Narayan ••• y: May I 
know whether any forei«n experts 
have been employed in this COIID8e-
Uon? 
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Sbrl K. D. Malaviya:.I have many 
times said, Sir, that foreign experts 
are not needed for such work. 

Sbrl C. B. Pattabhl Raman: If there 
is any indication of oil in that area 
and oil is struck there, will the 
emphasis be shifted on to Tanjore belt 
for exploration? 

Sbrl K. D. Malanya: I cannot 
answer that at present. 

Shri Ramanathan Cheitiar: May I 
know whether any seismic test has 
been started in that basin? 

Sbri K. D. Malavlya: A lot of 
seismic work has been done and is 
being done. 

Sbrl Subblah Ambalam: We have 
heard for four years that exploratory 
work is being carried on. May I 
know for how long this exploratory 
work has been going on and whether 
it is likely to be completed before the 
end Of the Third Five Year Plan? 

Shri K. D. Malavlya: Sometimes a 
lot of time is taken in this explo-
ratory work; it ranges from three to 
five years. We have not yet taken 
that amount of time. We are trying 
our level best to come to some sort 
of conclusions. We hope that we may 
be able to know before the Third 
Plan period ends. 

Sbri N. B. Munlswamy: The hon. 
Minister was pleased to state that 
until he gets further data he will nct 
be able to come to an,. decision. May 
I know how long he will take to get 
that further data? 

Sbri It. D. Malavlya: We are ,oin, 
to assess the results we have lOt. 
After the rainy season, sometime in 
October-November, we hope we aN! 
going to take some progressive deei-
slons. 

Sbri Tallpmaal: It appeared in the 
newspapers that the hon. Minister had 
discussions with the State MlniIten 
about this and he said that beeaUN or 
favourable results some drlWng 
operations may also start. If that iI 
true, t would like to know whether 
drilling operations will commence 
during the Third Plan period? 

Sbri K. D. Malanya: I am. ·lookin, 
forward eagerly to such conclusions 
and advice given to us by the technl-
clans with a view to startin; drilling 
there. 

Shri T. B. Vittal B.ao: In the report 
of the Oil and Natural Gas Commis-
sion which was circulated, it was 
said that geological mapping has been 
aone and gravity-cum-magnetic sur-
very has also been done. It was also 
said that some STructures of interest 
have been discovered. If that is so, 
why should we not take up drilling 
operatiOns in that area? 

Shri K. D. Malavlya: It is because 
we do not think it advisable to start 
drilling unless some more seismic data 
IS available to us, which we are try-
ing to obtain. 

Shrl Sampath: As far as one year 
back the hon. Minister expres!led lome 
difficulties in gettin, seismic appa-
ratus for the work in this area to 
conduct seismic work. I want to 
know whether it has been overeome 
and whether the work has been start-
ed? 

Shri K. D. Malavl,.a: There il no 
difficulfy in starting seismic wort. It 
is going on there. We have been 
encouraged to get some data tbere, 
but they have not yet been so ade-
quate as to let us go ahead with the 
programme of drilling. We are look-
ing forward to get lome more data. AI 
SOon as we get that-we hope we 
mi,ht get it lome time next winter-
we might start driWn,. 

Sbri Nuubnhall: Could the Minil-
ter tell us whether or not, the ,eoIOIi-
cal areas In the Bombay area and 
Tanjore area, as far as indications go 
now, are similar; and, it so, It the ftDd-
ings are that they are similar, may J 
know what Is the reason for not calT)'-
in, on drilling and other opera tiona in 
the Tanjore aroa with the ume t.empo 
al is bein, carried on in the other 
place? 

111'. Speaker: 'nIe hon. Miniiter' ")"I 
that he wants more experimenta to be 
made before he can come to a con-
clWllon. Ron. Memben are tr)1n, to 
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tell him that it is enoup. I do not 
know whether the hon. Member is an 
expert. He is assuming that the data 
for both the places are similar. 

Sbrl Narasimhan: I am askin, the 
han. Minister whether they are 
similar. 

Mr. Speaker: If he could have come 
to a conclusion, would he not hav 
come to a conclusion by now? 

SlIrl K. D. MalavJya: The fact it 
geologically there could be simila 
areas. But that does not mean that 
We shaull be enthusiastic enough and 
start drilling operations. Drilling is a 
very costly operation, and we must be 
very careful before we take that risJr 

Shri C. R. Pattabhi Ramaa: If there 
are favourable indications, will the 
Government be able to assure us th_ .• 
they will start drimng operations in 
earnest as BOOn as samples come! 

Mr. Speaker: The same question was 
asked earlier. 

l l~ ~ ~ 

~~~~  
*ttot. .-ft 1(0 "0 "  : 

• ~  .0 ~ : I 
1f1fT """ '" ~ 'Illf ~  

q ~~ ~  

( iii ) 1fqT q  " t flt; lTrot 
~~ ~  flmft ~  iii ~ 

if " .. " .. < ~~~ rntm-it 
~ ,) ~  t  ; 

(..-) ~ ~ ~  'lln't 
m 

('1' ) i Ipq'f.m IIfiIr ~ q: ~  

~ !fit""? 
The M1DI8&er 01 MIa. aDd OU (Bhrt 
K. D. Malavl,a): Ca> No, Sir Theae 
talka are still being carried on by the 
Oil and Natural Gas Commission. 

(b) and (e). Do not ari.-. 

qy ~~ '01f : ~  ff ~  

~  I 

I have put the question in Hindi. 
should get the answer in Hindi. 

'" to to """'"' : I5PIT ~  
4' ~ '1'1fTll 

~ ~ : 1IT.;.:fR ~ qAt 
l~~ l 

~ 1110 io ~  (ij;) ~ ~  

~ q'R SIlTofarti ~ ~ ~  ~ 

'.ffll"ifur iIIT ;;rr ~  t  : 
( 'if) m\ (tJ) ~ l  q:l if(\' ~ J 

tft' ". ~ 'tR : iflIT 1l' ;;n;; ~ err 
~ ~  iF1r ij;fo-rr( !CIT ~  ~ ~ it; 

~ it ? 

~ .. 0 i 0 """""': ~  

~ ~ it <fifo;rrt ~ ~ ~ f"fi ~ l l~  

~ ~ 'fili ~ 'fili ~ rn ~ ~  q'R; 

~  ~ ifiIr ~  ~ ~ fij; ~ ~ 
~ lR ~  Cfll ~  i I ~ l  ~ ~ 

~ f.t; \i1fTU ~ \i1fTU ~  ~  ~ I 

m ~  it ft!i ~ w 'Q{1 ~ I 
mm ~ fifi ~ ~ q:) ~ I 

Shri Narayanankutty Menon: Sir, 
may I make a humble submlsaion? 
When any hon. Member puts a ques-
tion in Hindi, the reply is also given 
in Hindi. I would like to make a re-
quest, that hon. Members who know 
l ~n l  because otherwise nothing is 
others may PUt their questions In 
English, because otherwise nothing Is 
understandable to us, 

Shrlmati Rena Chakravartty: This 
could be translated. 

Shri NlU'a)'aaankaU, MeDoD: Thia 
15 a very important question. 

MT. Speaker: I have repeatedly 
said that this is not a place where 
Hindi examinations are held· possibly 
it will h:: ~  late for hon.' Members 
who have come as representativel of 
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. 
the people to this House. But I am 
anxious that every hon. Member 
should understand every word that is 
said here, and one ou'ght not to stand 
merely on some technicality and say 
that because a question was tabled in 
Hindi it should ,be answered in Hindi. 
I would have preferred it in this 
case, if the hon. Member who when 
he addressed me spoke in English 
had said: "I had put the question in 
Hindi, 1 should get the answer in 
Hindi" .... 

Shri Khushwaqt RaA: For your 
sake, I spoke in English. 

Mr. Speaker: I am happy that for 
my sake he spoke in English. Let 
him also do sO for the hon. Members 
who are sitting behind him. All that 
I would suggest is, questions may be 
sent in any language. If hon. Min-
isters give an answer in English 
those people who want the answer in 
Hindi may say that they do not under-
stand English and the answer may be 
given in Hindi. Similarly, those who 
do not understand Hindi may also 
ask for a particular answer to be 
given in English. Until hon. Members 
ask for it, I am not going to ask hon. 
Ministers to read the answers in both 
the languages. It will only be a wastl!' 
of time. And, I am sure by this time 
hon. Members on the left will also be 
able to understand some Hindi. 

Shrt NIlnJ'lUIIUIkattJ' Meaon: We 
cannot understand the language when 
it is a technical matter. 

Mr. Speaker: In aU important 
matters I shaU certainly allow a trans-
lation. 

Sltrl Nan,.ananlnlttJ Meaoa: We 
are DOt standing on principle. When 
questions are asked about oil and 
other thinp, it is very difDcult for Ul 
to understand what is ,oin, on, and 
we are interested in understanding 
what is goine on. 

Mr. Speaker: The hon. Minister 
may kindly eive hi' reply in D1J1iah. 

SIarI NaMa Pal: Sir, you were 
pleased to observe that Nquest101l1 
may be sent in any lantuare". I 

think you probably meant "either 
language". We would be glad if you 
say "any". 

Mr. Speaker: I meant "either"-
one or the other-English or Hindi. 

Shri K. D. Malavlya: Presumably, 
Sil', the oil companies think that in 
their own interest they should try to 
bargain in such a way that very little 
quantity of oil is to be refi·ned by their 
own respective reftneries. On the 
other hand, the 011 and Natural Gas 
Commission is trying to come a quan-
lity which is reasonable accord in, tn 
their own view. But the whole ques-
tion is the quantity of oil to be refined 
by the two refineries. 

Shri N.  N. Patel: May I know the 
names of those companies? 

Sbri K. D. Malaviya: Burmah Shell 
and Standard Vacuum Oil Company. 

Shri P. R. Patel: May I know the 
quantity that is proposed to be ,iven 
to e ~ companies? 

Shri K. D. Malaviya: These are 
subject matters of negotiation. 

Sbri P. Q. Deb: May I know whe-
ther any technical know-how .,ree-
men! has been reached with these 
two rompanies? 

Shrl K. D. Malavl,a: What ill the 
know-how agreement? 

Mr. Speaker: The hon. Minister itt 
not able to understand the question. 

Shrl P. G. Deb: May I know whe-
ther any technical know-how ~

ment will be r€!ached with these two 
companies'.' 

Sbri K. D. Malaft7a: I do not lmow 
how the know-how agreement ia rele-
vant to the question ot our persuading 
the t.wo reftneri811 to take our own 
oil to refine it. Tbis has nothiD, \0 
do with the know-how qreement. 

&brl D. C. 1iIIIanIa: May I know 
whetber the IUDOUJIt of capital that 
has to be invested by our country and 
by these forelp fimas has been deeid. 
eel and, if 80, wbat are the particulars 
like the rates of Interest etc. T 
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Shri K. D. Malavlya: There is no 
question of any capital investment. 
This is a simple question of the reo 
fineries agreeing to take our own 
crude oil and refine it in their own 
refineries. If, for instance, some more 
capital is needed, they will invest it. 

Shrl Goray: May I know whether 
the quantity that has to be refined by 
these two refineries in Bombay is still 
under consideration or whether it i£ 
part of the contract that whatever we 
send to them will be refined by them'( 

Sbrl K. D. Malavlya: The original 
refinery agreement only lays down 
that if at all we send any crude oil it 
will be their effort to refine it, subject 
to. certain conditions of quality, econo-
mIcs etc. In the background of that, 
we are trying to persuade them to re-
fine our own oil and the negotiations 
are going ahead, fairly satisfactorily 
I hope, and some conclusions will b<! 
arrived at. 

Shrl P. G. Deb: May I know whe-
ther the refined oil of Ankaleshwar 
will be markl'ted through these 
foreign oil companies or through Oil 
India Limited? 

Mr. Speaker: Is that also part of 
the agreement? 

Sbrl K. D. Malavlya: It is perhaps 
lett to them; I do not know. I am not 
committing myself. 

Shri NaraYaDlUlkutty MeDon: Maj' 
1 know whether the Government is 
aware that Burmah Shell refinery is 
now running to the maximum pro· 
duction capacity of three million tons 
and if the Government agree now tu 
increase their production capacity 10 
that they may take the Cambay oil 
until our own reftnery is installed in 
Cambay to refine our crude oil, we 
will be obliged to enter into a prior 
commitment to allow them to import 
more crude oil when our refinery lIfo-
gin functioning in Cambay. 

8bri K. D. MalaYl7a: No, Sir. It is 
not like that. Whatever little we shall 
supply to them, a little Q,uentlty, the 
refining will be on a long term arrange_ 
ment without our ap-eeinc to adve 

them any exJ$ansion for their quantity 
of oil. The present proposal of having 
our own refinery in Gujerat will not 
be affected by the present long-term 
arrangement. 

Shri T. B. Vittal Bao: May I know 
whether there is any prospect of our 
producing in Ankaleshwar and Cam-
bay more than 4 million tons of oil so 
that we can feed Burmah Shell with 
two millions and Gujerat reftneries 
with two millions? 

Shri K. D. Malavlya: I cannot agree 
to these quantities. 

Shri T. B. Vittal Rao: But you are 
going to give two million tons to 
Burmah Shell? 

Mr. Speaker: We are going to estab-
lish a refinery ourselves. Now, in 
anticipation of production of a parti-
lular quantity we enter into an agree-
ment with the oompany to give them 
some quantity for refining. Subse-
quently, we may fall short of the re-
quirements in our own refinery. Have 
you considered this matter? 

Sbrl K. D. Malavlya: I have stated 
so many times in this House that a 
quantity of 1,500 tons of oil is proposed 
to be sent Bombay to be refined there 
in the two refineries. These 1,500 tons 
of oil is out of our calculation of the 
quantities that we are reserving for 
the Gujerat refinery. These 1,500 toDS 
of oil in Ankaleshwar. Without that 
to establish the quality and quantity 
of oJ in Ankaleshwar, without that 
long term production of crude oil 
cannot be done. So, we have just star-
ted and these 1,500 toni of oil can be 
reserved conveniently for reftninll in 
Bombay. 

Mr. Speaker: Without aftecting the 
other refinery? 

Shrl K. D. Ma1a?l7a: yes. 

Some ROIL Memben rose-

Mr. Speaker: The whole hour cannot 
be taken up by oll. 
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Grant. to Tbeatre OrpuisatloDl Shrl Shree Narayan Das: May I 
*1910. Shrimatl MaimOODa Soltau: know whether any applications were 
Will the Minister of Sclentulc Be- invited for the purpose, and. it so, the 
search and Cultural Affairs be pleased number of applications received? 
to state: 

(a) whether a number of theatre 
organisations have been sanctioned 
grants by Government recently for 
producion of new plays; 

(b) if so, how many theatre organi-
sations in each State Union Territory 
have been sanctioned grants; and 

(c) to what extent? 

The Minister of Sclentl8c ReIIearch 
and Cultural Affairs (Shri Buma)'1lll 
Kabir): (a) Yes, Sir. 

(b) Twenty organizations were 
assisted as per the statement given 
below: 

STATEMENT 

NtIfM of tM Stat, 
U nioll Territory 

Andhra 

Assam 

Gujarat 

Kerala 

Madras 

Maharashtra 

TM TMatr, orlanisa-
tions assisted during 
1960-61 wer, as follows 

1 

1 

1 

3 

1 

2 

Manipur Administration 1 

Mysore 1 

Orissa 2 

Punjab 2 

West Bengal 5 -----
~  At &'. 7,5001-per play. 
Shrimatl Ma1moona Sultan: May I 
know the various considerations that 
were takcn into account by the Min-
:l'try while giving these grants to these 
lrganisations? May I also know thP 
procedure that was follOWed by the 
Government for giving grants to the 
'-arious organisations? Was it done 
::irectly by the Centre or was It left 
'0 the States? 

Sbri BamayaD Kablr: "ntis scheme 
was widely circulated and the condi-
tions were announced, and the awarcIJ 
were Jiven according to the condition! 
which were announced. 

Shri Bumayun Kabir: 
tions were receiVed. 

69 applica-

Shrl Indrajlt Gupta: May I know 
whether any suggestions were given 
to these organisations about the types 
of plays to be produced? 

8hr! Bumayun Kablr: Yes. Sir. In 
the terms which were announced, it 
was stated that the troupe had to satis-
fy some conditions, some of which 
were that they must be of sufftcient 
st&nding, they must be registered. 
they must have produced a certain 
minimum number of plays etc. They 
were told that they can get assistance 
for two plays, provided one was a 
'!'agore play for the centenary. 

"" '10'0 ~  q' ~ ~ 
~ ~ f!ti IfIfT ~~ ~ ~ ~ 
~~~~ ~~ 

!tiT ~ ~ ~ ~ f'ti ~ ~~ ~
n ~~ ~ ~ ~ ~ if Iti'Aft 
1FI'1f Ifil: ~ t, ~ IfIfT ~ ~ 
if ~ ~ ll ~ ~ 'tiT 
a1ff'!lfT f-ro t f'ti 1ft ""T 1m tnr ~ 
~~l l ~~  ? 

~ .s uti l ~ Uit.q. "l ' ... ] 

=,I;,,.a..; ~ i =lIlA. ~  

~  ,s .:Ito( 1.1'" ~ I.1",.4JI J,.u' 
~  ,.tw "l .s ~ l.,I ,,. 

~  ~  .i ~~ ~ 1.10.) 
J'I loS ,,1 - ~ ,s ~ ~ 

~  ~ .L .:.o,I}, ~ •.• ~ 
.... ,,3 ~ s, ..s It! t..r., t.r.iJ.) 
~ ~ ..s'".) " ~  ~ 

(-,.. )C 

Sbrl Bama,u Kabir: May I anSWl!r 
it in Hindi or En,tlsh! 

Mr. Speaker: What is t he quelt.lon7 

Sbrl Bu .. ,u KaWr: His que.Uon 
lIItas .... 
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8hr1 A. M. Tariq: I will put it in 
English. I would like to know from 
the hon. Minister whether they have 
given any directive to the organisa-
tions to prduce such dramas which are 
based on national integration. 

8brl BamaYOD Kabir: The allo!wer 
which I gave a minute ago has al-
ready answered this. 

Shrt Sampath: May I knOW whe-
ther the Ministry has set up any 
council or board consisting of non-
officials to select the plays which 
deserve this grant? 

Sbrl HamayuD Kabtr: As 1 said 
this was the firSt year during which 
we introduced this scheme. We laid 
down certain conditions that the 110-
cieties must be registered, they mURl 
h:ive performed one hundred shows 
alld they must have produced at leaat 
three plays. Those troupes which 
s;ltiafted these cnnditioDs were recom-
mended by thl' State Governments 
Dnd Wl' gave lilcm the ~ nn  

Mr. Speaker: Th!' simple ~~ n 

i:· whether there is any advioory 
council like the film advisory council, 
or everything is done by the depart-
ment. I . ! 
Shrl Humayun Kablr: In this par-
ticular case, last year there was no 
advisory council. 

Shrt Thlrumala Rao: Has it "orne 
to the notice of the Minister that 
cl·rtain of these troupes that have 
received financial assistance from Gov-
ernment have put up certain l ~ 

caricaturinc and ridicuUIlI certain 
political leaders, not excludinr the 
(;ongress. in the country? 

Sbrl Bama)'llD Kablr: We have 
I;iven this assistance to troupes which 
ale well established on the recom-
mendation of the State Govt'rnmenb. 
As for the plays. as I said. this year 
they have chosen a Tagore play. I do 
not know of any Taiore play wbi::l1 
has caricatured any political party. 

Shrl 'l'hlnama1a .... : He said LIlat 
they should have twtl plays and ~ 

one 01 thp.m !lhould bf-a Tagore pIa)'. 

On the other play they have no 
control. 

8brl Bumayan Kabir: In this par-
ticular year no troupe has selected any 
non-Tagore play. It was left to them, 
hut all of them have selected a Tagore 
play. 

Sbrtmati MaimooDa Sultan: May I 
I.now whether Government has any 
information as regards the number of 
non-official organisations that are 
undertaking production of plays other 
than Hindi plays? 

Shri Bumayull Kabir: As I said we 
!lad received applications from' 69 
organisations. We 'have no record of 
how many organisations there are ill 
the country. There are any number of 
.lmateur organisations also and the 
tigurcs cannot be collected without an 
I'xpenditure of time and energy which 
would not be commensurate with the 
J"(·sult. 

Mr. Speak!!r: Next question. 

Some Hon. Members ,-usc-

Mr. Speaker: Every small matter 
is made much of and we are not 
progressing at all. It is made out as 
if the whole world hangs upon 
thl'atres. Next question. 

Arrest of ell-ruler of Gondal 

+ r Shrl S, M. BaDerjee: Sbrt Assar: 
-1911. ~ Shrl RllI"hunatb SlDl'h: 

I ~ l D. C. Sharma: 
L 8brl Ajit 81DI'b 8arhadi: 

Will the Minister of BOlDe Main 
ll~  l ~  to stale: 

(a) whether it is a fact that ex-
ruler of Gondal was arrested in 
Bang.llorc under the charge of spy-
mg; and 

(b) if so, the details  thereof? 

The Minister of State In tile ........ 
try 01 HOlDe Alraln (SlIrI Datu): 
(a) Thl' Ruler of Gondal was arrested 
on 17th April 1961 at Balll8lore 
under section 3(b) of the OfIlelal 
Secrets Act; 
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(b) The Ruler of Gondal was found 
on 14th April 1961 within the pro-
hibited area of Hindustan Aircraft 
Limited airport taking pictures and 
aiming the camera at a supersonic 
aircraft. Since the facts indicated 
an offence under the Official Secrets 
Act, he was arrested on 17th April 
1961 as he was about to leave for 
Bombay. The Ruler has been 
released on bail. The matter is under 
investigation by the Mysore police. 

8hri S. M. BaDerjee: May I know 
whether he has made any statement 
before the Police? If so, what are 
the contents of the statement? 

Shrl Datar: I am not aware of that. 

Shrl S. M. BlUlerjee TOSE'-

Mr. Speaker: Does he want all 
these matters to be revealed to the 
House even during the course of 
investigations? 

Shrt S. M. Banerjee: No. only 
want to know whether the ex-Ruler 
of Gondal is getting a privy purse 
from the Government, whether as a 
result of this it is going to be stopped 
and whether hI' is also a member of 
the Swatantra Party. 

Sbr' Datu: The matter is at a very 
eariy stage of investigations. Investi-
~ n  are going on. 

Sbri S. M. Banerjee: The ex-Ruler 
of Gondal is involved in a case of 
espionage and if he is getting a privy 
purse, at least that should be stopped. 
I want to know Whether he is getting 
that. 

Mr. Speaker: These are all sug,es-
tions for action. 

Shrl Na&h Pal: May I know from 
the hon. Minister if the camera 
was seized, if the film had been 
developed and, If 10, if the film 
showed that the picture related to 
the-supersonic' aircraft stationed at 
the airport? 

TIle MIDIaer ., Def.-e C8IIrI 
Krilbaa M_): It is a protected 
area th" Hinduatan Aircraft. This 
was a telescopic camera whicb be bad 

riUes. They had a right to do 
sO under the watch and ward arraDle-
ments. They took it in their custod,. 
and handed that over to the Police. 

Shri Nath Pal: That may be true. 
We are grateful to the hon. Defence 
Minister ... 

Mr. Speaker: As Shri Nath Pai 
will understand, all that the hon. 
Defence Minister has said is that 
they need not wait till he takes a 
picture and even earlier, that is, the 
moment he makes an attempt he 
commits an offencl'. He was arrested 
at that stage. 

Shrl Nath Pal: About that we are 
sati&fled. That is quite true. But 
this House is entitled to know whe-
thl'r the film had been taken and 
d£'veloped. We want to be convinced 
about that also. 

Mr. Speaker: 1 am Borry, 1 am not 
going to allow thill House to become 
a court. All this will be enquired 
into later on. At this stage it i. suffi-
dent to know that the man was 
arrested within the precincts of a 
prohibited area with a camera which 
was a telescopic camera capable of 
doing any amount ot mischief. That 
was sought to be prevented by the 
prohibition at that sta,e. Even that 
is enough. We do not ,0 into the 
details of the other offenee., lest we 
should prejudge the issue and the 
magistrate or the Police be deterred 
by the very important pronounee-
ments made in this House one w.,. or 
the other. I do not want anythin, to 
be  prejudiced by the deliberations 
in this House. 

Sbri H.th Pal: It is legitimate ellc:it-
in., of information.. (lntrrruption). 

I 

Mr. Speaker: Shri liarvani. 

Sbri ADSar llan'aal: We WJderstand 
that some other princes were .lso 
arrested alon, with the Hls m,tmeu 
of Gondal. We would like to know 
the names of thOle princes. 

and  not an ordinary camera. For TIle ......... '" a ... u .... CDrt 
that reason it WBR taken by the autho-La) ....... 1Ihutrf,: We arr not 



()Tal AnaweTs MAY 4, 1961 Oral Answers 

aware of that. So far as we know, 
only the ex-Ruler of Gondal was 
arrested. As you have suggested it 
is better to wait till investigations are 
completed. 

Shrt A. M. Tariq: One question, 
Sir. 

Mr. Speaker: I am not going to 
aHow. Next question. 

HJnda Sacce_lon Act 

+ 
r Dr. Sushila Nayar: 
I Shrimatl Renu Chakra-

·1914. j vartty: 
"\ Sllrimatl Hanjula Devl: 

lShrimati Satyabhama Devl: Shrimatl Laxmi Bal: 

Will the Minister of Law be pleased 
to state: 

(a) whether the attention of the 
Government has been drawn to the 
report of the Committee appointed by 
the Punjab Government in which 
recommendation has been made to 

~  the right of daughter to 
inherit agricultural property of her 
father as granted under the Hindu 
Succession Act; and 

(b) it so, what steps have been 
taken or are proposed to be taken 
to safl!guard the rights of the daughter 
as ensured by the Hindu Succession 
Act, from being whittled down? 

The Minister 01 Law (Shrl A. K. 
Sen): (a) No, Sir. 

(b) Does not arise. 

Dr. SIDhUa Nayar: In December 
last year a question was tabled by 
several hon. Members of this House 
wherein they had drawn the atten-
tion of the hon. Minister to a resolu-
tion passed by the Punjab Assembly 
and this committee whIch was ap-
pointed as a result of that resolution is 
reported to have made this recom-
mendation by the newspapers. The 
hon. Minister says that his attention 
has not been drawn to It. Will the 
hon. Minister look into this matter 

and see to it ·that the rights of girls 
aTe protected including inheritance of 
landed property? 

Shrl A. K. Sen: The question was 
not with regard to newspaper reports 
but with regard to the report of this 
committee itself. The question was 
whether the attention of the Gov-
ernment had been drawn to the report 
of the committee itself. Our infor-
mation now, subsequent to enquiries 
being made, is that there has been 
no report yet by this committee set 
up by the Punjab Assembly. We 
enquired, after the receipt of this 
question, from 1!he Punjab Govern-
ment and we have been informed 
that there has been no report yet of 
this committee. So, unless the report 
is first published and we know what 
the contents are, it is a little pre-
mature to think of either safeguard-
ing or not safeguarding the rights 
of women. 

Shrimati Renu Chakravartty: In 
view of the fact that the Punjab 
Government and also, I think, the 
ASRembly had debated and made a 
special point that since agricultural 
land is within the purview of the 
State List it is out of the scope of 
the Central Government to legislate 
for a share of the daughter in the 
landed property of the father, may 1 
know whether Government has 
enquired into this position? What 
is the legal position and is the law 
us w£' have passed it here, full; 
safeguarded from the point of view of 
law? 

Sbrl A. K. Sen: It is our opinion 
that though the Punjab Assembly 
is competent to pass a legislation of 
this sort for its own territory yet that 
law will be subject to the assent of 
the President. 

Shrl Yadav NaraylUl Jadhav: May 
I know whether this social leJls1a-
tion has been brought into practice 
and implemented anywhere in an,. 

~ in India? 

Mr. Speaker: "nlat does not arise 
out of this question. Next question. 
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Sbrl Tad .. Narayaa J.,u.ay: The 
heading of the question is that. 

Mr. Speaker: Next question. 

.,... ..... of ElUlalry lido A8IaIIl 
Bl .. 

+ 
r Shrlmatl Beaa 

·1'15 t Chakravartt,: 
. Shri TaapmaDi: 
Shri IDdraJit Gupta: 

Will the Minister of Home dain 
be pleased to state: 

(a) whether the findings of Com-
missions of Enquiry into Gauhati 
ftrings and Goreswar riots are still 
being studied by the Assam Govern-
ment; 

(b) the reasons for the long delay 
in making them public; 

(c) whether copies of these have 
been sent to the Central Government; 

(d) in view of the fact that these 
enquiries were institued after the 
Enquiry Committet' sent by Parlia-
ment and the debate in the Lok Sabha 
and Rajya Sabha, when these reports 
will be laid on the Table; and 

(e) what an' the main findings? 

The MiDlster 0' State ID the MiDIs-
try of Home Alraln (Shrl Datar): 

(a) Yes. 

(b) The State Government have 
not completed their examination of 
these reports, and the question of 
publication can only be considered 
thereafter. 

(c) We have obtained copies of 
the report relating to the Gauhati 
ftring. The report on the Goreswar 
incidents has not yet been received. 

(d) and (c). On a point ot fact, the 
Commission of Enquiry to enquire 
into the firing incidents at Gauhati 
was set up by the State Government 
on 3rd August, 1960, while the dele-
ptlon ot the Members of both 

e~ of Parliament was appointed 
on 8th August 1960. The reports of 
the Commiaions are still under the 

511 (Ai) L.S.-2. 

consideration of the State Govern-
ment who are treatiq them al 
conftdential. The decision regardiDl 
the publication of the reportl will 
have to be taken when the State 
Government have completed the 
examination and have lormulated 
their views on the reports. The 
matter is still under correspondenee 
with the State Government. 

Shrimatl Bella Cbakravartty: On 
the 20th March also a similar answer 
was given to this House, namely. that 
the reports were under consideration 
of the State Government. In view 
of the fact that the Assam Govern-
ment is unduly delaying this, may [ 
know whether the Central Govern-
ment proposes to lay a copy ot it o. 
the Table of this House? 

The MlDllter of Home Atralrs (8br1 
Lal Bahadar Shastri): We have very 
recently obtained a copy of the 
report from the Assam Government 
on the Gauhati incident and ftrin,. 
We have not been able to obtain the 
report on the Goreswar incident. It 
will not be possible to place a copy 
ot the report on the Table of the 
House till the State e n en~ 

have formulated their own views. 

12'00 bn. 

Sbrlmatl Rena Chakravarti,.: The 
hon. Minister has stated that the Com-
mission of Enquiry about the Gauhati 
firing had been instituted earlier th •• 
th(' formlltion of the Parliamentary 
Committ£'l'. In viC'w of the tact thaL 
one of the rel'ommendations of the 
Parliamentary Committee was to 
enquire into the Gaureshwar inci-
dents and other incidents takin, place 
there, may I know whether it  il pot 
the rieht of thill ~e also to conai-
der those findings? 

Shrl Lal Babadar Slwltrl: I do not 
deny that fact. But the point b that 
we cannot flO ahead in this matter 
till the State Gov('rnment have ('om-
plctl'd their considl'ration of the 
report and given UR their views OIl 
the matter. 
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Shrlmati Beau Chakruadt1: When 
will it be ftnalised, and what hu 
been the correspondence that baa 
taken place between the State Gov-
ernment and ourselves? 

Ihri LaI ..... dar Shastri: In "ct, 
we will try to persuade the State 
Government and advise them to come 
to some final decision as quickly as 
possible. 

Shri Hem Barua: May I know 
whether it is a fact that the Govern-
ment ot Assam, in its impetuous zeal 
to protect some highly-placed police 
officials against whom there are 
oblique reference in the reports ... 

Mr. Speaker: Order, order. The 
hon. Member is doing the very thing 
which he complained against Shri 
Jain. 

Slirl Hem Bana: No, Sir. 

Mr. Speaker: What else is he do-
ing? 

Ihri Hem Bana: I will put the 
question differently. 

Mr. Speaker: He has not put a 
question. He has given information 
against all those police officers who, 
be says, are guilty, this and that. 
I am afraid hereafter, for some time, 
I will not allow him to put questions 
at all. 

Sbri Hem Bana: There ha& been 
an a,itatlon in As.am .... 

Mr. Speaker: He ought not to ,ive 
information or his own views. 

Sbrl Hem Barua: The question is 
whether, in order to protect some 
high police official •.... 

Mr. S .... ker: It is wron,. I will not 
allow this kind of insinuation. 

Sbri Hem Banaa: Because .... 

Mr. Speaker: There is no mean in, 
in ,oing on makin, all sorts of insi-
nuations against a Government which 
is not represented here. Will the 
bon. Member have the courage to 10 
and stand there, ,et into that As-
sembly and send it out? There is 

no meaning in going on casti.D& 
aspersions. What I am terribly afraid 
of is this. They have also ,ot hun-
dred and odd Members. If each 
Member goes on abusing our Parlia-
ment here, what is our jurisdictionf 
(Interruption). The hon. Member has 
said that so far as that Government 
.s concerned, with a view to shield 
some persons it is delaying it. The 
hon. Member, Shrimati Renu Chakra-
vartty, who had tabled that question. 
asked "what is the cause of the de-
lay?". The han. Minister said, "We 
are trymg to persuade them to give it 
as quickly as possible". No aspersions 
ought to be allowed to be made 
against any Government with respec\ 
to which it is competent to the Mem-
bers of that Legislature to keep that 
Government in office or throw it out 
of office. 

8bri Hem Barua: May I 'know what 
are the aspersions, if there are asper-
sions? 

Mr. Speaker: The aspersion is this. 
(Interruption). Order, order. If the 
hon. Member is not pl'epared to under-
stand English which he himself used. 
I cannot help him. He says deflnitely-
it is an insinuation-that with a view 
to shield some of those police offtcers 
who are guilty of improper acts, this 
report is being delayed. I do not 
know what he means by saying" I am 
not able to understand what the in-
sinuation is". He makes a regular in-
sinuation. It is improper that an in-
sinuation should be made against a 
Gov{'rnment where there is a respon-
sible Legislature and it is open to them 
to keep it in office or throw it out 
ot office. 

8bri A. K. Sea: And also alainst 
the officers who are not representeci 
in this House. 

Mr. Speaker: It is very wrong. 

SUi Be .. Barua: On a point of per-
sonal clarification. I do not have any 
intention of using any innuen'd'os or 
making insinuations against anybody. 
But I must draw the attention of Gov-
ernment to the public meetinls in 
Assam where by resolutlons people 
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have been demandin, the publication 
of these reportl; because ~  have 
some misapprehensions. 

Mr. Speaker: God alone knows the 
intentions. But any Member is judged 
by the language he uses. 

Sbrl Rem Baraa: Am I  a liar? If 
my intentions are pious and if you ,0 
on misunderstanding and misinterpret-
In, me ...... 

Mr. Speaker: I am not going to ,ive 
epithets to the hon. Member. It is not 
my view. He may-calJ himself any-
thing. But I am not going ..... . 

Shri Rem Barua: I do not mind what 
you think about me. When I say that 
this is my pious intention, what you 
say is an aspersion on me. That is how 
I consider it. 

Mr. Speaker: If he goes on interrup-
ting like this, I am afraid I cannot get 
along with hlm here. All that I said 
was that people do not judge by in-
tentions. When I say definitely it con-
tains an insinuation ..... . 

Dr. Sashlla Nayar 

Mr. Speaker: Order, order. I will 
manage it myself. It is very wron, 
J have been giving any amount of in-
dulgence to this hon. Member. All 
that I can say is that when he uses lan-
guage with respect to which I have 
~ e to the conclusion that it is an 
Insinuation-he says that it is not his 
ntention-all that I would say is that 
rle do not judge people merely by in-
. entions but by the language they use. 
['he language he used is not right 
Igainst the Government and against 
he otftcers also. He proceeds further 
Ind asks "Am I  a liar?" I will never 
ay that he is a liar. No hon. Member 
I a liar. Every hon. Member is a good 
enon. Now let us proceed. 

SIu1 !'yael: I hope it is your ruling, 
ir. 

SUi ...... : May I ask one ques-
em? Government had promised some 
me a,o to conduct a ,eneral enquiry 
to the conditions that prevailed there 
lrin, that unfortunate period of 

riots. May I know whether Govern-
ment have considered the posaibWty 
of appointm, an enquiry committee or 
a commission to conduct a general en-
quiry into the riots that had take 
place in Assam? 

8hr1 LaJ llallada.r 8butrl: We do 
not consider that necessary at all. 

Dr. SasbUa Nayar: Sir, I wish to 
have your rulin, on this. Can an hon. 
Member say to the Chair "I do not 
care what you think of me. I have to 
think of sonlething else"? 

Sbrt Ranp: What was the answer 
to my question, Sir? Government salel 
that when the proper time would come 
and the situation became normal, they 
would consider the possibility ot ap-

n n~ a gt'nt'ral ~ n of ap-
quiry into thp riots. And 1 put a ques. 
tion about that. 

Shrl Lal Babadur S .... ,rl: Two en-
quiry committeI'll were appointed. They 
havl' I!ubmitted their reports. The 
State Government has not been able 
to formulate its views on those twO' 
rl'ports. In the circumstances It w 
hardly advisable to think of appoint-
ing another enquiry committee. 

Mr. S .... ker: Now I will proceed 
to the Short Notice Question. 

Shrl TanpmaDf rOIlf!'-

Mr. Speaker: It is not on every mat-
ter that J can allow Shrl Tan,amanl 
to ,0 on. I am not ,oin, to allow him . 
Sbri TaDpman.: This is one of the 
que!!tlon!l I have tabled. 

Mr. Speaker: Order, order. Hon. 
Members table questions. J allow sup-'" 
plementaries even to thOle hon. Mem-
bers who had not tabled que.tions. I 
give a round. Wben I ftnd that a 
quetltion has been an.wered sufficient-
ly. there may be some hon. Memben 
whose names appear on a particular 
question who milht not ,et their 
chance. It this kincf of insistence Is 
made I will call the hon. Jlember only 
on question. where hi. name appeal'll 
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and I will not allow him to put ques-
tions On others. I mean, thU 11 DOt a 
right that an hon. Member ean elaim. 
I am the person to judge whether a 
question ha'l been answeored suffieient-
ly Or n.t. 

We slitn now ptcteed to the Short 
Notice Question. 

Dr. SUlblla Nayar: What about my 
point? 

Mr. Speaker: There is nO harm. 

Sbrl Jawaharlal Nehru: May we 
know what your aecision is in'··regard 
to the point raised by the hon. Mem-
ber, Dr. Sushila Nayar? 

Sbrl Natb Pat: What is the point of 
order? 

Mr. Speaker: The point of order is 
this. I thought Shri Hem Barua in an 
excitement said something which I may 
ignore. He said, OIl do not care what 
you say, what yOUr opinion of me is." 
(Interruption). Order, order. That is 
what is rl'ported--I have not looked 
Into the re-port. HI' said, "I do not care 
what you think of mt'''. something of 
that kind. Dr. ~ l  Nayar says that 
this kind of aspersIon Or statement 

n~  thl' Speaker ou«ht not to be 
on record. • thought I might ignore 
it. But it ill rathl'r a sad thing. The 
hon. Member soml'tim('S loses himlll'lf, 
and hl' is not amenable 10 lht, 

juriRdiction of thf> Chair. I did not 
want to tnkt' an,· drastic Bet ion againsl 
him. I pullt'd ·him up st'veral times, 
but IItill hf> persists. Therefore, this is 
an improper rl'mark n~  thl' Chair, 
which means an asperl'ion against the 
whole HOllsf'. I would advis(' him to 
withdraw it. 

Shrl Nath Pai: Sir. we would cer-
tainly agr(>(' with you and thl' Prime 
Minister. But Ih.':.' also should behave 
8 bit h('tter. If any words have been 
utterl'd which sr(' disrespectful to you, 
they will ha\,f> to h(' withdrawn. May 
we 'know which art' Ihl' words to "'hich 
objection is taken, and hE' will be the 
flrst to withdraw them. 

Mr. Speaker: I will ask the Official 
Repartcr to n'ad ~e word_In the 

maze of. expressions, the reporter is 
not able to locate the exact words 
just now. But I have no doubt that in 
a moment of excitement, the hOD. 
Member said so, but I do not think he 
meant it. He will certainly withdraw 
it, if the words are there. I shall put 
it off for the moment. Now, let us 
take up the short notice question. 

Sbrl Hem Barua: May I submit 
that I did not have any intention of 
casting aspersions on the Chair? .As 
far as I know, I have been very loyal 
to you, all through my existenee here 
in this House, and I shall be very 
sorry jf I have cast any aspersion or 
used any words casting aspersions or 
which can be interpreted like that . .As 
far as I remember, I have never used 
any words like that. If those words 
are pointea out to me, I shall be very 
glad to withdraw them. 

Shri S. M. BaaerJee: Then, she 
should also withdraw her remarks. 

Shrl TaDplII&Ill: If the words men-
tioned by the hon. lady Member are 
not there, then, she must also with-
draw. 

Mr. Speaker: Now, let us take up 
thl' short notice question. 

SHORT NOTICE QUESTION 

Suicide by aD Army Oftieer 

SNQ. 16. Shrl S. M. Banerjee: Will 
the Minister of DefeDce lDe pleased to 
stat(': 

(a) whether it is a fact that an army 
offin'r attempted to commit suicide on 
til(' :!6lh April 1961; 

(h) whether he was working in 505 
Army BaSI:' Workshop, Delhi Cantt.; 

(e) if ~  the reasons for the same; 
and 

(d) wht'thcr the said officer is still 
in the hospital? 

The MiDister of ~ en e (Sbd 
KrbdlDa MeDoD): (a) An army officer 
was admited to Military Hospital, Delhi 
Cantt.. on 20th April 1961, with a 
wound on the side of his neck. It is 
not yet known "'hether it was a case 
of attempted suicide or not. 
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(b) Yes, Sir .. 

(c) 'nle circumstances in which the 
officer sustained the injuries are not 
known. A court of Inquiry has been 
ordered to investigate the matter. 

(d) According to a report received 
on 1st May, 1961, the offieer was still 
in the hospital. 

Sbri S. M. BaDerJee: May I know 
whether this case was handed over to 
the police, and if not, the reasons 
therefor? 

Shrt KrishDa MeDOR: There is no 
case at the moment. The man has got 
a wound in the neck, and he is in the 
hospital. We do not know whether. he 
tried to commit suicide or anythmg 
of that character. We have ordered a 
court of enquiry. Until that court of 
enquiry reports, no further action can 
be taken. 

Shri S. M. Banerjee: This particular 
officer, when he was in the hospital. 
was in a state of unconsciousness. May 
I know whether he has regained his 
consciousness, and after that, he has 
given any statement to the Officer 
Commanding? 

Shri KrIshna Menon: On 1st May, 
1961. the officer was not in a fit condi-
tion to give a statement as to how he 
slistained the injury. 

Shrl S. M. Banerjee: May I know 
whether there was a letter in the pos-
session of this officer, and rr so, the 
contents of the same? 

ShrJ Krlslma Menon: That will all 
be a matter for enquiry. 

Shrt S. M. lIaDerjee: Even that letter 
will be part of the enquiry? Even 
those details connot be asked now? 

RE: CERTAIN REMARKS BY A 
MEMBER 

lIIr. Speaker: Regardin, the words 
lSed by Shri Hem Bema. they are 
om.ethln, like thia. The words are: 

"I do DOt miD4 what you tbIDk 
)OUt me". Whether It Sa 'I do DDt miDd' 

or 'I do not care', i-t is the same thine. 
It is not right to say 'I do not mind'. 
1 have never thought anything about 
him. (Laughtef') When 1 say that I 
never thought anything about him, I 
mean that I never thought anything 
disparaging of him. Therefore, 1 only 
said that the words used by him were 
such that there was an insinuation, 
and there was a remark a,ainst a 
Government which is not here to de-
fend itself, and, as was rightly point-
ed out also by the hon. Law Minilter, 
there were aspersions a,ainst officers 
also who have not ,ot a right to de-
fend themselves here. I only wanted 
to draw the hon. Member's attention 
to this, namely, that no hon. Member 
shall cast any aspersions either direct-
ly or even indirectly upon any Gov-
ernment which ~ not here. ~ hon. 
Member misundersfood me. He laid 
that there was no such insinuation. I 
said that one could judge only from 
thE' words used and not from his in-
tentions. Then, he said: 

"1 do not mind what you think about 
mf'.". I do not thInk It is right to say 
so, or to say 'I do not care what you 
think about me'. TllE'n, he has said: 

"When I say that this is my pIous 
intention, what you say is an uper-
sion On me .... 

There is no aspersIon against him. It 
is an aspersion against some others. 
He says 'When I say that this il my 
pious intention'. That may be his in-
{(·rence. His interent'!> may be that 
he has not cast any aspersion or that 
whatever words he haa used do not".. 
amount to any such thing. But'r would 
advise him, In the Intcrellts ot proper 
and decent proceedln,s in thil Hou.e 
and the decorum ot the  House and the 
respect that ill due to tbe Chair, to 
avoid .uch expressions. ThoUlb the 
word used ill net exactly 'carel' 
but it is somethinl( else. I do not 
want the I'eCOrQt ." contain any u-
penion &pinst the ",hair iD aDY tUpe 
or form. I would adviM blm to wttb. 
drnr J&. 
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llari B ... Banaa: May 1 submit that 
it was far from my mind to cast any 
aspersion on the Chair? These worell 
'I do not mind' are taken out of con-
text. It you take the context, you 
will see that 1 did not do any such 
thing. The context is this. When you 
doubted my bona fides, I felt a pain 
in my heart, and it was because of that 
that I had used those words. If you 
consider those words or interpret those 
words as casting aspersions on you or 
challenging your authority or the 
authority of the Chair, as the Prime 
Minister hall pointed out, I withdraw 
these words. 

Sbrt A. M. Tariq: Can he not with-
draw it without making a statement? 

Shri BnJ Raj SlD&"h: Can this Mem-
ber not be mended by the Congres. 
Party? 

The Prime Minister and Mlnlster of 
External AJrairs (Shri Jawaharlal 
Nehru): May 1 say a word, not a·bout 
this matter, because that is over-
but generally? Most respectfully, if 1 
may say so, it would be helpful in the 
future if the normal rule is observed. 
If the normal rule that when the 
Speaker is on his feet or legs, no Mem-
ber shall stand up, is obscrv('d, it 
would probably avoid all these odd 
happenings. 

Mr. Speaker: I would only appeal 
to han. Members to observe this. So 
far, inarvidually, I have been tryin, 
to tackle them, but on this occasion, 1 
would appeAl to the leaders of the 
various ,roups to advise their members 
also to observe this  rule. I am trying 
to iDalat on this. The only remedy tb .• t 
I can think ot is this. If I find that 
more than one hon. Member is atand-
ing, when I am stanellng, or some han. 
Mpmber is interrupting me, then, 1 
have unfortunately '{o exercise my 
right of keeping out that han. Member 
tram this House. 1 do not want to re-
peat it. 1 would urge upon all hon. 
Members to follow this pl·actice. They 
~ee  not be reminded from lime to 
\lme. Now, thls chapter is closed. 

WRI1TEN ANSWERS TO 
QUESTIONS 

OYer ..... b8crlhiac of aha.rea of Ney 
Company 

*1900. Shri Rameshwar TaDUa: Will 
the Minister of Fiaance be pleased to 
state: 

(a) whether Government are aware 
of the over-subscribing of new com-
panies' shares; 

(b) whether some of the promoters 
send applications for such shares 
themselves in various names; 

(C) whether it is a fact that some 
new shares are quoted very high' in 
the market; and 

(d) what stePs Government are con-
sidering to check this trend? 

The Deputy MInIster of Flnaaoe 
(Shri B. R. Bhal"at): (a) Government 
are aware that several new issues 
have bt.-en over-subscribed; 

(bl Government have no informa-
tion On this point; 

(c) and (d l. During the boom period 
of 1960 some new shares were quoted 
at high premia but this feature is no 
longer very prominent. The number 
and volume of new issues have grown 
substantially in recent months and this 
fact has had a generally stabilising 
efTect on the prices of new shares. 
Government are continually watching 
the trends and will take suitable mea-
sures, as and when necessary, to arrest· 
unhl'althy tendencies. 

Manufacture of IIiUuua 

*1901. Sbrl AJit Sill .... SarbadIz Will 
the Minister of Steel, MiD_ aIId ..... 
be pleased to state: 

( a) how far the country has reached 
self-sufficiency in regaret to BltumeD 
road biDder by now; and 

(b) what is the production of bitu-
men by the STAN\<"AC refineri .. 
Bombay at present and the potenUal 
increase in 1881-62? 
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Tbe MlaJeter of MlDes and 011 (SJarI 
.... D. Kalavla): (a) and (b). With the 
production of Bitumen from both the 
Burmah-Shell and the Stanvac Refi-
neries, the country has become self-
sufficient in its requirements of Bitu-
men rDad binder. The present pro-
duction of Bitumen from Stanvac re-
finery is about 1,20,000 Metric tons per 
annum and this is expected to rise 
up to about 1,25,000 Metric tons per 
annum by about the end of 1961. 

Melte" In Manlpur 

*1983. Shrl L. Aehaw S ..... h: Will 
the Minister of SclentiJe Ir.eIIarch and 
'Caltanl Affairs be pleased to state: 

(a) whether there has been any 
research work into the origin of the 
Meiteis UI :t.{anipur undertaken so far; 
and 

(b) if so, what is the result thereof? 

The Deputy Minister of Selentiftc 
Research and Cultural Affairs CDr. 
M. M. Das): (a) Yes, Sir. 

(b) The Meiteis appear to be immi-
grants from aCf"OSS the Eastl'rn Ft'on-
tier. But this requires further study. 

Espanslon of Oil R.eftnlD&" Capacity In 
Private Sector 

*1906. Shrimati na Palchoudhuri: 
Will the Minister of Steel. Mines aDd 
Fuel be pleased to state: 

(a) whether it is a tact that the 
question to allow or not to allow the 
expansion of oil n:ofining capacity in 
the private sector l n~ the Third 
Five Year Plan period is under the 
consideration of the Government of 
1ndia; 

(b) whether a final decision has 
been taken in regard thereto; 

IC) if 10, the details thereof; and 

(d) if not, when a final decision is 
likely to be arriVed at? 

Tbe MIlliliter 01 Mines aDd 011 (SJarI 
E. D. MalaYl,a): (a) and (b). Yes, Sir. 

(e) and Cd). Expansion will not be 
entertained in tenns of the exlltinl 
A,reements. , 

~  "" "0 ,,",0 fiQ1: ~ 

""' 1i'!ft fiI"W ~ ~ H, 0-' t 
lII't ~ it; '{q ~  it; n'f it IJ1f ~ 
!.toT 'f.'fT ~  ~ : 

(Ifi) H\o-q it ~ f"","" 
~ ... ~  &I!r ~ ~ l  

ttT m ~  ~ fm ~l  IAiIf 
( case studies ) ""1fT": ~ ~ 

~  ; 

(!If) ~  If?: ~~ ~~ ~  ~ 3IT 

~~  ~ ",)7: T-flf.T rn Ifi'f ~ ; 

(IT) ~  ~ ~  If{ ~  

rn it ~  ~  ~ ~  ~ 

~ ~ q'tr ~ ~ it 
~ 'Jif," ~  q'tr Jfm-1fm fiR1 ~ ; 
q'tr 

( J1) 'flIT Jim; or 'NT ~  i'f ~ 

~ n~  q'tr ~ Q ~ it; 

m i'f'fT ~ it. ~l  If.T ~ 
~~ If?: TllfT 3f1 -ITT ., 

fifw mtft ~  ~ 

~  : (lr.) JfT'f 1 

( !If) ",)7 (IT). lJT1fI'# ~ .. ~ 
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(1f) ~ ~ ~ wmft' ~ if; 
1IfI'" IIiT ~ ~ 1j ffl1i ~ ~ 
ftq)t it ~ ~ t W lITifift1r ~ 
if ~  IIiT ~ f\t;1rr t I lli ~~  ~ 

~ ~ l 

Jet BellIbel' 

-1913. Shri P. C. BorooaIu Will the 
Minister of DeIeDce be pleased to 
state: 

(a) whether India proposes to deve-
lop a new type of jet bomber with 
foreign technical assistance; 

(b) if so, from which country the 
assistance is forthcoming; and 

(c) what progress has been made 
in that direction so fai'? 

The Minister of Defence (Sbri 
Krishna Menon): (a) There is no such 
proposal. 

(b) and (cL Do not arist'. 

Protest Demonstration in Delhi .... inst 
Cuban Invuion 

-191G. Sbrl Tangamani: Will the 
Minister of Home Affairs he pleased 
to state: 

(a) wllether there was a demons-
tration in front of the American Em-
bassy in Delhi on the 21st April, 1961 
to prote .. ! against invasion of Cuba; 

(b) whethl'r processionists were 
stopped 100 yards away from the 
Embassy; 

(I.') whethtr it is a fact that pro-
cessionists werE' lathi charged by 
police ('ausing injuries to many in-
cluding some Communist leaders of 
Delhi; 

(d) if so, ",.'hat action is proposed to 
be take., In the matter; and 

(e) whether it is a fact that placards 
were 'Jnly "Hands oft' Cuba"? 

Tbe Minister 01 Rome Atralrs (SIIIi 
La1 Bab"ar 8baslrt): (a) and (b). 
Ye.. ..: 

ec) There' was no lathi charge, but 
when tne proeessionists b:-oke the 
police cordon the police had to in-
tervene in order to prevent tresspas 
into the mbassy premises. 

(d) Does not arise. 

(e) Tie demonstrators carried a 
nn~  bearing the inscription-

"HANDS OFF CUBA" 

"DOWN WITH YANKEE IMPE-
RIALISM". 

Amalgamation of Kerala Banks 

*1916A. Shri Kodiyan: 
Minister .f Finance be 
state: 

Will 
pleased 

the 
t!) 

(a) whether it is a fact that the 
proposal for amalg:lmating the Kerala 
Banks now under moratorium into a 
single unit has been dropped: 

(b) if so, the reasons therefor; and 

(e) whether any alternate arrange-
ml'nts are being made for the future 
working of these banks? 

The Deputy Minister 01 Finance 
(Shrl B, R. Bbarat): (a) and (b). The 
proposal to amalgamate the banks 
in.to a single unit was not considered 
practicable and was, therefore, not 
pursued further. 

(e) Scheml'!I for the amalgamation 
of these banks individually with other 
banks have since been published un-
der Section 45(4) of the Banking Com-
panies Act and it is expected that 
these schemes will be brought into 
force by the middle of June, 1961. 

OU ludia Llmlted 

-191'7. {Shrl Ram KrisbaD Ga,..: 
Shri Panprkar: 

Will ~ ln e  of Steel, M1aea 
8Dd Fuel be pleased to refer to the 
r('ply given to Starred Question No. 
777 on the 7th Decembe'r, 1960 and 
state: 

(a) whether the scheme to float Ra.. 
26 c:rores 01 ~ e  In the marbt 
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by Oil India, the joint venture of the 
BurmahlAuam Oil Companies and the 
'Union Government has heeD ftnaliaed; 
aDd 

(b) if so, the details thereof? 

Tbe MIDister fill MID. and 00 (Sbrl 
K. D. Malan,.): (a) No, Sir. 

(b) Does not arise. 

Closure of Mobile Bank at Patiala 

.191L J Sbri Ramesbwar TaDtia: 
1. Sbri Bam KrisblUl Gupta: 

Will the Minister of FlnaDce be 
pleased to state: 

(a) whether it is a fact that Mobile 
]lank started 10 years ago at Patiala 
by the Government owned Bank of 
Patiala has been closed down; and 

(b) if so, the reasons therefor? 

Tbe Deputy MiDJster of Finance 
(Sbrl B. R. Bhaga't): (a) Yes, Sir. 

(b) The Mobile Bank has been con-
tinuously running losses since its in-
ception. 

All-Party Hill Leaders Conference 

*1919. Shri P. C. Borooah: Will the 
Minister of Home Affairs be pleased 
to state: 

(a> whether the Ali Party Hill 
Leaders Conference at ~  fourth 
Session expressed their inability to 
accept the proposal of the Prime 
Minister made as an alternative to 
their demand for a separate hill state 
and reiterated their original demand; 
and 

(b) jf so, what is Government's de-
cision in this regard? 

'!'be MIDlstIIlr of Home Main (8brl 
LaI Babadllr Sbutrl): Ca) Yes. 

(b) '!'be matter will be conaidered 
In tJie Ught of whatever juatifk:ation 
the repraentattves of Hills bave to 
Jive in reprd to their arrivinl at thia 
declsiOD. 

~ n. " iU(f ..... _r 
~  ~ """ m: lAY """ 

Ii) ~~~  H't ~~ n  

WfIfr to, 0 iti ~ iti w." if q: 
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(Ifi) ~ ~ )3r;n It; 

~ ~~ ~ if ~ fmrr ... 
~ IIiT R rn iti f\!rq fq ~ IIiT 

~  IRT1fT ~ t  ; 
(w) ~ q"l: 1rfm ~ 'R 

01flf ~  !fiT q-"t1fTOf ~ ; 

~  ~  ~ ~~ 

~~~~  

(ff) ~ ~ l  ~ ~~ 

~  ~ it 1frqf'1fIIi ~ 11ft" 1I''Tftr 
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~  it q ~ l  if l ~ «i if 
~  it ~ ll  ~ ~ ToAi) ~ 

~ . 

~ OJR ~  ~ ~  t I ~ 'lllAT 

If,"rit q ~  ~  flti lq fl{m ir fiP.fift 
~  f ~ 
11'-11"-W .. " I 

~ t ir n If't ~ ~  !fIT 

tuv.-v., 

if, ~ it ~ ~ 

1f;WRit if ~ $t 

1I"Pf ~ 11ft" 

l ~ ~l  
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H.\V,-\' (tft1J) 
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T .•. Cues am ..... hulian Troops in 
CoDa'o 

r 8brlmatl Da Paleboadli,1II'l: 
·1921. {8hri Bam Krlshan Gupta: 

L Shri P. C. Borooah: . 

Will the Minister ot Defence be 
p!eased to state: 

(a) whether it is a fact that sym-
toms of tuberculosis have been de-
tected amOl'llg some Gorkha troops 
. sent to Congo; 

(b) if so, whether X-Ray tests were 
. done on the soldiers in India before 
they left the country; 

(c) if not, the reasons therefor; and 

(d) the steps taken to prevent the 
spread of T. B. among Indian soldj'rrs 
In Congo? 

The Minister of Defence (Shri 
Krishna MeDOn): (a) Only one case 
of tuberculosis has bp.etl dc-tected 
among the Indian troorll sent to Congo 
for service under th'. United Nations. 

(b) and (e). X-Ray tests were car-
ried out in cases considered necessary, 
as jud!led fr3rn ~ clinical examina-
tion and also prior history of each 
case. 

(d) Accoraing to normal practice, 
the individual suffering from T.B. has 
been segregatl'd and removl'd to Hos-
pital. 

Water Supply in Bhubaneswar 
(Orissa) 

·1922. Shrl Chlntamoni Panlrrahl: 
Will thE' Minister of Rome Aftalrs be 
pleased to ~e  

(a) wht'ther his attention has been 
drawn to the serious shortage of 
drinking water in Bhubaneswar, the 
capital of l~  in r('{'Cnt days; and 

(b) if so. what immroiak> steps 
have bl.'f'n takl"n to ~ l  drinking 
·.\·ater to the capital of Ori!l!la? 

~ MlDlster nf State In the Minis-
try of Rome Affairs (Shrl Datu): (a) 
No. But reports received from the 
Go,'ernml'nt of Orissa indicate thllt 

certain high level Zones .of the Bhuba-
neswar town sufter at times from 
water sh.::rtage, particularly durinc 
swnmer nlC'1lths. 

(b) Water !!upply has to be control-
led in certail Zones in the interest of 
better distrl ~ n throughout the 
town. For r]aces experiencing serious 
difficulties water in supplied by a 
vehicle permanently fitted with a tank 
containing water upto 800 gallons. 
Another vehicle with a trailor carry-
ing 1000 gallons of water is also 
brought into use. These two vehicle. 
could make 10 to 12 trips within a 
periOd of five hours as required. 

Japanfllle aid lor Third Five Year 
PIIUl 

.1923. {8hri Run Krishan Gupta: 
Giani G. S. Musalllr: 

Wili the Minister of Finance be 
pleased to state the approximate 
amount of economic assistance which 
India is likely to receive from Japan 
during the Third Five Year Plan? 

The Deputy Minister oC Finance 
(Shrlmat.i Tarkeshwari Sinha;: It iii 
not possible to indicate at e~en  the 
amount of assistance that may be 

made available by the Government of 
Japan for the Third Five Year Plan. 

Advances to Surar Factories by 
Scheduled Banks 

·1924. Shrl P. C. Borooah: Will the 
Minister of FiDaDce be pleased to 
state: 

(a) whether Government have had 
under consideration the qu('stion to 
permit the scheduled bank.'1 to in-
crease their advances to sugar fac-
tories against stocks to facilitate pay-
ments to cane-growers; and 

(b) i! so, what is Government's de-
cision on the Issue? 

The Depaty Minister of Flnanee 
(Shri B. IL Bhapt): (a) and (b). 
With ef'r-<'t from the 21st April, 1961, 
the rest ictions imposed by the Re--
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serve Bank of India on advances by 
~e le  banks alair\st stocks of 
:sugar have been withdrawn. 

~ m ~  '''4l-itl IIiT 
,"nlflf 
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Estate Bat,. ID PUDjab 

HM. 8brl Bam KrIIIwa Gupta: Win 
the Minister of FiJWIce be pleased to 
stale the total amount collected as 
estate dUty in Punjab durinc the year 
11l6O-al? 

TIae MIaWer or ....... ce (S ..... 

MOI'U'jI Desai): RI. 9.60.412/-. 

8e'teDae Collectioas ia Pujab 

MI'I. Sbrt &am KrWwa 08pta: Will 
the Minister 01. Finuace be pleaaed 
to state the amount of money collect-
ed by the Governmellit of India by 
way at taxes and other reYenue mea-
sures in the Punjab State during 1960-
6t? 

'!'be MiUter 01 FIlWloe (8l1li 
MorarJI DesaI) : The amount ail 
money collected from Direct and In-
direct taxes in the Punjab State dur-
ing 1960-61 was Ra. 15.99.12.200 (pro-
visional figure). lnfonnation regard-
ing collection of Railway Passentel' 
Fares Tax is available only all on stat 
January, 1961, and this ha's been la-
cluded in the above figure. 

Schools for Adult Education in Delbl 

4461. Sbrl Bam Krisban Oupta: Will 
the Minister of EdUoatloD be pleas-
ed to state the number and details of 
schools for adult education to be open-
ed in Delhi during 1961-82? 

The M1Dlster 01 EducaUota (Dr. K. 
L. Shrlmall): 5 Schools for adult edu-
cation are proposed to be.> opened dur-
ing 1961-62. These Schools will be 
run in the evening and regular clas-
ses will ~ organised from the pri-
mary to the higher sl'CODciary stace. 
They will also organise coachinl 
preparing adults to appear privately in 
the High School. Higher Secondary, 
Ratan, Bhusan and Prabhakar Exami-
nations of the Delhi Board. 

Tu ............ Plllljab 

MIt. 8hat ...... ItrWaan Oapb: Will 
the Minister of FIDaIIee be pleased 
to state: 

(a) whether arrears of Income-tax 
wealth tax and gift tsx in Punjab, If 
any, havc been realised from the mill-
ownel'll; 

Cb) if not. the amount out.lltandlnr 
against them u on the lit April. '"l: 
and 
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(c) the amount realised uptcl 31st 
March, 1961? 

TIle lIiDa.&er of l'lDaaee (Shri 
lrIonrjJ DetIal): (a) to (c). The re-
quired inlormation is being collected 
and will be laid on the Table of the 
&abba. 

S.C. &lid S.T. Stude'" Ia Orlsea 
CoU .. BGlltela 

4470. Shri CbiDtamoai Panicrahi: 
Will the Minister of Rome Airaln be 
pleased to state: 

(a) whether Government are aware 
that there have been no urangements 
10 fer for putting up scheduled caste 
and Scheduled Tribe students in col-
lege hostels in Orissa; 

(b) whether any request to this 
effect has been made by the Orissa 
Government; and 

(c) if so, what steps have been 
taken in this regard? 

The Deputy Minister of Home 
Airain (Shrlmati Alva): (a) and (b). 
No. 

(c) Does not arise. 

Loan taken from Orissa Government 

"71. Shri Kwnbhar: Will the 
Minister of Home Affairs be pleased 
to state: 

(a) whether the Ministers, Speaker 
and M.L.As. of Orissa State have 
taken loan from the Orissa State Gov-
ernment during Second Five Year 
Plan period for their own use; 

(b) if so, the nature of loan taken 
by them individually; and 

(c) the nature of repayment? 

The MIIlIs&er 01 saa. ID the MI*-
by of Bome AmaIn (Slut Datu): (a) 
to (e), The InformatiOn 11 beinI col-
lected trcm the Gowmment or Orilla 
and wm be laid on the Table 01 \be 
Roue In due coane. 

1'apre'1 BIrthday CeateDarJ' 
CelebraUoal 

4472. Sbri D. C. Sharma: Will the 
Minister of Seieat.ille Beaeareh aDd 
Caltunl Atrairs be pleased to state: 

(a) the works of Tagore, whicD 
have been selected for translation in· 
to Ul'du language on the occasion of 
Tagore's Birthday Centenary Celebra-
tions; and 

(b) the names of the writers to 
whom the work of translation has 
been given by the Sahitya Akademi? 

Tbe Minister of Scienti8c B.esea.reb 
and Cultural Air ..... (Shrl BUlDafUD 
Kabir): (a) and (b). The Sahltya 
Akademi has undertaken to translate 
and publish the follOwing select works 
of Tagore into Urdu on the occasion 
of the Birth Centenary of Rabindra-
nath Tagore. The names of the trans-
lators are given against each: 

1. Ekottarasati (101 Poems of 
Tagore)-Shri R. S. Firaq. 

2. n ~  (21 Short Stories of 
Tagore)-Abul Hayat Burdwani 

3. Three Plays of Tagore (naja, 
Dak Ghar and Rakta Karabi)-Prof. 
M. Mujeeb. 

4.Gora (Novel)-Shri S. Sajjad 
Zaheer. 

5.Chokher Bali (Novel)-Shri S. 
Abid Hussain. 

6.Jog(l;0(1 (Nove})-Shri S. A. R, 
Kazmi 'Haza' Mazhari 

lIostel Buildings tor Scheduled Castell 
In Punjab 

4473. Shrl D. C. Sharma: Will the 
Minister of Dome Affaln be pleased 
to state: 

(a) whether any amount has been 
spent for the construction of hOll&el 
buildings for Scheduled Castes out of 
the amount allotted to Punjab dU1'U1l 
1960-81 for Housing Schemes; and 

(b) the number of u.tel buUcllnp 
CGIIIPleted ~ the JMI" 
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Tbe Deputy MbaIIter 01 B_ 
Du ... (Shrimatl Alva): (a) and <b). 
The required infonnation bas been 
asked for from the State Govemment 
and it will be laid on the Table of the 
House when received. 

GraD" to Ba....... lIbIdu UDivenity 
for Hostels 

4474. Shri D. C. Sharma: Will the 
Minister of EducatiOD be pleased to 
state the total amount of loan or grant 
paid by the University Grants Com-
mission to the Banaras Hindu Uni-
versity for the construction of hostel, 
during 1960-61? 

Tbe MIDlster 01 EdueatiOD (Dr. 
K. L. ShrlmaJl): Rs. 3,24,669.17 nP. as 
grant tewards improvement and com-
pletion of existing hostels; no loan 
was advanced. 

Abcluctloa or Uamarrlecl Gwls ID Delbl 

•• '5. Shrl D. C. Sharma: Will the 
Minister at Home Aftalrs be plea.'ied 
to state the number of reported abduc-
tion cases of unmarried girls in DeIhl 
during thl' period lst December, 1980 
to 30th April, 1961 as compared to 
the figure for the corresponding period 
of 1959-60? 

The Minister of State la the MinIs-
try of Home AtraiJ's (SUI Datar): 
29 cases of abduction of unmalTied 
girls were reported during the ~  

from 1-12-1960 to 30.4.1981 against 23 
cases in the corresponding period of 
1959-60. 

Survey 01 Medicinal Rer" 

4476. Shrl R. Narayanasamy: Will 
tht, Minister of ScieatUlc Researeb 
and Cullaral Affairs be pleased to 
Itate: 

(a) whether th!' Government of 
India haVe any scheme to survey 
medicinal hl'rbs in IndUi: 

(b) if so, whether mt'dicinal phlllts, 
creepers, roots and othe ... according to 
Siddha Vaidya System which iA now 
prevailing in Southern India will be 
surveyed: and 

(c) the number of herbaria to be 
started in the State of Madras' 

The Depaty Mialster 01 8cleDtUIe 
Beaearch &ad caJtual Main (Dr, 

.. M. Du): <a> The Botanical Sur-
vey of India surveys medicinal herba 
of the country as part of their nonnal 
explorations of ftora of varioUs typeI. 
but there is no separate scheme to 
survey medicinal herbs only. 

(b) No, Sir. There is no luch pro-
posal at present. 

(c) There ill one Relional Herbarium 
of the Botanical Survey of India in 
the State of Madras, which is located 
at Coimbatore, where a .eparate her-
barium of medicinal plants baa beea 
developed. There is no proposal to 
.tart any new herbarium In that 
State. 

Scbola ... hl... to otlaer Backward 
Cluses Studeate 

'.77. Shrl MudhaaadaD"" Will 
the Minister of EducatiOD be pleased 
to state: 

(a) the number of students from 
other Bllckward CllIsses awarded. 
scholarships under Schemes admini.-
l!'l'l'd by his Minilltry durin, 11160·61 
and I !l61-62; and 

(b) the numbel' of studenls who 
applied for such scolar!lhips? 

The MiDIstrr of EdueatloD (Dr. 
K. L. Shrlmali): (al lind (b). A state-
ment is laid on the Table of the 
House. r See Appendix VI, ann('xure 
No. 65). 

Stholal'!lbip.l to S.C and S.T. Rtudea .. 
la Aadhn Prad_ 

"7B. Shrl Madhaaadaa Bao: Will 
thP n ~ ~  of Edu('.ation be pleased 
to state: 

(a) the total number of IIcholar-
ships und"r sch('mp& admiru.terl·d by 

~ n ~  given to the Scheduled 
~ e and Scheduled Tribe IItudenta 
in Andhra Pradesh durin, 1960-61 and 
19111·62: ,nd 
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Cb) the number of students who 
a.pplied f'lr such scholarships? 

Tbe MtDlster of EdaeatiOll (Dr. 
•. L. 8 .... hnall): Ca) and (b). A IItate-
Jrlent is laid on the Table of the House. 
(See Appendix VI, annexure No. 66]. 

Selsare hy CII8tOIas dariDc 1961-81 

4479. Shrt Madhusadan!Lao: Will 
the Ministt'r of FlJlallce be pleased to 
state: ~ I 
(a) the total value of gold and 

other val1l1bles seized by customs offi-
cials at v.lrious sea and air ports 
during the year 1960-61; 

(b) the number of persons held for 
smuggling: and 

(c) the n ~  of foreigners among 
them? 

The Minister of Finance (Shri Mor-
arJI Desai): (a) Gold and other valu-
ables valuet} at about RII. 2.13 Crorell 
were e ~  by the Customs, Land 
Customs and Central Excise authori-
ties at various sea and air ports durin. 
the period from the lst April, 1960 to 
the 31st March, 1961. 

Cb) and (e). The informatiOn .. 
bein« t"ol!ected and a statement .!Y-
ing the required partiCUlars will be 
placed on the Table of the Sabha. 

Sale of Prise Bonds 

4410. Shrl Madhaawlall Bao: Will 
the n ~ e  of FlDance be pleased to 
state the total amount obtained b7 
selling RO). 100 and RII. !I Prize Bonds, 
during the-year 1IH10-61 in each State! 

The Minister of Finance (Shrl Mor-
arJl Desa\)' The sales of prize bonda 
In each Stllte, during the year lNG-II 
have been of the following order:-

State 

1. Andhra Pradesh 

a. Assam 
3. Bihar 

4·_ ~~~~  ..... • 

(In 
n ~ 

"f ~  
2 

40.29 

19.H 

50,10 

. __ : ___ ~ 

,. Delhi 

6. Gujarat 

7. Himachal Pradesla 

8. Jammu & Kashmir 

9. Kerala 

10. ~ 

II. Madhya Pradesh 

12. Maharashtra 

13. Manipur 

14. Mysore 

IS. Orissa 

16. Punjab 

17. Rajasthan 

18. Tripura 

19. Uttar Pradesh 

20. West Bengal 

TOTAl. 

·Fur April, 1960. 
tFrom May. 1960. 

z 

98,70 

45,37t 

I,5z 

4,47 

39,n 

3,58,00 

SI,5Z 

I,69,66t 

33 

5.,73 
IO,5it 

69,53 
36,90-

69 

1,32,67 

1,41,75 

Grants to Universities in Andhra 
Pradfl8b 

4411. fihri Madhuslldan Rao: Will 
the n ~ l  of Education 'be pleased 
to state: 

(a) ~ grants given and to be given 
by the University Grants Commission 
to the various universities in Andhra 
Prlldesh (with names of Universities 
and amount given) during 1960-61 
and 1961-62; and 

(b) the number of scholarships for 
research granted and to be granted to 
the students for each of those Univer-
sities during the ~e  1960-61 and 
1961-62 by the University Grants 
Commission" 

The Mlalster or EdacatiOa (Dr. 

i[. L. Sltrh.am: (a) Graftt! ~  

Rs. 
(1960-61) 

Andhra University 26.69.215'61 

Osmania University 27,35,041\'10 

Sri Venkareswara University 10.03.777' 22 

(1961-82) 

No grant hs been paid so tar. 

Grants to be ~  

Cannot be indicated at present. 
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(b) Scholarships for Research 
"ranted. 

~  11)61-62 
(Up-to-date) 

..Andhra University 13 .. 
Ollmania Univenity .  8 

Sri Venbteswara 
Univenity 6 

Scho/.arships for research to be 

uranted. 

Cannot be indicated at present. 

Vinan Mandlrs in Andhra Pradesh 

4482. Sbri Madbusudan Rao: Will 
the Minister of Scientific Research and 
Cultural Affairs be plf'llSed to state: 

(a) whether thl' Vigyan Mandirs 
started in Andhra Pradesh during 
1960-61 have sinel' been compll'ted; 

(b) whether some new Vigyan Man-
dirs will be started in the State durm, 
1961-62; and 

(c) if so, the names ot the places 
for the same? 

Tbe Deputy MIalster 01 Sci_tile 
Researcb aDd Cultural Mairs (Dr. 
Mono Mobon Das): (a) No Vijnan 
Mandir was established in Andhra 
Pradesh during 1960-61. 

(b) and (c). The locations ot Vijnan 
Xandirs are fixed in consultation with 
State Governments. So far, one Vijnan 
Mandir has been established in 
Andhra Pradesh at Kodur (District 
Cuddapahl during 1961-62. 

Buildl.... lor ReI10DaI EqiaeeriD, 
Coliere, W·nne.1 

4413. Shrl Ma4basudan Rao: Will 
the Minister of ScientUlc Research .Dd 
Cllltural Allain be pleased to state: 

Ca) the pro,ress so tar made in re-
lard to the construction of building 
IU1d hostels of the Regional Engineer-
ing College at Warangal in Andhra 
Pradesh; 

(b) the total amount spent 10 far 
on construction and the amount that 
remains to be spent; .td 

( c) whether the construction work 
is expected to be completed within 
the scheduled period'? 

The MbUster of l!IeieDtUk --.reh 
aDd Caltural Affa.l.ra (Sbri HUIIIa)'DD 
Kablr): (a) and (b). The construction 
of two hostel blocks and a dining hall, 
one unit of Workshops and one unit of 
Engineering Laboratories is in pro-
gress and is expected to be completed 
in the course ot next 3-4 months. An 
amount of Rs 7.98 lakhs has been 
spent on these buildings, sO far and 
a further amount of Rs. 7.98 lakhs is 
expected to be spent for their com-
pll."tion. 

(c) The entif'e construl'tion pro-
gramme is bl'ing carrkod out in three 
pha!;{'s, and is expt'<'tl'd to be ('om-
pl(·ted according to 5('hPdule lIubj(·ct. 
however to the availahility of tht" 
n e~ ~  building material·s. 

Alloe.tieD of Steel to And...... Pradesh 
4484. Shrl Madhusudan .... 0: Will 
the Minister of Steel, Mines and Fuel 
be pleased to stale: 

(a) the total allocation ot stee: to 
tht, Andhra Pradesh Government lor 
con:;truction ot its projects durin, the 
years 1960-61 and 1961-62; 

(b) the break-up figures of each 
project; 

(e) whether the work of any proje.1t 
has been hamperl'd by non,"upply of 
5teel to it; and 

(d) if so, the d(·tailll thereof! 

The MinJ8ter or 8teel, Mln_ and 
Fael (S.rdar Sw.ran 8blJb) : (a) 
Government of India do not makt" 
separate allocations to different pro-
Jects of any State Government. A 
quota is plac('(f at th(· disposal of the .18 Government. who aUocate It 
amon, various consumerR includln, 
their projects, accordin, to th.ir 
priority. The steel quota •• llotted to 
Andhra Pradesh Government durin, 
1980-61 and the first-halt of 186J-12 
were 9,2IIi and 4,850 tons in relpecl 
ot sheela (thinner than 14 pUle) and 
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·wire. Requirement.e of other rategor-
ies of steel were met in full. 

(b) Not available. 

(c) Government are not aware of 
1his. However, the difftc:ulties about 
. steel supplies to Nagal'juna Sagar Pro-
'eet have been prought to the notice 
. of the Government, and arrangements 
have been made to supply the steel 
required for this project. 

Cd) Does not arise. 

'GeoIOp,a1 Survey In ADdbra Pradesb 

",S. Sbrl MadhasudaD Rao: Will 
the Minister of Steel, MJaea aDd Fuel 
be pleased to state: 

( a ) the names of the places where 
the ~ e  for geological aspech was 
made during 1960-61 and 1961-62 sO 
far in Andhra Pradesh; and 

(·b) the flndings of the survey party 
• and the decision of Government in 
the matter? 

The Mlalster 01 MiD. aDd Oll (Shri 
K. D. Malavlya): (a) Dunng 1960-61, 
Geologil-al Surveys were carried out 
by the Geological Survey of India in 
parts of the districts of Srikakulam, 
Visakhapatnam, East and West Goda· 
vary, Krishna, Guntur, Kurnool, 
, Cuddapah, Chittor, Nellore, Kham· 
mam, Warranga\' Karimnagar and 
Hyd(·rabad. The Field Programmt' of 
the Geological Survey of India for 
1961-62 ~ started from 1st April, 
1961 and thl' ~e  of the Geologi. 
cal Sur\,f'Y of India are in thl' fil'ld. 
It is proposed to survey parts of the 
districts of East Godavari, Nell\lre, 
Warrangal, Srikakulam, Vishakhapat-
nam, Cud'dapah. Kurnool. Guntul'. 
Anantapur, Mahboobnagar, Krtshna 
and Wt'st Goda\'ari. 

(b) The findings ot the investiRa. 
tions c'arril'd out during 1960-61 art' 
likely to bt>rome available by Se,-
tember, 1961 after analytical, petro. 
logical and othel' necessary invt'stiRa-
hons on thl' samplE'S col\(!('ted. ~ 

bt-en carrit'd O\lt. A brit'f summary 
·Clf these will be n ~  In ~ 
Annual Report'!!, coplps of which an 

invariably • sent to the Parliament 
Library, when published as Recorda 
of the Geological Survey of India. 

Monuments in Aaclhra Pradesh 

4416, Shrl Madbll8lUlaa Bao: Will 
the Minister of ScleDtlle .... nIl .. 
Cultural Main be pleased to state: 

(a) the allocation made for main-
tenance of each of the Centrally pro-
tected monuments in Andhra Pradesb 
during 1960-61 and 1961-62; 

(b) the progress so far made in 
housing the monuments of the Nagar-
junasagar site; and 

(c) the expenditure incurred and to 
be incurred in regard to part (b) 
above during 1960-61 and 1961-82? 

The Depat,. Mlaillter or Solentlle 
Research and CuMaral Afral.,. (Dr • 
M, M. Das): (a) The labour involved 
in collecting the information will not 
be commensurate with the results. 
The total provision was, however, 
Rs. 1,32,000 in 1960-61 as againlt 
&. 1,23,000 in 1961-62. 

(b) The reronstruclion work in(':ud-
ing preparation of larg(' !leale models 
of all the monuments approved {or 
the purpose is almost complete. The 
museum building is under construc-
tion. 

(c) 1960·61-Rs. 1.10.690 upto 31-1-
1961. 

1961-62-Rs. 2.00,000 (Budget pro-
vision) 

Rindl in Andhn Pradesh 

US7. Shrl MadhllSlldan Rao: Will 
the Minister of Edacatlon be pleased 
to state: 

(a) the step,:; taken by the Govern-
ment of India tor the popularisation 
of Hindi in Andhra Pradesh durin, 
1860-61 and 1961-82; and 

(b) the amount spent and to be 
spent by the Government of India 
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during the above period. for the 
same? 

Tbe Mia_r 01 Edacatlou (Dr. K. L. 
Sbrtmall): (a) and (b). Grants to 
the State Government were paid in 
1960-61 for the following schemes: 

0) For appointment of Hindi 
Teachers in High and Higher 
Secondary Schools in the 
State (Rs. 82,054). 

(ii) For starting a Hindi Teachers' 
Training course for 40 stu-
dents at the Government 
Basic Training School, 
Khairatabad, Hyderabad 
(Rs. 15.020) (The grant sanc-
tioned in 1959-60 was not 
utilised, in full, that year and 
was allowed to be carried for-
ward to 1960-61. 100 per cent. 
expenditure is met by the 
Government of India). 

(iii) For implementation of the 
plan of the State Government 
for propagation ot Hindi. (No 
separate figure can be given, 
as under the revised proce-
dure grants are not sanctioned 
according to schemes), 

A sum of RI. 10,000 wall paid to the 
Andhra Pradesh Branch at the Dak-
shina Bharat Hindi Prachar Sabha for 
construction of a buildil1l as the first 
instalment at the total sanctioned 
grant Of Rs. 30,000. 

Intonnation about the amount to be 
spent during the year 1961-82 can be 
supplied only alter the close of the 
ftnancial year. 

Gnat. lor Sport. Ia Alldllra rra .... 
..... I .................. : wm 

the Minister ot Eda .. tloa be ple.sed 
to state: 

(a) whether any amount 01 grant 
bas been given to Andbra Pr.desb tor 
raising the standard of sports duriq 
the Second Five Year Plan period; 

(b) if 10, the amount thereof; end 
511 (Ai)I.S--a. 

(e) the names of the institutions 
given the grant? 

Tbe II1aIrter of EdaertioD (Dr. K. I •• 
Sbrlmall): Ca) Yes, Sir. 

(b) Rs. 3,33,750. 

(c) A statement is placed on the 
Table of the Sabha. [See Appendix 
VI, annexure No. 8'1). 

GraDts tor Pla)'m_eII III 8eIIooIa ad 
Colleres ID ADdhra Pnd .... 

4419. Sbrl MadbulRUlaD Bao: Will 
the Minister of EdueaUoa be plcased 
to state: 

(a) whether any amount has been 
sanctioned by the Central Govern-
ment to the Andhra Pradesh tor pro-
viding playgrounds In schools and col-
leges during 1960-61: and 

(b) if so, the names of the schools 
Dnd colleges benefltted by itT 

The MiDillCer of Ed ........ (Dr. K. L. 
ShrimaIJ,: (a) Yes, Sir. A grant 01 
Rs. 1,07,000 was sanctioned to the 
State Government. 

(b) The State Government could not 
utilise the ,rant due to non-receipt ot 
spplications from eligible In.tltutlons. 

Short Sappl, 01 "-I ID C .•. 

4UI. &rJa MabeDdra Pn&ap: Will 
the Minister of _ .. Mia .... Fuel 
be pleased to state: 

(a) whether it is a fact th.t soma 
districts of U.P. are not pttinl eoal 
for their absolute necessit)': 

(b) what districts are getting .nd 
what are not ,etting: aDd 

(C) what i. the supply poIiUon ot 
coal to Mathura during tbe ye.n lItO 
.nd 1981 so far? 

TIle IIbdIIer of lteeI, ..... eM 
..... ( ........ 8wana ..... ,: (a) and 
(b). In the Coal ContrVolle.... Oftlce 
the statistics In respect 01 quotas and 
de.prtehe. of coal .re maintalnM 
state-wile and DOt district-wiN. Sup-
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plies of coal are not given on district-
wise basis but on the basis of indus-
try-wise priority. How muoh coal a 
district gets will thus depend upon the 
number of coal-using industries it has 
and the priority the latter enjoy. 
Generally efforts are made to ensure 
that the minimum requirements of 
coal in respect of industries are met 
as far as possible. 

(c) According to the information 
furnished by the U.P. Government. 
Mathura had a total quota of 647 
wagons of coal of different priorities 
during the period April 1960 to March 
1961. Actual despatches against these 
were 228 wagons. 

School Campus Dear Ludlow Castle 
Delhi 

•• 91. {Shri Ram Krilthan Gupta: 
Shrl Pancarkar: 

Will the Minister of Education be 
pleased to refer to the reply given to 
Un starred Question No. 1425 on the 
7th December. 1960 and state further 
progress made in setting up a school 
campus near Ludlow Castle, el ~ 

The Minister 01 Education (Dr. K. L. 
Shrlmali): The Land Acquisition pro-
ceedings are still in progress. 

Army Act 

4492. Shri Ram KrishlUl Gupta: Will 
the Minister of Defence be pleased to 
refer to the reply given to Starred 
Question No. 675 on the 2nd Decem-
ber, 1960 and state: 

(a) whether Government have 
arrived at any decision to brin, about 
the amendments in the Army Act; and 

(b) if so, the result thereof? 

TIle MlnlsfAlr of Defence (Sbrl 
Krishna Menon): (a) No. Sir. The 
proposed amendments to the Army 
Act Rre stili under the consideration 
of Governmt·nt. 

(b) Does not arise. 

Income ~  Assessment In Fero.abat 

"93. Sbri BraJ Raj Singh: Will the 
Minister of FiDa.Dee be pleased to lay 
on the Table a statement showing: 

<a> the assessment of income tax in 
Ferozabad during the years 1958-59, 
1959-60 and 1960-61, year-wise; 

<b) what recoveries or realisations 
were made during these years, year-
wise; 

(c) the amount of arrears during 
these years, year-wise; and 

(d) what are the outstanding 
arrears up-to-date? 

The Minister of Flnanee (Shrl 
Morarjl Desai): (a) to Cd). A state-
ment showing the required informa-
tion is given below: 

STATEMENT 

(a) Assessment 
of Income-
tax in Feroz-
abad during 

I n thousands oC rupees 

1958-59 1959-60  1960-61 

the year.!. ~  20,87 14,99 

(b) Recoveries 
made during 
the year.! 7.16 14.56 IS.S2 

(e) Amount of 
arrears du-
ring the years 9.75 9.79 15,41 

(d) Outstanding 
arrear.! up-
to-date i.e. on 
31St March, 
1961 ~  

~l ~~ n 

'NE-Y. ~ qv "  : IRT ~ 

.,PR m .. ~  4IlIi ~ zre: 
~~ l ~~ ~  if 
~ ~ mn1ff RAT( ~ ~ 

~~~  

~ .,,, .. ,,, m ~

4ITIf ~ ~ r"l' .m) : ~ 
~ mr smtftm .."..,m 4'131''' I," 
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ifi 'f1ftif .rf flrtrrvff ~  OJ(Y ~ 

~  I 

""i m '"'" lIST WlIm' 
'W''W'u. '" ~ mm : IRT 

n ~  WA m 'ffif ~ ~  wmr 
H.,o it; ~  snor ~ ~ tE. \t 
it; ~  it; ~ it 1ft ~ ~ FT 
.ror fit; : 

( lfi' ) IflfT ~ " t fit; ~ IfTif 
~ ~ Aiq ~ ~ 1m ~ ~ 

~~~~~~ ~  

~ f1t;zn' 'fT ; 

~  IRT ~ ~  t Ai ~ ~ 
it; ~  ~ ~~ or{T ~ 'flIT 1fT 

l ~ tm it ~~ forqfiriJ ~ ~ 'flIT ; 

('1') m ~  m f1f;;r ~ l  it; 

~  ~ forlff1rn f.r.lIT 'flIT ; 

(If) ~  e;:r ~ it. ~~ 
~ it; ~ Jj ~ ~ ~ ~  ~  

~ if rn ~ ;;ftrfi it. ifTlf rn ~ 
~ ~ l  ",,'"1"Ai ~~ iJlf.' m ~~ 
~ ~ t ~ ~ l ~ ~~  t  ; ~ 

(1=) !flIT ~ ~  ~  

~ ~~ lI'Tlfils it ~ ~ m m ~ 
l l ~ l ~ 

~  

~ ~~~ ~ ~ 

"'" ~  : (iii) ~ lIil 1IiTf "ITif-
~~ l 

(w) ~ ('1'). 1R'J '" ~ m I 

(tr) q: ~ ~ t Ai ~ 
~ 1Ifr;r ~ ~ ~  !"IJ ~ 

f.nI 1111: q t I 

(-=) Wof '" ~ ~ 

Violation or Foreip ExebaDre 
BeplatJoaa 

ecN. Sbrl ..... arkar: Will the 
Minister of FiDaDee be pleased to 
state: 

(a) the number of persons who 
have been .prosecuted during the last 
three months for violating foreign ex-
change regulations; and 

(tb) the number of those against 
whom cases were withdrawn? 

The Minister of F1naaee (Sbrl 
MorarJI Desai): Ca) Complaints have 
been flIed against 34 persons in courts 
of law for violating foreign exchange 
regulations during the three month, 
from lst January 1961 to the 31st 
March, 1961. One perlOn who was 
arrested in connection with a gold 
seizure was discharged by the Magist-
rate for lack of evidence. 

(b) Nil. 

Prise WIDDlnl' Bonds ID S8ClOIId Dnw 

r Shrl Panprkar: 
I Sbrl D. C. Sbarma: 

"97. i Santar I,bal S .... b: 
I Sbrl KunhaD: 
L Sbri Madhusudaa Rao: 

Will the Minister of FInance be 
pleased to state: 

<a) what was the total number of 
prize winning bonds in the second 
quarterly lot held on the lst Decem-
ber, 1960; 

Cb) the total number ot prize win-
ning bonds presented fOr payment of 
prizes; 

(c) the number of prize winning 
bonds for which payment. 'have al· 
ready been made by the Re,lerve 
Bank; 

Cd) thE! number of prize winnin, 
n ~ which haVe not been claimed; 
and 

(e) the steps taken by the Govern-
ment to publiclse thele number. to 
enable the holders to cTaim the prizes? 
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The MinJster of FiDlUlce (Sbrl 
Morarjl Desai): (a) 5326, of which 
3092 were won by the pUblic. 

(b) 2061 I 
(c) 2021 ~  13th April, 1961. 
(d) 1031 J 

(e) The unclaimed prizes are ad-
vertised periodically and are also 
published by the Reserve Bank of 
India as part of the lists of results of 
the quarterly draws which are dis-
played and also sold at 5 nP each at 
all Offices selling Prize Bonds. 

...... tc:. 11ft f'"t"' qllf : lflfT ~

~ ~ ~ ifflA 1f\'t 'FlY ~ ~ fit; : 

(19i) lfln ~ f,"1I1I' ~  

~ ~ A4141i"ci'i it ~ ~ Pf4'Nr1:Jmr 
1f\'t ~~  ~ ~ it; ~ ~ m ~ 
~~~~  

(w) ~  m ~~ ~ 4i14ffPq" 
~  

(If) IflfT ~ ~ nm ~ 
.rt: it -aft ~ ~ motA iAA ~ ~ 
t ? 

l~ IImi """"' "Ii ~ l  ~ 
ttm) : (19i) m (w). ~ nT it 
':( ~  ~ .t ~ ~ ~  .. 
1lT1T (w) ~ (If) .. ~ .t q  , 

(If) ~ 1fmj"0l rn ~ 
~~ n ~~ 
~ m (Cadre) ~~  

~ ~ ~ l~~ 

it ~ ~ ~ .. Iti'I' ~ Iti'I' ~ 0 m.m 
;N "N'filf(ci'i it; ft;R ~ it; ~ 
~~~~ l 

Grants for ScleDtiftc Research III 
Panjab 

4499. Shri Ajit Singh ,Sarbadi: Will 
the Minister of Education be pleased' 
to state: 

(a) the amount of grant given to 
the Punjab Government and the 
Punjab University during the Second 
Five Year Plan for pursuing Scienti-
fic Research; 

(b) whether any grants were made 
for general development for higher 
Scientific Education in Punjab; and 

(c) if so, what amount? 

The Minister of Education (Dr. K. L. 
Shrimali): (a) Rs. 2,56,050·15 . 

(b) Yes. 

(c) 'Rs. 44,92,446·00. 

"ain Monaments in Madarai 

4500. Shri Gulam Mohideen: WilJ 
the Minister of Scientific Research aneI 
Cultural Affairs be pleased to state: 

(a) whether the construction work 
for maintenance of the Centrally pro-
tected Jain monuments in Madurat 
has been completed; and 

(b) jf not, the reasons for the same?' 

The Deputy Milliliter of Sclentlk 
R .. arch and Cultanl Atral.,. (Dr. 
M.  M. DaB): (a) No construction work 
is in hand. 

(b) Does not arise. 

Review 01 Defence Arran,emen&S 
81 ... indian Border 

4511 J Shrl P. C. IIOrooah: 
. 1. Sbrl Rem Baraa: 

Will the Minister of DefelICe ~ 

pleased to ~ 

(a) whether a 'Study Group' hu 
been entrusted with the work of • 
comprehensive review of the defence 
alT.nlement. alonl Indian border; 
and 
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(b) if so, when are the; expected 
to subnut their report? 

The MiD1s&er 01 Defeuee (Shri V. 
K. Krisluaa Meaoa): (a) and (b). 
From time to time, studies are made 
of the cfefence arrangements from a 
specific or general point of view. 
There is thus nothing unusual about 
a Study Group which is at present 
engaged in an examination and re-
view of defence arrangements and 
problema. 

There are no time limits to such 
reports. Any relevant information 
(!onclusions or recommendations ia 
~ n e e  and where a,ppropriate ut-
ilised. Such studies continue. 

"Smugl"", 01 Gold" 

l50! {Shrl Bam KrIshan Gupta: 
. Shri D. C. Sharma: 

Will the Minister of FInance be 
pleased to state: 

(a) whether it is a fact that gold 
smugglers have again become active 
at Amritsar in recent weeks; 

(b) if so, the reasons thereof; and 

(c) the step taken or proposed to 
be taken to curb their activities? 

The MIDIster of Finance (Sbrl 
MorarJI Desai): (a) The Government 
have nO reason to believe that gold 
smugglers have become active at 
Amritsar in recent weeks 

(b) and (c). Do not arise. 

~  11ft "0 ,"0 ., "'" : ro 
tim. 1f'Jft' ~ ~ lIfT Fn m f1f; : 

~  ~ ~ it; 'fI1f ,""" it; 
m 311 ~ ~ ito ~~ ~ 

~ IfiT If.W qpf f ... ~ ~ ~ ito 
~ f1t;1rr 'lIT W t 'FA IQ I!f1I' 
IRT JrITf.:f rt t  ; 

~  W ~ if fif;.r-fif;.r ~ 

it 11mf ~ it; 'mI' ~ 1R ~ 
m 

('I') ro ~ ~ ito ~ 
SI'fC(f (Til ito m l ~ ~  ~ 1m 

f« 'I1l '};II11if ~ ~ mn: ~ ~ 
~~ ~  

f"'" ~ (-n 'Ii (,,"' .. ) 
~  R mJlf IfiT ~ ~ ~ 

~~~ ~  I 

(Qi') ~~ ~ 

81m: rn ito ~ iI!llilj.,,,,j'" Iff1ft t. 
~ ~  ~  ~ mill 
~  ~ ~  ~ 

~ ~~ ~ I 

~  ~ ~ '" 
~  ClNFo.qq. Hftt 11ft' 'fro 

y it; qotftif iI!l ~ (liil4fd1fl 00 it 
~~ ~~~~~ 

~ ~ ifItrrr I ~ it; ~ ~ 
fiiRl' ~ ~ 1ft ~ crrrm ~ rt lit 
'iII11f mr t ~ ~ IIffiM ~ ~  

"" m fIIrA' ~ fl ~ 1FT ~ 
mr ~~  "" m ~ 

it ~  ~ (til it; ~ "" • 
ClN1f ... d ifI't: mr ~ I [lfri m-
~ ~  Ci"iIiPtif mr ftc:] 

&undlq 'or Maalpar DaDCe Coli .. 
.. d a_tel 

UN. Slut L. Acbaw ~ Will the 
Minister of ~  and 
CultDra1 AtraIn be pleased to ltate: 

(a) whether tile V<lnstruction of the 
building of the Manlpur Dance Colle'e 
and Hostel hal been completed; and 

(b) if not, whether It will ~ com-
pleted before the rainy lee.on thia 
year? 



15449 Written Anawers MAY 4, 196) Written AnsWeTR 15450 

The MIDistel' of 8eleatilc Beeearch 
all4 Cultural Airaln (Shrl BamaJ1Ul 
Kabir): (a) No, Sir. 

(b) It is likely to be completed by 
the end of September, 1961. 

Development of MaDlparl LaDpap 

'505. Sbrl L. Achaw S .... b: Will 
the Minister of Scientific Research 
aDd Cultural Atraln be pleased to 
state: 

(a) whether any steps were taken 
for the development of Manipuri 88 a 
modem Indian language; 

(b) whether grants-in-aid were 
offered; and 

(c) if so, the amounts of such 
grants during 1959-60 and 1960-61? 

The MInister of 8eleDWlc Research 
aDd Caltaral Affairs (Sbrl BumaJuu 
Kablr): (a) Yes, Sir; requests for 
financial assistance for the develop-
ment of Manipuri language have been 
and are considered under the scheme 
of ''Development of Modern Indian 
Languages (except Hindi)". 

(b) A frant not exceeding Rs. 18,000 
was ofteTed during 1959-60 for four 
Manipuri publications subject to pro-
posals being revised by the Manipur 
Administration but slJU:e the Admlnia-
tratiOn did not send revised propoaala 
before the close of the year no Irant 
was actually sanctioned. 

(c) Nil. 

Confereace of Tribal Leaders In 
MaaJpur 

'Ht. Shri L. Achaw SIOlh: Will the 
Minister of Bome Atralrs be pleased 
to state: 

(a) whether it is a fact that a con-
ference of the different tribal leader. 
In Manipur was held on 5th March, 
1961 In the Court room of the Chief 
Comml!rsioner of ManipUr under the 
chalrmanllhlp of the latter; and 

(b) if so, whether there has been 
any decision of the conference on the 
disturbances In the hills of Manipur? 

fte MiDlSter of state In the MiDIs-
'try of Bome Affaln (Shri Datu): (a) 
Yes. . . 

~ 

(b) In accordance with the decision 
arrived at 'the conference a "Tribal 
Good-Will Committee" consisting of 
the representatives of the principal 
tribes and the Government officials. 
with the Chairman of the Territorial 
Council as the President and the 
Deputy CommiSSioner, Manipur, as 
the Secretary, was formed. In order 
to establish gOOd relations between the 
two communities, the members of the 
Committee are carrying out joint 
tours of the areas. 

ColllllllBsioDer General for Eoonomlc 
Affaln In U.S.A. 

450'7. Shrl DharmaliDpm: Will the 
Minister of Finance be pleased to 
state: 

(a) whether the post of Commis-
sioneT General for Economic Affairs 
in the U.S.A. has been abolished; and 

(b) if not, the reasons therefor! 

Tbe MlDIster of FlDance (Sbn 
MorarJI Desai): (a) No, Sir. 

Cb) The PUrPOSe fOr which the post 
was created, namely to negotiate and 
secure assistance to meet the foreign 
exchange cost of the projects in the 
Third Plan, has not yet been fu1ftlled. 

Bus FaelUtlee to QovemmeD't Servant. 

4588. Shrl A. M. TarIq: Will the 
Minister of Bome Atralrs be pleased 
to state: 

(a) whether it is a fact that in Delhi 
offices of many Government servants 
are located at a distance between 5 
to 50 miles from their houses; 

(b) whether it is also a fact that 
many Government servants who come 
to the offices on bicycles cannot work 
efficienUy after cyclin, all that cU.-
tance in the mornln,; 

(c) if so, whether Government pro-
POSe to afford bus facility to thOR 
Government sen.·ants who live at a 
distance of more than 5 miles from 
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their offices by providing them sub-
sidiaed monthly tickets; and 

(d) if so, the details there-of! 

The MiDJster or 8ta&e ... the JUDJ.-
tl'y of Rome AftaJrs (Sbri Datu): (a) 
Some of the Central Government em-
ployees live in the suburbs of Delhi 
or nearby towns which are connect-
ed by trains or public buses or by 
both. 

(b) Government are not aware of 
any such cue. 

(C) and (d). Does not arise. 

~~  ~~ m IR' ~  ~  
it; ~ 

'tV,ot. ,,) ~  ~ n : ~ 

'f!-.'" Irit III .m ltft J.i'fT ~ ~ fir. : 

( ili ) lfffT ~ " ~ flfi ~  ~ 

~ m ltft mr.r ~ 1ft ~ 
m 'fl: t ~ ltft ~  ~ 

l l~ ~  

(J!f) l ~ ~  iJ) '3'if ~  m 
Ifpft lI>l ~ ~ tit ltft lflfT ~ 
11ft 3fT -ql' t ? 

~~ ~ "4 ~ ~ (.n 
~  : (II» .rn (7!f) qw 1£fq 

~  ~ II>T ~ 1J:fir m 
C1fti1F.,qij, H¥c; it; Ci"ftif ~ 

~  ~ it. ~ ~ <;ft rrf ~ I 
CI'1fi ~ Ifi'tf ~ ·rrit IffflT qt q 
~ ~l l ~  

it; ~ it; ~ ~~ l RfA ~ 11ft 
~ ltft 3fT ~ t I """oR ~ trIA 
it ~ m '""" ltft nr t zi"'Jjl it 1ft 
~~ l  51 Jtl'f A>1fT If'ffT t I 

lIIaIa7U 8ha4e111a ba IIIdIa 

tilt. 8Iu'l lDQaperuaal: Will the 

Minister of EdacaUoa be pleased to 
state the number of Malayan .tudents 
studyin, in India at preeeaU 

The Mlnleter of EcbulaU.. (Dr. 1[. 
L. SbJtlllaU): The number of Malayan 
students atudying in various univer.i-
ties and colleges in India was 244 
durin, 1958-59 (the latest year for 
which staltist.lcs are available). 

Beveaue CoUeetloaa ID Madru State 

Ull. Sbri EIaYapeI1IID&l: WUl the 
Minister of. FIaDoe De pleued to 
state the amount of money collected 
by the Government of India by way 
of taxes and other revenue measures 
in Madras state durinl 1952-53 to 
1959.60, year-wi8e? 

'!'be MlDI8ter of JI'IDaDce (1bI'I 
MorarJI DeaaI): The revenue collected 
from Direct' and Indirect taX" in 
Madras State durin.g 1952-11 to 
1959-80, year-wise, is as followa:-

Year 

1952-53 
1953-54 
1954-55 
1955-56 
1856-57 
1957-58 
1958-59 
1959-60 

Peyenlle 
collected 

(In IakhI or RI.) 
4961'82 
3980·26 
4318'75 
4435·72 
4875·56 
5471·82 
,,07·35 
6517.92 

Iroa aDd lI&eel ............. of 
........ Itate 

UU. 8bri E1&' ....... : "WUI the 
Minister of. 8teel. ..... IUId .... 1 be 
pleueci to Itate: 

(8) what were the requirement. of 
iron and .teel tor the Stat.-of Madru 
1n 1957-58, J958·59, J901)-60 and J900-
61; and 

(b) how much of It "' .. lupplled, 
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Tbe MiDister of steel, Mines and 

Fuel (SanJar Swaraa SUlch): (a) and 
(b). . 

I. Steel (In Tons) 

Demand Allotment Despatch-

1957-58 . 

1958-59 • 

1959-60 

1960-61 

42,574 

47,5:n 

90,153 

89>328 

24,017 

21,775 

4.540 

41,560 

75,224 

-Despatch figures represent des-
patches against current and outstand-
ing orders. 

n. Pig Iron. 

The system of allocatiOn of Pig Iron 
has been discontinued with effect 
from Second Half of 1959. The Con-
sumers can now plaCe indents for their 
full requirements of Pig Iron direct 
Without any authorisation. No con-
solidated demands from the State 
Governments are received. Indents 
are received from the Consumers 
clli-ect and planned on Producers after 
due scrutiny. No figures of consolidat_ 
ed demand, allotments and despatches 
are available. 

V.D. Cases in Defence Services 

4513. Shri MaDabeJulra Shah: Will 
the Minister of Defence be pleased to 
state: 

(a) whether it is a fact that the 
incidence of venereal diseasi!s in the 
Defence Services has been increasing 
fOr the last two years; 

(b) if so, what is it due to; and 
(c) what steps have been taken to 

remedy the situation? 

The MInister of Defence (Shri 
Krishna Menon): (a) There is a de-
crease in the incidence ot Venereal 
Diseases in the Army and the Air 
Force. A slight increase in the in-
cldence of Venereal Diseases was 
registered in the Navy in 1959. There 
has however been a progressive de-
crease from 1950. 

(b) The' increase of Venereal Dis-
eases in the Navy is dUe to Service 
conditions peculiar to Navy Le., ser-
vice afioat, long absence from family 
and concentration of men in port 
towns. There is a general increase in 
Venereal Diseases in the world and 
this may be one of the causes for the 
higher incidence amongst sailors who 
visit foreign pOrts in the course ot 
their duty. 

(c) In all the three services inten-
sive propaganaa by lectures and 
special courses on prevention of Ven-
ereal Diseases and prophylactic meas-
ures is undertaken by the Medical 
Services and this has had very good 
results in the progressive diminution 
of the incicfence of these diseases. 

State Bank of bulla Branch in Hone 
IODI' 

4514. Shri N. R. Muniswamy: Will 
the Minister of Finanee be pleased to 
state: 

(a) whether Government is consi-
dering the advisability or feasibility 
of opening a branch of State Bank of 
India in Hong Kong as it is a free 
port; 

(b) whether branch of Life insur-
anCe Corporation experienced some 
difficulty in its business transaction; 
and 

(c) if so, -whether the Indian cur-
rency is highly valued in terms of 
Hong Kong currency or passed on 
far below Us face value? 

The Minister of FInance (Shrl 
Morarjl DesaI): (a) The State Bank of 
India has not so far COIIlSidered the 
question of openin,g a branch in Hong 
Kong. 

(b) The branch of the Life Insur-
ance Corporation in Hong Kong has 
not been able to attract sufficient busi-
ness. 

(c) All authorised external transae 
tions take place at the official ex-
change rate which remains unchangeti. 
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Export of Coal 'J.'hroa&'h State TradiDc 
CorporatioD 

4515. Shri T. B. Vfttal Bao: Will the 
Minister of Steel, Mlaes aIIIl Fuel be 
pleased to state: 

(a) whether Govenunent propose to 
take up the export of coal through the 
State Trading Corporation; and 

(b) if not, the reasons therefor? 

The MiDister of Steel, MiDes aIIIl 
Fuel (Samar Swaran SiDgh): (a) and 
(b). It is not the intention of Govern-
ment to entrust the work of exporting 
of coal to the State Trading Corpor-
ation. This is beea use the existing 
arrangements for export are COIl-

sidered'Satisfactory; besides, no l ~ 

scale increase in the export of coal is 
contemplated dUe to OUr OWn increas-
ing intemafi·equirements. 

Car Advanee for Ex-MiDisters of 
Orissa 

4516. Shri ChiDtaJDoni PaDiJrahl: 
Will the Minister of Home Mairs be 
pleased to state: 

(a) the amount of money which was 
ad'vanced to the Ministers of the dis-
solved coalitiOn Ministry in Orissa 
separately for purchase of cars; 

(b) the amount of money realised 
from them separately; and 

(c) the amount of money which re-
mains outstanding against each of the 
Ministers? 

The MInister of State in the Minis-
try of Home Mairs (Sbrl Datar): (a) 
to (c). A statement is laid on the 
Table, [See Appendix VI, annexure 
No. 69]. 

BepreseAtation Be: a-pdtlon of 
Beapll as one of the Oftleial LaDcua-

ges of Assatn. 

4511. Shri P. C. ~  Will the 
Minister df Home Mairs be pleased to 
state: 

(a) whether a aeputation of the All 
Assam Bengali-speaking People's As-
sociation has presented a memoran-
dum urging the intervention of the 
Central Government for recognition of 
Bengali as one of the official languages 
of Assam; 

(b) if so, what argllmenots were ad-
vanced by them in support of their 
plea; and 

(c) what is Government's reaction 
thereto? 

The Miafs'ter of State in the MiDis-
try of Home AJrairs (ShrI Datar): (a) 
Yes. .. 

(b) The main argument advanced 
by the AssOCiation was that Bengali 
was spoken by a cOnsiderable pro-
portion of the popul311.ion of the State, 
including the Brahamputra valley dis-
tricts and also in Shillong, and that 
therefore Bengali also should be re-
cognised as one of the official Jangu-
ages of the State. 

(c) The views of the Assam Govern-
ment on the representatiOn are being 
obtained. 

RIse iD Consumer Priee Dldex 

4518. Shrimati Da 
Will the Minister of 
pleased 'to state: 

Palchoudburi: 
FiDanee be 

(a) whether it is a fact that a result 
of imposition of new taxes and duties 
under the Budget proposals of the 
Central Government for 1961-62 the 
cost of living and consumer price 
index in the Union territories and in 
the principal cities as Calcutta, Bom-
bay, Madras and Kanpur have gone 
up; and 

(b) if so. the extent thereof! 

The MinISter or Finance (Shri 
Morarjl DesaI): (a) Yes, Sir. 

(b) The !following table gives the 
indices of consumer prices for March 
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1961 as compared to February 1961:-

ConIum', ~ r"dUII. 

-----. 

Bomhay 
Year to June 
1934-100 

Calcutta 
1944-100 

Madral 
Year to June 
1936-100 

Kanpur 
1939-100 

Delhi 
1949-100 

Indices 

Before After 
tax tax 
changes  changes 
Feb. March 
1961 19I'i1 

Percen-
tage 
change 

Col. :2 
over 
Col. 1 

-----
(1) (2) (3) 

420 423 0'7 

148'8 ISO 0'7 

474'0 479'0 1'0 

487 483 (-) 0'8 

u3 U4 0'8 

Conaumer prices change for a 
variety of re&sOna; not all the changes 
between February and March can be 
attributed to the new taxation meas-
ures. 

NeptiatiOllll with Burma 011 
()amJlUl1 

Ult. {SIuimatI Da Palcboudhurl: 
8brI P. C. Borooab: 

Will the Minister of Steel, MID. aacl 
Fa .. be pleased to state: 

(a) whether it is a fact that ne,oU-
ations between the Government of 
IncUa and the Bunna OU Company 
have been held in connection with 
exploration conceasions in certaJn 
areas In Assam; 

(b) whl'ther it is also a faet that a 
propoeal for a 50-50 partnership of the 
on IndJa bt!otween the Union Govem-
ment and the Bunna 011 Company Sa 
under t'onstdt"r'Rtion; 

(c) if so. tull facts about the mat-
ter; and 

(d) progress made in connection-
therewllh? 

The MIDWer of MlDe. and on 
(Sbrl K. D. Malan,a): (a) to (d). Yes 
Sir. As the negotiationa are still con-
tinuing, it is considered inadvisable in. 
the public interest to disclose the de-
tails of the proposals discussed. 

Behabllita'tlon of Kerala Banks 

4520. {Shrlma.tl Da Palehoudhurl: 
Sbri P. C. Borooab: 

Will the Minister of FlDauee be-
pleased to state: 

(a> whether it is a fact that the 
question of rehabilitation of banks in 
Kerala was the subject of discussiona 
recently held between the Chief the 
Depwty Chief and Home Minister' of 
Kerala and the Finance Minister and 
the Home Minister of the Government 
of India; 

(b) whether it is also a fact that 
some decision in connection therewith 
has been arrived at; and 

(c) if so, its nature and when it is 
likely to become operative? 

Tbe MlDlllter of FiDaaee (8ul 
MorarJI Desal): (a) Yes. 

(b) and (c). Schemes for the re-
conatruction of the Travancore For-
ward Bank and the Bank of Kenla 
and fOr their amalpmation with the 
State Bank of Travancore and the 
Canara Bank respectively have been 
sanctioned By the Central Government 
and are expected to be brought into 
force on or before the 1st June, 1911. 

Schemes tor the amalgamation of 
the Kottsyam Orient Bank and the 
Bank of New India with the State 
Bank of Travaneore. the Venadu Bank 
with South Indian Bank, Trichur, and 
the Seasia Midland Bank with the 
Canara Bank have been published by 
the Reserve Bank of IndJa under 
Section 45(4) of the Bankin, Corn-
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panies Act. They are expected to be 
brought into force by the middle or 
June, 1961. 

Prodaetloa of Special All., Steel 

~ l  Sbri P. C. Borooab: Will the 
Minister of Steel, MlDes ~ Fuel be 
pleased to state: 

(a) whether Government have 
entrusted some major producers to 
produce special alloy steel; 

(b) if so, hJw many producers have 
been granted licence to produce it; 

tc) .vhat is their total licenced 
production capacity; 

(d) whether there is some discon-
tentment among the manufacturers 
against this decision; 

(e) if so, what is their demand; 
and 

(f) what is the Government's 
decision? 

The MlDlster 01 Steel, MIDes aad 
Fuel (Sardar Swaraa Slacb): Ca> to 
( c). There is a variety of tool and 
alloy steels. For purposes of plu-
ning additional capacity, estimates of 
requirements have been made only of 
alloy steel sections with a minimum 
of chromium, nickel, molybdenum 
and other alloying elements which 
require specialist plant. Capacity 
already existing or licensed, for such 
steels, is about 10,000 tons. It is esti-
mated that the requirements would 
be about 200,000 tons a year by the 
end of the Third Plan. As it takea 
some time for production to come up 
to capacity, it is proposed to license 
capacity necessary to produce initially 
200,000 tons a year. The central aUoy 
steels plant will contribute about 
50,000 tons. The Ordnance factories 
will make available another about 
35,000 tons. A number of applica-
tions, including those from major pro-
ducers, for setling up units tor the 
manufacture of special alloy steels are 
under consideration and a decilion In 
the matter is likely to be lakeD 
shortly. 

(d) to (fl. Do not arise. 

Dr. Appleby's S ... ,..... OD Modi· 
8c:ltioas ID GoverlUlleD& Orp .... 1oaa 

~  Shrl P. C. Bonoab: Will the 
Minister of BODIe Main be pleased 
to state: 

(a) whether the attention 01 Gov· 
ernment has been drawn to the 
reported statement 01 Dr. Paul 
Appleby, the noted U.S. expert on 
Public Administration, e ~ 

certain modiftcations in the or,anisa. 
tion tor rendering advice and inlor. 
mation to the Ministers for their 
judgement; and 

(b) if so, what is the reaction 01 
Government towards itT 

The Ml .... 'er of State ID tile IIIDII-
try 01 HODie Main (Sbri Datar): 
(a) Dr. Paul H. Appleby delivered, 
between January and April 11161, a 
series ot four lectures under the aus-
pices ot the Indian Institute of PubUc 
Administration, on the folJowtn, 
subjects:-

(1) Individual Initiative and the 
Welfare State. 

(2) The Politician and the 
Administrator. 

(3) The Generalist and the 
Specialist. 

(4) The Good Administrator. 

(b) The ideas set out by Dr. 
Appleby in his lecturet will require 
careful examination. 

Cultan! TroIIpe to 1edI·.... A.Iaa 
Coaatrt. 

UU. 8brl ~  WiJ1 the 
Minister of Seleatlte ....... ... 
Cultural Main be pleased to atate: 

(a) whether there I. a propoaal to 
send a cultura) troupe (delegation) to 
the South-East A,isn countrtet; 

(b) what il the criteria tor lelect· 
In, tbe personnel 01 the clele,atlon; 
and 
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(c) when the proposal is likely to 
be finalised? 

The MlDlster or SclenWle Keleueh 
.and Cultural Aftalrs (Shrl Hama,.an 
Kablr): (a) Yes, Sir. 

(b) Members of delegations are 
selected after taking into considera-
tion their record and experience, their 

.suitability for the country, which they 
are being sent and the occasion and 
. .their availability. 

(c) By September-October, 1961. 

Seizure of Smqrled Gold at 
Dum Dum 

4524. Shri Rarhunath Siurh: Will 
the Minister of Finance be pleased to 

. state: 

(a) whether it is a fact that early 
·on Saturday the 8th April, 1961 at 
Dum Dum (Calcutta) two foreigners 
were caught with smuggled gold worth 
two lacs having with them two special 
passports issued by Phillipine Gov-

·.ernment; and 

(b) it so, the details of the case? 

The Minister of FlDaDee (Sbrl 
MorarJI Deaal): (a) and (b). Gold 
weighing 18.713 Kg. valued at 
2,24,000 approximately was seized as 
smuggled by the Customs authorities 
.at Dum Dum airport on the 8th April, 
1961, from two passengers holding 
special passports issued by the Philli-
pine Government. The contraband 
was concealed by the two passengers 
in specially tailored jackets worn by 
them. They were arrested and pro-
duced before a magistrate who 
remanded them to jail custody in 
·default of bail. 

Hire Char,. for Government 
Transport 

4515. Sbrl Ram SIwlkar La1: Will 
the Minister of Defenee be pleased to 
state the causes of delay in revision 
of hire charges for Government. 
Transport? 

The Mlnblter or Del....,. (SJarl 
Krilbna Menon): The time taken tor 

the revision of hire charges is due to 
efforts being made to arrive at an 
agreement by all concerned in reprd 
to the basis for refix ina: the hire 
charges. 

ForwardiDr of ApplleaUoas of 
Govel'lllDent Emplo,. .. 

4526. Sbrl D. C. Sharma: Will the 
Minister of Home Affalrs be pleased 
to state: 

(a) whether it is a fact that the 
Government of India have decided 
that except in the case of officers 
belonging to Central Secretariat Ser-
vice applications can be forwarded to 
Union Public Service Commission 
even for temporary posts; 

(b) if so, the reasons therefor; and 

(e) whether Government propose to 
consider the question of waiving this 
restriction in respect of officers 
belonging to Central Secretariat 
Service? 

The Minister of State in the Minis-
try of Home Atralrs (8hr1 Datar): (a) 
to (c). Attention is invited to the 
Statement laid on the Table of the 
House in reply to Starred Question 
No. 1808 answered on the lst of May, 
1961. 

KeltnlDr of Crude 011 from Camba,. 

4527. Shri T. B. Vlttal Rao: Will 
the Minister ot Steel, Mlaes aDd Fael 
be pleased to state: 

(a) whether any interim arranre-
ments have been made to rellne the 
crude oil from the Cam bay region as 
the setting up of the proposed retinery 
in Cambay reeion is likely to take 3 
to 5 years more; and 

(b) if so, what are the arrange.. 
ments? 

TIae M1a1ster of MIa ..... OIl (Slut 
K. D. MalaY!7a): (a) and (b). The 
Oil and Natural Gas Commission pro-
pose to start trial production of crude 
oil at the rate of approximately 1,500 
tons per day from Ankleshwar oil-
fields only towards the end of 1981. 
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}lending the establishment of a re-
finery in Gujerat, it is 'proposed to 
transport this crude to the Bombay 
refineries. The negotiations between 
the Oil and Natural Gas Commission 
and the private sector refineries in 
this connection are in progress. 

The possibility of utilising Cambay 
crude by, thE; Industries in Ahmedabad 
and Baroda as fuel is also being 
considered. 

American Journalist Detected at 
Palam Airport 

4521. Sbrl Mabammed Elias: Will 
the Minister of Defenee be pleased 
to state: 

(a) whether it is a fact that an 
American journalist has bt>en detected 
by the police while he was taking 
photographs of newly purchased 
planes from Soviet Union for Defence 
Department at Palam Airport; and 

(b) if so, what action has been 
taken against the journalist? 

The Minister of Deleaee ,(Shrl 
Krishna MenOll): (a) Yes, Sir. 

(b) The films were confiscated by 
the Indian Air Force authorities. 'nle 
Journalist expressed hi. rerret for 
the unauthorised photography. Gov-
ernment are considerin, whether any 
further action is neeessary and what 
further security steps can be taken 
to prevent such occurencel. 

ZlDe S .. lter ........... n 
t5lt. Slut p. C ............ : Will the 

Minister of nnaue be pleased to ltate: 
(a) whether the Industrial Finance 

Corporation 01 India hu advaneed a 
Joan of about $10 million lor the let-
ting up 01 a Zinc Smelter In 
Rajasthan; 

(b) il so, to which firm; and 
ec) where it is to be set up? 

ftc IIIaWer ., nauee (Slut 
..... rJl Deal): (a) to (c). 'nle Board 
of Directors 01 the Industrial Finance 
Corporation 01 India have sancticmed 

-Should be L.I. 

a loan of Rs. 1 crore and have also 
agreed to guarantee deferred pay-
ments in pound sterling equivalent to 
an amount not exceeding Rs. 4.5 crores, 
for import of plant and machinery 
from abroad, in the case 01 Metal 
Corporation of India Limited, Cal-
cutta, for setting up an electrolytic 
Zinc Smelter at Debari (Udaipur-
Rajasthan) and also for the expansion 
of facilities for the production of lead 
and silver at Tundoo (Bihar). 

Pay CommJallon'w ~ .... U .. 
on Disciplinary Proeeedinp 

4530. Sbrl S, M. BaDerjee: Will the 
Minister of Home A.aln be pleased 
to state: 

(a) whether recommendations of' 
the Pay Commission on disciplinary 
proceedings as contained in Chapter 
-1_ paras 13 and 14 hive been con-
sidered; 

(b) if 90, the reaction of Govern-
ment; and 

(c) whether the prelent rules are' 
to bt> modified in the ll,ht or those 
recommenda tions'! 

The Mlal*r of S&a&e .. &lie ...... 
tl'J ., HOlDe Ailain (8brl Daler): (a) 
Yes. 

A copy of the 
have bt-en issued il 
Table of the House. 
VI, annexure No. 70]. 

(e) No. 

orderl which 
placed on tta.· 
r See Appendix 

Late Dat, Allowance &0 Cnlnl 
QoYUUIeIlt •• ..., .. 

r 8brl 8. JII. 1IuerjM: 
tUI, { 8br1 BnJ IIaJ II.,.: 

L Ibrbnatl •• 1 ........... : 
Will the Minister of n.....,. be 

pleased to state: 

(a) whether Government have 
taken Iny final decision on the recom-
mendation 01 the Pay Commilsion em • 
overtinw allowance; 

(b) il 10, the details 1.berHf'; 
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(c) if no decision has been taken, 
the reasons for delay; and 

(d) the steps taken by Govern-
.ment to expedite decision? 

The MiDlster of FinaBee (8hrl 
MonrJI Deal): <a) No, Sir. 

(b) Does not arise. 

(c) The main reason for the delay 
is that the issues involved are com-
.plicated and require detailed consi-
. deration in consultation with the 
various authorities concerned. 

(d) The consideration of the matter 
is almost over and a decision is 
• expected to be reached shortly. 

Pay Commission RecommendatioDS on 
Transport Facilities 

4532. Sbrl S. M. Banerjee: Will the 
Minister of Finance be pleased to 
. state: 

<a) whether Government have taken 
any decision regarding recommenda-
tion of the Pay Commission on trans-
port facilities between place of work 
.and residence; and 

(b) if so. what is the decision? 

The MlDlster of Finance (Sbrl 
MorarJI DesaI): (a) and (b). The 
Government have accepted all the 
recommE'ndations made by the ~ 

Commis:;ion regarding transport 
facilities for Government servants 
between place of work and residence. 
A copy of the orders issued in this 
connection ill placed on the Table of 
thE' House. [See Appendix VI. an-
nexure No. 711. 

Pay Commission ReeollUllendaUon 
re.ardl.., Pablle Holidays 

4513. Sbrl S. M. Baaerjee: Will 
the Minister of l"iIIaDee be pleased to 
state: 

(a) whethl'r the recommendation 
of the Pay Commission regarding 
public holidays In Chapter XXXV. 
para. 45. has not ),et been imple-
mented: 

(b) if so,' the reason for the delay; 
and 

(c) the steps taken by Government 
to expedite implementation? 

The Minister of Finance (8hrl 
MorarJI DesaI): <a) to (c). Orders 
for the grant of the 3 National holi-
days, viz., Mahatma Gandhi's Birth-
day, Independence Day and Republic 
Day, as paid holidays, have already 
been issued. As regards the recom-
mendation viz., that if the staff cannot 
be relieved of their duties on these 
days, they should be compensated b7 
payment at one and a half time the 
normal rate, a reference is invited to 
item 13 of Statement (2) laid on the 
Table of the House in reply to the 
Starred Question No. 961 on the 20th 
March, 1961. The Committee has 
since finalised its recommendations 
which are now under consideration 
of Government. Final orders will 
issue very soon. 

Iron Ore Reserves In Salem 

4534. Sbrl P. C. Borooab: Will the 
Minister of Steel. Mines and Fuel be 
pleased to state what is the estimated 
reserve of iron ore available in Salem-
Nt'YVl']j area? 

The Minister 01 Steel, Mines aD. 
Fuel (Sardar S.aran Silll'b): Reserves 
of iron ore in the Salem-Neyveli area 
are estimated at about 304 mimoft 
tons. 

Dr1 Port In Deihl 

4535. Sbrl P. C. Borooab: Will the 
Minister of Flnanee be pleased to 
slale: 

(a) whether representations have 
been made to the Central Govern-
ment to examine the possibilities of 
crl'ating a dry POrt in Delhi; and 

(b) if so, what is the Government's 
attitude lowards this demand! 

TIle Mbllster 01 naaaee (Sbri 
MorarJI o.an: (a) Although no such 
representation has been received In 
the recent past. a similar proposal 
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was made to the Government some 
years back. . 

(b) The proposal was examined 
and found impracticable as it would 
involve a complicated procedure of 
controlling the movement of goods 
and their proper accounting while In 
transit from the port of entry to the 
inland dry port. As an alternative 
inland bonded warehouse l ~ 
have been extended to Delhi. 

MaJpraetiees ill the Issue of Keada 
Leal 1JeeD.,.. 

.536. Sbrt Kambbar: Will the Min-
ister of Home Affairs be pleased to 
state: 

(a) whether it is a fact that some 
employees in Kalahandi Bolangir 
Sambalpur and other District& of 
Orissa State have been involved in 
malpractices of issuinc Kendu Leaf 
Licenses for the year 1961-62; 

(b) if so, the nature of complaints 
received in this respect; 

(c) the nature of findings thereon 
by Government; and 

(d) the action taken thereon? 

The Minister of State ill the MIaIa-
try of Home A.alrs (Slat Datar): 
(a) No. Twenty-seven appeals have, 
however, been preferred under clause 
6 of the Orissa Kendu Leaves Control 
Order 1960 .,ainst the decision of 
District Macistratea rrantin, or re-
fusing licence., under the said orden 
and the appeals are pending before 
the State Government. 

(b) to (d). Do not arise. 

Trlllal &ad &arel Welfare Depart-
meat ., on.. 

tA1. Shri Kumbbar: Will thc Min-
ister of Home Affalrw be pleased to 
state: 

(a) whether it is a fact that the 
lilts of Scheduled Castes and Sche-
duled Tribes in Oriua published in 
the annual report.'I of the Tribal and 
Rural Welfare Department, Oriua. 
for 1958-59 and 1959-60 are not in 

accordance with the latest Centl'&l 
Act on the subject; 

(b) if 80, the reasons therefor; 

(C) whether non-Scheduled Castes 
and Tribes have availed of the feclli-
ties admissible to the Scheduled 
Castes and Scheduled Tribes people; 
and 

Cd) if so, the action taken thereon! 

Tbe Depat1 MID..,. of Rome Main 
(Sbrtmatl AI .. ): (a) and (b). No. 
There were how",",er some minor 
printing mktakes, which have since 
been corrected by the State Govern-
ment. 

Ce) and Cd). No speclftc instance 
has been brought to the noUce of the 
Statl! Government. 

IDdastrial IapeetOI'l Ia Del'" 
Admilla.tntton 

C538. Sbrl Ram Garlb: Will the Min-
istl!r of Home A"ain be pleued to 
state: 

(a) whether it il a fact that lOme 
posts of Industrial Inspectors were 
sanctioned with effect from the 1st 
March, 1961 in the oftlce of th. Dir-
ector of Industries and Labour in 
Delhi Administration; 

(b) whether It is a tact that from 
the same date some rulhl), quaUfted 
Industrial Surveyol'll were discharted 
from serviC1! for want of lui table 
posts; 

(C) whether it il a fact that IIOme 
matriculate clerks and penonal usls-
tant of the Director wl're aelected as 
Industrial Inspectors in preferlhce to 
the Industrial Surveyors who were 
dlschar.ed from 1st March, 11161 In 
spite of ~ posts; and 

Cd) it 110, the reuo", therefor? 

The M ........ 01 8aa&e Ia tile ..... -
trJ of H .... daln (Sbrl Dater): 
(a) to (d). A st.tt"mt'f1t explalnin, 
the position I. laid on the Table. 
rSee ~n l  VI. annf'xure No. '721 
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Accidents due to leld-IriD,. 

4539. Shri Hem Raj: Will the Min-
i-ster of De'fence be pleased to state: 

(a) the number of injury and death 
accidents that took place to private 
individuals in field-firing places, 
State-wise, in 1960; 

(b) how many of them proved 
fatal; 

(c) the amount of compensation 
paid for them; and 

(d) the precautions and steps taken 
to stop such accidents? 

The Minister of Defence (Shrl 
Krishna Menon): (a), (b) and (c). A 
statement containing the requisite in-
formation is laid on the Table. [See 
Appendix VI, annexure No. 73.] 

(d) Precautions laid down in the 
Manoeuvres, Field Firing and Artil-
lery Practices, Act, 1938 are carefully 
followed before holding field firing 
practices. These include: 

0) Warning the local population 
about the practices by beat of 
drum; 

(ii) 

(iii ) 

(iV) 

displaying red fll8gs and sign 
boards cautioning the public 
from entering into the range 
area and posting sentries 
along the range boundaries to 
check trespass; 

Conftrmation by the local 
civil authorities to the efteet 
that the range area )s clear 01 
human beings and cattle and 
safe for commencement of 
ftrinl; 

warning the civil population 
throuah the local civil author-
ities and sign boards not to 
touch 'blinds'; 

(v) location and destruction of 
unexploded shells soon after 
the ftrint prectices. 

Every effort is made to eliminate 
chanceos of accidents to life and pro-
perty. The asaistance of State Gov-
ernments is fully sought to educate 

the public oJ) the dangers of handling 
unexploded shells and entering the 
field firing area during the prohibited 
hours. 

Accidents by Military Trucks 

4540. Shri Hem Raj: Will the Minis-
ter of Defence be pleased to state: 

(a) the number of accidents among 
civilian population that took place by 
the plying of military trucks State-
wise in 1960; 

(b) how many of them proved fatal; 

(C) the amount of compensation 
paid for such accidents; and 

(d) the steps taken for the preven-
tion of such accidents? 

The Minister of Defence (Shrl 
Krishna Menon): (a) 496. State-wise 
figures are not readily availa.ble and 
collection of this information may not 
be commenSUl18te with the time and 
labour involved. 

(b) 97. 

(c) Government is immune from 
legal liability in re!tpeCt of torts com-
mitted in the performance of ~  

duties by Government servants who 
arc employed in the exerci9E! of 
Sovereign powers; and plying of mili-
tary vehicles while on bona fide mili-
tary duty in performance of such 
duty. However, ex-grotio compensa-
tion is paid without admission of legal 
liability in cases in which the Service 
drivers are held to be respoMible fOT 
the accident; and also in other cases, 
it the accident has caused particular 
hardship to the claimants. On this 
basis, an amount of as. 808.19 nP baa 
so far been paid as eX-f11"4tica com-
pemation in respect of accidents in-
volving civilian population which 
took place in 1960. 

(d) Apart trom initial training in 
the schools, drivers of Service vehi-
cles are imparted Unit training. Un-
less they are proftcient, they are not 
allowed to drive in tbidlly populated 
areas. They are a110 frequently liven 
clrIvint tests. Service vehicles on the 
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move. particularly through inhabited 
localities, are checked by flying 
squades of Military Police for over-
speeding. Steps have been taken to 
ensure that traffic rules and speed 
limits are strictly observed by drivers 
of ~ vehicles. Various instruc-
tions have also been issued from time 
to time in order to eliminale accidents. 

Shrl Milkha Slll&'h's resirnatlon from 
Army 

4541 J Shri Indrajlt Gupta: 
'"\. Shri Narayanankutty Men .. : 

\Vill Iht, Minisll'r of I)efen('e be 
pha</'d In ~  

(it) whelht'r it i,: H fill't that India';; 
acc quarlpl' milPr Milkha Singh has 
I'psigllt'd from thp Army: and 

(b) if so, I he I'eason tiwn-for? 

The Minister of Defenre (Shrl 
Krishna Menon): (a) Yt·s, Sir. 

(b) lit' was released al his own rt'-
~  on compassiona It· grounds. 

Edurational ('ertiftcates to Displared 
Persons 

4542. Shrl Ram Krlshan Gupta: Will 
thc n ~ e  of Education be pleased 
to ~  

(11) wht'lhl'r it h a fact that the 
GO\'t'l'nments of India and Pakistan 
have agreed on the procedure to be 
followe-d for the issue of educational 
certifirates. both original and dupli-
cate, to displacpd pt'rsons; and 

t b) il ~  the debails thereof? 

The Minister of Education CDr. K. 
L. Shrlmall): (a) Yes, Sir. 

(b) A statement is laid on the Table 
of the Lok Sabha. [See Appendix 
VI. annexure No. 74.J 

U. D. Ca. Ia AFRQ 

4lt3. (SJui I ....... .& ..... 1: 
\811r18. M .......... ~ 

Will the Mini.ter of Del... be 
pleated to state: 

511 tAi) LS.-&. 

(a) whether it is a fact that orders 
allowing an option to civilian Upper 
Divisicn Clerks in AFHQ who were 
permanent on 28th July. 1945 to re-
vert to scales of pay Rs. 95--300 were 
issued in February. 1961; 

(b) whether these orders will app17 
to those U.D.Cs. who were permanent 
on 28th July, 1945 and were drawine 
pay in the above scale even before 
June, 1945; and 

(c) tht· reason fol' this discrimina-
tion for cxC'luding all ch'rks? 

The Minister of Defen"e (Shrl 
Krishna Menon): (II) 10 (d. A slat.e-
l11('nt giving tht' infonnation required 
~ laid t.1I tht· Tabh·. 1St'" Appendix 
VI. l~ No. 75.1 

~  if·f "H.lfUr it: ~ t q SlQ) I 

6,,'/f( .• ;iT 11'lr ~~ ~  ro 

mwr J1"ft lff. iRI'A' if.T f1TT cr.hT fir.: 
(iii) ~ fmn ~  it q"'JI'-
~ ~ 'q'Ptf ~ if; IfiTIf 

ftRT ~ if ~ if. ~ ~  IJi1: 

fri lf7i ~  

11f') l ~ Ft, i'ft if.'ir ~ ~  ~  Ii 
if.TIf it.r ~ fIr.'J!I1r.TT ~~ If I 'fT lit rrt 
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(rr) ~ ~ 1fT1T ( ... ) IfiT 

;J.,T Of'fl' l"If if, ~  m At Iflrr tm:Wr 
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- J:. .  • ? 

\iTT'of ... 1 ~ ~ • 

fmTl It'ir (wro ifiTo ,"0 ",,"",,:): 
( ... ) W (W). lt1JN ~ tJ 1fi11f-
IfiT1r ifiT ~ ~ ~~ ~  , ... ~  it!' 
~ ~ ;qfY firi' 'Tit ,. ~ 
~ ~ r.,h" ... 4 if \ dlf. 
nq ~ ~ ~  '" 
TIl' t I ~ 'miff IfI' ~ if 
~ fl!t'ri IIiT IfiJ1r 1ft' ~ t 1 
~ tiri W",," IIiT ~ IIiT ~ 
II11f 11ft t ~ IJfim Ii fifrt ~ 
~ wr ... 1ff tl 
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(If) ~ ~ ~ ~ ;f; 

~ ~  it; ~ ijf..,.qj(ijq it; ~ 

11( ~~ ~ ~ ~~ ~ 
~~ ~ ~~ 

tn: ~ l  ~ ~ ~ 
. " 

lI1iI'f it; ~ if ~ 'JIl ~ ~ I ~ l  

it tfi!,' ~ ~  ~ tflIT ~ fit; ~ 

it ~ Ji' ~ ~  f1:Ifi1<:rr qT 
~ ~ ~ ~ ~ 

~ ~  ~ ~ Pt ~ I 

~  ~ ",firer. q-it ~ if 
ifR itiT ~ ~ I 

Criminal cases in Manipur 

4545. Shri L. Achaw Sinrh: Will 
the Minister of Home Affairs be 
pleased to state: 

(a) whether the number of c&ses 
registered in diftel'ent Police Stations 
in Manipur during the last two years 
1959 and 1960 has incl'!'<lsed: and 

(b) th(' Ilumbl'r ot criminal eases 
regish'J'('d with different Police Sta-
tions during these years and th(' num-
ber of cast's d(·tected by the Police. 
nllmbe-r of casps dropped. number ot 
cases taken to the Courts and number 
of casps dismissed for lack of ('vid-
enCe bv the Courts out of these cast's? 

The Minister 01 State in the Minis-
tr, of nome Affairs (Shrl Datar): 
(a) Yrs. 

(h) 

No. or criminal ,a_es 
el e~  

No. of caSe\! delecled 
by Polir.e 

No. "r ca'e1 dropped 
No. or C8'C" taken to 
the Cuurt!; 
No. of e~ ~ e  

b, Couns for lack 

195(1 

1.710 

1,12S 

~  

1.125 

19fiO 

l,19fi 

700 

(,25 

,00 

of evidenL"'e The inf.'rm.ui"l1 i. 
nO! avail.hle. 

C. I. Sheets lor Man1pur 

4546. Sbrl L. Achaw 8lqb: Will the 

Minister of Ifpme Mairs be pleasecl 
to state: 

(a) whether permits for C. I. sheets 
in Manipur were issued without any 
spot enquiry; and 

(b) whether it is a fact that per-
mits for C.l. sheets were issued, and 
C.I. sheets were supplied to some 
facilitious persons at Chingangbum 
Leikal, Lamlong in Manip\U""! 

The Minister 01 State in Che Mials-
try of Home Affairs (8brl DatU'): 
(a) and (b). The infonnatian is heine 
collected and will be laid on the 
Table. 

Stamp Duty 

4547. Shri L. Achaw Sin,h: Will the 
Minister of nome Affairs be pleased 
to statf': 

(a) whether the Indian Stamp Act 
in force in Manipur and levy of the 
stamp duty is made according to the 
pro('edure followed in As.5am; and 

(b) whethl'l" th!' rates of stamp 
varies and loss is incurred due to the 
mistakt'n appliclltion ot stamp duty? 

'1'he Minister of State ia the MiDis-
try of Home Affairs (Shri Datu): 
(a) Th(' Indian Stamp Act, 1899, is in 
forc(' in th(' Union territory of Mani-
pur' but, on thl' State List documents. 
stamPs duty is levied at the rates 
which were in force in Assam when 
the Act was extended to the territory. 

(b) As the Assam rates llre higber 
than the Central rat(.'S, the question 
of loss of revenu(. to Government on 
this account does not arise. 

Brick crisis lD Delhi 

45'8. Shri P. C. 1IorooaIa: Will the 
Minister of HOlDe Main be pleased 
to state: 

(a) whether the attention of Gov-
ernment has been drawn to the newa-
itE'm in the Hinduatan ~  dated 
the 13th April, 1961 regarding brick 
c:risi$ in Delhi; 
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(b) jf so, what is the position of 
availability of bricks; and 

(c) what action has been taken to 
esse the situation? 

The Mblillter of State in tbe Minis-
try of Home Aft'airs (Sbri Datar): 
(a) Yt'!;. 

(b) The scarcity of slack coal, alon, 
with other factors, has given rise to 
short see of supply of bricks in the 
Capital. The prices ot bricks have 
also COm' up from about ns. 35 per 
thousand in October-Nm:embt>r, 1960 
to Rs. 45 per ~ n  in April, 1961. 

(el Steps have been taken to bring 
more slack coal into Delhi and also to 
tirhten up thp distribution control of 
slack coal so that the brick kilns 
which are actually working and are in 
I:enuine need of SklCk coal get allot-
ment as thE" supply position improves. 

Writ petitions by Government 
Employees in Kerala 

4549. Sbri V, Eacharan: Will the 
Minister of lIome Affairs be pleased 
to state: 

la) the numuer of writ petitions 
filed by the Kerala Statl' Government 
emploYl'es in the High COUI't for their 
seniority and promotions under the 
Stalp R('orgBnisation Ad sinl'(' 1956 
to March, ] 96]; and 

.. 
Cb) how many of them have been 

decided and how many are pending for 
decision at present? 

TIle MiDister of State ill the MlDls-
'I'J 01 R .... Aflairs C811ri D ..... ): 
Ca) and (b). The information is being 
collected and will be laid on llae Table 
of the House. 

'tUo. "fi ~  sm.n: ~ 

".mi Ijtfi n .m.-, Hq t 
,*ltfl.ir. .. ~ ~ ~  t ~ t 
~ . .r ~ m ~ tm ~ 

fiJ: 

(iii) fiR-fiR ~  ~

~  mmr m n ~ ~ 

~  ~~ ltm m 
t"f ... f • ., rorr '11fT: m 

("') ~ q I"T ~ ilf1f 
ifft IfilJm i ~ q ~ ~ 
~ l  

'E-'l>11i ~~  a:i ~  ("f 
~ n  (If;) ~  ~~ ~

~ 1fT n.f ~ 'f1rr t I [tfWi 
~ ~  ~ l  ~~ ~  

(IIf) ~  ~ ~~ 

.,-,,1 ~ T I!'1fT ~ at1f I!illfilf ~ 
1filJ;P Rill '11fT l I 

(.n ~ to"T:l ~  ~ 

~~  ~ '" ~  ~ ~ ~ l 
L.n W'Hr.J ~~ : 

ro '! ~ ~ 1f1fr q ~ 11ft ,1fT 
;;.71j fir. r.Nw ~  ~ f.;ri'f lfiT1if 
if.T fmt ~ ~ Jfmn'4i Ii' 
mil ~  if ~  Pt;trr 'JfT 7WT t 
<m T-fIf.t ~ if ~ if.T !WilT 
~ m"lf.ff.;r If'fT fq1rr '11fT ~ 

ll ~ ~  ~ q: IfiTf 
~ ~~ ~  ~ ~ ~  

'Pi ,,? 

'! ~ ~  Ii trY "11 " 'iT'" Ii1It ( ~ 
mm): Q JfIPOf fnr ;!iT 'WI' t f1Ir 
~~ ~  ~ tirtr'll;"f 
~ If\T fpft ~ ~ ~ 

1ITIi I  A ~ ~  lifWmit If>T 

"fit-fit fp.T ~ "wr ~  ~  ., 
"It m ~ If.fIit ...=t fl-.ir if 
~ If;J ~ fwrm 11Tf',1TJ I 
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'3'1f( .... tIT " ,(,IU .. ii "" ~  

~~~  l!o1i ~  __ <A: ;rqr ~  

~ ~ ~ ott fi'IT ~ fif;: 

(1fi) fm ~ zmr.rr if; 
~ if 'ffl7 mr if; ~ ~ if; 
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Vases of Defalcation of Money ill 
Tiasonr, Manipur 

4553, Shri L, Achaw Sinrh: Will the 
Minister of Home Affairs be pleased 
to state: 

([I) whether it is a fact that the 
Subordinate Judge's Court in Mani-
pur ~ observed in its judgment that 
HIL' story of dl'faJeation of monl'Y at 
Tillsong in Than Ion sub-division is 
a fietiol1 and all the IllTUSt'd ill the 
,'as(', Iw\'1' I)('('n aequitted; and 

(h) if so, wh!'ther any further ac-
tion was taken On the matter for find_ 
ing (lut thl' real ('ulprit? 

The Minister uf State in the Minis-
try of lIome Aftairs I Shri Datar): 
(a) and (b). Th(' information is being 
colle('t!'d and will 1w laid on the Table 
of !hl' house. 

Implementation of Pay Commission's 
Re('ommenliations 

4554. Shri L, Achaw Sinrb: Will the 
Minis!!'!' of lIome Aftain! he pleased 
to state: 

(a) whether the pay commission's 
I'l'l'ommendation in regard to Union 
TNri!ories has been implemented; 

(h) thl' additional annual expendi-
IlIr(' for Manipuf and Tripura as a 
result of the increase in pay and 
allowances of the Government em-
ployees; 

Ic) whether the ~ aeales in T' 
pura and Manipur conform to the ..,. 
scales obtaining in West Ben .. l and 
Assam respectively for equivaJent 
po.ts accordinc to tbe Governmeat 
decision; and 
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(d) if $0, whether the latest revi-
sion of pay scales apart from consoli-
dation of the dearness allowances was 
taken into consideration in relation to 
Manipur? 

The Minister of State in the MinIs-
try of Home Aftairs (Shri Datar): 
(a) to (d >. The information is being 
collected and \\·ilJ be laid 011 thp ~  

Class III employees of Survey of 
India 

4555. Shri S. M. Bannjee: Will the 
Minister of Scientific Research and 
Cultural Aftairs be pleased to state: 

(a) the total number of cla:;s III 
cmployees of the Hathibarkala Litho 
Office, Photo Zinco Office, Dl'hra Dun 
and Photo Litho Office, Calcutta, 
SUl'Vl'Y of India .;eparat£"ly promoted 
from Grade V to Grade IV during the 
period from 1955 to 1960; 

(b) the total number of Grade IV 
emplo),cl's (Class III) of th" said 
otftces promoted to Grade II, separate-
ly, during the period from 1955 to 
1960; 

(c) the total number of Grade III 
employees of the said offices promoted 
to Division I separately during the 
period from 1955 to 1960; and 

(e) the total number ot Class III 
employee,; ot the said offi('C'3 promoted 
to Selection Grade, separately durin!! 
the period from 1955 to 1960? 

The Deputy Minister of ScieaU8c 
Research and Cultural Aftairs (Dr. M. 
M. Das): (a) to (e). The labour and 
troubl" involved in collecting the in-
fonnation will not be commensurate 
with the results. 

Semi-Skilled Tedmieal LabOurers lD 
8111'\'ey of IDdIa 

C55ft Sbrl 8. M. IJallerjee: Will the 
Minister of 8cleDUIc lleseareh and 
Caltural AllaIn be pleased to state: 

(a) the total number of Technical 
Labourers enaaged in Bathlbarkala 
lJtbo OfHce and Photo Zlneo omce. 
Debra DuD and Photo lJtho 0IIee. 

Calcutta. of Survey ot India promotecl 
to semi-skilled P'Bcie from 1_ to 1110" 
(b) whether there exist any criteria 

for promotion of unskilled technical 
labourer to semi-skilled grade; and 

(c) VI !Ult action has been taken to 
provid'.' i'evist'd scales of pay for the 
\!'chnical labourer-semi-skilled? 

The Deputy Minister 01 Sclentlie 
Researf h alld Cultural "lfalrs (Dr. 
M. M. Das): la) to «('). The intorma-
tion i., [wing l'oll(·('ted and will be 
laid ()n t he Table of the House. 

~  '5i ~  q ~~  

)(XXI:I. • .. ft ~ ~ ~l : !fin' 

'I': -'r.lli q'ft 1W-'4'fr.t ~ if.'TT ... ~ 
flf> 

(if.) ::if) ;;;mlFf lff.-'I:p:j ~  
, <  • 

WT m-hli'f If.1:f!lii iT ~ ~~ l 

If·T ~~  5U"-", ~ "ft ~ IflIT ~ 
~  ~  ~ ~  ~ mv:r <t'r::ifPfT 
~ ~~ ~  

("f) ro ~  ~ ~ ~ fiti' 
W1f m.lf>rtt ;;ft ~ it tr.J1f ~  ~ 

3 {;; ~ ~~ it ~ ~ ~  iIt 
~  

~  n~ '3"firfl ~ (If.) ~ 
("f) 'r. '3'.,-r "1fi"I(,q", ~  m trf' 
mm;;ofrAi'i ".T ~  ~ ~  ~  

~ ~  it; f9'li ro IIA'I1IT ~ 1ft 
~ j 

(1() If71T ~ m'lflJll=rIf rn 
if; ~ ~ IIif.r If", ~ ~  

it; ~ 1ft ~ ~ ., 

5Ifmrvr ~ ~ ~ ~ j ~ 

('lJ) ~ wi, m ~  ~  ~ 
. c:...-. .. jI 'f1IlfT ..... .,.,. ~  

IItr..ni ti1R'l1f Ii l ~ ~ 

m)·: (If) t (If). ~ ~ l  
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lliT ~  ~  :Jtri, ~ ~ l, ~ ij ~ l~ 

"'m I ~ ~ l  ij wfmw.r .. qffllli ifIl 
""" if; n ~~ ~l  it. ~ qr'ro 
~~~ ~~ ~ ~~ I 

('Ef) "3fl, ~  

e ~e en Aliisociation, Kapur-
tha.la 

455R. Shri Ram 
Will Ii;!, Minister 
pleased 10 state: 

Krishan Gupta: 
of Defenre be 

(a) whether Government have rp-
ceived :lIlY reprt$entation from the 
Ex-Selvicempn Association, Kapur-
thala, (Punjab) f(·garding inerl'asp in 
their ~en  pensions; 

(b) if so, the contents of ~ rep-
resentation; and 

(e) aetion 16k!'n thereon ~ 

fte Mini.'lter 
Krlshn:l Menon): 
April 1961, 

of Deleoce (Shri 
(a) Yes Sir, in 

(b) ThE' Ex-Servicemen's Associa-
tion, Kapurthala (Punjab), havt' 
slatt'd that pensions ot civilian per-
sonn('\ of the States have been in-
creased whereas a sintilar increase 
has not bel:'n allowed to Military pen· 
sioners of the former State Forces. 
In viE'w of the recent orders enhanc-
ing the rates ot temporary increases 
in pension of Indian Anny pensio-
ners with effect from 1st Apri) 1958, 
the Association have requested that 
arrangemt'nts may be made for the 
increase of pensions of Military per-
sonnel or State Forces with t'ffeet 
from the same date. 

(c) The matter is undl'r examina_ 
tion, 

Naval Dry Dock 

till. Sbn P. C. Bora .... : W1l1 the 
1IiDiI_ of Deleaoe be pleued to 
.tatle: 

<a> whether a new Naval or,.. 
Dock is proposed to be commission-
ed in Bombay shortly; and 

(b) if so, what will be its dimen-
sions and its location? 

The Minister 01 Defeuce (Shrl 
Krishna Menon): ( a ) Yes, Sir. 

(h) The Cruiser GraVing Dock is 
situated within the area of the Naval 
Dockyard, Bombay. and its principal 
dimensions arc as follows:-

MaximulT) length-·685 ft. 

Width at entrance-IOO tt. 

Depth below g/'Ound level 50 ft 6 
inches. 

Benzyl Chlorlcle 

4560. Shri P C, Borooah: Will the 
Minister ot Scientlftc Researcb and 
Cultural Alratrl! be pleased to state: 

(a) whether a nl'W proress has 
been developed at the Regional Re-
search Laborartory. Hyderabad re-
cently for the preparation of Benzyl 
Chloride; 

(b) if so, what are the advanta;e"'; 
of this process over tht' previous pro-
cesses; and 

(c) what steps are being taken to 
adopt this prOt·cs:; ill the large scale 
manufacture of Benzyl Chloride? 

The Minister of SeieDtUle Beaeueh 
and Caltural AJralrs (Shri RIIIII&J1IIl 
Kablr): (a) Yes, Sir. 

(b) The advantages are 

(i) dC'composition and polymeri-
sation are avoided; 

(ii) higher yields of purer pro-
duct are obtained. 

(e) The National Research Deve-
lopment Corporation of India is ne-
gotiating the lease of this pl'OC*II 

with. lOme Industrial ftrms with a view 
to .... IS1e pra411dtoD. 
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GallhaU Oll BelDery 

lSil. Sbrl p. C. BorGoaIl: Will the 
Minister of Steel, Mines aad .... el be 
pleased to state: 

(a) whether as a result of a recent 
review it has been found that the 
Gauhati Oil refinery will cost 72 per 
cpnt. more than original estimate; 
and 

(b) if so, what are the reasons for 
tile  increase in the estimate? 

The Minister of Mines aDd oU (Sui 
K. D. Malavlya): (a) and (bl. The 
original estimate of Rs. 10'5 crores 
represented an order of magnitude 
for the investment involvl'd for the 
Nunmati Refint'ry without refl'rence 
to the condition of the ,it£' fol' the 
location of the refinery and also 
without reference to the ancillary 
facilities required. The revised esti-
mates have taken these factors into 
consideration. The increase in costs 
is due to:-

(i) the seismic conditions requir-
ing the site to be strengthened; 

Oi) the cost of land, 
fresh water and 
supplies; 

township, 
electricity 

(Iii) the special arrangements 
that had to be made for 
efftuent discharge consistent 
with the advice of Public 
Health authorities; 

(iv) increased freight charges for 
the transport of equipment 
materials from Rumania to 
the site; 

(V) need for certain additional 
equipment over and above 
those agreed for import from 
Rumania on account of a 
change in alignment of reft-
nery; and 

(vi) working capital. 

Allotment &lid Procaremeat 01 C .•. 
~ ete. loA ..... 

.... SIuI P. O ....... : Will the 
MiDistel' of -. ...... ....... be 
pJnsed to ..... 

(a) the demands, allotments and 
actual proc:u.rement of C. I. sheets 
and other iron materia" durin, each 
of the years from 1957-58 made for 
catering to the needs of the Assam 
region; 

(b) the up-to-date outltandinl 
position of C. I. sheets and other 
iron-materials under different quotas 
made during the said period apinst 
indents planned and unplanned; 

(c) 'A'hether procurement position 
has been degenerating leaving con-
siderabll' stores outstanding; and 

(d) if so. what are thE' reallons for 
thE' soml'? 

~ Minister of Steel, Mines .... 
Fuel (Sardar Swaran Slnrh): (a) 

(I) 

(In tons) 

Demaod Allotment 

1958-59 26,60.4 20.483 6,9311 7,689 

1959-60 40.9811 28,161 20.368 2B.a97 

1,60-61 52,160 49.027 22,037 41.592 

N. B. Category_wise demand • al-
lotml'nl for 1957-58 a,.. not available. 
Aliotm('nl hy categorir's started trom 
1958-59. 

( /I) Category-wise despatch ft,ure. 
prior 10 1960-61 have not been main-
tained. The total despatches of ateel 
of various categories during the yearS 
ID57-58, 1958-51, 1959-80 and 1960-81 
are 8008. 4520. 7762 and 15,489 toni 
respectivl.'ly. Total despatch of Sheela 
is 6121 tons from April, 1960 to 
February, 1981. This ftgure i nc1udp.1' 
despatches against (!ulTent and out· 
standing orders but exclud. d __ 
patches from Controlled Stoc:kiltl in 
other States. 

(b) These ftguret are not available 

(c) No, SIr. 

(d) DOlI DOt ...... 
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Forei,. IavesbaeDt ia ladl. 

UH, Sui D. C, Sharma: Will the 
Minister of Flaance be pleased to 
state: 

(a) the amount of foreign invest-
ment in India as on the 31st M'arch, 
1961; and 

(b) the rise over the last year? 

The Minister of Finance (Shri 
Morar,;i DesaI): (a) 'fhl' provisional 
fib'Ul'cS of foreign investments in 
Indb in thl' privat(' sector as at the 
end of 1959 arc Rs, 611 ('rores, Infor-
mation about foreign investments as 
on the 31st March, 1961 is not yet 
available, 

(11) Does not arise, 

Military Estate, Agra 

4564, Sllrl S, M. Banerjee: Will 
the Ministl'r of nefence he pleased 
to state: 

(a) wh£'ther it is a faet that It'asps 
of lands belonging t.o th(' Military 
Estall.' at Agra, on whieh \'£'sidcntial 
houses have ~  buill by lease-hol-
dl.'l's have not been /'pn!'W('d by Gov-
e.'nmenl for over ten years with the 
result that the house-owners are in 
a state of ~ en  

(b) if so, the rl'soans thereof; 

«(') wh('th('/' Governm£'nt intend 
to renew the Ipascs of land of Mili-
tary Esta\(' at Agra; and 

Cd) if so, wh('/l and for what 
period? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (d): Certain 
leases of lands for residential puf"PO-
lIeS in Agra Cantonment which have 
expired are pending renewal but 
none tOl' over 10 years, Some of 
these which expired recently contain 
llpeciflc provisions for their renewal 
at the opUon of the leases with re-
prd to the others, their leases will 
be considered on the merits ot each 
cue, the conditions in the orilfnal 
1 .... and the exiqencies ot the pub-
lie interest. 

Aacleat IadlaJi Works. Og PIala......,. 
Etc. 

4565. Shrlmati Malmoona Sultu: 
Will the Minister of ScientUlc Re-
search and Cultural Affairs be pleas-
ed to state:-

(a) the number of original ancient 
Indian works on philosophy, astro-
nomy, mechanics and Ayurveda and 
Yoga which are available in India; 
and 

(b) with which institutions they 
aJ'e available? 

The Minister of Scientific Research 
and Cultural Affairs (Shri Humayun 
Kabir): (a) and (b): An immense 
numb('r of such works are scattered 
among many institutions in the coun-
try, but thC' cxact figures are not 
,waiJable and oonnot be collected 
without an expc'nditure of time and 
f'n('rgy that would not be commensu-
rat!' with the results. 

~ ~  ;:i"",l;liq:;-,' 

~  ~  ~ ~ ~ ~ :;lTT;ifi : ~  

ty 1: -!fl'l ll''lfr lW: ~~ ~ 'f.'l'T 'f Tir 
f;r, : 

(;r,) I.tlfT ~ ~  ~ f'f. ~  ~

ln~l  it l l ~ l  ~ ~  ~  

ifi n~ ~  ~  ~ ~ Q'fT 

~  rrmn;;.f( ~ ~ ~ n ~  

;; fT ~  'f'T'iT ~ n ~ ~

IXffif if. ~  firom JfRT ~ ; 

( f!t) ~ ~  ffT ~ l  ~  

~ ~~  lfft imIi ~ ltf 
~~~~ ~ ~ ~ 

~ 

( if ) 't1.fT ~ ~ l  1ft 
~ m'ifiml1.f Q;fj4\1f.< ro ~ 

~~ ~ 

(,,) '*;r(T, tIT ~ oRT ~~ 
t ? 
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, ~~ l ~l ll 'm1'-1(1f) ~ 
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~ R'f'Qi'1'i7 ~  ~ l  

1flT t{'f ~ f<ilij' flfllfT ~  q'j' i l ~ 

~  ~ l  ~ it ~ ~
~ iFT ~ ~ ~~  ct.T ~  

~ f."tlf ~ ~ ~  ~ ~~ W'fI'lfT 

'T't ~ f;r,cf iTit ~  '1<ii 'tT ~ 
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~ l ~ ir-tl ~ ~n  ;;tr flf,q 

~ , "tziff.!:: ~ ., 'iii if, f"l Q- ~  
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;:w;fi it ~  ?fT I q;;: H ~  it ~~  

~~ cr.T ~ l ~ 'f'4fr ~ 

if;;irl.f ~  ~  itcrT if. 
11m;; ~  ilY:f I ~ ;:;.r. ~ 

lfr fRr ~~ ;J:?fTli'i' ~  for-l.fT ITl1T 

l, 'fW>.f. H ~  it ~ ":'f; off ~ l  

"ff.f ~ I fRT ~~  <for lfT'it 
~  iFf 'J;f;;, ~ l  -rf'if"fF'Il1 

~  ~  if. ~  <t.r fRf 
~  it lffmf'lT ~  ifiT.:r 'foT 

fcr"n ~ I 

'Passl' Community of Andhra Pra-
desh 

4567. Shri T, B. Vlttal Rao: Will 
the' Ministel' of 1I0m(' Alrall'!! be 
pleased to state: 

(a) whether an;lo' representation 
has been received for inclusion ot 
'Passi' Community residing in Kham-
mam District, Andhra Pradesh In the 
list of Scheduled Castes; and 

(b) if so, the nature ot decision 
arrived at? 

The Depaty MInister of HOllIe All-
ain (SlufmaU Alva:) (a) and (b): 
Yes, The general question of the re-
visiOn ot the Usts ot Scheduled Cutes 
and Scheduled Tribes is engaging the 
attention of Government. No Mpa_ 

rate deciliOn In l'eIIpeet 01 the Pull 

Community alone can be taken at 
this state, 

Deo,arh Bin Scbool In Orlla 

4568, Shrl P, G, Deb: Will the Mi· 
nistw of Education be e ~  to 
state: 

(a) whethpr it has been deocided to 
raise Deogarh Pligh Schoo) into a 
Science College as per the demand 
of the pub!ir. of D('ogerh Sub_ Divi-
sion of ~  and 

(b) tlw steps laken by Gov('rnment 
in this malll'J'? 

The Minister of Education (Dr. 
K, I.. Shrimalll: (a) and (h l. No such 
proposal is undt,)" l'onsidt·ration. 

Kyanlte Ores, 

4569, Shrl r, G. Deb: Will the 
Minister (If Steel, Mines and Fuel be 
pleased to statl': 

(a) whether Kyanite ores have' 
been found in Bonai Sub·Division of 
Sundel'gaJ'h District of Orissa; and 

(h I if so, thl' romm('reial value of 
this nt'W find? 

The- Minister of Mines and 011 
(Shrf K, D Mal.vly.): (a) Occur-
rences of Kyanitl' have been record· 
I'd Oil the lower flanks of the hill 
loangp south and !jouth_west ot 
Kasal''', north of Darlansara. East 
South-EIJ:lt of Pithachora and .round 
Sulj.(ura in Bonai sub-division ot 
SUllckrj.(arh di'itrid, Orisso. 

(b) None of the OCCUfT('n!'e!l arc 
of any p('onomic significance, 

Advlvuls aDd Scheduled Cut. .. 

on.. Qove ....... ' 8erYIce 
m., Sbrf P, G, Deb: Will the Mi-
nister ot Dome All..... be pleased to 
state the percentage ot Adlvuts and 
Scheduled C.stes in Govemment 
!lervice of Oris .. ? 

TIle ........ of 8taae Ia &lie ....... 
117 .. ---MaIn ( ..... DMa.r, The 
lnIormetion fa belnl c:olJeeted trom 
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the Government of Orissa and will 
be laid on the table of the House in 
·due course. 

Memorial to Poet Surdas. 

45'71 Sbrt Hem Raj: Will the Mi-
nist<'r 'of Scientific Researcb and Cul-
tural Affairs be pleased to state: 

(a) whether the Surdas Smaral!" 
Samiti. Sihi ~ n  has approa· 
ched the Central G<>vernment for I 
grant for the construction of a suita· 
ble memorial to the famous poet; and 

(b) if so. the decision taken by 
Govt'r,!1ment then'on? 

The Minister of Sdentific Researcn 
and Cultural Affairs (Sbrt Huma,.an 
Kablrl: (a) No, Sir. 

(b) Does not arise. 

Gun and Shell Fat·tory, CO!ISipore 

45'72. Sbrl S. M. Banerjee: Will the 
Minish-r of Defenee be plpased to 
state: 

(a) whether it is a fact that the 
proposal for construction of quarters 
at Narikal Baghan, Cossipore fur 
workers of Gun and Steel Factory, 
'Cossipore haR since bt>en f\nalised; 

(b 1 if so. thc details thereof; and 

(c) if not, the reasons for this 
C\clay? 

'rht' Minister o( Defence (Shri Kri-
shna Menon): (a) No. Sir. 

(b) Dot's not arise. 

(e) No factory land is avsilablc at 
Cossiport· for construction and so 
Bny plan for building quarters for 
workmen there would involve acqui-
sition of land at exhorbitanl cost 
This proposal therpforp, nee ~ l l~ 
ed ('xarnination in rl.'lation to the 
fl'asibllity of any alternative propo-
sa! for hOllsinr. thl' ~ nl'ar the 
fnt'Iory. 

Children's Delinquency In DeJbi 

tm. 8br1 D. C. SIIanu: Will the 
Mbd.ter of IhIIIe ANn be plH81C1 
to 8tate: 

(a) whether children's el n ~ 

cases are on the increase in Delhi; 
and 

(b) if so, the steps being taken to 
cope with children's delinquency cases 
in Delhi in jails and out side? 

The Deput,. MinJster o' Bo .. 
Aftalrs (Shrimatl Alva): (a) and (b). 
Such cases are not on the increase. 
The Delhi Administration have how-
(·ver established Children's Homes 
and Remand Homes fOr boys and girls. 
A. proposal to start a Juvenile Aid 
Bureau is also under examination. 

Garden Around Gol Ghumat, BiJapur 

r: {Shri Su,andhi: 
4,,75. Shri Apdl: 

Will the Minister of Scientilc Re-
search and Cultural Affairs be pleas-
I·d to state: 

(a) thf' total amount sanctioned to 
d£'velop the garden around the Go! 
Ghumat in Bijapur City; 

(b) how much has been spent 
during 1960-61; 

(e) the amount spent on tours to 
bring plants and saplings from various 
plact's during the year; 

(d) whether it is a fact that mostly 
the abovl' plants have been brought 
fTom Agra instead of Bang.lore nur-
<!'riP!; 

(e) the expenditure incurred on the 
rost of ~nn  and ~ l l  

(f) whether any water scarcity i. 
being felt now-a-days for waterinJ( the 
::aplings; and 

(g) if so, what alternate arraD.e-
ments are being made? 

The Deplit7 MbIWer.f 8cleDtlle 
&elleareb and Caltual Affaln (Dr. 
M. M. Das): (a) Ra. 83,480 durin, 
1960-81. 

(b) Ra. 30.712. 

(e) About JIII. ... ...i._.:'" .. 
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Cd) Yes, Sir. 

(e) Rs. 340 and Rs. 25 respectivel,.. 

(f) Yes, Sir. 

(,) Preliminary survey has been 
made and a plan to have permanent 
water arrangement for gardenine is 
under preparation. 

Forest Near Bepm Talab Near 
BIJapar 

457. r Slui Su.an4hl: 
'l Shri Aradl: 

Will thE.' Minister of ScientUic Re. 
e ~  and Cultural Alralrs 1)(' pJeas('d 
1 0 ~ e  

(a) whether it is a fact that there 
was large forest area in the silted por· 
tion of the old Begam Talab near BiJa-
pur city; 

(b) the number of trees cut down 
and sold during the last three years 
in the Begum Talab area of BiJapur 
~  . 

(c) if so, by whose authority; and 

(d) amounts realised annually since 
1958-59 to date? 

The Deputy Minister 01 Scientific 
ReMareh and Cultural AfFaI... (Dr. 
M. M. Du): (a) No, Sir. 

(b) No standing trees were cut. The 
dE.'ad and fallen trees or branches we('e 
~ l  by auction. 

(c) Superintendent, Department of 
Archaeology, South·westem Circle, 
Aurangabad. 

(d) 1958·59 Rs. 310'00 

1959-60 Rs. 168'00 

1960-61 not available so far. 

Girld!h Coal MlDe 

01577. Shri p. C. BorooU: Wlll the 
Minister of 8teel, .............. be 
pleased to nate: 

Ca> whetber IDiDJD8 baa bee 01' .. 
shortly to be nIUIDI4 ID tbe ...., pi' 

mine of the National Coal DeyeloP-
ment Corporation Colliery at Gtridih; 

(b> if so. since when; and 

(c) what will be the produt'tloa 
from here? 

The MlDlater 01 S&ee1. MiDeI ... 
..... (Bardai' Swaraa 8 ..... h): (a) ud 
(b) Mining in this Pit baa not,... 
been resumed but it is expected that 
productiOn would commence within a 
few weeks. 

(.) Thi, Pi!. wJlI'n in filII produc-
tion. will produce about 6,000 tons of 
roal per month. 

505 Anny Base Woruh.p 

'578. Shrl S. M. Banerjee: Wlll the 
Minister f.f Defence be le ~ to 
state: 

(n) whether it is a fact that Ute 
<iillmi5sed employee. of 50& Army Bale 
Workshop, Delhi Cantonment have Dot 
sO far been paid their subllateoce 
allowance for January, 1961 and the 
arrears of revised pay scale; and 

(b) if so, the reasons for delay? 

The MIaWer 01 Def • ..,. (SlId 
KrlshDa MeIIOb): Ca> and (b). The 
payment of subsistence allowance to 
the three individuals concemed for 
the periods in January 1961 up-to the 
datell 01 their dimlual iI held up for 
want of clearance certiftcatel fNm 
them regarding the repayment of out-
standing duC's and return of Ito ..... 

All re,ards arrears of revited pa,. 
scalea, it is understood that the ,.,.. 
ment of arrears has been held up b,. 
the audit authorities pendin, clarllea-
tion of certain points. General orden 
have been baued by the Government 
on tth April lIMIt clartfyin, the posi-
tiOD and a110 ,ivin, two month,' time 
to ex!'rris(> Ih<'ir option In lho"" pI·r-
sons who had re1inqulshed  af'rvice 
between ht July 1959 and 11th 
September 1910 but had not exereJte4 
their option ao far. It iI hoped that 
the matter will be .-tt1e4 br the au4ft 
authortt1el 11IDt'tI)'. 
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Onel ....... 01 S ..... L ....... 

0'18. 'Bhrl Haft! Pn ....... : Will 
the Minister of Home A.aln be pIeu-
ed to state: 

(a) whether Sind hi citizens of India 
have made representations to the 
Commissioner on Linguistic Minorities 
that Sindhi children are not taught 
through the medium of their mother 
tongue at any stag .. of their school 
education; 

(b) if so, the action taken thereon; 
and 

(c) what steps are being takE'n by 
Government for the development of 
Sindhi language? 

The Minister of state In the Mlnb-
try of Home Affairs (Shr! Datar): (a) 
and (b). Some representations of a 
general character were received from 
various Sindhi Associations. Facilities 
for instruction through the Sindhi 
medium have been provided at the 
primary stage in all States where 
there are a sufficient number of SIII-
dhi speaking pupils. The Linguistic 
M illol'J tit" Co III 1lI issioJ\t'l" It:J.' Lak('ll 

up with the concerned State Govern-
ments the complaints regarding pro-
vision of inadequate facilltie!l of 
instruction in Sindhi in Secondary 
Schools. 

(c) Under the scheme for the deve-
lopment of modern Indian lan,uages, 
Government have given grants for the 
development of Sindhi language allO. 

Quarten for Border ~ 

4510. Sbrlmati MaDjala DeTt: Will 
the Minister at Defenee be pleued to 
state: 

(a) whether livin, quarters for 
trooPs and anny personnel stationed 
in border area!! have been ~e
ed; and 

(b) whether army penonnel .ta-
tioned for lon, period in remote ... 
of Ladakh and Na'A of Indo-CbiDa 
border have houlnl facWtIea for their 
f.milla to Uve with them? 

The MhII*er 01 Del...,. (iliad 

KriIIuta Meaoa): Ca) Livia. quarters 
have been constructed or are under 
constructiOn in various places. In 
other places, construction of liviD. 
quarters, wherever necessary, is beinl 
taken in hand progressively. 

(b) No, Sir. Only sin,le accommo-
datiOn is provided in these area,. 

Disappearanee of Revenue Reeords la 
/ Deihl 

0581. Shri M. B. Thakore: Will the 
Minister of Home Main be pleased 
to state: 

(a) whether it is a fact that cases 
of worongful and alleged dett:ntion 
and disappearance ot revenue (re-
covery) records between 1952 and 1959 
by the Collector, Delhi came to the 
notice of the Chief CommIssioner, 
Delhi in February 1959; and 

(b) if 80, action taken thereon? 

The Minister of state In Ibe Minis-
try of Home Aftalr!! (Sbrl Datar): (a) 
No !<uch ease ~ in the knowled(e of 
the Dplhi Administration. 

(b) Does not arise. 

i:rJ'f"q ~~  ~ n Ii ~  

~ ~~ ..... t ~ ~  : ro 
f!TlffT #T l ~ ~ If,t 'f.'lT ~ f"" 
~ ~~  ~ ~~ ~~

~l  ~  '\:I'T1fTrr H<T ~ l~~

~ 't>1 ~ fmn J.fn.rr it f-r. or 
f'fftr it ~l  M 'TT ~  ~  

If,T ~l  ~ , 

l ~  (1rTo lfiTo ~  ","",:ft) : 

lfro't' ~~ ~  'f7: ~ .-: rrT 
~  

~  ~e  "'''''IT 111'. l ~ 

.f;rIfT.' ~ ~ 
~ ~ 

~~ ~ ..... , l ~  mflrf: ~ 

t,., Jf'Jfr ~ ~ ~ tm ~  

fiJ ~ ~ mr it; SI"'liM. 
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~~ ~  it -riJit ~  ~ 
~  fltr.fT ~ ~ ~~ tn: ll ~ . 
'q'lRT Wlf ~ l it fif11;:rT ~ ~ fltrlfT 

~l  ? 

"'''''''"' (WTo ~  ,"0 """,,r) I 
~ 1ft ~  ~ ~~ flti ~ qTo ~  

ito ltil ~ l  ~ ~ l  iI\i 
~ ~  ~  'T7: ~  ~~ ~ 

"fT I ~ ~ 1I'rT "f1fi ~ 0; ~ 0 ~ 1ffif 
'iV'I'!f.:f ~  ~ 'lii I ;iT ~  ~~ ~ 

'iV'I' :rf:=r oti wrl.:r '111f'7f r. T 1Tf I . . 

c;:;ii ; ~  ~ n ~  ll ~ ~ l  

II' ~ ~ , ~  sn,T 1l"r1: m'I' "r : 'Fit 

h;{T iff( ~ <f'fR t"i ~  'l;7:ir f'f 
'lr.rT ~ l  f!T'!f1 ~~  i:i OfTT'frlf 

~  ~~  if; >:'f;r it' 'Il'r <tri ~l ~ 

f'f·rT l'fIfT t ~ 

l ~  ~  mo ~ l l  

,,-1'.; ":Jf" n ~  ll ~  ~ pr fif:llf 

'T7: 'f.TJf flf,!fT ~ ~ n n;1!f. 'ito ~  

no It>T f;;"'.Il1ff {;r r<ll''f1.f ~ ~  ~~ 

~~  

~  ~  ~ mft) : IfIfT 

~ :T ;{ ~ ~ • .rr..-11ft FTr Iif. Tii ~  

( If\" ) ~ !fR If'if it it:'oi11f 
m!:n JfAH it ~ Pm \I.iI' ..... ·"'1 
~ SI.=r if; Ai ~ ~ ; 

( 'If ) ~ it it fIfirAT IfiT 'f'J1J 
pr:W 

(if) ~ it it ~ ~ .fin ... 
~ fiAT ? 

fw.r "t) (w.. -.n. ",. ~  

(II» ~ ~ ~ t ... 
dirir it; ~ 'f'if if "' .. r .... " .,.... 

~~ ~ 00 Iir ~  ~ ammr 
• 

IfI1 ~ it ~ IF ~  ~ 'fflrT t I 

(II) Y. 

(if) 'to 

Bulldla, for ladlaa Audit Edueat_ 
""'Itle. 

011. 8brl P. C ......... : WJlI the 
Minister of BdaeltloD be pleased to 
state: 

(a) whether a new bull din. tor 
Indian Adult Education Aslociation 
hall been built in the capital; 

(b) if sO at what COlt; and 

(t') what are the salient feature. of 
the building? 

The Minister of 1!ld .. ~  (Dr. 
K. (,. ShrimalU: (a) Yes, Sir. 

(b) The approved estimated coat 
is Rs. 4,51,285. The actual COlt win be 
known only after the contractors fur-
nish their final bill. to the Association. 

(e) a statement is laid on the Table. 
I Sef' ApJX·ndix VI. anne'xu/'c No. 79]. 

Ban On Animal-Drlyen Vehlel .... 
IHIIbI ..... 

U17. Sbrl P. C. BorooalI: Will the 
Minister of HOll'le A&aln be pIe .. 
10 state: 

(a) whethE'r a ban has bel'n impos-
I·d in Dl'lhi over thE' animal-drlnn 
v('hielE'. being plied in the peak hours 
of thE' day on main road,. of Delhi; 

(b J if so, whlit are the dl'tails of the 
sehemt·; 

(c) whether there ha. been a col-
lective dl'ftanct' of the ban; and 

Cd) if 50, what action h •• been 
taken in this rl'lard? 

TIle III ...... 01 llate I. the ........ 
trJ ., a-e Affaln (I..... o.a.,,: 
Ca) and Cb). Yes, on certain rae" in 
Delhi a. indicated In the ."'0 onIerI 
ot tM DlItrid ~l e  o.UU. 
ropietl of wbieb arl' Jajd on tM T ...... 
r Sre ~  VI. annnurl' No .• ,. 
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(c) No. 

t d) Does n~ arise. 

Scarcity of Currenc1 on Indo·Nepal 
Border 

4589. Sht'i P. C, Borooah: Will thl' 
Ministel' of Finance be pleas('d to 
state: 

(a) .... :helher one and two-rupee 
nole:; and small coins in ~ le Indo-
Nepal border town of Bairagnia 
(Bihar) havp of late been ~ e  and 

(b) if so, the reason for the ~  

'rhe MiDister of Finance (Slui 
Morarji Desai): (a) and (b), No com-
plaint "On the matter has come to the 
Government of India. Reports have, 
however, been called for from the 
Statl' Government and the Reserve 
Bank of India. 

l e n~n  L.D.C!I. in A.F.H.Q. 

'59,0. Shri S. M. Banerjee: Will the 
Minister of llefence be pleased to 
state: 

(a) whetht'r sonw Quasi·Pcrmanent 
!,DCs W('l"I' transfl'l'ed to Armed 
ForeE's l-lt':ldquarters, Nl.'w Delhi from 
other Defl'n(".· Installations during tht· 
pcriod 1 !l54-1958; and 

(b) if so, whethE'r the:r Quasi-
Permanent status has bee.l cancelled 
by thl' Armf'd ~ e  H?auquarters 
Administration when they joined it; 

(e) whether Ministry of Law has 
been ('onsulted in this matter; and 

(d) if so. what was their npinion? 

Tbe Minister of Defence (Sbrl 
Krishna Merion): (a) Yes, Sir. The 
transfers were made in consequence 
of the personnel becoming s'.lrplus and 
after acceptance of the new appoint-
ment by the per:ions concerned, who 
were in the alternative to be dis-

l~  

(b) No order ~l  cancelling 
thc quasi-permanent ~ was made 
in an\' ~  but it has bt-t'n dl'Cided 
t.»at . thf' prt'Vi0115 quasi-pf'rmanent 
.• ~ was lost on the dat,. on which 
:' 

the person eoncerned was struck off 
the strength of the lower formations 
in which he was serving. Such per-
sons however are. considered for 
quasi-permanency in the Armed 
Forces Headquarters with effect from 

~ 1st July following their date of 
appointment in these Headquarters. 
For this purpose they are given the 
benefit of their previous service in 
the lower formations as admissible 
under the rules. 

(e) No, Sir. 

(d) Does not arise. 

Welfare Olllcers in Ministry uf 
Defence 

.591. Shri S. M. Banerjee: Will the 
Minister of Defence be pleased to 
state: 

(a) what arc the qualifications 
prescribed for the posts of Welfare 
Officers in Ministry of Defence and 
Armed Fol'C'(,s Headquart.ers; New 
Delhi; 

(b) whether the present illcumbenb 
possess thosl' qualification-;; and 

(e) if not. when do the Government 
proposl' to rc.:placc Ihpl11? 

The Minister of Defence (Shri 
Krishna Menon): (a) to (e). The posts 
of Welfare Officers in the Ministry of 
D('fl'ncl'/ Arrnf:'d Forces Headquarters 
an' tenablt' by ~ of the rank of 
Under Sf:'cretary/Civilian Stl>/f Ofticer 
(Grade 1). The selected officers draw 
pay in their respective grades, no 
('xtra emoluments being admissible. 
The work of tlie Welfare Oftlcer re-
quires that he should be conversant 
with general administrative problem! 
and that he should possess an apti-
tude for welfare work. Although no 
qualiftcations have been prescribed as 
such, in making appointments, the 
above considerations are kept in view. 

Political Sufferers In GoverDIIleD' 
Service 

'511. Sbrl S. ~ lle ~  Will the 
Minister ot Heme Haln be pleased 
to state what are the concession!' 
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prescribed by the Central Government 
for the political sufferers far Entry 
into Central Government Service and 
for promotions thereafter? 

The Minister of State in the ~l
try of Home Aftairs (Shri Datar): 
Where the prescribed conditions re-
garding qualifications are strictly ful-
filled, and  any other considerations 
affecting the assessment of merit!! of 
candidates are equal, participation in 
the national movements is regarded as 
an additional qualification for pur-
poses of entry into public service, and 
preference is accorded to candidates 
who have made sacrifices in the cause 
of the country's independpnl'e. As for 
promotions, the cases ot political 
sufferers art' examined sympath('tical-
ly. keeping in vipw the e n ~ 

under,one by them in thf' national 
movements. 

Free Education in Delhi 

4594, Shri Ram Garib: Will the 
Minister of Education be plea'led to 
refer to the reply given to Unstarred 
Question No. ~  on the 21st April, 
1961 and state: 

C a) when the decision to impart 
tref:' education ill GovcrnIJ1I'nt schools 
of Dl.'lhi and Nc'\\' Delhi upto middle 
standard was taken: 

(hl the details ot the d('cision; and 

C c) the timl' by which it is likely 
tro be imp1t'mented? 

The MiDlster of Education CDr. 
K. L. Sbrlmali): (a) On 17th April, 
1961. 

(b) and Cel. No tuition tee should 
be eharpd in Classes VI to VIII in 
all Government and Government 
aided schools in Delhi, with eftec:t 
from the schOOl session commencin, 
from 1st May. 11181. (I!:ducation ia 
already free upto class V). 

~  11ft 1I"""wlh 1Imft, "' 
~  1f1Jf; ~~ _I'ff i.-1 r1ff ~ A" : 

(1Ji) ~ Iff.", i. flfi'Rf m 
~  !fft ~ -fuff ~ ~ ~  fit; r II'f 
mftre' ~~  ~~ i' IfiTW 
m ri ~~  ~  '1r ;;rnr;rtf 
f,r.r fTf Y; ~ 
("f) l ~~  ill ~~ if':rT ~ ~  

srrfnln ·""'T ('IT P'I' "'"" )  : 
(1Ji) ~ l l  Jf71f;TT Jf' ~~  

~ q'ofifmfT i ~  ~~  q'UTrr ~ 

or.1f l ~ ~ ~ ~  'lIIiJf' l!.-n ~  
flf.t:J; I ~ ~  ~  Iffi ~l  Ii; 

~ fJfJ7, srfffTen ~ ~  i ~ l  1f, 
~ ~~ l  If, IliIJ' ~  ~ ~ ~
;;pff if, '" 11fm;) If, fi;ro" ~ H t 0 
~ ~  ~ ~ ~ ~  h:r.: 1J'tY. 

~ 

Bokaro Steel Plant 

'596. Shrl P. C. Borooah: Will the 
Minister of Steel. Mines and Fuel be 
pl('Qsf'cI to shitt'; 

(a) whl't1wr tlll'I'!' is an indll'ation 
about willingl1l'ss for collaboration 
from U.S.A. in th" building of the 
fourth 51('('1 Plant In Public &'ctOi 
at Bokaro: 

(bl if so, l ~  American Gov-
(,mnwnt has ~ n approachl'd in the-
matter: and 

«(') in what way and to what 
l ~n  foreIgn collaboration is requir-
l·d for thl' proj('l"l? 

The Mlnblter of Steel. Min.. ... 
Fuel (Sardar S.a ..... S ..... ): Ca) 
There has not yet brcn any indica-
tion of the type, 

(b) Does not arise. 

CC) The ~  requires for('i,n 
assilrtancf.! mllUlI,;' for ftnancin" the 
exchang(' co!'t of machint·ry lind f'CIuip-
ment to IJf! Imported. 
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Sahitya Akademi 

4597. J Shri A,adi: 
\. Shri Su,andhl: 

Will the Minister of Scientific Re-
-search and Cultural Aftairs be pleased 
to refer to the reply given to Unstar-
red Question No. 3480 on the 18th 
April, 1961 and state: 

(a) how many books written by 
members of the Executive Board and 
th(' General Council of the Sahitya 
Akademi were recommended for 

n~l n into other Indian langu-
agt'S sinc!' inception and remun('ration 
paid to c[wh of SUl'h members; 

SI. n~ or the hook and 
:-ifn. l~ ll l lall!lllaw' 

I. Il.lllbhatl Ki Atm.l kat ha 
(1IiIlJi) Dr. llazdri 

I'rasaJ 
Dwiwdi 

Sardar ". M .. 

(b) how man)' office-bearers of the 
Sahitya Akademi were entrusted with 
the tramlation work and what is the 
remuneration paid to them since 
inception year-wise; 

(c) whether any books for print-
ing were given to presses in the 
Mysorc State and Andhra Pradesh; 
and 

(d) if so, to how many presses and 
charges paid to them? 

The I\linister of Scientific Research 
and f";ultural AlI'airs (Shri Humayun 
K.\bir): (a). 

Member of Royalty pai,\ 
Executive 

Bnard.·Gelleral 
Council 19SX-)'I 19'il}-6"l 1,/60-61 

~  

yK'z-l 
Rs. 
6q··H 

2. Kcralll Simharn 
(Mlilyalam Nm'el J I'anikkar General Coull.:il 11' 55 7'56 

3. Matir MlIlli,h 
(Oriya Novel) 

Shri KalinJi- Executive Uoard :n6'42 ~ 

.:haran I'ani-
9'45 

I:rahi. 

(b) Two. No remuneration was 
paid. 

(c\ and (el). Yes. Sir. The follow-
in!! chal'ges we're paid: 

N lll~ <If I lit PrtH Amo.mt paid 
Rs. 

f. M,'s. B.  B. D. P(lWCr Pres<, 
Rangalore (MY'ore Stale: 5,761\'('9 

2. M;s. Tri\'cni Press, MaslIli-
pattam, I.Andhra e~  2,883' 94 

Kunda Book-"Manll 

"" {Shri Acadi: 
. Shri Su,andhl: 

ManDi,e" 

Will the Minister of Scientile Be-
Beareb and Cultural Aftain be pleased 
to state: 

Ca) wbether translations of the 
-)(annada book, "Marali ManniI'!" by 
~  Karant. in TelulU and other Indian 
I ....... es have been pubUshecl; and 

(b) If not. the reasons for the 
dPlay? 

The Minister of ScientiSt' Reseucb 
and Cultural Aftairs (Shri HUIDaYu 
Kabir): (a) No, Sir. 

(b) It is statpd that the Telugu 
translation is awaiting approval of 
the Advisory Board and the Tamil 
translation is not yet ready. 

Suspension of Ofllcers in the 
Department or Mines aDd Fuel 

45". Sbri Supndhi: Will the 
Minister of Steel. Mines and Fuel be 
pleased to state: 

(a) 1l'hether it is a faet that an,. 
officers of the Department of Mines 
and Fuel have been suspended dUl'inC 
1960 from services on chartes or 
corruption; 

(b) if so, the particulars of the 
charles; and 



2SSOiJ Written AnlWef's VAISAKHA 14, 1883 (SAKA) Writt.,. AftltDers 1"04 

(c) the stage of the Jnvestigation 
;and when it is likely to be completed? 

The Mbiister or Steel, MID. aDd 
'Fuel (Sardar Swaraa SlDrh): <a) Yes, 
:Sir; one officer was suspended in the 
,calendar year 1960. 

(b) and (c). The charge against 
him was that he attempted to obtain 
iDegal gratification from the l'epre-
lentative of a firm while dealing with 
his case in the discharge of his official 
duties. The disciplinary inquiry is 
being held by the Ministry of Home 
.Allain;. The officer concerned has 
been served with a show-cause notice 
as to why he should not be dismissed 
trom service. The case is expected 
·to be decided within 'the next three 
·months. 

Revival of the lDAIIlD Educatio .. 1 
Service 

4600. ShrlD, C.tiharma: Will the 
Minister of Eilaeation be pleased to 
state: 

(a) whether it is proposed to revive 
1he Indian Educational Service to 
improve the educational system in 
the country; and 

(b) if so. tlw delails of the 
l)roposal? 

TIle Minister of Edaeation (Dr. 
Z. L. Shrimalt): (a) No, Sir. 

(b) Docs not arise. 

Novel ''Nlrht Rannel'll of Benwal" 

4681. Shrl RamJI Verma: Will the 
Xinister of Home Affairs be pleased 
to state: 

(a) whether the attention of Gov-
·ernment has been drawn to the 
criticism published in an English News 
Magazine "Thunder" against JOrul 
Master's novel, "Night Runners of 
.Berwal"; 

(b) whether it is also a fact that 
'the "Night Runners of Benl&l" baa 
been written against Rani of Jhansi 
and fighters of freedom in 1,.,7 where 
their characters have been maUclOUlly 
pulled down; and 

,IHAi) LS-5. 

(c) if so, what action has been 
taken to prescribe this book? 

The MiDlster of stale III tbe ..... 
try of Home Affall'll (Sbrl Datu): (a) 
I have seen the report in question. 

(b) and (e). The book is beiq 
examined. 

Maintenance or Monuments In Mat,. 

46OZ. Sbrl Taapman.l: Will the 
Minister of SclentUk Releareh aDd 
Cultural Affairs be pleased to state: 

(a) whether funds hav!.' been Ie' 
apart for th(' protection of Centrally-
prolt'eted ancient monuments; 

(b I if so, how much has been set 
apart for State of Madras for the 
YE-ar 1961-62; and 

(c) whether this amount is pro-
pospd to be increased in view of 
larger number of such monuments and 
temph's? 

The Deputy Minillter of Scientilo 
Research aDd Cultural Affaln (Dr. 
M. M. Das): (a) Yes, Sir. 

(b) Funds for tht· maintenance ot 
monuments arc not made State-wise 
bul e ~e  Rs. 4,60,000 has been 
mad(' for Southern Circle Madru, 
which includes monuments in Madra. 
StD\(-, K(·rala and a few in MYRore 
Stat 1'. 

Ie) Funds wiil h(' provided in 
ll('cordanc:e with the' requirements ot 
th(' monuments. 

Funds Provided to State for Republlo 
Day Parade 

4r.03. Shrl TanKamanl: Will lhe 
Minish·r of netenr.e be pleased to 
slate: 

(a) wheth(:r funds arc providr'd by 
th!' C"ntral Government 10 the 
various State e n en ~ for the 
Republic Day parod,'; 

(].l, if so, how much hall bern allot-
tE-d for RepUblic Day 1961; and 

(c) what is the break,up :or the 
ll~ States! 
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The Milliliter of Defence (8brl 
Krishna Menon): (a> No, Sir. 

(b) and (c). Do not arise. 

Credit Control on Su,ar Industry 

4604. Sbrl aam Krlshan Gupta: Will 
the Minister of Finance be pleased to 
state: 

(a) whether it is a fact that the 
Reserve Bank is likely to relax the 
selective credit control on the sugar 
industry and margin in respect of 
sugar advances may be reduced; 

(b) if so, to what extent rt'duction 
will be made; and 

(c) since when? 

The Millister of Finaoee (Shrl 
MorarJI Desai): (a) to (cl. With effect 
from the 21st April. 1961. the Reserve 
Bank of India has withdrawn the 
restrictions imposed by it in e~ e  

of bank advances against sugar. 

Prisoners in Manipur 

4605. Shri I •. Achaw Sinrh: Will 
the Minister of Home Airairs be 
pleasl'd to state: 

(a) whether it is a fact that six 
pcrsons were sentenced to four years' 
R.I. each under section 307 of the 
I.P.C. by the District and Sessions 
Judge of Manipur on the 28th March. 
1961 in connection with the last agita-
tion for establishment of responsible 
Government in Manipur; 

(b) whether representations have 
bet'n made to Govt'rnment for release 
of these prisoners; and 

(c) if so, whether Government have 
takl'n any decision 011 lht' represen-
tation? 

The Minister of State in the Minis-
try 01 Home Airairs (Shri Datar): (a) 
Yell. 

(b) and (c). Yes. After careful 
consideration of all the circumstances, 
the unexpired portions of the sen-
tences ot four persons were remitted 
and they were released on 17t1a 
April, 1961. The other two persona 
are undergoing the sentence. 

~ 0 'rt. ,,) "0 'iTo riff : m 
~  ~ ~ ~ ItiT ttn' ~ Ai : 

(/fi) ~ ~ it; ~ ~  

~ l  iflfT f 

~  w ~ it; m'f m-m-
~~~ ~~  

~~ ~~~~ ; 

(If) ~ ~~ l ~ 

~~ ~ iftm;r ~ ~ 

~~ ; 

~  ~ ~ ~ ~ ~ 

~  ~  oqR ~ ~  

it f.m:rlr ~ it; ~ ~ ~ . 
'" . 

(T-) ~ ~ ~ ffiir mf U 
~ it tnfulfiA;' ~ m it-~ it 
~ 7lfu ;ft Iff ; 

('if) r.mm ~ ~ ~ ~ ~ 

~~~~~~~ l  

~ f1f;7n ;p:rr ; 

~  ~ it ~ ~ ~ if,T1f 

Ifirit '"'" ~ q«INifiH1 ~ W m-
~~ ~ ~ ; 

~  ~ it ~ ~ 
~ ~~~ ~~  

'i't>«i!'m ~ ~ l  ~ ; 

(,,) mlli ~ ~ ~
~ ~~~ ~ ~~ 

CI N Ii iR'Il IIf1RT q;:2f RI'f1Rf t  ; oqR 

(Ir) -m ~ ~ it; -mwr ~ 
~ ~~~~ 
it; f.:rq-fvr oqR A1mr it ifiTf ~ Oflft 
q¢ ? 

~ m.ft ~  ( .. an,,) : 
(iii) ~ ~ lIiJ ~ ~ 
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~~~ ~~  

~ ~~ ~ 
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q1if ~ ~ it .. r.a.f"l6 i1ft I, 
~ ,r..r ~ e I'PT ~ 
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Education of Fishermen 

4606-A. Shri V. P. Nayar: Will the 
Minister ot Education be pleased to 
state: 

(a) what central assistance, if al17, 
has been given since 1951 for pro-
moting education among the fisher-
men of India; and 

(b) how the literacy among the 
fishermen ot India is compared to 
other occupational groups like indus-
trial workers and agricultural 
labour? 

The Minister 01 Education (Dr. 
l[. L. Shrimalil: (a) There are no 
lipecial schemes for which Central 
assistance has been given for the pro-
motion of education among fishermen. 
In cases where the fishermen belon, 
to the "Backward Classes", educa-
tional schemes for their benefit get 
the special assistanct' which the Gov-
ernmf'llt of India give for the weI-
fan' of "Backward Classes". 

(b) The data is not available. 

Kalinga Industries Ltd . 

4606-B. Shri P. K. Deo: Will the 
Milli,tt'1' of lIome Affllirs lx' pleased 
tu slate: 

(11 I wlwther it is 11 fact that Orissa 
Government have l'ntered into a tri-
pal·titl' a!!l"l'('llwnt with the Indian 
0\'('I'Sea5 Bank Ltd. and Kalinga 
Industries Ltd. ~ n n  guarantee for 
loans to ~ advanced by the former 
to t!1l' latt!'r and if so, the total 
amount of loans taken by Kalinga 
lndmtrit's Lid.: and 

(b) whether it is a term of the tri-
partite agreement that any item of 
l'xpenditure over Rs. 5,000 to be 



JSSII Statement re: VAlSAKHA I., 1883 (SAKA) Mining 1M Dclkot4 ISSI3 

incurred by the Kalinga Industries 
Ltd. would be done with the prior 
approval of the Director of Indus-
tries, Government of Orissa? 

The Minister of State in the Minis-
try 01 Home Mairs (Sbrl Datar): (a) 
Yes. The State Government have 
only stood guarantee for a debanture 
loan of Rs. 25 lakhs for the establish-
ment by the Company of a Low Shaft 
Furnace Plant for manufacture of pig 
iron at Barbi!, in the district of 
Keonjhar, Orissa. The Company has 
already taken this amount from the 
Bank. 

(b) No. However clause 13 of the 
agreement executed under the provi-
sions of the Orissa State Aid to Indus-
tries Rules by the Company in favour 
of the State Government in May 1958 
in connection with the guarantf'e, 
provides that the following acts by 
the Company shall be subject to the 
prior concurrence of the Director of 
Industries; Orissa: 

(a) all appointml'nts carrying a 
salary of over Rs. 500 per 
month; 

(b) all contingent and capital 
expenditure costing over 
~  5.000 in any singll' item; 
and 

(c) any 11 nancial commitment or 
contract o\'('r Hs. 5,000. 

12.17 hrs. 

STATEMENT RE: MISSING IAF 
DAKOTA AIRCRAFT 

The MInIster or Defence (Shri 
Krishna Menon): Yesterday, I in-
fonned the HOUSe that an Air Force 
Dakota which had taken off from 
Agra on the lst of May on a supply-
dropping mission, had been reported 
missing. 

A message wu received 188t night 
or rather during the early hours 01 
this morning, from military 1Ources, 
which originated from lOme of tbe 
RlrVivors, that they had found their 
way to the police poBt about 20 mne. 
from Ja.hi Math. 

I Aircraft 

The Dakota, it will be racalled, had 
taken off from AlTa, on a supply-
dropping mission on the 1st May, 1981. 
There were four aircrew and five 
ejection crew on board. Intensive air 
and ground search operations had 
been in force since the aircraft wall 
overdue. A total of 28 air-search 
sorties were carried out till the even-
ing of 3rd May. The Army and civil 
authorities joined with the Air Force 
in thi, st·arch. 

Arrangements for the air evacuation 
of the four survivors and for bring-
ing them to Delhi are in hand. Pend-
ing ('onfirmation of the r€'port received 
and further news. the next-ot-kin 
havc been informed that the aircrew 
and ejection crew al'(' still considered 
as ll ~ n  bl'calls(' thC'l'e is no dt-finite 
inform(!tion about thl'm. A court ot 
l'nquiry is being orden'd. 

Shri Braj Raj Singh: May I know 
in what conditiOOl these four e n~ 

an'? May I also know whether thpir 
names have ascertained? What is the 
position about the other five (X'r,oll.;? 
Hav(' t.hey been  traced? 

Shri Krl!'ihna Ml'non: The persons 
mi.<sinr, lIl'e 2 of the aircrcw lind thn'€' 
of the ejection crew. The persons 
who h:J\'1' survived art· a captain, 
th,' "i)-pilot and two othpr ranks. 

Shri HraJ Raj Slnrh: I am told 
that this airrrart lost contact within 
fOil:' n e~ of ~ taking off trom 
Agra. What was done when ~ air-
er;)f! l ~  contact" I feel that if some 
art ion had bf'fm taken to seach it. after 
lhose four minutes, when it had ~  

contact. perhaPs It might not ha\'e 
been lost Or ~~e  or It might nr)t 
haVe crashed. 

Shrl Krf.'Jhna Menon: I hav(' no 
5uch information. EVl'n it r had, 
~ the court of Inquiry III there, these 
are a1l reJ€'Vant matter. for It to In-
\I,dry into. 

8brt ... , .... 8 .... : Hal thl8 oome 
to the notice of the Defence Mlnltter 
or not, that at 1.41 the afrcmt took ott 
from Acra and it Jolt eontact at •. m 
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Mr. Speaker: The hon. Defence 
Minister il not aware of it. Whatever 
might have happened will be taken 
notice of by the Court of Inquiry, 
and we will have that report. 

12.22 hn. 

CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE 

ALJ.EGEV Sf:TTING ON nilE OF HOliSES OF 

SCIII:-);JU:IJ CAsn: PEOPLE IN A VIl.l.AGE 

IN U.P. 

Shrl B. K. Gaikwad (Nasik): Under 
Rule 197, I beg to call the attention of 
the Minister of Home Affairs to the 
following matter of urgent public im-
portance and I request that he may 
make a statement thereon:-

The alleged setting on fire of 
80 houses of Scheduled Caste 
people of Daula Raghubir Dayal 
village in Bareilly District, Uttar 
Pradesh, by Thakurs. 

The Deputy Ministpr 01 Home Af-
fall'll (Shrlmati Alva): "The alleged 
setting on fire of 80 hoU!:;es of 
Scheduled Caste people of Daula Rag-
hubir Dayal village in Bareilly District 
Uttar Pradesh by Thakurs." 

In the recent Gram Panchayat 
elections in the Daula Raghubir Dayal 
village in Bareilly district, the Thakurs 
were defeated as, it is reported, they 
Were not supported by the Jatavas, 
who are members of the Scheduled 
Caltes. Two of these Thakurs, Jhandu 
Singh and Chander Singh turned ene-
mies of one Chokhey Jatava, and are 
alleged to have set ftre to his house 
on the 25tb February, 1961. The 
l e~ of tbis ftre spread fast dUe to 
.tronp; wind and caused damage to 
about 68 houses. The loss as a result 
of this fire is estimated at Rs. 30,000. 
No buman life was lost. but three or 
four animals were burnt or injured. 

2. Shrl Cbokbey JRtava lodged a 
report which was rellstered under 
lectlon 438 I.P,C. The report was 
IDvestipted by the poHce, and 

Public Im.portance 

Jhandu Singh and Chander Sin,. 
have been prolecuted. The case 
against them is pending in Court. 

Shrl B. K. Gaikwad: May I know 
whether some compensation has been 
paid to these poor innocent people by 
imposing a punitive tax on those who 
Rt fire to the houses? If that is not 
possible, I want to know what aid 
Government is giving to these people 
to rebuild their houses and establish 
thpmselves as before. 

The Minister 01 Home Aftalrs (Sbri 
Lal Bahadur Shastri): We have no 
Wonnation on that point. This iii 
entirely the responsibility of the State 
Government. and I am quite sure that 
they will do the needful. 

Shri Vajpayee (Balrampul'): May 
I know whether it has been fully as-
certained that the houses were burnt 
down by Thakurs! 

Shrl Lal Babadur Shastri: I do n~  
know. Th(. names appear like those 
of Thakurs. The two names are 
Jhandu ~  and Chander Singh. In 
any case, two of them have been pro-
secuted, and when the caSe is over. 
we will be able to know the true 
facts. 

Shrl Vajpayee: May I point out 
that in the Call Attention Notice, the 
entire Thakur community has been 
involved? U there are individuals 
who have done this. they must be 
condemned and they should be punish. 
ed. But the entire community of 
Thakurs should not be brought in in 
this manner. 

Mr. Speaker: Shri Vajpayee has 
raised a pertinent question. I am an-
xious to allow Rll infonnation to be 
placed before the House wherever 
there is any oppression apprehended. 
wherever there is oppression of the 
Harijan community or Scheduled 
Castes by others. There may be sum 
incidents here and there, but other in-
cidents which may relate to lOIDetbinl 
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Public Importance 

·else than this kind of oppression due 
to untouchability. like smalle factions 
arising out of various other matters 
. ought not to be given the appearanCe 
of this happening in a general man-
ner, least it should appear that this is 
generally prevalent amongst all sec-
tions of the community. There is 
.ome force in what Shri VajpaYee has 
.said. 

So far as the information that we 
have received is concerned, this is due 
to some trouble in the panchayat elec-
tions. There are a number of cases 
where there is an attempt to impose 
their will, or to subordinate and coerce 
members who are not. economica1l1y 
or socially well up. Such things oc-
cur. That is why I am freey allow-
ing these questions. Sometimes it is 
said that theSe are matters of law and 
order within the jurisdiction of the 
local Government. But I would ad-
vise hon. Members who table ques-
tions or Call Attention notkes to 
verify their facts. Instead of saying 
'Thakurs', if he had said 'some 
Thakurs', it would have been much 
better rather than referring to 
Thakurs in general. as it the whole 
community is against that community. 

8brl B. K. Galkwad: On a point of 
explanation. 

Shrl SODaVaDe (Sholapur-Reserved-
Sch. Castes): May I know what re-
lief has been given by the State Gov-
ernment to the persons who are affect-
ed by this ftre? 

Mr. Speaker: The same question 
was ~ e  by Shri B. K. Gaikwad and 
the answer was given by the hon. 
Mininer. 

8hrl SonaVaDe: There wu In In-
formation given on this point. 

Mr. Speaker: He answered It. 

8hrl B. K. Galkwad: In th,.. pan-
chayat elections It was not only the 
Scheduled Cute people who did not 
vote in favour of those who set fire to 
the hOUSH. 'nlere may be many 
othen. But only the hou.es of theIte 
poor lnnoeeat peoplp were burnt.. 

Every now and then this happens. It 
is only because they come from the 
downtrodden Scheduled Castel. That 
was why I asked this quesUon. 

Mr. Speaker: I will not allow a 
general statement of that kind. We 
are all interested in seein, that on 
the ground no single individual is op-
posed, however low economically or 
socially he may be. If it happen. I 
bring it to the noUce of the House. 
but care should a180 be taken by 
Members who table such questions not 
to create an impretlsion that this Is 
rampant all over the country. Every 
small incident ought not to be mapi-
fied. 

Shrl S. M. 8aD.erJee (Kanpur): What 
happened in the panchayat election. 
in U.P.? A month ago we ,ave notice 
or a Call Attention Motion which 
was refused. A person waa elected as 
Pradhan under the panchayat raj. He 
was murdered along with ftve othen. 
So it Is not only a queation of oppretl-
sion of Scheduled Cutes. '!be law 
and order situation in U.P. hili de-
teriorated. The Centre should take 
note of It. 

lU5 hn. 

PAPERS LAID ON THE TABLE 

ANNUAL R.ORT or TIlE GovaMlonM'r 
TEu:PRoHES BoARD LrMrn:D An 
A t7JJrn:D ACCOUNTIJ AD COMMDft'I 

'J.'be MIaIstn of TraaIpart UId "--
•• BleaU-(Dr. P. Sabllua, .. ,: I 
beg to lay on the Table a copy of 
Annual Report of the Oovemment 
Telephone. Board Llnuted for the 
year 1958-10 alon, with the audited 
Accounts and the comments of the 
Comptroller and Auditor-General 
theI"ean under IUHect.lon (l) ttl NC-
lion aD of the Companies Act. lIN. 
[Placed'" Lilwa",. Bee No. LT-2a2/ 
11]. 
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NOTII'JCA'1'lON UNDI:R MoToR VZClCll8 
ACT 

TIle ......... or State ID tbe MIDis-
trJ of TraaQort aDd Cenunn'llieatlo .. 
(Sbrl RaJ Baba4ar): I beg to lay on 
the Table a copy of Notification No. 
T. 102-41/17 pubUshed in Himachal 
Pradesh Gazette dated the 8th April 
1961, making certain amendment to 
the Punjab Motor Vehicles Rules 
1940, as applied to Himachal Pradesh, 
under sub-aecUon (3) of section 133 
of the Motor Vehicles Act, 1939. 
[Placed in LibrarJ/. See No. Lt-2933/ 
61). 

NOTIFICATIONS UNDER ORISSA SALES 
TAX ACT 

The Mln1ster of State In the Minis-
try of Home Affairs (Shrl Datar): I 
beg to lay on the Table a copy each 
of the following notifications under 
Section 29A of the Orissa Sales Tax 
Act, 1947, read with clause (c) (iv) 
of the Proclamation dated the 25th 
February 1961. issued by the Presi-
dent in rt'lation to the State of Orissa; 

(i) Notification No. 976-C.T.A.-7/ 
60-F. published in the Orissa 
Gazette dated the 14th Jan-
uary 1961; 

(ii) Notification No. 5081-CTA-
352/61-F published in the 
Orissa Gazette dated the 20th 
February 1961; 

(iii) Notitlcation No. 6625-CTA-
59 J60-F published in the 
Orissa Gezettc dated the 8th 
March 1961; and 

(Iv) Notification No. 6627-CTA-
59/60-F pubilished in the 
Orissa Gazette dated the 8th 
March 1961. [Placed in Lib-
raT'll. See No. LT-2934/61]. 

MAIN CONCLUSIONS 0" SECOND Sl:ssION 
0.. INDUSTRIAL COMM1TTJ:I: ON MINES 

OTJD:R 'l'RAN COAL MINES 

TIle »epat,. MlDbter of La ..... 
(81ar1 Did All): I be, to lavon the 
or.bl. • copy of the main conclusiona 
01. the Second Seuion of the Indus-

trial Committee on Mines other thaD 
Coal Mines held at New Delhi on the· 
24th April 1961. [Placed in LibrAflIo 
See No. LT-2935 J81l. 

NOTIFICATIONS/RuLBS UNDER SIcA. 
CUSTOMS ACT ANtI CENTRAL Excrsa 

AND SALT Ar:r 
~ Depnty Minister of 1"bwaee' 

(Sbrimati Tarkeshwarl Slnba): On: 
behalf of Shri B. R. Bhagat, I beg to· 
lay on the Table-

(i) A copy each of the following 
Notifications under lIub-section (4) or 
Section 43B of the Sea Customs Act, 
1878;-

(a) aSH 544 dated the 22nd April,. 
1961; 

(b) aSH 545 dated the 22nd 
April 1961. [Placed in 
Lihrary. See No. LT-2936/ 
61). 

( ii) A copy lc'ach of the following 
Notifications undl'r sub-section (4) of 
Sl·ctiol1 43B of the Sca Customs Act, 
1878, and S('ction 38 of the Central 
Excises and Salt Act, 1944:-

(a) GSR 542 dated the 22nd April 
1961 making certain further 
nm(·ndment to the Customs 
ane) Central Excise Duties 
Export Drawbal'k (General) 
Rules. 1960; 

(b) aSR 543 dated the 22nd 
April 1961 making certain fur-
ther amendment to the Cus-
toms and Central Excise 
Duties Export Drawback 
(Gcneral) Rules, 1960; 

(c) GSR 546 dated the 22nd 
April 1981 contalnlng corri-
gendum to GSR 188 dated the 
18th February 1981. [Placed 
in LibrClT'll. See No. LT-

2937/81]. 

(iii) A copy of the Central kcise 
(Sixth Amendment) Rules, 1981. 
published in Notiftcation No. GSR 58% 
dated the ZOtb Aprll 1981 under Sec-
tion sa of the Central Exc:lsel and Salt 
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CONDUCT 01' ELzCTION RuLJ:S 

TIte Mblister of Law (Sbri A. K. 
Sea): On behalf of Shri Hajamavis, 
I beg to lay On the Table a copy of the 
Conduct of. Election Rules, 1961, pub-
lisbed in Notification No. S.O 859 
dated the 15th April 1961, und;r sub-
section (3) of Section 189 of the re-
presentation of the People Act, 1951. 
(Placed in Library. See No. LT-2939I 
61]. 

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS 

MINUTES 

Sudar Hukam ~  (Bhatinda): 
I beg to lay on-thC' Table the Minutes 
of the sittings (Seventy-seventh' to 
Eighty-fifth) of the Committee on 
Private Members' Bills and Resolu-
tions held during the Thirteenth 
Sc>ssiol1. 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

MINUTES 

Sardar IJukam Singh (Bhatinda): I 
beg to lay on the Table the Minutes of 
the sittings (Thirty-first and Thirty-
second) of the Committee on Subor-
dinate Legislation held during the 
Thirteenth Session. 

~  ON ABSENCE OF 
MEMBERS FROM THE SITTINGS 

OF THE HOUSE 

MnnnT.s 

Shrl Bam KrIsbaa Gapta (Maben-
dragarh): I be, to lay on the Table 
the Minutes of the sittingJ (Twenty-
tbird. and Twenty-fourth) of the Com-
mittee on Absence of Members from 
the Sittinp of the Bouse beld cIurinI 
the nurteenth "'on. 

lUI ..... 

IOSSAGJaS FROM RAJYA SABRA.. 

SMI'tIIar7: Sir, I have to report 
the tollowin, meua,es received from., 
the Secretary to Rajya Sabba: 

(i) "In accordance with the pro-
visions of rule 125 of the Rules 
of Procedure and Conduct of 
Business in the Rajya Sabha, 
I am directed to infonn the 
Lok Sabba that the RaJy.' 
Sabha, at its sitting held on 
the 2nd May 1961, all't'ed 
without any amendment to 
the Essential Commodities 
(Amendment) Bill 1981 
which was paaed by the Lolr 
Sabba at Its sittin, held on 
the 28th April 1961". 

(ii) "In accordance with the pro-
visions of sub-rule(6) of rule 
162 of the Rules of Procedure 
and Conduct of Business in 
the Rajya Sabba, I am direct-
ed to return herewith the 
Medicinal and Toilet Prepara-
tions (Excise Duties) Amend-
ment Bill, 1961, which was 
passed by the Lok Sabba at 
its sitting held on the 25th 
April 1961, and transmitted to 
the Rajya Babha for ita re-
commendations and to Btate 
that this Hou!le h"s no re-
commendations to make to the 
Lok Sabha In regard to the 
said Bill". 

COMMITTEE ON SUBORDINATE 
LEGISLA nON 
ELEVENTH RD'ORT 

8ardar Buitam SIqb (Bhatinda): 
I beg to present the Eleventh Report 
of the Committee on Subordinate 
Lelislation. 

11.Jt lin. 

SALAR JUNO MUSEUM BILI-cOfttd 

1Ir. Speaker: '!'be House wW now 
proeee4 with turtIuIr OOIIIIderatlon or 
the followlnl JDGtIoD IDOftd by Dr. 
II. If. DM .... Ird KaT INl. 
"IT IT 
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[Mr. Speaker] 

"That the Bill to declare the 
.Salar Jung Museum together with 
the Salar Jung Library at Hydera-
bad to be an institution of national 
importance and to provide for its 
administration and certain other 
other connected matters, as pass-
ed by R8jya Sabha, be taken into 
'consideration". 

The total time allotted was 3 hours. 
Who was in possession of the House? 

Shri BraJ Raj Singh (Firozabad): 
"May I seek a clarification, Sir? The 
Secretariat has circulated a list of 
business for today and tomorrow. The 
U.P.S.C. Report does not flnd a place 
there; Are we not going to discuss 
.it? When the Minister of Parlia-
mentary Affairs last week announced 
the list of business it was there. 

Shrl Tan«amanl (Madurai): The 
report of the U.P.S.C. was discussed 
in thl' other House. It was included 
in the liSt of ~ ne  which was an-
nounced last week. But it has not 
bCl'n included now. I do not know 
what has happencd. 

Shri T. B. Vittal Rao (Khammam): 
Where is the time? 

Mr. Speaker: I was looking into 
the papers last night.. I think some-
thing may come up tomorrow. We 
must have some time Shri Rane. 

Shrl RaIle (Buldana): We thought 
that. more important is the University 
Grants ~ n Report. 

Shrl T. B. Vlttal Rao: This Bill 
has been allotted three hours. For 
Dr. ShrimaU's business anothe.r four 
hours. We have not got pven 7 hours 
unless we sit for an extra day. 

Mr. Speaker: Shri Ranga. 

Sbrl Rallp (Tenali): I would like 
to conJ(ratulatr myself and the An-
dhras upon the acquisition of this 
very great naUonal treuure by way 

of this Sir Salar Jung National 
Museum. I am glad my hon. friend, 
Shri Humayun Kabir has used his 
good influenCe in raising the status of 
the museum to that of a national 
museum. I am also glad that the An-
dhra Ministry has taken this oppor-
tunity of placing the museum at the 
disposal of the Government of India 
1i0 that it could be treated as a nation-
al museum and it could come to be 
further developed. 

It is one of the rarest collections so 
far as Indian history and Indian 
archaeological finds are concerned. I 
haVe had the privilege of visiting it 
a number of times and I found that 
some of the things concerning his-
tory, civilisation and culture and arc-
haeological background of the coun-
tries of Middle East and Central Asia 
and even the Deccani Sultanates in the 
South an' to be found specially in this 
museum. I shall not be surprised if 
10m£' of them are found to be entirelv 
unique. TIll'r£'fore, I am glad that ail 
th£'se things are going to be kept in 
Hrdcrabad alone; and hereafter this 
museum will come to be further en-
richl'd in view of the fact that it is 

n~ to be treated as one of the 
national museums. 

I wish to pay my tribute to that 
very great and noble family of Sir 
Salar Jung. Through successive 
generations they have placed large 
portions of their own wealth at the 
disposal of this great collection. 
The Government estimate of 
Its value e~ n  Rs. 3 crores. I do 
not know whether there is any other 
such colleC'tion made by a private 
family :mywhere in India during 
these lIeveral generations. But, any-
how. it stands to the credit of that 
great family that they have made this 
wondt'rful collection and thev have 
been good enough to place it at the 
disposal of our nation. 

I would like to make one small sug-
gestion for the consideration of Gov-
ernment that there are two amend-
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ments standing in the name of one of 
-our friends in retard to the represen-
tation that should be given to Andhra 
Legislature as well as to both Houses 
of Parliament on the Board of Mana-
gement. I would eertainly be glad if 
Government were to see their way 
to accept these amendments and see 
that these two Legislatures are also 
representated on the Board of Manage-
ment. And, I hope Government 
would try their best to place as much 
of their spare funds as possible at· 
the disposal of this museum and help 
it to grow. It needs as much as 4 to 
5 times the space which it has at pre-
sent if those finds that are already 
there are to be properly 
displayed and visitors and 
tourists are helped to appreciate their 
value. In addition, they should be 
helped in finding many other archaeo-
logical and cultural finds in different 
parts of the country and also in dif-
ferent parts of Asia, which, when add-
ed to this museum, would add to the 
historic and cultural utility and use-
fulness of this museum. 

I wish to congratulate Government 
on bringing forward this Bill. 

Shri T. B. Vlttal Rao: Mr. Speaker, 
Sir, I welcome this measure to declare 
the Salar Jung Museum together with 
the Salar Jung Library as an institu-
tion of national importance. I also 
welcome the provision for the cons· 
titution of a Board for the efficient 
administration of this museum. 

This is a magnificent tribute to the 
memory of the late Nawab Salar 
Jung. He had individually collected 
several pieces of art and several pieces 
of curiOl and levera} pieces of manu-
script. It is said that some of these 
collections are worth a little more 
t.Dan RI. 3 crorea. It may be the book 
value-that these are a little over RI. 
J crores. There are severa! pieces tor 
which we cannot fix any value at all 
and for them you cannot find an eqll&l 
anywhere in the world. There are 
very highly appreciated paintings in 
t!lIt museum as well. Several people 
undertake long journeys to Hyderabad 
only to visit thll museum.. So. it 1.1 

natural and it is but right that this 
institution should be declared an ins-
titution of nation a! importance. 

In the Library are also found every 
rare manuscripts. Several releareh 
scholars make use of these. Govern-
ment are making some efforts to pre-
servt' all these manuscripts. I should 
think a little more effort should be 
made, because once these manuscripts 
are destroyed we will not be able to 
get any. 

Some of the employees in thla 
museum and the Library are beinl 
sent for training in the National 
Archivf'S here. I would suggest that 
the training should be a little more 
nlen~  ~  that these things may be 
preserved. 

In this museum are found also a few 
pieces of curios, B few pieces which 
need not be kept there. There are 
certain articles, which, I am afraid, if 
they are k('pt there will detract trom 
the importance of the others. 

They are sOIne utensils or some-
thing like that. They need not be 
shown at all. The most Important 
thing is the construction of the build-
Ing for this mlASeUIll A sum of RI. 20 
lakhs has bt·n pruvided and I re-
member that the foundation-stone tor 
this building was Rlso laid. I am not 
quite surl' about it. But I know that 
the e ~ in the construction of this 
building by the State Government 
there is deplorably slow and It is reo 
ported in the press that the Minister 
of Scientific Research and Cultural 
MRirs has said so during one of his 
visit to Hyderabad. I hope that the 
construction of this buildin, will be 
expedited. 

Then I come to • very minor aSJ)(,-ct 
but which at the same time I would 
consider as an important mater aillo. 
The present admll5lon tee I. morf! 
than a rupee. 

Sill'! RaIlP: That .hOUld be re-
duced 

Slut T. B. VIHaI IIao: I am only too 
CODllCiou'l of the tact that this amount 
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is being utilised for the maintenance 
of the museum, But I feel that it is 
very exorbitant and l~ for a reduc-
tion. I hope the Minister win see 'that 
it is reduced at least by 50 per cent. 
I am also aware of the fact that the 
students are given 50 per cent con-
cession on some days of the week. 

Shri Kanp: Four annas is enough. 
Why do you make it Re. 1. 

Shri T. B. Vittal Rao: I would very 
strongly urge upon the Minister to see 
that this admission fee is reduced. 

With regard to clause 5, about the 
constitution of the board, I strongly 
oppose with all the emphasis at my 
command the nomination of members 
to the board. Undel' this clause the 
Central Government can nominate 
three members to the board; and the 
State Government of Andhra Pradesh 
can also nominate two members. I 
have very often seen some people 
being nominated to certain committees 
by the Government. wherein a persun 
has no knowh'dge of the work that 
tht, committee is supposed to do. I 
can quote soml' instances to this 
CITl'ct, but I do not want to do that. 
Therefore, I ~ e  that the three 

~ l  who are to be nominatf'd by 
the Central Government should be 
elcdt'd from amongst the Members of 
the Lok Sabha by the Members of the 
Lok Sabha. I have also suggested 
that in the place of two persons to 
be nominated by the State Govern-
ment. three members could be elect-
rd-1wo from thp Andhra Pradesh 
Legislative Assembly and one member 
from the Andhrn e~  Legislative 
Council. 

It may be said that when persons 
arf' nominated to the board, only such 
persons who have generally sOlDe 
interest in museUIJUI, museololY, 
archaPOlolY and so on are nominated. 
1 am told that from. the Lok Sabba 
and the Rajya Sabha. 254 Memben 
are NPl'eMIlted in various eoaunlttee. 

and boards. So, in this election, the 
Members of the Lok Sabha will take 
care to elect only such persons who 
have shown some interest or a little 
in terest in museololY and archaeoloey 
and so on. I know the Minister is 
just laughing away the suggestion. 
But I also know that when two Mem-
bers have had to be elected to the 
Employees' State Insurance Corpora-
tion from the Lok Sabha, though they 
belong to the ruling party, those two 
Members are really those who have 
got something to do with the Emplo-
yees' State Insurance scheme. As 
trade union leaders or as members of 
the trade union orianisations they 
know the work of the Corporation 
and tht'refore they are elected. So, I 
would suggest that these members to 
thl' board should also be elected so 
that thf're could also be an element 
of democracy in the administration of 
the board. 

Sl'('()lldly, I do not find any neces-
sity for the provision to be made for 
th(' Arcountant-General of Andhra 
l e~  to be a member of the board, 
What is he going to advise with regard 
to the maintenance of this museum? 
Probably he will advise about the 
accounts, but then provision has been 
madt· for the accounts to be audited 
by the Comptrollel' and Auditor-
GelH'rul. He will be able to tell the 
bO:1rd how to maintain the account!. 
etr. So. I do not tind any necessity 
to han' the Accountant-General on 
th(' board. Instead, I have increased 
thc number to be nominated by the 
Andhrn Pradesh Government from 
two to three so that the overall num-
ber suggested by the Minister is not 
at all increased. 

Thf're is one more clause which 
should be deleted. That is a clalBe 
which provides that when a member 
of the board is not likely to attend a 
meeting of the board he can authorise 
anybody to attend the meetin, of the 
board with the pennialon of the 
chairman. Of eoune, the ebaIrmaD 
of the board .. the Gonrnor fill 
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Andhra Pradesh. But even so, I 
would not like a member to authorlae 
somebody to attend the meetinc on his 
behalf. Of coune, I know ·there are 
ex-oftlcio members also on the board. 
But the meetings of the board are not 
going to be held very otten. At the 
most these meetings will be held twice 
or thrice in a year. Therefore, uu. 
delegation of authority to the mem-
bers of the board to nominate or 
select somebody to attend a meetin, 
of the board in their absence is rather 
'Very unfortunate. That should not be 
the spirit at all. When I am a member 
of the board, I must See that I attend 
the meeting and contribute to the 
C'ftcient management of the board and 
to its decisions and so on. With these 
few remarks I support this Bill and 
commend this to the acceptance of 
the House. 

Sbri Narulmhaa (Krishna,iri): It 
does please me, as it pleases others, 
that a new institution is sought to be 
creatE'd. We always welcome the 
.arrival of a new body. But on the 
gem')'al l e~ which are adopted in 
respect of the museums, I have my 
own misgivings as to the way the 
Minis:ry is handling this subject. 
Even then I would like to discuss at 
length th'is measure, particularly 
beraw;c the time available is also ade-
qU:ltc to discuss the whole matter. Of 
cOllrse. I will be taking my share of 
time only and not that of others. I 
am confident that within the time that 
is available to me I will be able to 
e ~ my vi£'ws tully and satisfac-
l~  

I commenc('d by saying that I have 
a 10: of n ~  Firstly, thpre is 
a desire to have three or four national 
museums. A museum is just not an 
ordinary thing. A museum ~ a more 
or I('ss scientific institution. I have 
in mv hand the Unesco Report-

n ~  Regional Seminar on the Edu-
eaticmal Rolf! of Museum.,-which I 
got from thl' Parliament Library. 
Thrr(', thl'Y have takpn the trouble ot 
dc·fining a museum as such. It hal 
becoml' neces..'I8ry for them to deftne 
• museum. This is their deftnltlon: 

"A museum is • permanent 
establiahment, administered in the 
general interest, for the purpoee 
ot preeerving, ltudyinl, enhanc-
in, by various mean. and, in 
particular, ot exhibitin, to the 
public for its delectation and ina-
truction l1'Oups ot objects and 
specimens of cultural value: 

"artistic, historical, sclenWle 
and technological collections, bota-
nical and zoolocical ,arden, and 
acquariums, etc. 

Public libraries and public 
arehival institutions mainta.I.ninJ 
permanent exhibition rooms .hall 
be considered to be museums'," 

So, there is a very meticulous and 
thorough definition of museum arriv-
ed at by competent people in a con-
ference at international level. 

Coming to national museum, that fa 
another subject. A couple of yeara 
bliCk, there was a Central Advlaory 
Board on Museum and there wu a 
sun'ey committee. This SUrVl'y com-
mittel' met and examined the prob-
lems of museums in India. They made 
certain recommendations. They were 
placed betore the Central Advllor,' 
Board and they have allo given their 
approval to thele recommendations. I 
do not know Why thole recommenda-
tion· have not been strictly adhered 
to. We are very well aware that 
particularly in thill Ministry, ~n

eVl'r there is a dift'erence of opinion 
pxprl'ssed, the Minister doel not best-
tat(' to say, "ThE! Advisory Board on 
Archaeology has said like this and I 
am on right lines". That is how he 
used to tum the le~ a,ainlt thOR 
who made critlcilUlll!. In thil parti-
cular n~  I do not know why he did 
not attach thp !lame value to the 
vip\\,. of the Advisory Board. 

Ttl('re have been a aerie. of recom-
n n~ madl' by thl' expert 

museum IUrvt"y committee and ap-
prove«\-by the Central Advisory Board 
on Museum. It hal been placed In the 
Librarv ot Parliament. They ha". 

l~e  the pattern of museumJ I • 
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India. That is also important. When 
an institution in a particular place is 
to be taken over by the Government 
and converted into a national museum, 
we should really know what people 
concerned with museums think about 
these things. The opinions of this 
Advisory Board have to be examined. 
It is normally expected that the 
Government would have had them 
examined. But from a careful read-
ing of these recommendations, I find 
what is being sought to be done by 
Government is quite contrary to the 
recommendations made there. Just as 
UNESCO has iiven a definition of 
museums in general, a national 
museum has also been attempted to 
be defined by this expert committee. 
They have said: 

"The national museum of the 
country should be a multipurpose 
museum having collections of 
national character which CIIIn inter-
pret the achievements of the 
nation in the different fields of 
life, supplemented with such other 
collections as are conducive to the 
understanding and interpretation 
of the material in the conections." 

They have also  defined what a State 
museum should be, what a regional 
museum should be and what a local 
museum should be. Therefore, having 
t!onsidered the entire problem very 
carefully about the national museum, 
they have said that with our resources, 
this country can have only one 
national museum. If we want to have 
a national museum worth the name, 
they say we can have only one. 'nle 
Minister, of course. is enthusiastic. I 
do not want to throw cold water on 
him. but !ltill we !lhould not !ltart 
institutions of a diluted quality. One 
thinJ wen done Is better than attempt-
Ing to do several inferior thin ... 

WE' cannot simply can somethin, a 
national museum. and Imagine it Is 
a national museum. We cannot call 
all Captains tOiether and uY. ''You 
are hereby declared  as Generals". By 

mere conferment of an honour by a 
body, however mighty it may be, they 
do not get a new glory; they are not 
worth the honour conferred on them. 
There must be some intrinsic value. 
From this point of view, I have some-
misgivings as to whether it is right 
to have more than one institution of 
this kind. The Minister's policy is to 
have several national museums. It 
would be more appropriate to call 
them regional museums of high stan-
dard. The definition of a national 
museum given by the expert museum 
surv<,y committee and approved by 
the Central Advisory Board on 
Museum is a very difficult definition. 
According to such a definition, with 
our present resources. I think for the 
immediate future. we can have only 
one museum of that type. 

Even herp, they say that there is 
shortage of personnel. This commit-
tee has also referred to the difficulty 
in administration and finding of suit-
able men. I may point out that even 
for the one national museum that we 
are having now, we have a foreign 
expert in charge of it. I am spl.'akinl 
subjt'd to correction. To the extent 
I know, I am told that a foreign 
expert j. in charge of the national 
museum here. 

Mr. Speaker: Thl.'rl.' is a ady here. 

Sbrl ~  So, it is very 
diftlcu!t to get personnel. But the-
Minister wants to havf' several nation-
al museums. I do not know how he-
is going to get the necessary person-
nel My plea is that we should con-
solidate what we already have instead 
of frittering our energies in several 
d i rf'C"tions. 

Rl.'ferring to administration. of 
mU!lf'urns. thl.' report ot thl.' survey 
committf't' Rays: 

'''''1.' development ot the rnusl.'-
urnR will be rapid only It thf'tr 
administration I!' progressive. 
ftexible and frf't' from too much 
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'red-tapiml'. For this pqrpose, it 
will be dective to place the 
museums under ,ovemin, bodiee 
~  members especially chosen 
for their interest and experience 
in museums and administrative 
skill to ret thinp goin,. The 
DirectOr of each museum should 
be actively associated with the 
administration and be given wide 
powers." 

That is the view of the expert com-
mittee. 

Coming back to the particular 
museum which we propose to nationa-
lise, with your permission, I would 
read out what was said about it by 
Shri N. Venkateswara Rao in the 
Rajya Sabha. It is very relevant here 
and we should know about it. He 
laid: 

"Thil, I know, is an unpopular 
OpInIOn, an unorthodox opinion, 
but still, as one who has taken 
keen in terest in museums through 
a long period of his life, I regret 
to say that my opinion whether 
palatable or not. is wholly correct. 
In the Salar Jung Museum, I have 
not found even a single art object 
to represent the greatnesl of the 
Satavahana Empire. In that 
museum, I have not come acroa 
even a lingle Iculpture to pro-
claim the ,lory of our Kakateeya 
Empire. In that mUleum there is 
not even a single exhibit to sin, 
of the grandeur of OUr Vijaya-
na,aram Empire. There il nothln, 
in that museum either from 
Amaravati or from Na,arjuna-
konda or for the matter of that, 
even from any Buddhilt centre, 
in the former dominion!! of the 
Nazam. Of course, I found in it 
quite a number of European mar-
bles, but I was rather lurprUed to 
note that none of them wal an 
cm.mal cretltion. They are an 
copies of the famous sculpture. 
fOWld In the mUleUmI of J:urape. 
Any rich man can buy th ... 
copies even tocSay in the shOP' of 

Rome, Florence or Paris. The 
same applies even to the European 
paintinp. As far as I could lee. 
there is not a Iin'le ~  

painting by any reputed European 
artists. Well, Sir, there are some 
hundreds of varieties of mui! 
boxes, and other boxes; there are 
some thousands of ,ad,ets; there 
are scores and scores of hand-
sticks. As far as I could see, even 
the pieces collected from the Far 
East-trom countries like China, 
Indonesia and Japan-were nei-
ther ancient nOr could they be 
called original art objects. MOlt 
of them are copies which can be 
purchased even today by any man 
with a tat purse." 

am reading this to show how an· 
eminent person interested in mUieum. 
who has gone there teelll about It. I 
have 81110 gone and seen It. More or 
lells, the description given in the 
Rajya Sabba is correct. Of course, 
there are curios, and curios are 
interesting. But a national museum 
cannot simply contain curios. 'nlt. 
does not mean that there are not 
nluable!l also there. 

13 hrl. 

From the point of view of money 
certain thingll may have value, but 
we have to have articles of educa-
tional, scientific and other instructive 
matters and not merely of financial or 
monetary importance. 

Sir, theSe are my mia,lvln,.. Why 
do they take over lomethin, which 
III not in the accepted senllf' a mUReum 
and then convert it into a national 
muaeum particularly at a time when 
our resources are Umited, our techni-
cal penonnel are limited! It I. on 
thlll bl"Olld polky that I am haviq 
miagivinlA and doubts. J would Ilk. 
the hon. Mlniater to ,Ive an answer 
to this speciftc point, whether we can 
really have a national museum In the 
accepted senile at the term. 'nlere 
are mUIleUJDI MYinI an international' 
leYel. 'nl4n'e are very ,OOd ~ l 
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in our country which come under this 
deftnition. The Calcutta museum is 
-a museum of great importance and it 
very nearly comes under the descrip-
tion of what could be called a national 
· mUlleum. . But, as the Committee itself 
reported, they envisage only one 
· national DWBeum and some of the 
important museums like the Calcutta 
· museum are to be an appendage to, 
'what is called, a national museum 
though they are outside the territory 
· of the national museum. They want-
·ed only one national museum for the 
various special subjects. The other 
museums In areas outside the capital 
·were to be only a part of the nucleus, 
and the whole thing treated as the 
n l ~  museum. Then money was 
to be spent so that on all branches ot 
science these e ~ could be 
'brought in the picture. 

But now what he says is that there 
will be a multiplicity of institutions 
without each one having the necessary 
quality. Therefore, an explanation Is 
rea1iy du(' from the Minrstry ~ to 
why they did not accept the recom-
mendations of the committee set up 
by them. What has made them sud-
·denly think that they can go rapidly 
ahead in this matter? How did they 
ftnd justification for a particular 
museum in a particular place to be 
emin('ntly fitted for this kind of des-
cription? I do not quarrel about that 
parti('ular mU!l('umbeing developed. 
It can br a regional ~  a great 
mllSl'um; I have no quarrel about it. 
It can rven be strengthened. But 
. wh('n WI' conf('r a big name like 
"national mUIIE-Um", it must merit it 
pill1('I' from Ih,' bl',::inning or from 
the' point of view of resources the 
'Government cnn mU!lter to make It 
rf'ally R national mUIlE-um. 

Sir. without the re!lources, technical 
or otherwise. for achiE-vina: such an 
. obj('('t, it you simply confer names on 
stich thlng5. it will amount to confer-
. rlnlt titles on various things without 
·the rral merit about them and it win 
!1f'nd to dilution of quality. I do not 

want any such thing to happen. I do 
not want other countries to say that 
the so-called national museums of 
India are just orclinary types of 
museums. I want the institutiona in 
this country to be well appreciated in 
other countries. 

Sir, let not my criticism be mistakea 
as cold-shouldering. I really want to 
know the policy of the Government, 
what they mean by ''museum'', what 
the authorities on museums mean by 
''museum'' and whether our stepa 
tally with the steps suggested by 
them. Why have Government ignor-
ed the report which I have quoted? 
How is it that they have suddenly 
decided to have a number of institu-
tions? These are all points, Sir, OIl 

which I want thr Government to 
answer. 
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~  U; 1. Ur. ~  "f.ir '4T f ~~ tlTlT ~  
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~~  "'..,. ~  ~ l I .. ,f ~ 

~ ~ hiP!' ~  ~~  ~ ~~ ir. ~ ~ 
~ l  .. ~ I ~  ~~ ... "h -r, ~ 
.,if, ~ ff) JiI1l" q,,; ':f.7'fT V ~ 

~ ~ I .• pfi' Qfl' If;)t ~ ~ ~  ~ 

11ft' 1'1') l~  ~ ~ l  if; l ~ IfK .-TlT. 

~ n  ~ Vi Ifrill m ~ ~ ~ 
ortt p?r q I ~ ,.:rnr ~ fof; ~  
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'" ~ f,,7UT IIIlT ~  fiNi a;:(f;r 
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ft" 'if.;;a",)ul Ilf.T m i"'otit1rFJlifi+i 

~~  ~~  

~ (ii'N aoA ~ ~ ~  ~ 

~~~ l ~~~ 
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[-it ~  

~ ~  Ai ~ ~ ~ "aft ;fti ~ 
~ ~ ~~  

~ ~ t. ~ ~ ~~ 
t. ~ ~ ~~ I ~ ll"Q: 
.qr ~~ 'T ~ for. ;fif;;i.:!l if; ~ ~  

f'li'lf ~n  <tiT ~l  'mft ~  ~  

if; ~ ~ 'SI''Ii'n: 'ifiT ~ l l  J;fTifr ~  

irfiT!fT ft ~ for.lf ~ ctt "l'Tfifl'l' 
m:ft ~ I m T ~  <tiT m if; ~~ ~ 
llift ~~~  ~ ~  f'ti ~  ~ ~  

'U'{tl.f ~  ~ q'h: ~  ~  

l~  ~ ~~ ll"T ~l  l~ l  

<ti<!"l'T ~  \3'f'{;:!' iTlTT I ~ ~ ~ l  

~l ~l  'tiT ~ 6fI' ll"\?; ~ f;r. 

~  ~ ~ l  ~  ~ ~ l Q:) 

~  ~~ ~ ~ it ~ ~  ~ iir, 
~  ~  ~ ~ l  QIl\?,1"T'lf iftm ~ ~  

~  If' ~  ~ filf\' ll ~ ~  Ofr;:!' ~  

~ lin ,*" ~ f'fi ~ it {Jf ~  

IIit ...,. ~ ~ ~~ ~ or.T ~~ 

~~ l  ~ l ~ ;;t.! ~  ~  ~~ ~  

~  ~  ~ l ~  ~  ~ l ~ Tl1ff ~ I 

~  "'0 "T" ~ ~  : q' 

~l  ~  ~~  '{Trim ~ I if '3fT'AT 

'qTr.>fT ~ f'li' ~  oft ~ ~~ 5T iiT ~ ~ 

~ ~ l  ~ ilfil'q' t 1fT ~  ljjf1rfr 

~ t I \3'«. l ~ l  ~  ~~ "fTIT {7f 1f.Tq' 

iii) If."tiit ~  ~ '1')7 ~ tfui ~  f'fo41 

ilt flf.u t ? .q ~ ~  ~l  ~ I 

Is it the work of one man or the 

work of lIome pel'lODl who have 

preceded him and lOme peRona who 

".ve followed him? 

tft (1T : 4' qaT ~~ 'fiT l\I1I'! Jj I ~ ~ 
Ai ~~  ~ ~ AiI.fT I ~~ ~ 

\3';;.f,J' ~ 'fiT 4 ~  <ill' ~  ~ "4' ~ 
~ ~  I ~~ ~ ~ ~ ~ ~ 

~  ~ fun" ~ ot't ~~ gt ~  ~ 

~~  ~ jj') ,,<Ai ~ ctt ~ gf ~ I 
1l <ti)t ~ ~ rn ~l ~ ~ 

~ ~  Jj') "4'::r ~  ~ ~~ ~ ~ f'fi 

~  ~ ~  ~ \3'orif ~ ~  

t X qiT ~ \3'.:r<tiT fOT!.fi{ ctt ~ l  gt 
~ qT{ X ~ ~  \3'.:rif; fttm', <mT q'f 
Jj');,;.:rif; ?f5f if ~~  ~~~  ~~ 

~~  ~  ~ I ll"il" "lrn ~ ~ fir, ~ 
~~ ~ 'Ii"l'ITiflffiT !ll'n ~ ~ ~ ~ 

f'm ~ "I'rt ~l  'iT ~  ~ ~ ~ 

q'f ~ ~  if; ~ -:ift qr;:rT<roJT 
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~ ~ ~ Gfgrr "lit ~  ~ ~  ~ 
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~~ ~ it ~ ~ l  ~ ~ ~ ~ If.T 
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m ~  <tif- 'fiT rnq: ~~  it; 

~ i, IT"t "" fir, li(Y "JJfIIir ~ 
~  it ~ ~ 'OITit q'f ff:"fT ~ ~~ 
;r i ~ I q: ~~ ~ i Ai ~~ 
~ ,If trrrr I !II'1n: ~ ~~ 

~ m ;JTT'lT q'f ~ ~ ~  

q'f iii(\' ~ ~ 'il'r>fT <it 'itt ~ 
.r'f t{) 1mft, ~ .rl'I' ;;tt ~  ~ 

~ ~ ~ m f.:r1rt'l' It tft m 
~  'F ~ ~ 'l1n' I ~~ ~ m 
~  ~ "') ~ ... ~ ~ ~ pi' flli 
~ ~  iii) n ~ "",,m it 
~~ IIiT fif'ilf A;1fT JflfT ~ ~ ~ ~ 

~ f;;ai'lf 1m fit; tlf ~ l~ if; m 
qtIi' {1Iror ~ ~ ~ '111'{ ~ q 
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l ~ Ifl:: 11lT-T t I ~ ~ ~ iJ ~ ~  
~ ~  

~~ if ll' ~  ~ if; 3i'f7 ~ 

~~ ifiT ~~ ~ ifiVfT 'ifTm ~  ~ 

~ ~ flPf ~ ~~ ~  if ~ I 

~ mik if; ~  iJ ~ ~ -t 
fifi ~  ~ ~ ~ m ffi;r ~ 
Wt:f ~~ ~ ~ ,...;r 'f>'?: ~ i>I'Tlll 
~ ~ ~~ ~ I ttifi ~  (fT lff\' ~ fifi 
~  q-)7: ~  if; ~  ifiT 

~ Sf.f.TT if, ifri it 1fWlf,.""!:f"f T<;fT m 
~ ~ I li' 'fi7 9;f;ftq :ft ~ ~ 

~ I ~  li' "'3"ff.T l ~ n  ~ 

~  ~ <J) "Ii ~  it ~ ~ n ~ I 

li' ~ ~ f.-r. :jfOf 'fir{ ~~  'l'Tf;:p.rrik 

l ~ ~~ ~~ ~ 

~ ~  ~ ~ ifii{l' Cfil" fm ir, ~~ 
if ;r ~ ~ w. ~ 'l7."I' ?l:ff, ?TVf 
~ ~ ~  ifiTlf ;r ~  ~ I ~ 

~ ~ ~ ~ ~ f<r. 'it ~ 
m ~ ~ ;ft <iT ~ it ~ ifom ~ q-n: 
l ~ it. '1T'l ~ n :mr tTffl ifufi 
~ flo l!'l ~  ?r. orTt n itHrr OJ';f.f it 
;iT ~ ~  FIT.,T ~ "7. -,-;i;, :mf.f 

~ n ~ I ~~  ~ ~ ~ ~ 

.rt if IIi1f ~~ ~ ~ 
~ f'-fo ~  lIT rffi.'flITiR 

if; ~  ifif ~  ml 'f.T itHrt: 
l ~ ~ I IT :jff;r.:ry ~ Ai 
irtt 'lTif if; ~ ~  if, ~ 

~~ ~ 

q- ~ ~ ~ m ~ m 
~ ~ll~~ ~ 

~~~~ ll ~ 

m it ,"'A' m ~n  if; m 
qri .... 41i1i! ~ ~ ~ ~ I 

iriIA ~ ~ q III'(J fir ~ ~ 

9r r.m.r "'" ~ ~ at qq 
qy j ... qy fir at ttm.r , 
nIT i lIT """'" W(f .. VIftm •• 

~ ~~ t 

~ ~  ... ~~~  

'IT ;,mit « , .ij' ~ ~ ~~ if ~ 
~ ItiT ~ ~ l  t, 
~ll~ ~  ~ 

~ m 'f1k if ~ ~  .n 
~~~ ~  

~ ~ ~  

~  ~ 4'M4'Qi! it; ~ m 

~~ it; ~ ~ m it; ~ 
~ ~~ l ~~ 

~ t fit\' li' ~ ~ ~  i fiIr 
~ it; S1fdf.,M41 ItiT ~ ~ 

;(hff ~ Q'Rr ~ mfit;' ~ f.frm;ft' 
~~~~  

IT ~ if ~  ~~ ~ 1O"t;n 
~ ~~~~ 

~ ~ ~ fiI;'In ~  ~  

~  ~ ~ ~ ~ fiq1fT 

~ ~~~~~~ 
~~~  

~ t fitr ~ IfTri t"""'(iJ.'Ift 
1m ~ iJj • ~  ~ rt t ft'IIT 
~ ~ ~~~ ~ 

~ it ~ ~ l ~ mm ...,. 
~  

'A ~ if; 1JT'f If' ~ R"tII' 1111 

Mr. ChaJnnan: Shrimati LaxmJ Bel. 

Sbrl Yadav Nan,... ladbav (Male-
,aon): All the hon. Kemben camlq 
from the same place are balD, called. 
They may give their opinion alter-
wards, 

Mr, C ........... : The hon, Member 
w111 be called later on. Let her .,.. 
ftrst. 

~ WfIit .., (ttl .... (I ... e) : 
~ ~  at If( .... erA' it; Arq 
tmrI'{ ~ ~ ~  m ~ 
~ '"'" mr " ., ~ Ir'f1't ~ i I 
.... 111m' til ~ ~ .... I ...... 
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~ 1fiTt ~  ¢ tmf ... ~ ~ , 
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~ ~ I ~e ~ ~ ~  ;m: 

irn ~ If ~  ~  J:f't\11 (Ji.j ~  

~ l nn ~ ~ ~ 

~ ~ m If I ~ lf8i' ;fr.r, 
;Jf'j'q'r.f, ~ ~ ~  i!r ~ 'q"j;;,) 
~ I 'ltcit ~ ~ ;;iT1T ""oft ~~  

...,. ~ ~  ~ 'mI' m If I l~ 

~~ it ftq)i ~ ~ fit, ~ ;ft'3Il 

~~~~~~~  I ~ 
If\'T1RT 'fT f1tr q: ~  ~ m ~ ~ 
~ ~~ ~ ~ 

~~ ~ ~~ 

~~ l 

~~ ~ ~ .. ~ * 
cttri ~ iri ~ ~ • qr 'IT 

~ ~ ;ft.ft t trnr.f ~ ~ it 
"I ~~~l ~~ 

~~ lJ>1: ~ tTlIT ~ I ~ ~ 

~ ~~ ~ ~ ~~ ~ ;;iT,.. 'fCA 
1fiT ~ <1'<1if ~ ~ ~ I ~ ~ 1fiT 
writ lftTI ~ ~  ~ ~ ~~ ~ ~ I 

~ ~  ~ ~ ~ 5I"f'I1if m 3IT ~l 

t I ~ t'tl1T ~ If m ~ 
~ ~ ~~ ~ ~ \3'01 if>1: Fl'7t ~ 

{if' ~l ~l ifliff1r. ~ it; ~ ~ 

IfiT ~ ~ q n ~  i:lrf.t;or ~ ~ ~~ 

~ e  it tTlft' ~ ~ ~ 'fit ~ l  I 
, -

~ ~ ~ l  ~ fiti ~ ~  ~  t. ~ 
~ ~ l 'a';rq ~ Ifi1i ~ ~ q 
~~~~ l ~ I ~~ 

~ ~ ri <r.ry:rr ~ ~ fir. ~ 
~ F.T, i'fJ ~  ~  ~ fifi7: ~ 
~ ~ T-fofil ~  ~ n ~ I 

~ ~ X lfT ciT"!' ~ if'l Slmr 
~ ~ l l~~ I ~~ 

fir. ~ l ~ if; f;;ro: ~  ~ 

~~ ~ ~ ~~ ~ 

{lJl'<:i'f or.noft' ~ I ~ F-m 
m ~ X ~ ~  ~ ~~ ~  ~ 

~ ~ if'l ~ l  X "I'm ~ ~~l ~  

~  ~ ~ llTri'f ~ l  ~ ~  ~ ~  

PI' ~ ~ ifur hfll<{ WIfT ~ ~ I 
~~~~ ~~~ ~ I 

~ ~ ~ l e~ if; ~ 5Il'IfR;r 

~~  ~~ ~ 

{t ~ (ii'1li!f WIfT smn ~ qh: \3'Oon tl' 
m ~ ~~~ l 

~ ~ PI' ttm ifi) qr ~ ~ ~ 
~~~~ ~~~ 

ritrm ~ ~ n 

~ ; f1tr ~ fW't w'tt ~ ~ 
~ ~ I :qy fiIr '11ft ~  'm 

qwr ~ Il, wit ~ l  m-..-
~ ~ l 
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Shrl AaroltiDdo Gbosal (Ulubel'ia): 
I welcome this Bill. I am ,lad that 
the hon. Minister, at the present 
moment, is nationalising some of the 
big museums of India. I am usinl the 
·word in the commercial sense, namely 
that the administration of these 
museums is being taken over by Gov-
ernment from the private mana,e-
.ments. 

As regards the Salar Jung Museum, 
though I cauld not see it very minute-
ly, I think that this is a museum 
which contains some valuable 
treasures which can be taken ov,r 
by Government as a national museum. 
I appreciate and welcome this idea. 

Of course, if we look into the 
.growth of the museums not only in 
our country but in other countries 
also, we shall find that in the begin-
ning, these museums in the feudal 
ages were the creations of the rajahs, 
maharajahs, feudal princes Or big rich 
men; they used to collect these art 
treasures according to their ~ 

and hobbies, as individual collectors, 
and later on, these were collected 
together and kept in a museum. Now, 
graduaJly, when the States are takin, 
over these things from the private 
managements, ali these collections are 
now being turned into mU5eums. So, 
we find that in every museum, there 
are some anomalous collections; there 
is some di1rerencE' in the art collec-
tions and other art objects. Mostly, 
the rich people belonging to the feudal 
classf's had originally taken the initia-
tive in bringing these collections 
together and in setting up these 
museums, and thus, all these art 
objects and art collections were con-
sidered as their personal belonglnp 
in the beginning. In fact, not onJy 
could they doreS to spend at th.t 
time, but these were .vail.ble to them 
also. because they were the patrou In 
those .,ft, of mUSicians, artistes, 
writt'n. sculptors and all other perlOns 
who donated their art objectl to the 
nation and to posterity. So, the 
people used to conalder .n thOle eo1-
teettons u .rtie1el belaariD' penon-
.n, to these bt, men or rte1I men. lIDei 

they used to look ., then thinp. not 
from the point of view of ItUdy. but 
in a spirit of awe and wondt'r at how 
these peOPle had been able to collect 
thOSe things. But, gradually, that qe 
has passed, and also that race of col-
lectors is now extinct. Now, <1ovem-
ment comes into the picture. and tht'y 
are taking over thele museums in 
order to turn these thin,s into objects 
of study. ThaI. is the hilltory of the 
growth of museums in all countries 
of the world. 

At the saml' timc'. I appreciate the 
action of Government in takin, over 
the mUSl'ltm which was built up by 
Salar Juni Sahib in his personal 
capacity and on his personal 
initiative. But one apprehension in 
the minds of connoisseurs of art il 
that too much departmentaHlm 
may hinder the growth of the muse-
um, So far ~ these institutions are 
concemed, personal initiative and per-
sonal energies are required to trans-
from them into living inl;titutionl. 
So we would rt'Quest the hon. n ~  

to look into this matter and !It't' that 
rffi-tapism does not stand in the> way 
of the devf'lopm('nt of thill mUlieum. 

As rl'J!urds musl'ums in India. there 
wert' two 01' three commltteel 
appointl·d. Ont' of the committeH 
has mad" ~ ~ recommendations re-
garding th" lIe·tting up of ~ l 

r('gion.w:sf' and 7.om·-wi"" and alfO 
for having a national mus('um. Rerer' 
I would like to support Shri Ylldav 
Narayan JadhOlv and lIay that India 
being a bill country, it ill not pOllslble 
for p("()plp from all e ~ to go to 
one plae(' to seE' the exhibits of the 
national mUIIl'um. Wt' ("111 have 
museums in regions and cali them 
national mUlH'um!l. Thprc ill no harm 
in that. It dOt!!! not in 8Ily way go 
.. alnrt tht' presti Ie ot the country. 

'Ibm there are still rnany mu!lt'uml 
which could ~ taken ovt'r by Oovf.'m-
ment. There i. a muleUJII Jft KYlOre 
_t up by the pn!dec:euor of ~ pre-
sent Mah .... j. who I. \he Governor 
now. It II a very IDOd museum. But 
the obJecta of art .... beiD, damqed. 
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[Shri Aurobindo Ghosal] 

and wasted, because the exhibits are 
not being properly looked after by 
anybody. Then there is a museum at 
Jaipw-. U is a better museum, and 
more care is taken of that museum. 
There are also some other museums. 
There is one at Allahabad. There also 
some care is taken to look after the 
museum. 

In theSe museums the exhibits are 
arranged in such a way that it is very 
difficult to have a connected idea, if 
I go round the rows of gallaries. 
This has to be looked into. 

Thc·re is also scope for setting up 
museums in other places, like Orissa 
and Madhya Pradesh. There is also 
scope for developing the Bombay 
museum. Therefore, I would request 
the hon. Minister to consider these 
things also. The time has come to 
see that the objects of art available 
in those areas without any museum 
at present are collected and exhibited 
in museums set up in those places. 

Another thing I would like to men-
tion is about the diversification of 

e ~  There are different types 
of museums. In Calcutta, there are 
commercial e ~  Recently, a 
new llluseum has been set up by Shri 
Birla. 

The Minister 01 SCif'DtlftC Research 
and Cultural Aftain (Shrl Rumayun 
Xablr): Not by Shri Birla, but by the 
Council of Scientific and Industrial 
Research. 

Sbrt Aaroblndo Gbosal: That is also 
a very gOOd museum. It is a special 
museum. Such museums are allo 
necessary. Such museums covering 
other aspects also should be develop-
ed. This will develop the country in 
the sphere of museums of various 
types. 

As I said, in most of theae 
museums, the exhibits are arranged. ., 
haphazardly that It is very diftlcult 
tor anyone lOin, round the roWI of 
pllmes to let an lei-. The exhibits 
mould be arranpd in INCh a way 

that a student or foreign visitor who 
goes round can have a glimpse of 
development of the different ages. 
For this reason also, the gallery guides 
should be trained. There is necessity 
for a training college for these gallery 
guides so that through their help the 
'iltudent Or foreign tourists who go 
round these museums may get an 
educative value or impression about 
the past of the country. 

I would again thank the hon. Minis-
ter for taking over this museum. I 
would tell him that such museums 
which have not been taken over by 
Government are being wasted because 
there is nobody to look after them. 
I would request him that these 
museums should also be taken under 
Government management so that they 
can be put into order and be of bene-
fit to the country. 

Dr. Samantsinhar (Bhubaneshwar): 
1 fully associate myself with the fine 
sentiments expressed by the hon. 
Minister in his opening speech intro-
ducing the motion for consideration. 
It is actually a great thing that a 
single individual, the late Nawab 
Bahadur Salar Jung. had co!lected 
such valuable articles of art and 
manuscripts of historical impol'tance. 
I also cannot imagine how it was 
possible for a single gentleman to col-
lect such a vast quantity of articles. 
Of course, the entire credit for this 
may not go to the late Nawab Salar 
Jung Bahadw- because two of his 
ancestors also took some part in col-
lecting these things. But the major 
part of the credit goes to him. This 
shows how he was determined to 
establish the museum. 

It is also a great thing that the ex-
Hyderabad State Government preser-
ved the museum properly after h1I 
death. I thank the Miniltry and the 
Andhra Pradesh Gov.mment and alao 
the claimants to the property of th. 
late Nawab Salar Jung Bahadur for 
having effected a c:ompromiae .. • 
result of which WI museum bu been 
brnUf,ht under the control of the 
Go. nunst of India. 
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As regards the policy towards 
museums in this country, I fully agre. 
with the view of Shri NarasimhaD 
that there should be one national 
museum in the country. Some hon. 
Members have expressed the view tha, 
~ n e n  the size of our country 
and the distance from place to place, 
we may not have only one museum 
but several museums. But in my 
opinion, in consonance with the great-
ness of the Indian Union, there should 
be only one National Museum, and 
there may be Tei!ional ~  In 

different States or different p1ru. 
Shri Aurobindo Ghosal was saymg 
that like the regional languages which 
are also called national languages, we 
may haVe regional museums which 
may be called national museums. 
There may be su('h national e ~  

but their grade and importance may 
not be like that of the National 
Museum which should be one for the 
whole country. 

Perhaps regarding this particular 
museum. the Saiar Jung Museum, 
the!'e have been some difficulties faced 
by the Ministry, becaus(' the case was 
pending befm'e th(' court and thl'Y had 
to tak(' great trollbi(' to effe<'t a rom-
promise. pprhaps under the terms of 
the compromise, they ar(' ohl:gf'<i to 
declar(' it a nat ionai museum. 

14;00 hrs. 

In this connection, I would Ray that 
wht'n the Nationni Museum Bill for 
the Calcutta Museum was introduced 
hert'. the hon. Minister, Shri Humayun 
Kabir was pieasl'd to mcntion-and 
it was statl'd also in the Statement ot 
Objects and Reasons-that the Cal-
cutta Museum was for the e ~ e n 

region. So, from that it waR conclud-
ed, or rather it was inferred that 
there would bE' some three or tour 
mu.<eums for different re,lon::. What-
ever it may be, according to this Bill 
this Salar June MU!lt'Um is loing to 
be de<'lared a National Museum. I 
would submit that this should b@ 
d"eloped properly. Bydenbad II • 
good plaee and it is centnlJy lituated-
from the south. the north. the east and 
the wes1-and so this mUJeUm should 

be develeped into a museum of 
national importance. 

According to the provisions of the 
Bill, in the Board there would be 11 
members, the Governor of Andhra 
Pradesh being its Chainnan. Amon, 
the 11 members' one would be a Secre-
tary who would be always at Dclhi; 
and there are the Vice-Chancellor and 
the Accountant-Gt'neral etc. From 
the list We ftnd that none of theae 
gentlemen who are to be members of 
the Board arc free and thl'Y are all 
\"ery busy men. Therefore, 1 appre-
h!'nd thnt thE'y may not bf.' able to 
give sufficient t.ime and attention that 
is rPquired to look after the Museum. 

Of ~e  in th!' rulell and rl'gula-
tions to ~ made by Government 
according to the provislom; of the Bill 
thl'y may provide for the m.lI1ay,t>ment 
of the Museum and Library. But it 
would be good if some of tht· mem-
ber!! now fonning the Board could 
have been given the responsibility for 
the Museum. I alRo do not ftnd here 
any ~ n as to who would call 
a m('ding of the Board and how the 
day to day administra·tion of the 
Board, lhe Museum and th(> Library 
would be rarried (In. II would have 
b('cn good it the Superintendent of 
th(' Museum or any ~ lJuthority 
or ,'vI'n ~  Membt·r of the Board 
had becn givrn the re"POnlibility And 
had bt'rn madl' an ex-omclo mrmhtor 
in rharg(' of the MU!lcum. r rf'ql.ll'tn {' 
the hon. Minister to ron!!lder IhiR 311-
pN't of the thing also. 

Mr. Df.'puty-Speaker, Sir, u re-
~ n ~ and audit rrports, It 

~ be(>n provided in ('Iault' 21 that 
the Comptroller and Auditor-General 
of India would audit thl!' a('('ounts or 
authorise lIOmebody on hi, beha1f to 
audit the accounts, He would submit 
hil reports and certi/lcat4' to the Gov-
emment, that fa. the Mtnl1ltry of 
Scientlftc Relearch and Cultural 
Alralrs. 

Accordln, to article J4t 01 out' 
Constitution, tha Audltor-Oen .... t f. 
to audJt the accounts of the Union and 
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of the States and any other bodies 
that may be prescribed by law made 
by this Parliament. Article 151 pro-
vides that the reports of accounts 
audited by the Auditor-General would 
be submitted to the President who will 
lay them before Parliament. But here 
the report of the Auditor-General shall 
be givt'/1 to Government, that is the 
Ministry. I also do not know whether 
the Ministry will plaCe it before the 
House for di9Cussion. Such matters 
are now becoming great things; and 
in manv places the accounts are not 
properly kept. Particularly, in such 
museums where valuable collections, 
both of ant"quity and of historical 
importance, are kl'pt, thl'l'c is also a 
chance of tho!le being removed, taken 
away or lost. These can be pursued 
ollly if the Comptroller and Auditor-
General goes into the accounts. 

Earlier I was saying that none of t.he 
members of the Board are being mad. 
responsible for the affairs of tM 
Board, thl' Museum or the Library 
Only if the Comptroller is given the 
proper power and the report is placeQ 
before this House, there would be 
IIOme control over the affairs. 

1 had the privile,e of viJitinl th1I 
.reat museum. I found that the 
admission fees are very high. 
Museums should not be considered al 
I --laces of amusement like the cinema 
or the theatr('. They are, besides 
havin, a little amusement, havin, 
educative value also. So, taking into 
account the educative value behind 
this, the fcC' should be reduced. FUT-
merly, it belon,ed to the State Gov-
ernment and also to private indivi-:-
duals. Now, they have become State 
propt'rty and haVe also been raised 
to the national standard. So, I request 
the Min:stry to consider the reductiOll 
of the admission fee .. 

Havilli said this much I welcoane 
this Bill and I hope that in due courn 
Govf'rnment would take proper ;,;1ep. 
&0 develop this mulH'1Un to actual 
national importance. 

Shri D, C. Sharma: (Gurdaspur): 
Mr. Deputy-Speaker, Sir, one of the 
good things for which the Ministry 
of Scientific ReJearch and Cultural 
Affairs would be known in the days 
to come is the acquisition of this 
museum. It will also be remember-
ed that it was unde:' the aegis of 
this Ministry that this muc;pum 
became an institution of national im-
portanc£-'. There are few oceasions 
in this HOUSe when I feel like con-
gratulating the Minister Or Ministers 
or the Ministry. But I must say 
that this is one of those occasions 
when I feel like giving a word of 
praise to the Ministry and also a 
good Word of encouragement to the 
Minister for the good work he has 
done. I hOPe this will not be la· tact 
of his cultu"al activitit's that ~ will 
have to celt'bratl" in this House. 

Sir, a {orl·ign diplomat who came 
to Delhi somt' time back said that 
Delhi was an outgrown village. He 
felt that Delhi could not be called a 
big capital or a big metropolis. It was 
only a village which had growa b:.>-
yond its normal sizc. Naturally, you' 
will ask me Why he made that ob.<er-
vation. He felt that no city could call 
itself a metropolis or a capital which 
did not have a national theatre, a na-
tional museum, a national library and 
also, I think, a zoo of national imp.lr-
tance. These are the things which 
are necessary for the proper growth-
intellectual and cultural-of any city 
in ~ world. I am glad that Delhi 
is acquiring all these things and the 
day will not be far off when that 
foreign diplomat will have to revise 
his opinion. But Delhi is not the only 
city in India and India is not a small 
country. In India there are 10 many 
States and each State bas a beauty of 
its own; in India there are so many 
bii cities and each city has a charm 
of its own. 'nlerefore, I will be very 
happy if in every capital of every 
State in India we haVe museums, 
theatres and libraries, because it 
is these thinp which ~ 

the cultural life of a country 
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JIluch more than the cinemas which 
are growing up like mushrooms in the 
eountry. I would be very happy if 
ten cinemas are closed in the city and 
• ne library springs up instead. The.,e 
cinemas show the fake kind of cul-
ture but the museums show genuine 
articles which We call as culture. 
Therefore, I would request the hon. 
Mini.;ter to consider the possibility of 
,iving each big city in this country 
museums and all thosl' products of 
culture which I have enumerated. 

At the same time, I would request 
~e hon. Minister to consider another 
aspect. When we go to some other 
countries, we do not see that 
the museums tht're contain only 
works of art; but we al.;o see 
museums where the peopls can re-
eeive education in military licience. 
For instance, in Tokyo they have a 
wonderful military museum where 
you can have specimens of all kinds of 
weapon.;, modern and old. Similarly, 
India requires what you call scit"ntific 
museums. After all. the modf'rn age 
i.e an age of s:'ience and technology 
and unless We can have museums ot 
that kind We cannot progre .s very 
fast. 

These museums, as it is, are pri-
marily mt'ant for research scholars 
who are interested in those obj«'Cts 
which are displayed thefe and also for 
• tudents; besdes they are also meant 
for sight-.;ecrs whether tbey a; e from 
Our own country or from other coun-
tries. But then these museums have 
to play a great part in shaping the 
ute and thoughts of the coming gene-
ntions. What 1 want to ur,e is Ulat 
We should have such museums where 
every child, boy and ,irl, can go to 
and see with their own eyes what b 
uppenin, in the world of science, in 
the world of space, in the world of 
scientific resear:,h and In the world of 
10 many developin, trades and .0 
8UUly IJ'Owin, itelTla of commerce. I 
would request the bon. Miniater to 
think of the posaibility of having lOme 
museums whiCh can ~ sourcea of 

education for our children and boys 
and girls and all those whom we call 
adults. I think that is something 
which has got to be done . 

The printed word tires, but the vis-
ual word--if I may usc that word-
stimulates and in,-pireli. You know it 
vcry well and I know it very well and 
all the Members of Parliament know 
it very well thul the amount ot paper, 
till' amount of ~n material. that 
W(' get is sOIm'times like a heavy 
wpight for u.<. Soml'bod:.' said that 
thl' 20th century is the aie of paper. 
True. But We do not want to b(, sub-
merged undt'r papef. We want that 
We should bt" ablt' to make US(' of our 
('yes and our l ~ and be stimulated 
and inspi' ed • nd bE' edified and be 
entertainl'd. I beli('vl' that all these 
things can hI' donI' with the ~l  of 
th(,1:e mu,('ums. 

I have had the honour of visilin, 
this Salar Juni Museum at Hydera-
bad. I must admit thllt museum was 
a verilablp univE'rsity. All you cannot 
do justice to a univef!lity by anI" vi.,it, 
110 I said to myself that I Ihould be a 
5tudent in thill museum far a number 
of months in erder to ,et the lull 
"avour of this mu.;eum. That il what 
I felt. I think that gentleman who 
colle"led all these articlet and book., 
curios, cabineb. workll 01 art. ~ l  

pa:ntin,R, furniturl', manu,(',·Ipts. 
det'ds, etc .. -whole speciality it Wa • 
to collect-was one of the-mOlt uniqUe 
pt'ronll that thiR country has pro-
duced, and I pay my homa,t· to hi. 
departed loul. I pray to God that he 
should be In Heaven, ~  he des-
erves to b<". The noble work that he 
has donr i!l such that hI' and hil 
work will be always remembtorMl not 
only today but for an time to come. 

When I went to thia ~  I felt 
that the thin,,, were not .0 properly 
arran,ed at that Ume. J felt thaI tbere 
wall an element of con.estlon 110 far 
u the dUplay of the arUeI" wa. eon-
cerned. r felt that there wer!! more 
thin,s In the muaeum than could be-
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accommodated in that space. I also 
felt that the persons who are there 
to show us round were not very well 
qualified. They were like those pan-
dits who know the mantras by heart 
without knowing their meaning or 
like some students who know a thing 
by heal t without understanding their 
significance. 

Shri Balmlki (Bulandshahr-Reserv-
ed-Sch. Castes): Mantras have their 
efficacy. 

Shri D. C. Sharma: You cannot tell 
me that. I am a Brahmin. I was 
born in mantras and I will die in 
mantras. I will live in mantras. (In-
terruptions) I know that he also was 
born in mantras and will die like me 
in n l ~  

Mr. Deputy-Speaker Order, order: 

Shri D. C. Sharma: I found those 
guides rl'peating things without any 
feeling about what they were saying 
and without any understanding of 
what they were saying. Therefore I 
lelt that a new type of guides should 
be provided. Moreover, I felt that the 
surroundings of the Salar Jung Mu-
seum Wt'l'e not so attractivl'. These 
arc my impressions. They mayor 
they may not b(' correct. But I am 
giving you my own impressions of 
my visit to that musl.'um. Now that 
this ~  i.; going to be a museum 
-of national importance, to be visited 
not only by people from India but by 
people from other countries of the 
world, I am sure that alI these short-
comings will be made good so that 
this museum becomes one of the 
'bright spots, attracting students from 
.everywhf're. 

:Another point that I want to make 
is this. A museum should not be there 
to satbfy only the idle curiosity of 
the people. Of course, it has gOt to 
cater to that also. But I would sub-
mit that this museum should not only 
~ a temple for those who want to 
satisfy their aesthetic tastes but also a 
tempie for those who want to satisfy 

their urge for acquiring more know-
ledge. That is to say, this library 
and this museum should be properly 
equipped and properly looked after so 
that generations of students go there 
to acq uire knowledge which they will 
be able to disseminate to the world 
and so that generations of seekers 
after knowledge go there in order to 
satisfy their thirst for knowledge. I 
feel that this museum can do all that. 

I do not think the Minister of Cul-
tural Affairs has done anything great 
by conferring upon this museum the 
status of an institution of national im-
portanee. I think that status is in-
herent in that. That status belongs 
to it. That status is not to be con-
ferred. By this manifold activities 
and by his deep interest in these 
things. Salar Jung made this museum 
an institution of national importance 
without knowing what he was doing. 

I come to the Board and other 
things. I think thl' Board is going to 
bl.' constitut£'d in a very admirable 
way. But this BOilrd has a great deal 
of ~  {'ll'mpnt in it. I want this 
Board to have som£'thing of dynamic 
elemE'nt in it. Unlpss that pl('ment is 
there, w(' eannot build up his 
mUSl'um properly. At the same time, 
this Board is like an ivory tower with 
the Governor, Secretaries, Vice-
Chancl'l1ors, Accoun If\n.'t-General. 
pen;Dns nominated. etc. I want that 
this Board should have a living touch 
with that living life of the people .... 

Ch. Ranblr Singh CRohtak>: Like 
Shri D. C. Sharma. 

Shrl D. C. Sharma: I think it is 
only a question between you and me 
as to who is more alive, you or I. I 
think physically you are more alive. 
but in other respects, I am more 
alive. 

Mr. Deputy-Speaker: Order, order. 

Sbri D. C. Sharaa: This boaN 
should represent the livinl cultural 
movements 01 this country. I do not 



.,,67 Sal.a.r Ju", 
Museum BiU 

VAISAKHA If, 1883 (SAKA) Conviction 0/15568 

know if there should be people from 
the Lok Sabha or not. If they take 
them, there is nO harm. But the re-
presentatives of culture, people who 
are shaping culture in my country 
should be associated with this mu-
seum, so that this museum does not 
become a museum for these members 
of the Board, but it becomes museum 
of those persons who Rre very much 
in touch with the living currents of 
the cultural life Of our country. 

I submit, therefore, that We should 
haVe "ome professors in this Board, 
some professors of art. Secondly. I 
come to the Fund of the Board. Of 
course. I agree with some hon. Mt:!m-
bers that the fee sb.ould not be ~  

exorbitant and it should bp ve!y 
small. It is &aid here: 

"all moneyS received by the 
Board by way of grant. gIft. do-
nation. benefaction, e e ~  sub-
scription. contribution or trans-
fer". 

I think this is going to be ollly a dead 
letter. Who is gOlDg to give these 
donation.; and all these things? Our 
great leaders Of the country are now 
•• ylng that the people should learn 
not to depend too much on the Go-
vernment. Therefore. money has to 
be found by the Central Gov('rnment. 
I hope that the Central Gov('rnment 
will giv(' this museum the money that 
it deserves and that would be adequate 
for its needs. 

Another sugge ;tion I want to make 
is that this museum should not have 
~ Chairman who has got So much 
power. I do not know who is going to 
be the chainnan. 

An BOD. Member: The Governor. 

Shrl D. C. SIIarma: Governors are 
not selected for their cultural aeotivl-
tie .;. Governors are selected for nth .. 
Qualitip.s. 

Ch ..... Wr SIJIcb: They are very 
capable people. 

Art D. C ......... :  I admire them; 
t yield to none. especially not to my 
laon. friend, in my a4miration lor the 

SlI(Aj) LS-"'7. 

II Member 

Governors. But the chairman of the 
Board should be a person who is real-
ly interested in culture and who doea 
Dot stay there becaUSe he occupies a 
high administrative post. 

I would submit very respectfully 
that there should be appointed a 
committee of inspection for this mu-
seum. You may call it a committee 
of inspecction or by any other name, 
but thi.; committee should visit this 

~  at least once in two yean. 
It ~ l  be a committee of indepen-
dent persons. Thf'y should go round 
and Sl'e what is happening there and 
they should also suggest ways and 
means of expanding and improving 
this mUSl'um. There should be a 
committel' of independent persona 
drawn from the cultural elements of 
our country to do this. 

With these words, 1 commend this 
Bill whole-heartedly. 1 know that 
this is one of ~ good Bill.> on which 
I have had the privilege to speak. I 
congratulate the Minister again for 
the good work he bas done. I hope 
this is not the last good work. but he 
will do many more. 

IC·n hrs. 

CONVICTION OF A MEMBER 

Mr. Deputy-Speaker: I have to 
mak(> an announcement on behalf ot 
the Speaker. I have to Inform the 
House that the Speaker has received 
the following telegram, dated the Ird 
May. 1961. from the Pollee In.,pedor, 
Calicut:-

"Shri K. P. Kuttikrrahnan Nair, 
Member. Lok Sabha, under re-
mand was ftned RI. 10. in default 
l l~ imprisonment for one 
week, by the Principal Sub-
Magi!ltrate. Calicut. Provided 
'B' Class. Removed to Central 
Jail, Cannanore. today." 

Shri T. S. VIttaI ... eKhammam): 
He has not paid flne? 

...... C. D ...... eNalni Tal): He 

has e ~  to '0 to Jail. 
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!;hrl S. M. Banerjee (Kanpur): 
Tt ~le is no A class or B class; there 
is ... I.ly superior and ordinary class. 
How :5 it that he has been given B 
l ~ 

Mr. '.lputy-Speaker: I have only 
read OUL .he telegram. 

SALAH JUNG MU!:,EUM tULL-
CO)I. 

Mr. Deputy-Speaker: 
continue with the Bill. 

We shall 

Shri N. R. Ghosh (Cooch-Behar): 
I congratulate the Minister on his 
bringing forward this good piece of 
legi,lation. At the outset. I must 
say that this Bill is a little bit of an 
improvement on the compromise pe-
tition which was accepted by the 
Union of India. In Para C, there was 
a provision: 

"One Or more members of the 
late Nawab Salar Jung family to 
be selected by the Central Go-
vernment." 

The Central Government had the 
option of seltding either one or more 
than one. In the Bill, the Central 
Government has definitely said: 

"One person to be nominated by 
the Central Government". 

Therefore, there is no doubt about the 
number. I quite appreciate that. 

But I have to submit that there is 
a little bit of a lacuna here. because 
suppose there is no such person of 
the latc Nawab Salar Jung family 
forthcoming Or alivc, what will hap-
pen? I think a little bit of drafting 
might have got over thb difficulty. Of 
course, there is the saving clause 7 
whereby evl.'11 if therc is a vacancy, 
that will not make this piece of legis-
lation face any difficulty. 

Now I will meet a few points which 
have been raised. One gentleman 
said with great eloquence that this 

collection iii ne,ther big nor artistic 
enough to be glorified into a nationat 
museum. I do not know how fu 
that IS true His mam point was that 
there are only a few copies and some 
costly furmture. and there are not 
thmg5 Of real art.stic value or other 
thlllgS which are necessary for making 
1 museum a great and national one . 
• , may be ttue. but I would submit 
that there are good original collec-
tions. I have seen very great mu-
seums keeping copies-there is only 
one original of Mona Lisa. If you 
go to the British museum, if you go 
to Prado Museum in Madrid and 
other museums you will find some 
beautiful copies too. Therefore, co-
pies as such are not to be belittled in 
that way. I am quite sure that there 
are certain good original things there 
too. 

Onl' of my hon friends. Shri 
Sharma. very ploqupntly said that 
then' i., no necessity of any legislation 
it was aI, pady by its own merit a 
national museum. With very great 
respect I would say that I could not 
follow him. It was certainly not apea 
to the public. It wa, owned by the 
public. But by this deed of compro-
mise. by this decree of compromise. it 
has become the property of the Union 
of India. Therefore the court's decree 
and this piece of legislation now cer-
tainly gives it a national charaC'ter, 
and it is being opened to the whole of 
the t'oun-try. This legi,lation is. there-
fore. ne e ~  

Somebody said that there should ~ 
only one museum in India. As a mat-
ter of fact. even small countries have 
got more than one museum-some-
time, three. four. five or six mu-
seums. Therefore. a national museum 
need not be a centralised thing but 
must be open to the whole nation. 

There was another criticism, that it 
does not depict our n&tIonal character, 
you do not find Indian art or Indian 
culture reftec-ted in the exhibits. It 
may be true. But I had the privilellt 
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of seeing a very wee number of 
museum.; all over the world, and 
those museums do not contain only 
exhibits of those countries. They are 
collected from all over the world. As 
a matter of fa :t, a national museum is 
actually the expres,ion of the nation's 
cultural aspect. It may be that at the 
present moment this museum may not 
be able to boast of many highly artis-
tic things, things of very great artis-
tic value, but still it may "tart with 
thIS as a nucleus. As a matter of 
fact, I would request the han. Minis-
ter, who himself hns got an artistic 
bent of mind, to collect for thIS mu-
seum from near about places things 
of artistic value, now scattered and 
neglected. 

One of my hon. friends said that 
pictures and al'lt galleries are neglect-
ed by our Government. If you look 
at the history of most of the museums 
in the world you will find that up till 
now practically no museum was start-
ed by the Government. These are 
being started very recently. Even the 
Ermitage of Leningrad were the col-
lections of two monarchs of Russia. 
specially of one Czar and his sister. 
The Prado Museum Of Madrid wa,; 
also the collection of the monarchs of 
Spain, and in Italy. Louvre and other 
placps. practically these arc rollections 
generally of monarchs and sometimes 
of very big lords. Theile people pither 
offered their collection; voluntarily or 
by certain political changes all th(>se 
things become the nationAl pl'opt'rty. 
The British museum was actually 
started from the gift of one man. Thf'n 

~ men camp. and ther(> were 
other ~e  of lle n~ added. In this 
way. collf:"l"tion: becam(' at'cumulated 
and now the Britillh mu!t(>um is some-
thing for which the people there can 
be very justly proud. 

1 would say one other thing. We 
are starting ~e l and we are 
housing our exhibit, and art gallerIes. 
The technique of this special archite-
cture has developed to a very 
great extent elsewhere. But it is very 
unfortunate that in none of our art 

gaUeries-practically We have no real 
art gallery at all-in India at present 
We have not as Yet that tYPe of archi-
tecture which actually is filted for it 
ar:td which can display the paintinra 
at their best. As a matter of fact, we 
are nOt constructin, such buildincs 
for our museums. When his building 
is gOing to be constructed. I would 
ask the hon. Minister to see that ex-
perts are consulted and buildings are 
made in such a way that the treasures 
are properly kept preserved and pro-
pt·rly displayed. If you '0 to the Cal-
cutta muspum. it is a very big glorious 
ma;siw building. But you cannot 
have :l P OPl'r art gallery there anel 
the paint ings in periodic exhibitions 
are dispiayC'd very poorly there. I 
would say that the building is not ac-
tually sultt'<i for displaying paintings 
at all-of course, that technique has 
d!'velopl'd Vt'ry lately and is chan,-
ing thl' patt!'rn of architecture. 

There i; one Othl'l' thing that I 
would ask the hon. Minister to take 
into (·onsidl'ration. Wherever I have 
gone to sel' these a:'t galll'ries and 

~  in the ('ast and in the west, 
I ha\:e seen that the Stute or the au-
thor:ti,·" who nrc' responsible for It 
l ~  print beautiful albumR. In 
India you do not have any such al-
bum.. Th,'rc' arl' some picture post-
cards-smail I.iny thin,s. They are 
en ll~  done by pt'oplc for making 
monl'Y. Hno it is not a Govemment 

n ~  at all. Tn Italy, lIpt'Cially 
in Rom£'. for Rs. 10 'or Rs. 15 ~  

than a guim'a-you can have a beauti-
ful colourr'd album which you will 
value as a treallure throu,hout your 
life. Thl'H!' nl ~ you can 1[1'1 In 
Spain. Italy. Frant'e, Holland and 
oth!'r l ~  I would lIubmlt that ollr 
Ministry should pay lome attention ~ 

this 1I!If)l'ct 0' th(' question, because 
a tourist whp.n he comes he may lib 
certain exhibit!! and other thln,8 but 
hr. mav not b(' able to carry the-ir 
ima"e in his mind and he-may want 
some momento or remembrancer to 
take with him 10 that he can enjoy 
when ht' fOOl! back. These albums 
ar(> very important for that pUrpo8e. 
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[Shri N. R. Ghosh] 

I would ask the hon. Minister, 
though it is not very relevent here, 
to consider one other thing. Through-
out India I know there are a large 
number of treasures, valuable manus-
cripts and books which are collected 
by a man who was rich, who had cul-
ture and who had a taste for them. 
But his successors or his descendants 
had generally nothing of the kind and 
they either allowed them to be moth 
eaten and destroyed or sold them for 
a song. I know, from reliable source, 
that in a village in Nuddea there was 
a large collection of books and prc-
ciou,; manuscripts. Shri Ashutosh 
Mukerjee tried to get them. When 
he attempted he found that some-
body had taken the whole lot of those 
invaluable manuscripts on palm leaves 
and they could not be traced. Even 
now, innumerable books and manus-
cripts are scattered all over the coun-
try. It ought to be the duty of this 
Ministry to collect thosp things It is 
already late, let it not be too lat£'. If 
an ~  is made even now I think 
many things can be salvaged nnd col-
lected. These are trl'asures which you 
can never get. 

Thl're are many other things. You 
know that Shri Harprasad Shastri 
went to Tibt,t. He found innumerablp 
translation,; of Sanskrit books--the 
original books Wl'rc lost in ollr coun-
try, but the translations werl' there. 
He ~  with him ('ertain things, 
but now a catastrophe has fallen there 
and all those things have been lost for 
ever. Certain thing,; like this can 
happen. There are many of Our books 
and mansucripts even in  in the near 
East. in Mongolia and other places. 
ThE' Briti5h people and the Ameri('ans 
as also the Germans havp got the ad-
venturou.; spirit. They are digging 
out things from the bottom of the 
Dead Rea, in the run5 of Babylon, in 
Jeru!lalem. They are getting things 
even 2!1OO years old from there. In 
Our own country, all these things are 
scattered and we are not trying our 
be;t to get them, at least we are not 

trying as much as we should to col-
lect them. It is the duty of this Min-
istry to do it. 

Sir, I do not want to take more 
time of the House. I congratulate the 
hon. Ministe:-. I know him very well, 
and I would only tell him that if he 
gives hi.; attention in this direction 
much of our treasures which are go-
ing to be lost can even now be re-
claimed and preserved. 

Shri Thirumala Rao (Kakinda): 
Sir, with regard to the communica-
tion which you have just now read on 
behalf of the Speaker in connection 
with the conviction of Shri Kuttikri-
shnan Nair, I have to point out one 
thing. You said that he has been 
given B class. The offence is a 
technical one. He has been a former 
Minister in the ('omposite State of 
MadrRs bl'forl' 1953. He has been a 
respected Member of this House all 
these year.,. I think it is correct that 
the Speaker should protect the dignity 
of the hon. Member who has been ar-
rested by the police. If he can ask 
the Home Minister to communicate to 
the Kerala Government about the 
classifkation. I think it will only be 
correct. I hope that they have recti-
fiC'd it already, but it is not in keeping 
with the real tradition Or the inten-
tion of cIa ,siftcation. The magistrate 
might have erred in giving him B 
l ~  

Shrl Ranra: Even n~ the Dri· 
tish days. Members of the Central 
AS!ll'mbly were always given class I in 
th£' jails. 1 hope. Sir, you will convey 
t.he general wish of the House. 

Mr. Deputy-S"eaker: Inst.ead of 
asking the han. Speaker to bring this 
to the not'cl' of the Home Minister of 
the e~ l  Statl'. it could be better 
done if the hon. Members bring this 
to the notice  of the Home Minister 
here, who should do this. Anyhow, 
I will convey the!le wishes to the 
Speaker. 
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Slut ....... :  I had been • teelm, it 
all the time, and I am very glad that 
Shri Thirumala Rao has raised thia 
point. It it goes through you, Sir it 
will have greater decorum, ' 

"'0 ~ ~  l~ ~~~  
'4' ~ mlloli cl:T ~ of, ~ ( I -q' 
~ n~ :;;flr n ~  ~ ~~ 

...,. ~ q., ~ n  ~ ~  ftf. ~ 
~ ~ <fiR ~ ~~ IlQO ~~  ~~ 
;fti ~~  ¢. ~  ~ ~ I m;l ~ 

~ ~  if,;;f ~  lfcf'F q'1\ ~ ~ lth 
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~  ~  ~~  
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GfT1 I 

Shri Humayun Kabir: Mr. D"puty-
Speaker, I am very grateful to the hon. 
Members of the House who have taken 
part in these discussions and, with 
them. I would also like to pay my tri-
bute to the latl' Navab Salar Jung 
Bahadur for the very rich col-
lection which he has left for the 
nation. The details were given by my 
colleague, Dr. Das, but I would like 
to repeat that the quantum of his gift <II 
is really exceptional. 

1':'9 hrs. 

[DR. SUSHILA NAYAR in the Chair] 

I understand that his personal contri-
bution was something like Rs. 3 Cfores 
and that of his family was another 
Rq. 2 crores, so that almost single-
handed he built up this collection 
which has been described by one of 
our most distinguished foreign diplo-
mats, who was here a few years ago, 
as perhaps the richest sin,le individual 
collection he had seen anywhere in the 
world. I think it is a very treat con-
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~ n and the nation· should be 
,rateful to the late Salar Jun,. We 
should also be grateful to his family 
because they could have dissipated all 
this wealth in unnecessary litigation 
but instead they decided to enter into 
a compromise deed and all claimants 
gave up their claims so that the entire 
corpus could be handed over to the 
nation. I am also grateful for the 
efforts of the Andhra Pradesh Crl>vern-
ment who have helped us greatly 10 
carrying OUt these negotiations. 

When this happy ~ n was 
reached, there was some discussion as 
to how this museum should be deve-
loped. There was a suggestion that 
there may be some kind of a private 
trust or that it might be a State 
museum. But I confess that I felt that 
the collection was so rich that it 
should be given the status of a nati,,-
nal museum. Therefore with the rn-
sent of the Government ot n~ Ira 
Pradesh-I gladly pay a tribut, to 
them because they agreed the m nent 
I approached them saying tha· they 
should hand it over to the .rntral 
Government-we were able tl dl'dare 
it a national museum. 

There has been som!' diS<"ussion 
aboui the National Museums also.  My 
non. friend, Shri Jadhav, asked as to 
what the Government's policy is about 
the national museum. I thoueht that 
, had made this position tairly clear 
during the discussion on another Rill 
a little while ago when we were dis-
cussing the Indian Museum (Amend-
ment) Bill. I placed betore the House 
my views that in India the idea or one 
single national museum is completely 
out of place. In a vast country like 
ours. there must be national museums 
in di1ferent parts. I am ,lad to ftnd 
that almost everY hon. Member of this 
House is of the 1llUDP. view. There are 
only two exceptions, namely, my hon. 
friend. Shri Narasimhan, with whom 
I shaH deal a little later, and my hon. 
friend. Dr. Samantsinhar. Their views 
were that there abould be only one 
national museum. But they 'oriel 
that even such a anall country, terri-
torlallyend ill termI of population, U 

the United Kinldom has ,ot a number 
of national museums. There is the 
British Museum in London. There ue 
one or two other museums in London 
itself which have been given the statllS 
of a national museum. There is the 
National Museum in Wales. There is 
the National Museum in Edinburlb. 
There are a number of other museums. 
The idea ot one sinlle national 
museum tor the whole of India 
seems to me impracticable. For a 
vast country like ours we must have 
these museums in difterent regions. It 
is in that way alone that the •• 
museums can serve those purposes to 
which my hon. friend, Profeuor 
Sharma, paid such eloquent attention. 
He returned again and again to the 
educative functions of the national 
museum. If the national museum 1. to 
be an instrument of education or an 
agency of education, It is obvioup that 
one national museum in anyone cIty 
of India, wher!'ver it may be, could not 
serVe that purpose. 

My hon. friend, Shri Narasimilan, 
was almost the only hon. Member in 
this House who did not welcome this 
Bill. H(, reminded me or the (·ase of 
a soldi('r in an army who said that 
the army was out of step and he alone 
was marching in the correct manner. 
I think I would pay greeter attrntion 
and regard to the collective wisdom of 
the House rather than to the wisdom 
of my hon. friend. Shri Nara!llm.lan 
He is very n e e~  in l ~  

In archaeology wr often deftne an 
antiquity to b(· an obje<'t which ~ at 
leu!!t a hundred YI'ars old. I ,.,neral· 
Iy find that hi! e ~  If not quite a 
:lundred years old. are certainly al-
wayc antedated. They are II".,. 
antiquated and completely out or 
tune with the modem requinoments 
and the requirements ot today. 

He had somehow ,ot hold of two 
reports. One wall the report ot the 
UNESCO trom which he ,.ve UI • 
definition of what • museum is. It 
is an excellent deftnltloa to wbJcb no-
body would take 'any objection, name-
ly, that a mllRWll 11 a place where 
you collect all Idncll of objecll, 
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archaeological, artistic and scientific 
objects and objects of technical and 
anthropological interest and where 
they are properly and systematically 
arranged. I do not know why he had 
to go to this report of a very learned 
society to get a definition of a museum 
like that. I think anybody would 
agree that a museum is a collection of 
objects of various types which are pro-
perly and systematically arranged. 
Then he gat hold of another report and 
asked why We were having a number 
of museums when this expert com-
mittee had recommended that there 
should be one national museum of 
India. 

Shri Narasimhan: I did not get hold 
of it. I got it from the Library. 

Shrl Bumayun Kablr: I do not 
know if my hon. friend has read that 
report, but I told this House once 
before what the major recommenda-
tion of that committee was. The re-
commendation of that committee was 
that there should be one national 
museum with its art wing in one city 
of India-as far as I remember, in 
Calcutta--.:its archaeological wing in 
another city of India-as far as I re-
member, in Delhi-scientific objects in 
another city of India, namely, Banga-
10rC', its agricultural objects and ob-
jects of commercial interest in 
another city of India, that is, in 
Lucknow and its objects of botanical 
interest in a fifth city, so that if any-
body wanted to see the natio:lal 
museum of India he would have to 
W1dertake Bharat Darshan. I do nat 
know if that is mv hon. friend, Shrl 
illarasimhan's l ~ n of a national 
museum. In that way we have a· 
national museum all over the world. 
If you travel throughout the world and 
go to the different areas and cities and 
see the different objects, you learn 
quit.e a lot. If the purpose was that 
instl.'ad of people coming to one place 
In order to sec a kind of .' cross-
section of Indian life, peopie should be 
encouraged to travel ~l around India, 
T ('C'rt.:\:nlv would liJt'ewpcople tnvel-
linK ro\:nd but this could have been 

done in a much more direct anel 
straightforward manner. 

I have no hesitation in saying that 
I consider that recommendation to be 
not at all justified or proper and I re-
jected it completely. I have made it 
quite clear that so long as I have any-
thing to do with the policy of museums 
in this country, this kind of a recom-
mendation for a museum which has 
one wing in Calcutta, another in Tra-
van core, a third in Bangalore and a 
fourth in Delhi, so that one will have 
to travel thousands of miles in order 
to see different objects, is not a re-
commendation which I shall ever 
accept. That was the only point which 
my hon. friend, Shri Narasimhan, 
made and the whole burden of his 
song was: Why are there a number of 
museums in different parts of India; 
why should not there be a national 
museum of his conception in which 
objects are scattered throughout the 
cOW1try? 

My hon. friend, Professor Ranga. 
made certain very interesting and wel-
come suggestions. I was very ~l  to 

find that for once we were completely 
at one. We agree completely and I 
welcome this wholehearted support 
from him for a measure which is be-
n~ introduced by the Government. 

I was also very glad for the support 
of my hon. friend, Shri Vittal Rao, 
though he made one or two comments 
which are probably not based on re-
cent knowledge. Some of the remarks 
that he made might have been true 8 
little while ago. But we have been 
taking steps to see that this museum 
develops as a national museum as 
quickly as possible. He made the 
comment that more effort should be 
made to preserve manuscripts. I com-
plete1y agree. There is always room 
for greater and more effort for pre-
serving manuscripts. He said that 
there should be better training of em-
ployees. Again, I completely agree. 
TherE' is always room for improvement 
in tl'aining and the moroe our peopJe 
are tra'ned the better. Then he said 
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that there were certain cUrios and less 
artistic objects which might be regard-
ed almost as junk. I would not agree 
with him there fully. It is true that 
in every museum in the world there 
are certain objects which are not of 
a ve'!"y high artistic or scientific value. 
In fact, in every museum of the world 
certain things are kept as reserve or 
in store, particularly because museum/! 
grow over a numb&r of years. Thin,.> 
which are important at one stage 
generally become less important ot 
another stage. 

Some . e e~en e  were made to paint-
ings and one or my hon. friends, who 
claims that she was herself a pa;ntel' 
of distinction and whose work is pre-
served in the Salar Jung Museum it-
self, mentioned that she did not like, 
what is called, modern art. She told 
us that she does not care at all for 
modern paint:ngs. There are obvious-
ly other people who do. ~e who 
think these modern paintings to be 
gOOd and coUt'Ct them today mllv to-
morrow find that another set of pCopl( 
regard them as less important. Bllt 
a museum should not discard th('m. A 
museum shou'd keep them in ~ rE'-
serve or in its stores bE-cau.<;e n~ 

also change. In literature, painting, 
music, almost in all objects of art, 
what is highly valued todRy is neglpct-
eel tomorrow, but day after tomorrow 
they again become important and 
valuable. We are getting this change 
in tastes and these revolutiom in 
judgment from time to time. There-
fore it would be a mistake to discard 
or destroy what at this moment my 
hon. friend, Shri Vitta! Rao, might 
think to be junk, for he himself in five 
or ten years' time might regard them 
of some value under a different set of 
circumstances. But I certainly agrw 
that there should be a continual re-
view of these matters. 

Then he also referred to the qup.stlon 
of buJlding and sa:d that the l ~  

has bfoen rather slow. I Reree with 
him. I have been tryinr to pres/! the 
State Government to get on with the 
bwlding as quickly u possible. 
In order to make fh(> C!OIUtructfon 
quicker. w(' had in ~  hken • ~l  

sion to transfer the cooatrucUon to. 
the State Government, because We 

were told that if the C.P.W,D. from 
Delhi tried to do it there might be· 
some delay and therefore we entrust-
ed the construction to the State Gov-
ernment. But recently We have taken 
a decision to set uP a committee, and 
as soon as this Bill has been passed 
by both Houses and has received the 
assent of the President, the entire 
function will devolve upon the board 
of trustees and they will be able to 
take decisions as a non-omcial body 
far more quickly than Government 
call In lillY case I have told every 
on(' concl'l"nl.'d that the building must 
bt, rl'lIdy befofl.' the 2nd December 
1963. Under the terms of the court 
award We h8\'1.' to move into our new 
building bdore that date. I have 
tht'rpfore Sl't a dead-line that the 
building should be ready, at the 
latest. by May, 1963, so that we have 
fiw to six months' time in movi"-
thl' objl'cts from thl' prellent build-
in, to thl.' new house. 

15 hl'!l. 

My hon. friend and several other 
friends, in fact a number ot hon, 
rrit'nds, rl.'!cl'rt'd to ~ admission 
ref's and ~ n e  a reducUon. I 
am v('ry happy to say that the Salar 
Jun" Museum ill one ot the moat 
popular muS('umll, if not the mOlt 
popular museum in India. There fa 
a com·tant now of vi!litor.. J have 

~ e  it at difTt'rent lIe8son. ot the 
year and ot dlfT"rtmt hOUri of the 
day, and T ha\'e almost alway. found 
big crOWds thert·. These crowd •• how 
how thi/l !!)U!'leum has been able to 
aUrad large numbl.'rII of people, and 
I do not think the fees which are 
charged at the moment have proved 
any e ~ n  But we shall examl",! 
this further and see if anythinll can 
be done. But I would like hon. Mem-
ber!! also to e e ~  one thin.. On 
the one hand WI!' want to improvE' the 
working of the museum, we want 
to4ncrealp. the salaries of tbr. staff, 
We have already iDcreaRd the 
""Iarl"... dl the .taJf. Some 
ot the .. aan were paleS • YeI'7 
l~ le pittance In tbe put. There 
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'were wages of even Rs. 5 or Rs. '1 a 
month, somethml' like that I do not 
remember the exact figure, but a very 
small amount. They have been 
brought under scales WhlC.' we nor-
,mally apply to museums of this type. 
As hon. Members know, the Central 
Government does not generally stint 
in the payment to its employees. We 
try to be as generous as possible 
wlthm the limItations of our lesourc-
es anu funds. All the people at the 
museum have been brought under 
those scales. 

I will give you some idea of the 
expenses upto 31st March 1960 the 
entire expenses of the museum were 
met from its income, and the income 
was normally of the order of about 
Rs. 2 lakhs-sometimes Rs. 2,24,000 
or Rs. 2,35,000 or Rs. 2,40,000 but 
generaiy about Rs. 2 lakhs. In 
the year 1960-61 we had pro_ 
vided for Rs. 3.10 lakhs, ond 
that is the figure which wilJ be found 
in the Financial Memorandum attach-
ed to the Bill. But actually thc re-
vised estimates for 1960-61 went up 
to Rs. 6.15 lakhs. And in the budget 
for 1961-62 we have provided an 
amount of over Rs. 9 lakhs. There-
fore, the expenses are going to in-
CTlIUSC., and they should increase; 
because I fully agree with all hon. 
Members who say that the workmen 
should have proper and adequate 
wages. But to pay proper and ade-
quate wages means a highpr budget 
and that higher budget can be met in 
one or two ways. If you get Rs. 2 to 
21 lakhs by way of entrance fee, to 
that extent it relieves the public ex-
chequer of the burden it would 
otherwise have to bear. Because, 
otherwise the public would again have 
to pay. Government has no money 
as such. Government will have to 
tax the people. It is for hon. Mem-
bers to consider whether a general 
tax on the entire people of the coun-
try should be imposed or whether 
those who are keenly interested, who 
enjoy, who benefit by coming to this 
museum should be asked to pay a 
small contribution, 

Even then I migh', tell the House 
that since we took it L ver we have 
taken some steps to simplify matters, 
For instance, in the case of the Child-
ren's section We have abolished the 
entrance fee. ]'here was a fee. but 
in the Children's section it has been 
taken away. And for students and 
parties certain concessions are given 
in the other sections. In this 
way, whatever can be done 
will be done. But I am sure the 
House will agree with me that we 
should not transfer the burden en-
tirely on the public exchequer, and 
those who pay a small fee not only 
enjoy it more but also benefit more 
by coming to this museum. 

Dr. M. S. Aney: How much do they 
pay? 

Shri Bumayun Kabir: About one 
rupee now. 

Shrimati Laxml Bal (Vikarabad) ~ 
Rs. 1-8-0. 

Shrl Bumayun Kabir: We have re-
duced some of the things. I think 
the hon. Member was not here when 
I said that in the Children's section 
we have abolished fees. 

Now, my hon. friend and several 
other hon. fricnds referred to the 
constitution of the Board. That is 
claUSe 5 of the Bill. The constitution 
we have arrived at after a great deal 
of thought, and it is the general pat-
tern we are trying to introduce into 
all the national museums. We haw-
reduced thE' number of official mem-
bers. Hon. Members will remember 
that when we were considering the 
Indian Museums (Amendment) Bill 

. I pointed out that in the place of six 
or seven officers of the Government 
of India who had been the members of 
the board of trustees on the Indian 
Museum. we had taken it down to 
the Secretary of the Ministry concern-
ed. The Secretary of the Ministry has 
to be a member because ultimately 
this Ministry has to answer questions 
in Parliament, to be responsible to 
Parliament, and therefore this Minis-
try must have one reprelelltative. And 
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We are keeping only one representa-
tive, namely the Secretary of the 
Ministry. We have provided that if 
the Secretary cannot for any reason 
attend, Or if it is not considered 
necessary for him to attend, he can 
send a substitute. We have done that 
deliberately because sometimes in a 
particular meeting the matter under 
discussion may be objt.'<.'ts of art. in a 
second meeting it may be anthropo-
logical matters or archaeological mat-
ters. We have taken advantage of 
this provision that the Sl·Cf(·tary of 
the Ministry is the e:J._of]icio mem-
ber; but in case he cannl,! aU"nd, he 
can with the consent ot Illl Chair-
man send a substitutE>, Whl(,,) will 
enable us to send the relf'vant "'IC-
pert without increasing the size <,j 

the board of trustees. That is why 
We have made the same provision in 
the case of two or three ex-officio 
ml'mbers, like the Mayor of the Cor-
poration of Hyderabad. thE' VieC'-
Chancellor of the Osmania Uuniver-
sity. 

My hon. friend Shri D. C, Sharma 
talked about static boards and dyna-
mic boards. The Mayor, I bE'lieve. 
changes every year. The' Vice-Chan. 
cellor changes every two or three 
years. The Accountant-General also 
changes quite often. The Governor 
also changes at stipulated intervals. 
If this is not dynamism, I do not 
know what dynamism ill. It is Cf'rtaln. 
ly not a static board. and it is as dyna. 
mic as it is, I think, desirable to make 
a board of this type. A board of this 
type should not be so dynamic that 
it runs away from Its probleml or 
there is a eonstlmt chanj!e of mem-
bers and every year a completely 
new lIet of members come who do not 
know Its put history. We have tried 
to combine the two principles. and 
we are providing also that a certain 
number of experts be allOCiated with 
It: three persons to be nominated ",. 
the Central Government who ahatl 
81 far as possible be pel'IODI havln, 
'knowledge or, and experience ln, 
matten relatinC to the adminbtratioD 
" museums and libraries. 

Some hon. Members asked: why 
should not Parliament as such be 
associated? My submission would 
be that certain hCltl. Members of 
Parliament who are interested in 
these subjects and who will come to 
the board in their personal capacity 
would be most welcome. But it is 
perhaps not desirable to haVl' e1l.'C-
tion or /lny other methods of asso· 
ciatit1g Members oC Parliament qua 
Members of Parliament. Because, 
Parliament in any case will have an 
opportunity of surveying the n.aUel's; 
the T('port will be placed before it; 
Parliament can ask questions; it can 
introduce resolutions and pUl them; 
it can givc directions and, throUlb 
the Government, convey its wilhes 
in any way it likea OIl any question 
it likes to the board. 1 therefore 
I !link it is bett('r ()If) thr whole that 
If !\1('mbers of Parllllment are aiIlO-
l":""',l lin the.> Board. they are asso-
ciat('d it; their personal capacity 
rath('r ~n ill ·ir reprc'sl'ntaUve 
(·apacity. 

My hon, Criend S',:, dc'ua ··l'Il'l"T<.'d 
to the Cact that the exhibits IHC 1I0t 
alway,; properly preserved. It II 
trul' that this was the caBe in the 
past. and the rl'ason why we decided 
upon making it a National MUleum 
was precisely that. Becaule, we 
were convinced that these very rich 
collections could not be properly 
lookl'd after unless it was made into 
a National Museum. And I am alllO 
very happy to lay that we have 
today all the' Auistant Director In 
char,e of the museum one of our 
most dynamic museum men in India. 
U my hon. friends have recently 
visit.ed the museum they would have 
seen that already Imporlant changeN 
have bem brought about, For 
example, very few people knew 
till recently that in thiA mu.eum, 
we have lot lOme of the finelt 
collections of early MughaJ minia-
tures and also of the Deccan style ot 
paintln,. and the transition trom the 
Mulfhal style to the Rajput style 
and the Deeean Ityle can be IHft 
very cl .... ly In thb museum. 'Ibis 
wu not known eval to people wbo 
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were concerned with and interested 
In museology, but our new assistant 
director, by his study, has been able 
to discover new aspects like this. 

Similarly, I had the privilege very 
recently of going to that museum in 
connection with an exhibition of 
Bidri work. The Bidri work of 
Hyderabad has always been famous, 
but till this exhibition was held, we 
did not again know what was the 
great wealth which belonged to this 
country and to this nation, and what 
was the wealth which was already 
available in the museum. This kind of 
organisation of exhibitions, and or-
ganisations of special functions, and 
bringing out ot publications is what 
we have in view. 

In this connection, my hon. friend 
Shri N. R. Ghosh had referred to the 
question of albwns and had said that 
one of the things which he missed 
very much in India was that mu-
seums sometimes printed picture 
post_cards but did not bring out 
albums. I am happy to tell him 
that that is not quite true today. It 
may have been so a year or a year 
and a half ago. But the National 
Museum Delhi has already brought 
out its first album, which has a 
collection of paintings. The second 
volume is in the prt'Ss, and I have 
also asked the assistant director of 
the Salar Jung Museum to bring out 
an Dlbum of some of the most valu-
able things there. We shall also 
have picture-post-cards, we shall 
have descriptive catalogues etc. But 
all these will take some time. The 
Salar Jung Museum has a very rich 
collection. When we took over the 
museum, there were already over 
25,000 exhibits, and these exhibits 
will be added to, because a museum 
ran nevcr be a dead museum. Un-
le~~ a museum continually goes on 
rollt.'ding. unless it continually 
grows, it cannot retain its character 
as a national museum, but it will 
take a little time to develop it fully. 

I have already dealt with the 
point about the children'. section 

and the students' section, which my 
hon. triend Shrimati Laxmi Bai had 
raised. But most of her speech, of 
course, was concerned not with the 
Salar Jung Museum but with the 
Rt-d Fort and the National Gallery 
of Modem Art and various other 
objects which are of very great im-
portance and interest, but did not 
ha,'e much relevance to this parti-
cular Bill. Therefore, I shall reserve 
my remarks or comments on these 
qupstions for some other appropriate 
time. 

I have discussed the point raised 
by Shri Yadav Narayan Jadhav. 
who, I was glad to find, did not l ~ 
thp idea of one museum only in the 
whole of India and supported the 
Ministry's policy that there shOUld 
he national museums in different 
parts of the country. He referred 
to the staff and said that the staff 
should be improved. We are trying 
to improve the staff but I would 
like the House also U; remember one 
thing. Here was a museum which 
had been built through private mu-
nificence, and here was a museum 
where a number of people tor seve-
ral generations had been devoted to 
th3t mUSl'um. When we took over 
the museum, we gave an assurance 
that those who had served the mu-
seum for a number of years would 
not be disturbed; all of them were 
not fully qualified; we knew that 
but even then, we gave that assur: 
ance in recognition of their past 
lervlces, but I can assure the House 
that in all new recruitment, we shall 
sec to it that the best possible per-
snns are recruited. Further courses 
arc being adopted in the ~n  to 
train stalY. I think one or, maybe, 
two courses in museology have a1-
rC"ldy been held, and we propose to 
hold more such courses, and it may 
very \\'('11 be that Salar Jung Mu-
seum itself will organise a number 
of courses for training in museology 
both for its own stal! and for staff 
trom other mWleums. 
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Then, I come to my' hon. friend 
Shri Aurobindo Ghosal, whose 
speech was partly self-contradictory. 
He started by saying that ill the 
name of nationalising museums, 
Government was taking over the ad-
ministration of museums and taking 
over more and more museums. But 
then, after a little while. when his 
initial-may I use the word-preju-
dice was forgotten by him. he be-
came interested in the subject as 
such, and he went to the extent of 
saying that all the ~  muse-
ums in the country should be taken 
over by the Govemm!'nt of India. 
He. in fact, complained why we had 
already not taken over tlw mus('ums 
in Rajasthatl and MVSOTl' and in 
other parts of the country. I would 
like to steer a middle course. On 
the one hand. we do not want to 
18ke up all the museums. Wh('rev('r 
a museum is being propl'rly looked 
after by the local authoritil's. WE' 
Sh3J1 be willing to /:ive thE'm all 
possiblE' help. TIlE' HOllse knows 
that in the last two ~  WP have 
!!j,'cn substantial h!'lp l ~ ll  to 
(>\'pry State for dl'vl'lopin.l! their 
museums. We havE' ~ en help for 

n~ n  we have /:ivl'n help for 
!'quipment: WI' have giv!'n h!'lp for 
training. and we have giVl'n help for 
reorganising the museums. and WE' 
shall pursue. that policy. bUI we shall 
also, wherevl'r necel'sary. takf' up ns 
institutions of national importance 
such museums as deservl' that credit 
and thM honour. 

The only other poinl which my 
hon. friend Shri Aurobil.1do Gho!!al 
made was that there IIhould bl." hr·ttpr 
organisation. and exhibits should hI." 
better arranged. I pntirely agree 
with him. This again is a continu-
ing process. But if he .oes again to 
the Salar Jta1g MUlieum. hE' will pro-
bably ftnd that already therE' has 
been a jlreat improvement in the 
arrangement. It he 1I(0e5 to the 
National Museum in Ot-Ihi. he will 
find that here allo, the arrangement 
or the organisation of the mWieum Is 
according to the higbellt standarck 
and would probably compare favour-

ably with that in museums anywhere 
else in the world. In the Salar Jung 
Museum and in the Indilfn Museum, 
we have a handicap because of the 
old buildings, and we cannot change 
these buildings overnight. When the 
Salar JlJ.lg Museum's own building 
is ready, 1 1m sure that hon. Mem_ 
bers will find that the exhibits are 
arranged in this new bUilding just as 
weTl as in the National Museum in 
New Delhi. And similarly, in e~  

to the Indian Museum. when that 
new building. where construction 
~ started already. is complete, 
there also. the arrangeml."nt will be 
far befter than what it hal' been till 
now bl't'8USe Wt' have inherited a 
building which was built sometime 
~  1890 or maybe. a hundl't'd years 
ago. 

My hon. friend Dr. Samantsinhar 
had only one othl'r point to make 
about the Comptroller and AudJtor-
G(.'neraJ. I think I have touched on 
all hill other points. I do not quite 
underllland what his point il. We 
hav!' provided in the Bill that the 
Comptrollpr and Auditor-General 
will bt- responsible for having the 
accounts audited. My hon. friend 
W8l;1ts that it should' bE' done by 
!!omf'body under his direction. After 
all, the Cnmptrolll."r and Auditor-
Gl'neral ill the pc!rson who i. In thf' 
bfoMt position to df!CidE' whcather hI." 
will do it himM'lf or through hi. 
OmC!-rs or throuICh samf' other pe0-
ple. But this ill the standard form 
that WI!' Adopt in many of the n.-
tiOl:lRI Institutions. And I thl'r .. rore. 
hopt' that h(' will be satitdlp.d that 
really there Is no subltanC'c in the 
l ~e n that he had made. 

I have already ditICuRlled rnany 01 
the tlu.ICeRlion!! made by my hon. 
frif'nd Shrl D. C. Shllrma. The only 
two comments which he made, and to 
which I have not relf'rred are th ... 
Importance 01 having scientiftc 0b-
ject. and abo II military muw.um. If 
necenary. t did not know thllt. my 
hon. friend had ~ e flO war-
minded. He wants thete military 
objects to be kept In a mum.m. 
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Shri D. C. 3harma: Yes. 

Shrl HwnaYUD Kablr: I would re-
quest him to visit the Salar Jung 
Museum once again, and he will find 
there a very fine collection of wea-
pons of ,all types, weapons of various 
types, and weapons for offence, for 
defooce and also weapons which 
probably are for those who do not 
wish either to take an offence or a 
defence. So, I think that that will 
satisfy my hon. friend. But we shall 
certainly keep in mind his sugges-
tion that more scientific objects 
should be brought in. In facl, in 
declaring this to be a national mu-
seum, we have accepted the com-
mitment that all aspects of national 
life will be reflected there. In the 
modern age, national life cannot be 
fully reflected unless the sC'ientific 
interests of the nation arc also ac-
cepted in that museum. 

Then, he made a suggestion about 
a committee of inspection. It is a 
very interesting and valuablC' sugges-
tion, and I shall keep it in mind. 
But. obviously, the board will have 
power under its rules and regula-
tions to ,appoint such committees 
from time to time. 

My hon. friend Shri N, R. Ghosh 
raised only one o'her point to whkh 
I have not referred, and that is the 
question of what will happen if thel'e 
is no member of the Salar Jung 
family. I am sure that this House 
will ,ioin w'th me in ~ n  that this 
family which has given so munificent-
ly to the nation will not face a situa-
tion like that. and we hope that at 
least in the f"treseeablC' future, th('re 
will always be at Ie-ast one member of 
the Solar Jun. family. whom we can 
nominate to that board, and I shall 
not, therctore. anticipate that coot;n-
lency. 

My hon. friend also made another 
obst."rvat:on wh'ch is very relevant, 
that in order to be a truly naUooal 
mU!leum we must have representa-tion 
of the culture and art of rother coun-
tries as well. I fully agree. Every 

important museum in the world today 
must become an international museum. 
From that point of view, the Salar' 
Jung Museum starts with an advan-
tage because it has already a very rich, 
collection of Japanese objects, a very 
rich collection of objects from China 
and Wes'tern Asia; it has also s:me· 
very rich objects of art from Central 
Asia, very fine collections from Europe 
and also very fine collections from all 
parts of India-Andhra Pradesh in 
particular. We shall keep in mind' 
this requirement of a modern museum. 
that it must reflect not only the' 
national life but also the impact of 
(,ther countries On our national life., 

My hon. friend, Ch. Ranbir Singh, 
made a suggest on that travel conces-
sions should be given. I am sure that 
he will address this request to the-
Ministries of Transport and Railways. 
We shall be very happy to receive his 
support for any concession that m3Y 
bf.' secured for the people who travel 
from on£' area to another. 

I th:nk I have touched on every 
point raised by hon. ME'mbE'rs. One!' 
again I would like to thank h.m. 
e e ~ for the almost unanimou'l 
support that they have given to th£' 
Bill. 

Mr. Chairman: The question is: 

"That thl' Bill to declare the' 
Salar Junp; Museum together with 
the Salar Jung Library at Hydera-
bad to be an institution of national 
importance and to provide f ,r its 
administration and certa'n otMr 
connee'ed matters, as passed by 
Rajya Sabha, be taken into £'on-
sideration". 

Thf' motion wa:q adopted. 

Mr. Chairman: There are no amend_ 
ments to clause 2. 

Thl'  question is: 

"That dause 2 stand part of the 
Bill". 

The motion was adopted. 

Clawe 2 was added to the Bill.. 
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Clause 3-(Definitions) 

Dr. SamaDtslabar: I beg to move: 

Page 2, lines 5 and 6,-

omit "declared to be an institu-
tion of national importance under 
this Act". (3) 

There is nothing much in this except 
a drafting matter. What is stated 
here, "declared to be an institution of 
national importance under this Act", 
is only a repet'tion. The Bill is only 
to make the Salar Jung Museum a 
national museum. So what is the 
gcod of having these words there? 

Mr. Chairman: The amendment is 
before the House. 

Shri Humayun Kablr: This is n 
legal matter. We have been advised 
that this is necessary, so that it will 
distinguish the Salnr Jung Museum 
and the Salar Jung Library as an 
institution of national importance. I 
do not think the hon. Member sh:'uld 
interfere with the drafting of our Bills. 
This is, as I said, a purely legal mat-
ter. 

Mr. Chairman: Dol'S the hon. iVlcm-
ber wsh to press his amendment? 

Dr. Samantsinhar: No, I request !or 
leave of the ~l  to withdraw it. 

Mr. Chairman: Has the hon. Mem-
ber the leave of the House to with-
draw.his amendment? 

Some Hon. Members: Yes. 

The amendment WaJI, by leave, with-
drawn.. 

Mr. Cbalnnan: The question is: 

''That t1ause 3 stand part of the 
Bill". 

The motion was adopted. 

Clawe 3 was added to the Bill. 

Clawe 4 WIU added to tM BUl. 

. Clause 5-( CompOsition of Board) 

Shri T. B. Vlttal Bao: I beg to mOVe: 

Page 2,-

omit line 31. (8) 

Page 2 and 3,-

for rnes 35 and 36 and 1 and a 
respectively, substitute-

"(,) two persons to be elroted 
by the members of Lok Sabha 
from among its members and one 
pers.1Il to be elected by the mem-
bers of Rajya Sabha trom among 
its members;" (9) 

Page 3,-

for line 3, substitute-

"(h) two persons to be elected' 
by the members of Andhra Pra-
desh Legislative Assembly from 
among ita members and one per-
son to be elected by the membe-rs 
ot Andhra Pradesh Le,islaUve 
Council from among its members". 
(10) 

These amendments relate to th& 
compositbn of the Board. I am not 
seeking to alter the lItren,th of the 
Board. What I ~ lIug,eB1ed in one 
of m.v aml'ndmenis s that the Account. 
ant-Gt'n"rill of Andhra l l~  need 
!lot bl' an ('.l'-officio member 01 the 
Doard. He IS not goinl to ndvill{' on 
mu,(>()lol-:)" ,r al'cha(·ol()gy. His advice. 
if at all (lllt·red, will only ix· with 
n,gurd to th(· main'enanre of ae-counts, 
how thp budl,·t is to be pn,pared, 
wlnl should b(. th!, method of main-
taining accounts etc. We can very 
wpli obllln this much of advic(' from 
th(' Comptroller and Aud tor-GI.'neral 
or ~ reprcs<.'1ltativl'. But the AJ:-
c .untant-C.·neral IWI'd not bl: II mt'fll-
bl'r of th(, n[)urd. 

Shri NarallmhaD: Why i. the han. 
member alergic to him? 

8bri T. B. Vltta. 1taO: J am not 
alleTJ(c to him. 'I'hi. ~ a BOllrd which· 
Rhould ("onsiMt 01 pt'Op'e who contri-
bute IOmething in that .mbjL"l't. There-
fON!. a person connected with accountl 
need not be there since the accountl 
are being to be audited by the Com-
ptroller and Audtor-General. 
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Then 1 come to the question of nomi-
nation. I referred to this in my intro-
ductory remarks a13<>. Though the 
Minister has very exhaustively repiled 
. to all the points rai.;ed by us during 
the debate, 1 am afraid he has not 
touched on this point as exhaustively 
as he could. Therefore, I am not con-
vinced. 1 still ins·st that three 
Members o'f Par·iament be nominated 
to the board of diTectors. Then three 
members from the Andhra Pradesh 
legislature shou'd be nominated to 
the Board. 

Shl'i Narasimhan: Nominated by 
whom? 

Shri T. B, Vittal Rao: My amend_ 
ment is very clear, Two persons will 
be elected by the Members of Lok 
Sahha from amongst themselves and 
,one person will be elected by the 
Members of the Rajya Sabha from 
amongst themselves. Similarly two 
Members of the Andhra Pradesh 
Legislative Assembly will be elected 
by the Assembly and one Member of 
the Andhra Pradesh Legislative Coun-
cil will be elected by the Council. 

This amendment of mine has 
received the support af many Members 
who participated in this debate. As it 
is, they can nom'nate anybody they 
like for 'any meeting of the Board. 
When these persons are E'lected by the 
Lok Sabha, Rajya Sabha and 
the Andhra Pradesh Leg;slature, 
onl)' such Members will be 
sent to the Board who will take 
some interest in this subject. archaeo_ 
logy, museology and other things. That 
has been our experience. Here in the 
Lok Sabha. we have been £'lecting 
Members to serve on various 
Committees on the strength of the 
interes' evinced by thOSe Members in 
a paTticubr subject. Therefore, 7 
earnestly request the hon. Minister to 
,accept my amendmnt which has been 
supported by everyone. 

Mr. Chair ..... : The amendments 
.are before the House. 

Shrl Bwnayun It.Wr: I am 
"Very lorry that I cannot aecede to the 

request of my hon. friend, for very 
good reason. 1 will take his amend-
ments one by one. As regards the 
Accountant-General being there, we 
have found from experience that in 
these administrative bodies, the pre-
sence of a financial expert is not only 
useful but essential. My hon. friend 
referred to the Auditor-General and 
said that his representative will be 
there. Where is the Auditor-General 
here. The Auditor-General will only 
examine the accounts at the end of 
the year, whereas the participation 
of the Accountant-General is necessary 
at every meeting, Therefore, I can-
not accept that amendment. 

Shri lIeda: How will he use-
ful'? 

Shri Humayun Kabir: He will 
b(' useful in every meeting because 
we have found that in bodies of this 
kind a man of his experience In 

udministrative and financial matters, 
budgeting and so on, is always use-
ful. 

Then my hon. friend recommends 
that the Andhra Pradesh Legislature 
as such should be represented on the 
Board. This is not a State museum. 
We have allowed two representatives 
of the State Government only for one 
reason, namely, that the State Gov-
ernment made a large donation and 
it will be involved in the adminis-
tration in connection with land and 
other things. I do not think it is 
necessary to have representatives ot 
the Legislature there. 

Regarding the three Members of 
Parliament I would repeat particular-
ly what my hon. friend. Shri Heda, 
said. He said that Parliament is sup-
reme and as such Parliament can look 
into any matter it likes, and if hon. 
Members of the House think that 
their being elected to any body in 
any way adds to their dignity or to 
the Parliament's dignity, they are 
mistaken. I fully accept the argument 
of my hon. friend, Shri Heda. lor the 
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reasons already stated, } hope Mem-
bers of Parliament will ,0 thel't! 
in their personal capacity, and not by 
election here. In a body like this, it 
would be far better to have experts in 
their capacity of experts rather than 
as representatives of the supreme body 
oOf the nafon. I, thereforE'." oppose the 
amendments. 

Mr. Cbairman: The qUl·stion is: 

Page 2,-

Omit line 31. (8) 

Page 2 and 3,-

for I nes 35 and 36 and 1 and 
'2 respectively, ~ 

"(g) two persons to be elected 
by the members of Lok Sabha from 
among its members and one per-
son to be elected by the members 
of Rajya Sabha from among its 
members;" (9) 

for line 3, substitute-

'f(h) two persons to be elected 
by the members of Andhra Pradesh 
Legislative Assembly from among 
its members and one person to be 
elected by the members of An-
dbra Pradesh Legislative Council 
from among its members," (10) 

The motion was negatived. 

Mr. Cbairman: I find there arl' II') 
-amendments to clause 6 to 8 also. So 
I will put clauses 5 to 8 together. 

The question is: 

"That clauses 5 to 8 sland part 
or :hc BUl." 
The motion WIU adopud. 

Cl6uses 5 to 8 were 4dded to the Bill. 

'CIaae t-(Meering of 80C1rd) 

8Ilri T .•. VIUal ... : Sir, I bet to 
·.move: 

Pace 4,-

omit lines 19 to 22. (11) 

My amendment teeka to omit thele 
lines from IUb-clause (I) 01 clause ,: 

:511 (ai)LS-8. 

"If any of the memben referred 
to in clauses (b), (e), (d) and (e) 
of section I) is unable to attend any 
meeting of the Board, he may with 
the previous approval of the QIair-
man authorise any person in writ-
ing to do ~  

These are ez-olllcio memben of the 
Board. If the Secretary in the Min-
istry of Scientlfte ReIearch and Cul-
tural Affairs is unable to attend be maT 
authorise somebody with ~ n 

of the Chairman to attend. I tbiDk 
this is not a very healthy procedure. 
Taking into consideration the imp::1l't-
ance of this Board. we have kept these 
officers on the Board 10 that th;s Board 
will be held responsible for the em-
dent administration of the Salar Jun, 
MusE'um and the Salar Jun, Library. 

As stated by the han. Minister, lit 
CL'I'Liin mee:ings there are certain lpe-
C'ialiSl'd subjlocts which Dre beinl dil-
cusslod when an expert has to attend. 
This Sl-cretal1' can t.ake alon, with 
him an advi5er because this is provid-
r;I in clause 10 which says: 

''Th .. Board may al.'l ciat€' with 
itolelf In such m!Ulner and for lIuch 
purposes as may be provided by 
n l n~ mad€' under this Art 
n~  person whOle aSlliltanct" or 
advil't' it may desire In )X.'I'form,'ng 
«ny of its func.-tionll undeor this 
Ac·t" 

"A pc.:r.son a. .. oci"lcd with at by 
:hp Board under sub-JIeC1.jon (1) 
for ;;'1\' purpo&e .nail IL:&ve the 
nght to take part in :hc di.:u.iona 
I f the Board relatin. to that pur-
l'<*!, bu.t mall not. by vUtue of 
the ~ n be entitled to vOll.t· ... 

So, such a person can attend t.he 
meeting and the riCht of voCe wUl be 
exerdlle'd by the actual member of the 
Board. Therefore, the ~ the, 
wa"l advanced by the han. M!nUt« 
tba1 Wtll."f1 ~ expert advice is 
nf"C'eSury hf' can authorise dOf'1l n"t 
bold w&"er; it is not ten.abW. 

~n  with reprcl \? u.. oIber 1 per-
.... It .......... ...,. ... .. 
10Iayw of the lIunIdpal CoI ..... __ of 
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Hyderabad, the ~ n ell  0)[ 

the Osmania University and the 
Accountant-General of Andhra Pra-
desh. These ee~ n  of the Board 
are invariably gcing to be held at 
Hyderabad. It is definite, because 
more members are from that place. 
The Governor is the chairman of the 
Board. So I fail to understand how 
these three gentlemen,-respected 
gentlt!mcn-cannot find time to attend 
the board meetings. Of course, some-
times the meetings may clash. For 
elG!lmple, the Vice-Chancellor has to 
attend a meeting of the senate or the 
syndicate of ~l e universty. I l'eCOg-
nlise t.hat. But the board meetings arc 
not going to take a lot of timE'. Thr' 
timings could be So arranged as to be 
convenient to every member. There-
fOTe, I do not understand why they 
should bE' aMowed to send a person who 
i..'1 n ~ a member with the permission 
of the chai·rman. I do nnt find suClh :.. 
provL'Iion in any other Act. Only in 
the Acrt rohting t th(' Indian n~l 

~  of Calcutta WI' find such a 
prOV1S'10n. That provision has been 
bodi,ly taken and incorpomte-a he!'!'. 
When the meetings of the board arl' 
held, the persons concernf'd should bt' 
tiherl'. 

From the pooint of view of conlilluity 
also, my amendment is very necessary. 
I ken-ow s'metimes when we attend 
somE' e n ~ of ' somp NlI'Ilnlisttces, 

n n ~  is loat. That i,; b:>ea'llsl'. 
when 9OtI\c !'Il'W mE'mbl'rs ('onll' ~n 

behalf of others, the whole thing ~ 

to be repe3ted for hi!! sake. So. in the 
intC<re!llts of eftkiency of the admmi<;-
tration, 1 would request the hon. Min-
later 'to delE1te thp.S(' clauses. Th . s 
muld not find a pla.ce in thp ~  

of the Bill. 

Dr. S. .. ntl_bar: I bPg to move: 

Page 4,-

aftn' line 26. add: 

"(5) Any member of the Board 
Who fRil'l to attfo!nd personally 
three eonBeCUtiVl' meetinp of thtt 
Boai'd shall r.eMfl to be 8 member 
of tile BoM'd." (I) 

I fully ~ee with the views ex-
pressed by my hon. friend, Shri T. B. 
Vilttal &0. While rep]yjng to the 
general discussion. the hon. Minister 
sai'ti ·that this c!au<;e has been provided 
only to l ~e the Secretary of the 
Ministry. So, far one person, this pro-
vision has been made. and because of 

~ provision. all the other ten mem-
bers will take advantage of the clause. 
People wh') are not members of the 
board will come inj the mem,bers wilt 
nomiInate some persons as their reprC'-
sfmtatives. It will ~ a very bad t1h.ing. 
and thor£' will be no continuity a13o. 
Therefore. my amendmc'nt is that if 
any member ot the board fails to 
lIIttend personally three consecutive 
meetings of the board he shall <'ease 
to be a member of the board. 

Als::, the difficulty of the Secretary 
in the matter of attending the ee l ~ 

of the board has been met by the pro-
visions of clause la, under which an 
expert may be authorised ,to attend 
thf' mpoting. So, there would be no 
difficulty in having expert oplIUon 
being brought to the subjects under 
consideration in the committee. So, I 
hope that the ~n  Mnister would be 
pleas!'d to aC'Cept at least my amL"l\d-
ment. 

Such a provision as is now made by 
the hon. Minis!er find3 place only in 
one other Act, and that is in relation 
to the National Museum a·t Calcutta. 
That example is being followed in tht' 
ease of this Bill also. In this 20th 
century, in tht' democrat.'c foom of 
Government, if an elected nr a nomi-
nated member deputes somebody on 
hL'I be-h.alf to attenJ 1 mf'('ting. that is 
bad. I do not think it will create any 
heal'lhy convention. Therefore, I re-
quest the han. Minister to reconsider 
the whole ma·tter and 8Il"Cept my· 
amendment. 

Dr. M. S. Aney: I just WAnt a clal'i-
flcation about the provisions con.ta'ned' 
in Ruk18WH" (3) of clause 9, Sub-
clause (3) elf clause 9 says a3 follow. 

"If any of the members referred 
to in clauses (b), (e), (d) and (e) 
"If III!C'tIon II is unable to 8'Ulend any 
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meeting of the Board, he JP3,Y, with 
the previous approval of the Chair-
man authorise any person in writ-
ing 10 do so." 

It looks to me that this suo-clause i!> 
somewhat extraord·nery. In thL' first 
place, we are havillg n mina:ion.' tu 
the board. Secondly, we aho give ~ 

~ of nomination to UIJ>C nominat-
ed persons to authorise !1omebody LO 

~  thl' meeting on thNr bchall. 
Not ("nly do we allow a body to nomi-
r.att' e~ members but th:)Se mem-
bers also can authorise soml' oOw!":; tu 
attend 'he ml'E'ting. This ~ ,oOll'wh:Jl 
peculiar. 

Sbri ~ n  Further <it'lpga-
tloa. 

Dr. M  S. Aney: Yl'!1, delegation ot 
powers to those who arc already nomi-
nated! Secondly, there is !1 ml' con-
fusion also, in my opinifln. in lhC' 
language which is used. It is said: 
"be may, with the previous apPI·,jval 
of the Chairman authori.;e allY PCr.;C'l 
:n writing to do so.' I want In knnw 
what is the approval rf'quiJ"f'<i. D()., . 
he require any approval tor nominat-
ing a member, CT does hl' I"{'qu:r,· th,' 
approval for nominating a partirulllr 
member? I do not understand thi" ]1 
may mean both things, It may g'. m'-
rally mean that he has the ~ l

riPt to nominate a person, He may 
ask: "Will you permit me !o nominat. 
a ]X'non? I want to nom:nate a per-
s,n." Hf! can nominate any per.;:m 
with the prcvi·O\1s approval. It may 
also mean "I want approval from thl' 
Chainnan to nominate sut"h and lIuch 
person in ~  place", That meaning 
a1<l0 h ~ le  So, I want the Min-
iIrter to clarify thU position, and ~ee if 
we camlot do aW1lY with th' 5 provision 
altogether, because it is not proper to 
delegate the rieht of nominawc," to 
members who are themselves nominat-
ed, That would be too mueh. 

9bri a ... ,... Kaltlr: I will Il'IIt 
take up to point railed ." Dr. n~  

"nIe Intention here II, In the ease of eJf 
ofJlcin mem.ben-the Seeretary of the 
CJcwenaen.t 01 1Dd1a, the Mayor, the 
Viae-C2IaDeeU r and the Aeeountant-
General-they are being appointed in 

their official capacity, and not personal 
capacity. It is the nonnal practice in 
the Government that when a Secri>taCY 
is nominated. very often in practice, 
the Joint Secretary can attend In his 
plal'e, It is done in practice, but he 
due" not have any right. WI!' propose 
to give that riiht. I have l l n~  

the reasons when I replied to th(' glmt'-
ral debate, In the ('8SC of the St-crt'-
tar)" it may be necessary for him 5 ~

timl'S to Rl'nd the Direclol' oC Natiollal 
Museum III' SOIn(': imes the Dirt.'("t(}r-
Genc'ral of Archaeology or the D l'C."t'-
tor of Anthropology, depending IIp"n 
the question at issuf'. 'l'hi!' l ~  i. 

thlL'! n~~ ll  

H,'garding the ether clarification, be 
had asked for, thl' idea is that Ren,'-
rally we expect all the pel'llOlll to 
attend, If for any special roallon, eithl!r 
'hI' Seocretary or the ~l ~ l  

or the Mayor cannot attend. I'l" n ~ 

thr Chairman beforehand P:tyinC "I 
pannot attf'nd this l1lf'pt'ng; lIuch :.nd 
,;u('h a pt'raon will attend on my 
behalf" and the Chairman's t'on"'''! 
will ~ nc'l'essary, Practically. th'!Il' 
will not Ix> /lny difficulty, bec;lUSt' n ~  

art' all very re5ponlibleo people aud 
lhey will Ix> ablf' t" l ~ thf!1le th1!'l1f1l 
mutually. 

Dr. M  S, AIle,.: Doell the Chairmall 
have thf' rliht to refullt· th(! n'lmlna-
tion? 

Shrl Ruma,..n Xablr: He haa theore. 
t cally thl' right. I do not think there 
will be any practical dif!kuHy 

mn -.i;w mn.. ~  ,,!ir 
~ ~ ~ i flr. q .... 'ITT' 

~n ~ IIIhi t, ~ 'f{ '" ~ 
lIlT" ~ q" f ~ i , tq' ~ 'If 
~ :;.tr 'IT ~ t;n ~ l  I 

Mr CIIaInwa: Do the bon. Meol-
ber!! want to prea their l n en l~ 

BIIrl T. ., VIUaI ... : 1 p1'eU my 
:unendlftlilt., Jfa. 11. 
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Mr. Cha1nnan: The question is: 

Page 4,-

"omit lines 19 to 22". (11) 

The motion was negatived. 

Dr. 8amantsinhar: I do not press my 
amendment No.5. 

The amendment was, by leat'e. with-

drawn. 

Mr. Chalnnan: The question is: 

''That clause 9 stand part of the 
Bill." 

The motion was adopted. 

CLCluse 9 was added to the Bill. 

Clause 10-(Temporary association 
of persons with BOClrd for par-
ticular purposes) 

Mr. Chairman: Does Dr. Samantsin-
har want to move his amendment'! 

Dr. Samantsinhar: No. 

Mr. Chalnnan: Thl! question is: 

"That clause 10 stand part of the 
Bill." 

The motion was adopted. 

Clause 10 was added to ll ~ Bill. 

Clat/.8PS II to 20 were added to the 
Bill. 

Claase 11-(Accounts and AudiO 

Mr. Cbalnnan: Does Dr. Samantisin-
har want to move his amendment! 

Dr. Samaatslnhar: No. 

Mr. Chairman: The question is: 

'''n1at clause 21 stand part of the 
Bill." 

The motion ~ adopted. 

Clau .. ~  21 ~ added to the Bill. 

CIIlWt"B 22 to 28 were added to the 
Bill. 

Mr. Chairman: There are no amend-
ments to the Schedule. The Question 
1&: 

"That the Schedule stantt part o! 
lhe Bill." 

The motion was adopted. 

The Schedule was added ~  the Bill. 

EBaetiD&' Fdl'mUla aDd Claase 1 

Mr. Chairman: There are some 
amendmen.ts to Clause 1 and ~e EnACt-
ing Formula. 

Amendments made: 

Page I, line 1,-

for "Elevet1Jth Year" substitllte-

"Twelfth Year" (1). 

Page 1. line 5.-

for "1960" substitute "1901" (2). 

-(Shri Humaytm Knoj .. ) 

Mr. Chairman: The question is: 

"That clause 1 as amended, th. 
Enacting Formula as amendp.ci. and 
the Title stand part of the ~ l  

The motio71 Ulas udoptt'd. 

CLatl.8e I, as amended, the Enaainll 
Formula, as amended, and the Title 

were added to the Bill. 

Shri Humayun Kabir: Sir, I beg t? 
move: 

"The Bill. as amended, be 
passed." 

8hri T. B. Vitial Rao: Sir, now ~l 

the Bill will be pasaed, and I hope 
the assent of the President also will 
be received very quickly. I only re-
quest the hon. Minister to see that the 
,azette notification is issued aa early 
as possible, because bUilding ~ the 
most important thing. I was r.lly 
amazed when the hon. Minister men-
tioned that a dead line bas been let 
for the construction of the builcliDg. 
He said that because we have to ab.1ft 
into that by December 1963, the build-
ing haa to be completed at leut by 
May. I would urge upon the MiDiner 
to see that the construction 01 tile 
building is completed as quickly .. 
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possible and not to wait till the dead 
line is reached so that the articles 
may be shifted there and arranged in 
a proper order. I know that if the 
hon. Minister takes a little interest he 
can get things done, because once 
when I referred to him about the de-
lay in the construction of the Mining 
Institute building at Kothagudam he 
wrote to the State Minister and thin,s 
got moving quickly and the building 
was completed. I would, therefore 
appeal to him to see that the Act is 
brought into force as early as possible 
and the' building is completed early. 

Shri Narasimhan: Sir. ",hilt-("ongr,l-
tulating the Minister ....... . 

Shri T. B. Vittal Rao: III spitE" of 
your ~ n  

Sbri Narasimhan: Whlie ("rmg .. atu-
lating the hon. Minisler on the easy 
passage of the Bill. I want to make 
one request. Since there are going to 
be a couple of national museums and 
already there are fully statutorily pro.. 
tected museums in Calrutta and other 
places-this one inclusive-it is very 
necessary for the Government to have 
an officer of the statuI! of Dlrector-
General of Museums, ~  that all theM' 
may be kept under good condition and 
great efficiency. That is my humble 

suggestion. 

Mr. Chairman: The l ~ n is: 

"That the Bill, as amended, be 

passed." 

The motion WM adopted. 

15.51 bn. 

MOTOR TRANSPORT WORKERS 
BILL 

RUYA SABRA AMENuMD'l'll 

Mr. CbaInDaD: The House will 
now take up the Motor TranIPOl't 
Workers BI11. 

fte DepIItJ MIaIstn 01 Labollr 
CShrt AWd AU): I beg to rrulVe: 

"That the amendments made by 
Rajya Sabha in the Bill to provide 
for the welfare of motor transport 
workers and to regulate the condi-
tions of their work, be taken into 
consideration." 

Most of the amendment.s which have 
been circulated are of a formal nature. 
I may, however, explain one amend-
ment, and that is with regard to the 
extension of the date for the imple-
mentation of the provisions ot the 
proposed Act from 31st December 
1961 to 31st March 1962. Thl! oriiinal 
Bill did not contain any dall-by which 
til(> Stat!' GO\'I'mmt'nls should impll'_ 
menl. its provisions in their respective 
States. But in the Sell'ct Committee, 
a ~ n was made that some date 
should be fixed and, Itli a matter of 
compromise, I accepted the 3l!1t DPc_ 
I'mbt'r, 1961 This was dOll(' (·arly In 
Novcmbt'r 1960 when we thought by 
the' end of thl' ('urn'nt year It would 
hI' possibll' to ('omplete all the formali_ 
ties. Now, six months have already 
paSS('d e ~ e of thl" ~ ll n h('rt! 
and in tht' other House. I am not 
suggE-osting that the ~ should ht! t·x-
h'nded up 1.0 June or July ]962 but 
only up to 31st March ]962. Evp.n 
thert', it is not 11!'l'eSRary for thr State 
Governments to wllit till thr 31st 
March. If ~  of tht' State Govern-
mt'nts as orc in a p08ition  to implement 
the provillionll of the Bill 
thpy art· wrIromt' to Imple-
ment them ( .. rlier. WI' would 
Impress upon them to take up u.. 
work immediately. But they hav" abo 
their diftkultiel. They have to provide 
a certain machinery for thiM PUJ'1)OSe, 
rules lire to be framed and finaliJed 
after gueltln, and all that. That takel 
time. Therefore, hon. ~ e  will 
appreciate that this luggelltion of mine 
is quite reasonable and, J am lure, It 
will be accepted without much dt.. 
Mllllion 

Mr. Cbalnnaa. Motion movrod' 

"That the amendment. IMde by 
Hajya Sabba in the Bill to provide 
for the welfare of motor tnnsport 
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workers and to regulate 
tions of their work, be 
consideration." 

the condi-
taken into 

Shrj S. M. Banerje:! (Kanpur): I 
am really surprised at the way in 
which the date of coming into force 
of the Act has been extended. Sir, 
this Bill was passed on the 15th Dec. 
ember. Then it was stated that it 
shall come into force on such date as 
may be fixed by the Government, but 
not later than the 31st December 1961. 
This Bill came before this House after 
a long delay and it was discussed in 
this House. It was long overdue and 
because of the sustained agitation of 
the transport workers it was brought 
here Now I am afraid that those 
workers who rejoiced when this Bill 
was introduced here. considered and 
passed may feel disappointed and the 
fear now lurking in their mind is that 
ultimately another amendment may 
be brought forward and the imple-
mentation of this Bill will be delayed 
further by the State Government. 
So, I want to know from the hon. 
Df'puly Minister the reason for the 
postporl('mE'nt of it,i implementation. 
Were the State Goy",."ments not a 
party to this Bill? Was this matter 
not discussed with them? If. in fact, 
It was discussed with them and it was 
properly discussed and passed by this 
House, what is the purpose of moving 
an amendment at this stage for ex-
,ending the date? Now they are 
leeklnl to extend the time from 31st 
December to 31st March 1962. The 
hon. Deputy Minister wanted to con-
lole us by saying that though the 
original sUliestion was that it should 
eome into force in June or July 1982. 
with great eloquence he hal been 
able to penWlde those people who 
oppo!l@d its earlier Implementation to 
agJ'E'(, to thE' date 31st March 1M2. 

I oppo!le this amendment and I say 
that it would defeat the very purpoee 
of this Bill. So. I would request him 
not to presl tb1a amencJment which 11 
absolutely unneeetlSU7. If the State 

Governments are sincere about its 
implementation, it should come into 
force immediately. If it is left to tile 
whims of the State Governments to 

le en~ this when they are ready, 
it is absolutely wrong. I am sure 
they will not implement it unless a 
certain deadline ill fixed. 

Shri T. B. Vitial Rao (Khammam): 
Sir, you might be aware of the fact 
that in several Bills we do not fix the 
dearl-line. I was a member of the 
Joint Committee and there we speci. 
fically wanted that a certain date 
should be fixed. The Committee was 
fully aware of the influence of the 
transport opera ton and transport 
owners and it felt that no date will 
be fix('d unless pressure was brought 
to bear upon the Govrrnment. 

Therefore we insisted on this so that 
~ may not take a long time because 

it was long overdue. We insisted that 
that datto should be kept. We insist-
ed on July. 1961 as the date by which 
the State Governments should be able 
to implf'ment this legislation. 

I would place a few facts before 
the House in this connection. It was 
as long ago as the 20th February, 
1956. when the labour policy during 
the Second Five_Year Plan was to be 
('volved that there was a tripartite 
meeting. In that tripartite meeting 
there were the employers' represen_ 
tatives, the employees' representa-
tives and the representatives of the 
State and Central Governments. In 
that it was agreed that legislation 
should be undertaken for regulating the 
conditions of service of transport 
workers. From the 20th February. 1916 
onwards all alonl we have been de-
manding that this legislation should be 
undertaken. If you read the proceed-
Ings of this House. even of the Fint 
Lok Sabha as also of the Seeond Loll: 
Sabha. you will find how many ella-
cussions were held criticising the 
Government for not comint forward 
with the legialatlon. 
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Then what had happened was that 
an .expert cOmnUttee was appointed in 
whIch all the interests were repre. 
sented. They submitted a report. 
Then this Bill came. It took them 
five long years to dratt the Bill. Then 
what happened? When this Bill was 
before the Joint Committee evidence 
was invited from everyone. The 
evidence was taken. The State Gov. 
~ en  representatives were there. 
The States Road Corporations' repre. 
:sentative came and stated their case. 
S:milarly, the private owners stated 
their case. It was made clear to 
them that this thing should be done 
quickly. Therefore we suggested this 
date and insisted on it in the Joint 
Committee. We were very glaa that 
the hon. Deputy Labour Minister u 
the Chairman of the Committee ac. 
cepted that. Now he has suddenly 
changed saying that there was delav 
and he has not advanced any n n~  
jng reasons for this. 

Everybody knew that this legisla. 
tion was coming. Every State Gov_ 
ernment knew that. Then why was 
it delayed? Why we insisted that 
this should be done was because we 
know the influence that the transport 
owners in the various States exercise 
on the State Governments. May J 
draw the attention of the hon. Deputy 
Min:ster to the judgement delivered 
in the High Court wherein it is said 
how a Minister tried to inftuence a 
transport owner. The transport 
owner had taken it up. The Minister 
had to resign. The resignation w .. 
not acceptt'd. It was referred to the 
hon. Prime Minister. The hon. Prime 
Ministtl referred it to the hon. Law 
Minister. The hon. Law Minister said 
that he need not resign. 

I am pointing out these thin, I only 
to show the inftuence that the t.raM-
port opera ton exerclae upon the vari. 
ous State Govemments. Therefore 
we wanted to h a deadline. The.e 
people who would not )ike to IJ)eItd 
somethin, for the beneftt of the labour 
spend money on writ petitions In the 
Supreme Court when a route 11 taken 

over. How do they spend that? The 
e~  of lawyers are appointed. They 
are paid Rs. 1,800 to Rs. 2,000 a day 
to argue their case. They can dord 
money for these writ petitions and 
other expenditure. But when it 

~e  to the question of ,Ivin, feei_ 
htles to the workers time is required, 
If the State Governments have not 
made proper provision in the Budget 
for the appointment of additional ins-
pectors, they could have brought for-
ward a supplementary demand and 
get it done. Therefore I strongly 
oppose this amendment for the extell. 
sion of timp. 

Mr. Chalrrrutn: An.\ othpr 
Member who wishes to speak? 
Th(,Tl the hon. Minister. 

hlln. 

None. 

The Deputy Minister of I.aullur 
(Shrl A bid All): Madam, I am as 
usual very much interested in the 
l'omplim('nts coming from the other 
~ e whenev('r any such matter il dis. 
l'ussed hert'. This qUl'stiOn or in. 
fluence is pure imagination of the 
hon. Mpmbers who have just now 
spoken. About the influence on the 
State Governments and their wrltln, 
to us, I may try to remove this doubt 
from their minds by say in, that no 
employer or organisation ot employen 
have written or approached us in thlI 
b('half. No State Government bu 
written to us or made any IU"estion 
with regard to the extenllon of the 
datt'o It originated from IN' and only • 
from myself. 

Ifl hrs. 

8hrlmatt Bena Chakranrtt, (Bltair-
hat): Why? 

8hrl Abld All: I thouetJt lh(· ex-
planation I ,ave earlier would have 
satisfied hon. Memben. Perhapl hon. 
Memwn have not beard it. 
The J't'alOn was that this matter .u 
dltcuned In the Select Committee 
early in November. When I a...-
to this we had 1. montha at our dJ&. 
poul. I expected that thla BUI would 
be tbrouCh both HOUIeI at Parlla. 
ment by tbe end of November, cd .. 
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it would leave us 13 months. That 
was 'futhe month of November. Now 
we are in May. It this amendment is 
not accepted, State Governments will 
be having less than six !nonths at 
their disposal to complete the preli-
minaries, to draft the rules, to finalise 
them and to esta1i1fsh the requir-
ed machinery. It is impossible. Any 
person who has a little idea of the 
requirements will immediately accept 
that six months are not at all suffi-
cient for any Government to complete 
these preliminaries. 

Therefore, first in the Rajya Sabha 
I had suggested the middle of 1962. 
But there also some hon. Members 
said that that will be too much and, 
therefore, as a matter of compromise, 
1 accepted 3lat March. To say that 
we are too much inftuenced by these 
transport employers, hon. Members 
know, is not correct. Because, we 
are not like our friends in the opposi-
tion. They are inftuenced; they accept 
compromises and settlements with the 
employers through the unions which 
are communist influenced. How many 
such compromises and settlements have 
been accepted to the detriment sf the 
workers, is well known. The noto-
rious agreement which was accepted 
by the Kerala Government with a 
very well-lmown industrialist, which 
slaughtered the interests of the 
workers, will always remain among 
the other black marks which the 
Communist Piirty nas got to its 
discredit. It is not proper to come 
forward on every occasion and say 
that because of such influences the 
Congress Government is doing wrong 
thin ... 

'nlere is not such a great di1!erence 
between 31st December 1961 and 31st 
March 1962. But there is so much 
work to do in the mean_time. Of 
eeune, their obJeetlon I can appre-
ciate. Their reasoning I can appre-
ciate. But to say that beeaOR of the 
transport employers we have done 
this 111 • thlD. wtch is not only wron. 
but unfair. Incorrect, improper, anll 
that too from persons who only be_ 
have in that way. 

I hope after hearing this hon. Mem-
bers would be convinced that there is 
a good case for the extension. 

Mr. Chairman: The question is: 

"That the amendments made by 
Rajya Sabha in the Bill to provide 
for the welfare of motor transport 
workers and to regulate the con_ 
ditions of their work be taken 
into consideration." 

The motion was adopted. 

Mr. Chairman: The question is: 

Clause 2 

"That at page 4, lines 2-3, for 
the words 'required to work or is 
engaged directly or through any 
agency, in a professional capacity 
on a transport vehicle or who 
attends' the words 'employed in 8 
motor transport undertaking 
directly or through an agency, 
whether for wages or not, to work 
in a professional capacity on a 
transport vehicle or to attend' be 
substituted." (4) 

"That at page 4, line 7, after 
the word 'time_keeper' the word 
'watchman' be inserted." (6) 

The motion was adopted. 

Mr. Chalnnan: The question is: 

Clause 18 

"That at page 9, line 38, for 
the words 'each adult motor trans-
port worker' the words 'motor 
transport worker' 1x> ~ e  

(6). 

The motion was adopted. 

Mr. Cbainnan: The question is: 

Clawe 20 

"That at page 10, line 23, for the-
words 'holidays" the words 'daYs 
of rest' be ft&batituted.... ('1) . 

The motion wcu adopted. 

Mr. Chairman: The question is: 

ClcJwe 28 

''That at pap II, Une S, after 
the word "Bles' 'for the day. on 
which he worked durin, the-
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month immediately preceding his 
leave,' be inserted.... (8) 

ftgure '1960' 
substituted .... 

the figure 
(2) 

'1961' be 

The motion was adopted The motion was adopted. 

Mr. Cbairman: Now. I shall put 
amendments Nos. 2 and 3 to clause 1. 
together to vote. 

Mr. Chairman: TIl(> question is: 

Sbri T. B. Vlttal Rao: May I re-
quest that amendment No.2 may be 
put to vote first separately and then 
amendment No.3 may be put to vote? 

"That at page 1. line 10. for the 
figures and words "31st day of 
DE'('ember. 1961. the figures and 
words "31st day ot March. 1982" 
Ix· substituted". (3)' 

The Lok Sabha divided. 

Mr. Chairman: The question is: Sbrl Palanfyandy (Perambalur): The' 
light indicating tht! votE' ot some hon. 
Member is not thert' on thl' board. Clawe 1 

"That at page 1. line 6. fOT the 
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Mr. Chairman: The result of the 
division is as follows: Ayes 102; Noes 
21. The 'Ayes' have it. The 'Ayes' 
have it. 

The motion 10118 adopted. 

Shrl Blbbati Misbra 7'OS8-

~  Chairman: Order, order. I am 
:sorry I should have asked earlier. 
But now I have announced the result 
of the ~ n  One or two votes do 
not make any difference. 

Sbri B. P. Sinha (Monghyr) rOS8-

The Minister of Parliamentary 
AJrairs (Shri Satya Narayan Sinha): 
May I submit that this procedure 
should be followed in future? 11' a 
mistake ~  committed, it may go as a 
mistake. It does not look nice that 
we !lhould !.'O on correcting !':l1ch mis-
takes. 

Shrl T. B. Vittal Rao: We fully sup-
port the Minister of Parliamentary 
Affairs. 

Mr. Chainnan: I am afraid the ~ 

ci!lion on the general question will 
have to bt.. taken by the hon. e ~  

hims!']!. 

Shri Braj Raj ~  (Firozabad): It 
has already been decid-ed that what-
ever has been done once win not be 
corrected. But it is not enforced. 

Shri Blbhut( Mlshra: It has always 
been ('orrected. In fact. I rose before 

nn n~en  

18.14 hrs. 

[MR. DEPUTY Spr.AKER in thr. Chair] 

8hri ~  A few votes do not mat-
ter. My Party can be generuus. 

Mr. Depaiy·8pe1L1tv: The announce-
ment has been made and thE> ament!-
ment has been carried. 

~ ""If" ~ ~ ~l l ~ ~  

q' ~  ~ ~ ~~~ ~  !r 
~ ",,1 fll1 II'r . i:rii-f.'.;- ~ l n~  

it1!fl ~ ~ l  ~ tt1lT ~ ? 

nrIIM ~ : q (f) .,'tt 1ft' 
';ure ifll11 t fill 'R {ij' it ~ ~  lfil 
~ T ~ I \iIif lI1'Rl1J ~ ~  

~n l  ~ ~ .. ~ n ~ ~ ~~ '" ft 
~  ~ ~ ~ '1fT ~  "'1(1 
'fr, m !Ai( ~  ;r(Y ,:"t "IT ~ /1m t I 

Enacting Formula 

Mr. Deputy-Speaker: The questlOD 
is: 

That at page 1, line I, jor the 
words "Eleventh Year" the words 
"Twelfth Year" be substituted. 

The motion was adopted. 

Sbri Abid Ali: Sir, I move: 

"That the amendments made by 
the Rajya Sabha in the Bill bf' 
agreed to." 

Mr. Deputy-Speaker: The question 
is: 

"Tllat th(· aml'ndments made by 
the Rajya Sahha in the Bill bP 
agrpeO to." 

The motion was adopted. 

16.16 hrs. 

REPORT OF THE UNIVERSITY 
GRANTS COMMISSION 

The Minister 01 Education (Dr. K. 
L. Sht'imall): Sir. I beg to move: 

"That this House tak.es note of 
the Report of the University 
Grants Commission for the period 
April, I 959-March, 1960, laid 011 
thE' Table of the House on the 17th 
February, 1961." 

Since the time at the disposal of the 
Hou!!!!' is limited I do not like to mak"! 
any preliminary remarks. 

Mr. Deputy-Speaker: Order, order. 
ThOSe hon_ Members who want to 
go out might move out slowly, silent-
ly and without disturbing others. 

Dr. 1[. L. 8briJDa11: I should like to 
reserve my rt>marks while replying 
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to the debate and I would like to give 
more time to the hon. Members so 
that Government can benefit by thelr 
advice. 

Mr. Deputy-Speaker: Motion move-
.ed: 

"That this House takes note of 
the Report of the University 
Grants Commission for the period 
April, 1959-March, 1960, laid on 
the Table of the Housl' on the 17th 
February. 1961." 

Sbri Hem Barua (Gauhati): Sir, I 
ilave gonl' through the report of the 
University Grants Commission and 
the more I go through it the more I 
'am 'eonvineed that here arc a group 
of people who have talents and abili. 
ties and who have trird to face the 
problem of edu('ation in th:s coun. 
try-higher education-with steadfast. 
ness of purpose and, at the same timp, 
darity of vision. 

Higher ('ducation in ~ country 
is getting marl' and more stereo. 
typed; but that problem has becn 
ably t3ck1cd by this Commission, But 
often I feci, ru; I read the Tl>port of 
this Commission that-it is :t lament. 
abI... thing to say-it doc.'i not enjoy 
any power ~  authority to implement 
the ~ e  or plans that it 
draws up for the amelioration of the 
standards of University l>ducation in 
this country. 

With regard to the State Govern_ 
ments and State Universities they aJ)-
proach the Commission in order to 
receive financial aid from it but where 
it comes to the cooperation by the 
State Governments or the State UN-
versities for the implementation of 
the plans and progrB8lmes clrawn up 
by the Corrunission, they .lmplT 
non-cooperate. May 1 read out from 
pale 2; the remarks made by the 
Commission itself? It say.: 

"We should'" like to re-
. ~ however, that State G0vern-
ments do not avldl u.e-.... 

Gralus ~ n 

of the advice we could give in 
establishine new universities or 
settling the detailed p:'ovisions of 
the relevant AC'ts, so that care 
can be taken to see that the law 
embodies no provision conltitu\. 
n~ a serious invasion of the 
acadl'mic autonomy of the uni • 
\'l'l'sitics concernl'd or confticting 
..... ith well l~ l e  principles 
of selecting It'achers (.n expt·/' 1 

advice." 

This IS how th.· ~ n 

lament5. When I think of the Com-
mi!'l!'lion I 11m reminded of an anaIOIY 
in /I different sphere; that i.'I the 
analogy of another institution, the 
Lcagut· of Natiom. The Britiab 
author H, G, Wells has described the 
League of Nations a. the "tomb or 
peace" and wht:>n I think of thi. 

~ n  bl'Caust' of its fKilur(> to 
imph'mellt some of its plans lind pro. 
gramme, often I fl'('1 Iikt> e l n~ 

this Commission ~l thl> "graveyard of 
pious intentions." 

Now, I must ~  that 10 most 9'111.-
n n ~ and univenities thf' 

Commission is likt> n pO!It.olflce tu 
thc counter or which Ih.! State Gov .. 
ernment come lind qU('Ul' up in order 
to havl' financial ~ ~ n l  But 
whC'never it comes til the que.dion of 
lending co.operation towards the im· 
plementation or the plan!! and pro-
litrammp, of ~ l ~ n  they 
wlthdra..... from thl' pOllition, At the 
same time, the Commission alao does 
not enjoy the aulhority or the power 
to hav... It!! plans and prorrammes 
implt'menled, And thert' lies the 
rub. 

Then the repon raise. lOIfte lunda-
. mental 1--. It allo prowideI a 
IOlution. What about the .olution? 
The IOlution. are mereJ7 ...,..nton.: 
It is HnJaed up with tINt ortPual 
thelia that I ha.e "'aneed which .. 
to the e ~  that Ole COftUnlnton 
doet nOl have the authority or tM 
power to implement the schanes or 
the plana, ".. .... , tMIe IOlu-
tioal do not adftne(' be)'oncl lb. 
limit. of .ugestiona. 
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LShri Hem Barua I 
The greatest problem that faces this 
Commission is the inadequacy of 
universities in this country commen-
surate with the increasing Or rising 
needs for higher education in our 
country. Dr. C. D. Deshmukh said 
once, as far I remember, hatt India 
needs. commensurate with her re_ 
quirements, at least 200 universities, 
but at present we have only about 
40 universities. Because We have only 
40 universities and because there are 
no other channels of n~ the 
surplus popUlation of students, there 
is always an onrush on .the part of 
students into the universities, and 
most of them are of doubtful merits 
or of doubtful abilities; and that iii 
th(' problem which ~ Commission 
has to face. 

The Commission has a solution; it 
offers a selection test for admission in_ 
to the universities, and then it ad-
vances the arguments or cite3 instan_ 
cea from other advanced countries ill 
the world. I am afraid that the Com-
mlIGon overlooks one basic fact: that 
this sort of solution is bound to be a 
short-time solution. The .problem is a 
highly integrated problem. It is in-
terlinked Or interlocked with the 
rising or increasing needs of our 
country. When We cite instances of 
other advanced CIOuntries, We general-
ly forget the socio-economic iback;-
ground of those foreign countries !n 
which the universities are situated, 
We must not forget the fact that 
India is hi'ghly populated country, and 
with freedom, naturally enough there 
is an urge in the people for higher 
education. Then there is also a tra-
dition. This tradition is of the put. 
"ntis craze for higher education is a 
legacy or the past, because there was 
a time when a man who receIved 
higher education was considered to be 
a social asset by society. And even 
today, a man who has the opportu-
nity to have hiaher education Is eGn_ 
1Iidered all a lIOclal asset in our ClOUJl-
try. Not only that :  a man who 1"1!-
ceivell hirher edueation la also a IIOUnd 
economic proposition. Because thae 
traditions are there. tbfl'l'f! is bound 

to be a natural desire on the part of 
our people fOr hi,her education, and 
this is bound to be reflected in the 
rush for education at the universlties. 
I feel that unless and until there is a 
radical change in the basic ~ l  

oi the people this phenomenon is going 
to continue and persist. 

Besides being a sound sociu-econo-
mic proposition, there is al.;o a sound, 
democratic impulse of self-expressio:l 
that is being generated. It is a dynamo 
which generates such power,; under 
conditions of freedom. I am sorry to 
say that this report is ominously 
silent about all these aspect3 of things. 
In a devoloping economy--and India 
is fast developing-when the problem 
of unemployment is so agonising1y 
acute, this great enthusiasm of the 

people, which is being released by ! :lC 
conditions of freedom, for higl1P:' 
education has to be channelised into 
other creative avenues, But we have 
not been able to do that. 

Let us examine the progress of 
techniC'lll and engineering ed'Ucation 
in this country so far as the degree 
courses are concerned during 1947-
1960. During the period from 1947 to 
1960. the number of technological and 
engineerin'g institutes has risen from 
38 to 97 and the student population 
has also risen from 3,000 to 15,000, 
which Is almost a flve-fold lnereU('. 
Admissions into these institutions of 
technology or science are restricted 
and because admissions are restricted 
there is increase in the over-flow of 
students. Students automatically rush 
for admission to the univeraitles, be-
caulle they have to be absorbed. That 
Is why We find that during the last 
decade 80 per cent or the total m-
ereaBe in the number of the student 
population ia increase so far as hither 
education in the liberal arts is Mn-
cerned. ,",at III the fa1f. or our 
country. 

Thla rising student population ha! 
~ e e  a new problem. It has nrunp-
eel the teachin!( man-pGWe<r; It has 
swamped the library e ~e  It bas 
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swamped the class room' space. not 
!O speak of this phenomenon swamp-
mg the employment market. That i. 
tbe problem. 

Besides, this has aftected the stan-
dard and at the same time discipline 
in the n l l ~ e  Because we are 
developing our industries fast, be. 
caUSe there is an opportunity for 
young people tor absorption in the 
industries, naturally the first prefer-
enCe of the students is to ask for 
training in technololY. When he 
is denied that opportunity by force, he 
goes for the liberal arts. When the 
basic requisites of admission into 
these tt'Chnologi('al institutions are 
:.;ati-.fied, the students must be given 
an opportunity to prosecute higher 
studies in these particular branches 
of knowledge. Thpre should be pro-
vision for that. 

This over.crowding in thl' univer-
sities ha,; not only affected the disci-
pline and standard of the universities, 
but it has also affected the atmos-
phere of research in the univl'rsities. 
If according to Newman, univel'jity is 
tbc power-house of knowledge, I 
would say that university is the 
power-hOuse of knowledge, because it 
has an atmosphere of research and 
discovery. Because of chaotic con· 
ditions. that atmosphere of research 
and discovery is being lost in most 
of our n e e~ Because of the 
chaotic condition';, the teachers lORe 
their zeal and enthusiasm for discovl'ry 
and research work. It is a painful 
thing to see that as soon as the ap-
pointment of a teacher is contlrmed. 
he puts hi; intellectual l~l  

safely to bed. That is the lot of our 
n ~ e  today. 

It is often found that the funds al. 
lotted fOr research to the universities 
by the Planning Commission lie un. 
utilised. There is an l ll n~e of fundi 
lying largely unutiUsecl durin, the 
ftrst Plan period. There.... allot-
ment of funds by the PaMln, Com· 
mission for re.;earch In poUtieaJ 
llcience. but not a .lnlle proJeet wu 
undertaken_ I do not -T that re.. 
1leat'Ch should be a IOI't of ........ 

ar.c. CommUdon 
with our universities. In some of the 
universities in the United States, re-
search hu almOst become an ob.sea-
sion and students are befn, made Ute 
guinea-pigs of this obsession. Their 
universities stand at one ex:. me and 
our universitieJ stand at anoLher ex-
treme. That is ~ difficult\'. There 
lies the rub. . 

Another issue ia the indiacjpiiJlt' ot 
studenL'i. 1t is true that indixipline 
poses a problem and it is a serioua 
thl'pat tu ~ ne  acadenUc work. 
At thl' same time, It is a sl"rious 
threat to the application on consruc-
tiv(, lines. 

But thl' solution that the Commil-
sion offers is not the riabt type of 
solution. I beg to ditter. There 11 a 
tendl'ncy in the report of the C0m-
mission to over-simplify the problem 
of indis"iplinE'. When J analyse all the 
factors, I find that the blamE' is almOit 
im'ariably laid at the door of the 
political parties. But this problem is 
not as simple as that (InWTrUp"Cin). 
Tht' Commission has raised the .Io,m: 
"Kt!ep politics off the unlvft'lrity 
campus, and t'VPrythirl.R will be all 
right". It may be all right to a certain 
pxtpnt. but I beog to difrPr 10. gmt 
Mttf'nt. 

8brl 1'1 ... 1 (Dehra Dun): I. my 
hon. friend hlmlelf a profetlllOr in 
some ('ollegp· 

8brl Rem BanIa: I profeA.'I. Gnd I 
have been workin, therp lincr llN4. 
I can a ;eure you that there hal not 
~n a slnlle cue at n ~l n  in 
my institution. That IR beeauae at 
other factors. You have to have 10 
many th.in,. In ordft to maintain 
dl.clpllne; It i. not a routine work. 

Mr. DefldT-8peaker: Shri Tyali 
'"N, perhaps he hu a difreftftt t'x-
perllence her?. 

IIIIrt D. C ......... : (Gurdupur): 

What .aa the attitude of his atudent. 
durtna the Jaqua,.. riots In ~  
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Mr. Deputy-Speaker: Order, order. 

Sbri Hem Barua: There is not a 
single incident, I w8%llt to submit, Sir, 
that during my four years of existence 
in this House I am prl'Vileged to re-
ceive the hon. Speaker's abuses and 
admonitions. I expect a few fine 
things about me from you befQre I 
face the next general election.;. 

Mr. Deputy_Speaker: He should rest 
a88uredmany things would be said 
before he leaves, but he should give us 
that opportunity. 

8hri T. B. Vittal Rao (Khummam): 
Only the other day the hon. Speaker 
called him "magnanimous Hem 
Daru.", 

Shrl Hem Barua: I always feel that 
the Wlsociation of students with politi-
cal parties has an invigorating influ-
ence on them in the sense that  that 
aaaociation gives them an idea of the 
social and cultural patterns in the 
country. I often feel that both the 
universities nnd the political part if'S 
discharge the same functions. 

What about the students in Britain? 
It is not that students in Britain do 
not associate themselves with pOlitical 
parties. They do associate themselves 
with political parties. They hold 
demonstrations against the atom bomb, 
they also marc'h in the streets and 
possibly they in this hurry might stop 
a motor cyclist here and there and 
that sort of things. But they take 
interest in it.. 

At the ~  time, why is it that 
they do not go about breaking glass 
panes? They do not go about break-
ing glus panes becaUSe the socio-
economic conditin' , , in the country are 
quite di1ferent. Tlll're the socia-econo-
mic conditions are all settled. I feel 
that in a baekw.ll'd economy' it i!l quite 
natural that thl' youth should become 
restive. In OUI' l".luntry, not because of 
their associatitl.1 with political parties 
but bc!eaus. the socia-economic CODCIi-
tiona are very disturbing, we find that 
our student.! break glus pan_ etc. 

Sir, lon, before I became a Member 
of Parliament. I remember, some stu-
dents of a certain university came to 
the railway station and broke the 
glass panes of a railway compartment 
because there was a pretty film star' 
from Bombay travelling through that 
station. They out-Caesared Caesar, 
they out-Antonyed Antony. Antony 
told Cleopatra: "I am dying Egypt". 
They do not have that amount of 
courage to say that. They are not 
dying for anything. But they do not 
see that civilisation is dying because 
of that sort of behaviour. Because of 
this sort of behaviour on their part, 
we maKe political parties responsible 
for that. Did any political party en-
courage them to go to the railway 
station in ordE'r to get a glimpse of 
that immortal beauty, and because 
they failed to get a glimPSe of that 
beauty and there were window ne~ 

they broke them? This is what hap-
pens in our country. But '.':e mUSt not 
forget the socio-economic C" 'ditions in 
our country-everything is unsettled 
here. There is no common meaning of 
indiscipline; the teachers attach one 
meaning to indiscipline, people outsidt 
attach another e n n~  When the 
students, individually speaking. arc 
not punctual in attending classes, are 
irregular in attending classes, are 
quarrelsome with other students in the 
class, arc disloyal to the teacher, is 
that being considered as an instance of 
indiscipline or not? The trouble GI" 
difficulty is this. that no teacher con-
siders it as an instRllce or evidence of 
indiscipline. When that gets reflected 
in collective indiscipline, or collective 
rowdyism or maS3 strike, then alone is 
it considered as indiscipline. I always 
say that individual indiscipline, like 
any other indiscipline, has got a ten-
dency to reflect itself in collective 
rodwyism and 10 that must also be 
taken into consideration and the 
teacher must pay some sort of atten-
tion to that. But, unhappiily enough. 
they suffer from a sort of split mind. 

~ to another aspect of this 
tndl8clpl1ne, the Commiuion bas 
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rilbtly pointed out the part played by 
the professional student Tenders. 'nlat 
Is true. There are certain professional 
student leaders who are mature, 
beyond all signs at immaturity, but 
tbe,y contiaue to be students. They do 
not bother about the examinations, 
they do not bother about attending the 
classes, but they bother very much 
about their leadership among the stu-
dents. They being grown-up people 
mature and all that, and the other 
people who are concerned with studies 
in the universities being young people. 
naturally enough these people, because 
they have brawn, much less brains. 
they go on dominating. And what do 
they do? They are chain-smokers and 
their favourite brand is Charminar. 
They are chain-drinkers of coffee or 
tea; possibly, they would beat down 
Shri Krishna Menon in the number of 
cups at coffee or tea they drink. 

Sbri Tyacl: No fears! 

Sbri Hem Barua: These are the tYPl' 
of studentll who are the leaders of thl' 
!ltudents. 

What about some of the universitit!!i 
m the United States of America? 
Those universities in the United States 
of AmeriCa have laid down a standard. 
Unless aDd until a particular student 
has certain record. above average, to 
his credit, he is not allowed to hold 
oftlce in an association or in a club. 
What about the Communist countries? 
It.Js only the brilliant boys, the bright 
boys that are accepted as leaders of 
youth organisations, not this typt" of 
boys. But in OUr country, more otten 
than not it happens thd! thf; ~ e of 

people enjoy the leadership of thl.' 
student community But the great 
MUS of students . are not bothered 
about ~e things. 

ShrI Warior (Trichur): Is that 3»0 
not a socio-economic problem? 

8brt Rem Ba!U8: That is true. ~ 

it the background apinst which I am 
ayin(t These are all lIocio .. economlC 
probIeru. 

Mr. Depaty-Spe&ker: The hun. 
Member should conclude. 

SbrJ Hem Baraa: J will not take 
much of your time. 

SbrJ K.IwIUkar (Ahmedne,ar): Ka.Y 
I submit that in this Report it is 
pointed out that teachers seekin, elec-
tion to Parliament and State Legisla. 
tures create a certain senst' of india-
cipline in the students? Sil .. '" you an' 
a teacher. you are suppolt'd to know 
that. 

Mr. Deputy-Speaker: He has 
20 minutt'S. 

tak"'R 

Shrt .Hem Baraa: I will just now 
finish by replying to him. I will not 
touch other n ~  

SbrJ Khadllkar: Bad influenee. 

Shrl Hem Barua: lit' says bad Inftu-
('nee. That may be true. But you 
cannot ~ a stereotyped dictum liR 
that. There are lelislatoM', J know. 
who are good teachl?rs. They product" 
g'oon literates and they mamtaln dis-
cipline. Then there are instances of 
people who know nothin" who are 
socially nl ~ e  and thOle peoplf! 
do not make pod ieachen allO. Tbere-
fore, there cannot lx> a stereotyped 
dictum like> thllt A teacher might be 
in l ~  but. that duc., III,t IUlIUI that 
h .. would bl' an inefficient teecher. or 
all inefficient l·duc'alioni.t. He might 
Ill' fond of both politics and ll ~le  

So, whllt l e ~ more is the character 
of the man; thl' personality of man 
built up through l~ character, ~  

t(,llching j!l ~  a WR.>· or life. If he 
('an build up that ~  I am qwte 
lIurp. that he will be able to dJlIChar,e 
hill n n~ and responsibilltiell •• 
C'rcditabl:v ~ Rny man on earth. 

Mr. Deput,-Speaker: Shri Brai nil; 
Singh. HI.' hal to leave this cyton in,. 
Tht' tlmf'-Iimlt for tpHCh... III ftftl!en 
minutf!S . 

• __ ~ (lfiil'JII.,Il) 

~ l~  ~  .. ~ 
WI1frIr ~ ~  it ~ .... ~ kif .,q t. 
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Shri C. D. Deshmukb and hil eolJH-

gues on the Commission on the ver'J 
thought-provokiq Report that they 
have submitted to the Government 
about the problems of education in 
India. I must cOnfess with creat regret 
and shame that despite the a yean of 
independence, we have not yet been 
able to e1fectively bring about any 
chan'e in the system of education All 
throUlhout during the last to year. or 
so we have been decryina the present 
system of education. but it b  a pity 
that without the least chance we have 
just continued our education in the 
same manner in which it used to be. 
The only chan,e which has been 
effected is the deterioration that .. 
evident in ltandard, moral. and db-
cipline. This is all our achievement 
in education I 

Perhaps my hon. friend, the Minl.-
ter, might take pride in sayin, that he 
has given SO much money, and quite a 
large number of buildinp have been 
put uP. 01 course, the buildinp are 
much better than what they lded to be 
in the Britilh day.. The number of 
colleges and Unlver.itiet has allO 
increased. Now we are tendill, to 
create some Apicultural Unlvel'lltlea, 
Music Universities--all tyPei of Uni-
versities. Of COline, that ~ ... 
has been made. So I would .. y thal 
there has been prorr'" In quantity, 
but not in quality. it iI a 
pity that this bIO.I dO not bow 
whom to attribute Ulis fault to. 
Perhapi this il the l'8Iult of a con-
fusion In the minds ot poUtldanl that 
we have not been able to effect any 
chanl(e in the .Ylltem ot education. 

n bn. 

The CommlllioD" Report ia really 
thought-provokina and deMI'V" very 
cool consideration. OpiniON! might 
diJrer on the queAion of controlled 
adminion to Universities. 'ntis .. 
really a Nery grave problem today, 
and I think the Cornmillion have 
offered a solution. It is very dltftcult 
to control now, tor the education al 
the lower .tandard is not of a uniform 
nature aU over the countrY. 'nlal II 
the difllculty. Therefore, competition 
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at that stage and control of admission 
into Universities on the basis of the 
efficien<:Y or competence of students 
will be impossible. People who have 
participated in mass movements, hav:e 
always been guided by slogans. This 
has been the practice of many mass 
movements. We have relegated 
village education to what is called 
basic education. We have been good 
enough to just lure the villagers to 
basic education which had 
the blessings of Gandhiji. 
But basic education means no educa-
tion for purposes of competition. 
Basic education means charming those 
village and rural boys into avenues 
which will be 01 little avail; if they 
want to join any college they become 
unfit. This is basic education. We get 
them diverted on the wrong side so 
to say. Real basic education 'as was 
originally conceived by Gandhiji has 
not really been understoOd by us; 
and it is not easy to practice it, and 
that is given to the smallest paid 
teachers of the villages. The high 
philosophy behind that basic education 
is being 'l'elegated not to the brighter 
people but to the smaller men in 
villages who are half paid anil the 
best hours of the school are spent in 
showing the boy how to plough and all 
that. What is this? His parents for 
generations together have known how 
to plough the land how to irrigate it 
and how to reap the harvest. This is 
all We teach them. We take pride-
and a false one; deliberately, we 
deceiVe oUTselves into the feeling thllt 
we have done good to the villagers. 
That is the partial treatment meted out 
to the vl11agers. No Minister has the 
right to ask a villager to send his boy 
to the basic elementary type of schools, 
the low grade schools when he sends 
his boy to the Doon School. 

Mr. Depatf-Speaker: I think he 
may continue tomolTOW. 

Shrt Tyql: I will come fresh 
tomorrow with more ideas. 

l'U3 bra. 

INDIAN COUNCIL OF MEDICAL 
RESEARCH 

Shri TaDpmaDi: Mr. Deputy-
Speaker, I would like to raise a dis-
cussion on the points arising out of the 
answer given on the 20th April, 1961 
to Unstarred Question No. 3627 regar-
ding the Indian Council of Medical 
Resarch. This question was tabled 
jointly by me and my hon. friend, Shri 
Dharmalingam. The answer coverll 
quite a wide field; but the purpose in 
putting that question has not been 
served by the reply that was given to 
me. 

I would like to say at the outset 
that I am not opposed to research 
being conducted and a considerable 
amount of money being set apart fO'l' 
for that kind of research. 1: have re-
ceived reports from certain eminent 
men, medical men interested in re-
search that although they have submit-
ted many schemes those schemes did 
not 'appear to find favour with the 
Indian Council of Medical Resea'rch. 
Without dilating much on that, I 
would like to mention the name of 
one eminent doctor from Madras, 
Dr. Ratnavelu Subramaniam who is a 
heart specialist. He is probably one of 
the few practitioners having a very 
lucrative practice in Madras. He can 
be ranked with men like the late Dr. 
Rangachari or Guruswamy Mudaliar. 

I understand that this specialist has 
submitted schemes twice or thrice and 
it is well known that we have today to 
do a lot of research on the question of 
heart diseases. I would like to know 
what is happening to the schemes 
which were submitted to this Govern-
ment by men like Dr. Subramaniam 
Or others. That is a point for which 
I would like a direct answer. 

Coming to the question itself, and the 
elaborate answer given, we have bt'eD 
told that. 

''The Governilll Body of the 
Indian Council of Medical 
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Research reviews the recommenda-
tions of the Scientific Advisory 
Board of the Council and decides 
the schemes of 'research that 
should be financed each year." 

Now, we are given a list of as many 
as 192 items which were sanctioned 
in the year 1960-61; and we are also 
told how much money has been sanc-
tioned from 1956-57 onwards, each 
year. 

I take it from the answer itself. For 
the sake of comparison. I might men-
tion the figures also. For the year 
1956-57, Rs. 31,17,500 were sanctioned; 
for 1958-59, it was 51,30,000; for 1958-
59, it was Rs. 50,55,000; for 1959-60 it 
was Rs. 34 lakhs and for 1960-61, it 
was Rs. 50 l'akhs. 

I wanted to know how the govern-
ing body of the Council functions. 
What I find from the answer is as 
follows: 

"The Governing Body meets in 
Delhi every year. The various 
Advisory Committees of the Coun-
cil, however, meet at dif!erent 
places. During the last five years 
these Advisory Committees have 
ment at dif!erent places ...... 

Here they have mentioned Mysore, 
Lucknow, Indore, Hyderabaci, etc. So, 
iit is clear that the advisory com-
mittees which go into the schemes 
meet only once a yea'r and the-ole 
places strangely enough I am not 
trying to draw any n e en~e e 

those where there is no prohlbltlOn. 
Whether it is only u strange coinci-
dence or whether deliberately those 
places have been chosen, I do not 
know. They seem to meet only in 
August or Septembe'r each year, and 
the places chosen appear W be place3 
where there is no prohibition. 1 would 
like to know whether this Is just coIn-
cidence or whether there is any 
significance for the way in which they 
choose the venue. This Is also point 
on which I would like to have an 
answer from the hon. MInister. 

TIle M1DIBter 01 B_1Oa CSbrl KaI'-
marbr): Poona also is theft. 

Research 
Sbrl TaDplllaDJ (Madurai): I 

would like to know the names of the 
members who meet once a year in 
those places durilll the montha of 
August and September. 

Mr. Deputy-Speaker: Are the 
months also relevant for this pUTpOJe? 

Shrl TaDramaDi: Months may be 
relevant. I do not know. In the 
months of August and September, the 
climate is very temperate, and it may 
be the best months for them. Some 
of my hon. friends say that the best 
time for going to Kashmir is Au,ust 
and September. Anyway, I leave It at 
that. I am not casting aspersion. on 
anybody, but somehow, it leems to me 
that the committees meet only once 
a year and at places which happen to 
be outside the prohibited area. Now, 
I have got some more important 
points to which I shall refer. 

An Hon. Member: Choose dry areal. 

Sbrl TanpmaDI: At least once In a 
way let them have dry areM; why 
should thl'y have the meetings eon-
tinuously in places where tht're I, no 
prohibition? 

The Estmates Committee has men-
tioned about the question of research 
and it shows how a lot of money hal 
been spent on buildln,s Instead of 
research. That has been the ,eneral 
criticism of the Estmat.es Committee. 
Here there are so many 1tems-192 

e~  For some Items, RI. 10,000 may 
be given; for some Items, Ra 2i lakbJ, 
are given: yet In lome other iteml, 
Rs. 3 lakhs are spent. The amount 
varies from place to place. The point 
that I would like to know i., are we 
or are we not aatsfted with the money 
that we advance to theae varloUl 
scheme., at varioul centra for re_ 
.earch alone? What is the nature of 
the chC'Ck-up that we have? Do we 
have reports from thele research cen-
tre. a. to what they have done about 
lnee researches? Can we have a book.. 
tet each year? We are .pendlng Ra. 
50 lakhs on 192 1t.efM. We would 
Uke to know the result of the research 
for which we have ..,eDt RI. 50 lakhl. 
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and whether the result has been made 
available to the various Stales and 
to the . Ministry. That is another 
point whiCh I would like to know, 
and if light could be thrown on this 
particular point, I will be very grate-
ful. 

Again, there are now many allied 
subjects with medicine like biochemis-
try, and I am happy to find that there 
are certain items in the list itself. 
Items 5 and 14 are items where ques_ 
tions relating to biochemistry are 
taken up. I also find that item 13 
deals with the investigation of the 
common food allergies in Indian diet 
causing gastro-intestinal and other 
forms of allergy. This, I consider, is 
very important, because if the results 
are made known, it would very useful 
to us. 

I find later on there is also research 
conducted about gastro-enteritis. This 
new name has shot into prominence 
during the past two or three years. 
Gastro-elliterities is akin to cholera. 
Cholera is supposed to the fatal. Gas-
tro-enteritis also proves to be equally 
fatal, as was clear by what the hon. 
Minister himself mentioned in this 
House as to the number of people who 
succumbed to cholera and gastro-
enteritis during the past year. 

11.11 bra. 

[DR. SU8RILA NAYAR in the Chair] 

I would like to know how much has 
been spent on research on gastro-en-
teritis and what is the effect of that 
research. 

I ftnd Rs. 26 lakhs are being given. 
the whole question of drug research. 
So many questions are asked in this 
House about drugs. I would like to 
know the nature of the research they 
have done and what is the benefit that 
we have got. A lump sum of nearly 
Rs. 3,45,285 is set apart for the tra-
choma control project at Aligarh and 
also a sum of Rs. 4'1,280 for the Insti-
tute of Opthomology at Aligarh. Here 

also I would like to know how this. 
money is being spent. 

Even if I read the headlines of some 
ot these things, it will show whether-
any research can be conducted at all.. 
There is an item called miscellaneous 
where money is given for items like 
"base_line health survey". Is health 
survey a research work to be done! 
There are so many other items also 
which will show that there is abso-
lutely no research in them. Let us 
not deceive ourselves that all these 
192 items deal with research work. 
Let us give money only to those 
schemes where research is done and 
research is to be encouraged and 
not to ordinary things which have 
nothing to do with research given 
under the heading 'research'. 

I find Rs. 2i lakhs are being given 
to the Mandanapalle institute. Is it 
for research or for the maintenance of 
the institute? I also find that for the 
medical college at Vellore, Rs. SO,OOO 
are given, to study how leprosy is 
proceeding. Is it for study of leprosy 
that you are giving Rs. 50,OOO? Is it 
for study of tuberculosis that you are 
giving Rs. 2l 1akhs? An impression 
has grown in certain quarters in the 
south that this money is being given 
mostly to institutions run by the mis-
sionaries. There is the Perundurai 
Institute in Coimbatore District. If 
money can be given to the Madana-
palle 'Institute for research, for the same 
reason money should be given to the 
Perundurai Institute also. I am say-
ing this only for the sake of argument. 
That is why I was provoked into put-
ting this question to get the details. 

Earlier I have raised certain points 
and I am grateful to the hon. Minister 
for the 191 items which he has given. 
But these items will not convince me 
or this House or the country that the 
Rs 50 lubs allotted for 1980-61 have 
been usefully spent, unleaa we are 
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told whether the money hils been ac-
tually utilised for the research, unless 
we are told whether we have gained 
any benefit from the research parti. 
cularly on these heart diseases and 
poignant diseases coming in this area 
like ,astro-enteritis and cholera. 

Sbri DbarmaliDpm (Thiruvanna-
malai): I want to put two questionl. 

How much money has been allotted 
for medical research during 1961.821 
How much money out of it will go to 
Tamil Nad and what are the details 
of the various schemes? 

Sbri Narasimhan (Krishnagin): 
put a question yesterday to the hon. 
Minister about the large-scale preval-
ence of dysentery in North Arcot 
District resulting in 500 deaths. Re. 
garding that several questions have 
also been put in the Madras Assem-
bly. They were not able to identify 
the nature of the disease, whether it 
was diarrohoea or dysentery. It is 
like an epidemic there. The answer 
given to me was: "We do not know. 
Does not arise". When they are 
spendWn, so much money on research, 
do not they keep track of the various 
epidemics in the country especially 
when the problem is severelly laced 
by the State Government? Is not 
there any method of reporting to the 
Centre, so that the Centre may know 
what types of epidemic are there? I 
want to know whether there is any 
such arrangement or not. If there is 
any such arrangement, how is that 
kind of reply justified? 

Sbz1 KarIDubr: Madam Chairmlln, 
I am gratefUl to my esteemed col-
league, Shri Tangamani, tor havill, 
given me this opportunity to explaiD 
the activities of the Indian Council of 
Medical Research, because owing to 
shortage ot time I had to deny my. 
self that pleasure during the budget 
debate. 

Before I proceed to deal with some 
ot the points that he raised, I mould 
like to straightway deal with the 
point raised by Shri Narasimhan. 
thou«h it is not exactly pertinent to 

the subject under consideration. NoW', 
he tabled a question. I find on re-
ference that the reply given thoUlh 
correct and accurate is a IlttJe cryp-
tic. Normally, when a question i. 
tabled and it is admitted by the Lok 
Sabha Secretariat, whether it be a 
Starred question or an Un.tarred 
question, immediately we shoot off a 
telegram to the State Government to 
supply the information where it is 
required from them. Pend!n, receipt 
of that information, we normally reply 
that we have no information. In view 
of the question tabled by my hon. 
friend, We took a serious view ot the 
situation and we said: "We had no in. 
fonnation". But out of courtesy tor 
him, the reply could have been word-
ed: "We have asked for the infonna-
tion and we shall Jay it before the 
House". I am SOrry if my hon. friend 
has felt about that. In any case, U 
soon as the infonnation comes from 
Madras, 1 shall be happy to lay It be. 
fore the House. 

Shrl Tanramanl: It is Unstarnod 
Question No. 4458. 

SIarI Kannarkar: SecondlY, a. ~ 

House may be knowing, we receive a 
periodical return of reri.terable db-
eases also. We receive detailed tort-
nightly information about choler .. 
small pox, pla,ue and other dise ... 
also. When we lIaid that we had n.o 
infonnatlon, we had no Inf.ormaUon 
present with WI on the date 01 draft. 
ing that reply. But .. J said before, 
as soon as we receive the lnfonnaUon 
we shalI place it betore the Hou... I 
do hope that he does not misunder· 
9tand our reply to be an unwiJUngneu, 
to answer hili que.tlon. 

Now, to deal with another rather 
IImallN maUer, it was BIlked how 
much we have budceted for. Well, 
the bud,et paper. contain what baa 
been budgeted tor. If my memory 
I" correct they have bud,etI!d for lb. 
50 laths 'tor the current yrar. In 
makin, allocation. we do not ,0 re-
gion-wile. In the mHtlnll 01 the 10v-
«ninl body we do not decide how 
mucb must 10 to each State. It de. 
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.pends upon the research schemes. If 
Tamilnad is to have the majority of 
research schemes, we shall not at all 
be sorry if the bulk of the funds is 
.given to Tamilnad alone. Regarding 
'exact sohemes which have come from 
Tamilnad I shall have to take some 
time to go through them, because in 
the Indian Council of Medical Research 
we are not habituated to think re-
gion-wise. For us India is one; Tamil_ 
nad, Andhra Pradesh, Karnataka etc. 
are not relevant for our purpose. From 
wherever a scheme may come, that is 
a precious scheme for us I think that 
is the only healtihy way of looking at 
things. If we once begin to deviate 
from that and say that Rs. 10 lakhs 
Ihould go to Mysore, Rs 10 lakhs to 
Andhra and so on, then the rightness 
or wrongness of the scheme does not 
come sO much into the picture. There-
fore, Madam, if my hon. friend's sug-
gestion is that we should make our 
allocations region-wise, I am unable 
to accept that suggestion. I would not 
be in a position to advise the Indian 
Council of Medical Research to think 
of regionalism in this matter; I would 
rather find fault with them if they 
look at this from that point of view, 
and I am quite sure the HOuse will 
agree with me in that respect. 

Coming to the basic point, Shri 
Tangamani referred to--possibly there 
is some reason for it-some esteemed 
medical person for whom he has es-
teem, I do not personal'ly have cogni-
zance of him-Dr. Ratmlvelu Subra-
maniam. For all purposes, he is an 
esteemed and estimable person. I have 
just now checked up and I find that, 
so far as this year is concerned, the 
ICMR have received no scheme from 
him. 

Shrl TaaplDlUll: He has given up 
sending any scheme for the last two 
years. 

Shrl Karmarkar: I see. So, it muat 
be earlier. If my hon. friend tells me 

how much earlier was it, I can deal 
with it. Otherwise, I shall have it 
checked up, because we have an year-
ly record of the whole thing. I shall 
look into the whole matter and see if 
there has been anything W110ng and 
that they are discarding because, ulti-
mately, there is a ceiling. 

There are various advisory com-
mittees for different subjects, consist-
ing of people competent in those sub-
jects. Each advisory body considers 
all the schemes and then puts them up 
for recommendation to the scientific 
advisory committee which, again, con-
sists of esteemed research people in the 
field of medical research, and then it 
comes, finally, to the governing body. 
Excepting during the last two years, 
when the governing body sought to 
give certain directions, inviting the 
attention of the Council towards 
schemes of, what we call, national 
importance, apart from that, I am not 
aware of any interference by the gov-
erningbody in the scheme as such; 
because, when the schemes are receiv-
ed like that, normally-I say normally 
because exceptionally, once in a while, 
it might be that the scientific advisory 
body has interfered-they are not in-
terfered with. I might not say hund-
red per cent but, nevertheless, so far 
as I know of their working-and here 
I should like to appreciate the work at 
the advisory bodies, the scientific ad-
visory committee as also the govern-
ing body on the whole-they never in-
terfere with any work. Anyhow, I 
shall have this scheme hunted out and 
I shall have it re-examined. I shall 
also lay it on the Table of the House, 
in view of the discussion which my 
hon. friend has raised in this House. 
If this scheme deserves to be promot-
ed, I have no doubt that the scientific 
advisory committee and the governing 
body will revise their judgment. If 
the scheme does not merit any sup-
port, I will ask them nest to worry 
about it, even though it was an 
esteemed gentleman that has suggested 
it, because sometimes even competent 
people forward Incompetent schemes. 
In that case, I am quite sure that my 
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non. friend will agree wi.th me that 
he should not ask us to approve the 
.cherne. which is not worth it. Any-
way. I shall have that particular 
scheme examined again. 

There are certain points which he 
bas made. with some of which I en-
tirely agree. I myself am of the opi-
nion. and the governing body has also 
agreed. that the earlier practice of 
meetin.g once a year may be varied. 
That is to say. the work may go all 
the year round and if a scheme is 
received in the middle of the year 
also. it should not suffer because the 
advisory body is going to meet at a 
later stage. Even otherwise also. the 
advisory body had f)een meeting, say. 
at different intervals. But it 1'Iould be 
a good thing indeed if any scheme 
that comes in the interval. during the 
course of the year, is also considered 
by the respective advisory committees, 
as also the scientific advisory board. 
Nevertheless, this meeting once a 
year. apart from the occasional meet-
ing. has served a very useful purpose. 

I have very great regard for the 
amount of study which my hon. fril'nd 
brings to his work. Subject to 
correction, I feel that a review of the 
activities for the years 1950-57 is placed 
in the library of the House. I shall 
have it checked up. If, by error, they 
have not been placed in the Library. 
I shall have sufficient copies placed in 
the Library of the House. It give" a 
review of the activities for the period 
1950 to 1957. It is a succinct and good 
record of the meritorious work that 
the Council of Scientific Research has 
been able to do in the fteld of .... 

Sbri T. B. Vlt.taI Rao: What about 
the subsequent years? 

Sbri Kanaarkar: Subsequently. they 
brought out another report for 1958-59 
and 1959-80. Earlier. printed reports 
were published by the Scientific: ad-
visory board. r advised them directly 
to prepare a report of the work of 
the Council as well, to brine out a 

Relurch 

review of the work of the Council. I 
shall let copies of this placed in the 
Library of the House. Yearly the 
Council will be publishin. reports ~  

the particular year with which it 
deals. Immediately after we rile to-
day. I shall be very happy to pas. on 
copies of both the reports to my hon. 
friend. Shri Tanlamani. 

Sbri Tau ......... :  I shall 
much obliged. 

be very 

Shri Karmarkar: I sha'l be very 
grateful if he goes throu,h them. 
After he goes through them. I hope 
he will give me an objective apprecia. 
tion of the work done by them and hi, 
objective advice. Had I taken that 
precaution earlier, perhaps he ml,ht 
not have raised this point today, a. 
he did. Because, not havin, all the 
information at his dispoeal, he put 
forward. honestly. the polnta that 
were befort' him for consideration. 

Shrl D. C. Sharma: Why this favou-
ritism to Shri Tangamani alone? 

Shrl Karmarkar: I shall supply 
them to all hon. Members. They will 
be placed in the Library. Reprdln, 
my friend, Shri D. C. Sharma. I do 
not want to trouble him with more 
litt'rature than hl' already ha.. It he 
Is interested, certainly I will pall on 
copies to him also. 

8bri T. B. Vlttal"': Then he will 
be tempted to raise a half-an-hour 
discussion. 

Sbri KarmarIlar: Ye.. 

With rerard to bulldln.... there are 
not many buildlnp. 'nIe only bulJdln, 
that the ICMR potoIeues Is Ita own 
workhoulK' bere. 'n\e All-India 
Medical Institute buildin, iJ • modest 
enoulh build I",. Then we have lot 
a buildinc for the Nutrition ~  

Laboratory in Hyderabad. We bave 
,ot another bulldI",. not too smail 
mel not too cOitly. tor the Vil'\ll tW· 
March Centre. The ICMB does not 
IIM!n4 much of Its money on bull41np. 
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[Shri Karmarkar] 
My hon. friend has referred to two 

i>r three points in detail. One of them 
i. about gastro-enteritis. It is not fol' 
me to say becaUSe everyone knows 
and the technical people particuLarly 
know that it has been the ronvention 
to put in a Latin word for every 
disease instead of English words 
which is easy enough for cOmmon 
parlance. Gastro-enteritis is some-
thing connected with the gastric canal. 
That is what I am told. Any disease 
which irritates the stomach and the 
gastric canal is called gastro-enteritis. 
It can be of different species. Cholera 
could be one of them. Cholera is a 
VIrulent form of that. 

8hri Narasimhan: It is a wide ex-
pression. 

Sian Karmarkar: Ga.stro-enteritis 
is a wider e,q>ression, like the whole 
of Ind.ia, for instance. Cholera is like 
a State a region or a district. Cholera 
is foun..1 to be one of the very virulent 
forms of the generic name gastro-
enteritis. No doubt, cholera allo is 
gastro-ellteritis. But it is a specific 
daease. lts causative germ has been 
identified It is of a very virulent 
nature. 

8brl T. B. Vltta) Rao: He has had 
a stroke at gastro-enteritis last year. 

8bri Karmarkar: Anybody can have 
it. It he eats too muoh tonight he 
will have gastro-enteritis tomorrow. 
It is only a very big Latin name for 
a simple thing namely, indigestion. If 
he takes a little more of some non-
vegetarian thing than he needs, gets 
irritation in the stomach, is not able 
to digest it and there is pain, it i. 
gastro-enteritis. All types of irrita-
tions of the stomach are gastro-enteri-
tis. 

8hri Ganapathy (Tiruchendur): Shri 
rangamani was affected by this last 
year. What was the cause of that? 

Shri Karmarkar I will not like to 
comment on individual cases. I have 
aU my sympathy with him. 

Shri Ganapathy: Has the doctor 
discovered anything? 

Shri Karmarkar: I do not know. 
Let us not go into individual cases. 

Shri T. B. VlttaJ Rao: Am I to 
understand that vegetarians do not 
suffer from gastro-enteritis? 

Sbri Karmarkar: Rotten vegetarian 
food also can CaUie it. But there is a 
greater ch8Jlce of non-vegetarian food 
getting rotten than vegetarian food. 
I am not either way. I have tasted 
both. 

Another point he made was about 
trachoma. As soon as my hon. friend 
goes through these books, he will 
find that tra<=homa was one of the very 
great problems here and the precious 
work done by the ICMR has now en-
abled the Government to evolve a 
firm programme with regard to tra-
choma control. Had this work not 
been there, this could not have become 
possible. Trachoma is a disease which 
is more current in the north thau in 
the south and in some parts of western 
India. I think we have reasons to be 
grateful for the precious work that 
was done by the ICMR with the colla-
boration of outside agencies. In tact, 
the work of the Council in respect of 
trachoma is one of the feathers in the 
cap of the Council. 

Then my hon. friend mentioned 
about base-line health survey. There 
he appears to limit research work 
only to what he calls purely limited 
medical research. In a country like 
India, health survey is one of the im-
portant researches in the field of 
mediCine, not strictly as medicine, but 
in the field of health. It is only re-
cently in 1952 that in the United Statu 
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1 h ~~  
a so were they have all the means to h  . 
for health surveys they were able to ha ave a sanitary latrine. And I alii 
evolve a national health survey beePPY ~ ell the House that thf!'y bay. 

. n  a IC to evolve a cheap latrine 

Sbri TanclUDaDi: There is an item 
tor the survey of various types ot 
latrines. 

. Shri Karmarkar: That is also very 
Important. I am very happy that my 
hon. friend has mentioned that. That 
will be the last point that I will touch. 
In fact, that appears to be a very 
vital thing. 

About the health survey the work 
that the Council did was very basic. 
My hon. friend might like to know 
that in Delhi we have begun, what 
is called, a morbidity survey, that is 
a study of the diseases. A sector of 
the population, say 5,000 families or 
persons, is taken up for study from 
day to day as they approach the dis-
pensary. A health survey of that 
kind is extremely helpful in trying 
to solve the health problems. In 
Madanapalli it was a detailed tubercu-
losis survey. They had taken up some 
towns and viJlages with a view to see 
what the incidence is like, how it 
could be controlled and things like 
that. There was another institution 
mentioned by my hon. friend. If they 
put forward a research scheme also, 
the Council will be very happy to con-
sider that. We have no partiality, 
whether it is VelJore or a missionary 
institution or otherwise. This should 
not enter into our view at all. Any 
worth while work done anywhere 
should be encouraged. 

That is about all the important 
points. The last point that my hon. 
friend mentiooed is. I think. the 
weakest link as I h.ppened t,) .nen-
tion to a distinguished guest who had 
come this morning-he ill in Delhi-on 
behalf of the P.resident of the United 
States. We were discussing and [ 
said that t.be weakest link in our 
health programmes is our environ-
mental sanitation and the want of 
latrines in the villages. At some time 
the Indian Council of .rectical ~
search went into the matter ., to bow 

which is .practicable in ever" vill .... 
Well, I WISh we do more to introduet! 
that latrine in the villaps, because It 
once we give our e ~ Ioocl w.ter 
supply and Cood .. nltatlon, I think We 
have won more than halt the .. ttle. 

Madam, I should not l ~ to detain 
the House any lanter. My hon. 
friend mentioned about prohibition 
and all that. I am not able to vouch 
about the daily habits of every one 
who attends the meelin,. ot the Indian 
Council of Medical Research. But it 
has nothing t.o do with prohibition 
areas and non-prohibition areas. 
Because, he will ftnd, for instance, 
that Poona is an entirely dry area. 
Of course, if my hon. friend is adven-
turous, if he wants something .nd if 
he sl'eks it, he may ftnd it somewhere. 

Shrl Tanramani: 
excE'ption. 

Poona is an 

Shri Karmarkar: II ~ a dry area. 
I have been able to attend mallY of 
the meetings, and I have found 
Members uniformly sober; I did not 
see any sign of insobriety anyWhere. 
So I thought that my hon. friend wu 
in a little of just something or the 
other when he made tholP remark.! 
Bt-cau·''. it is not good to comment Dn 
the ml!'etingA from the venue. of ~ 

meetings. I am quite sure in my mind 
that m.ny of the places that my hon. 
friend visits in India on duty are also 
places where there iJ; no prohibition. 
J do not grud,e him if by chance he 
takes !lOme himself. [am Dot lOIn. 
to interfere with hiJI penonal habits. 
But that ill not exactly the rt'll"v.nt 
point here. The'y have met in dry 
are •• , they have ~  in wet 
areas, they have met in .11 
.reas. PotIIlbly It might M neeeuary 
to undert.ke a lChetne of I'e'INrch 
•• to what h.ppen. In luppOledly dry 
.reas and what h.ppens in wet aree. 
In orcin to wpan .wa, the people 
who .re habituated to drink. That 
.'pect h., not bHn a .ubJeet of 
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[Shri Karmarkar] 
research. And I am happy it is 10, 
because it might land all of us into 
compliea tions. 

Madam, that is all that I have to 
say. I am really grateful to my hon. 
friend Shri Tangamani for glvmg 
me this opportunity to explain these 
things, and I am passing on these 
copies to him. I wish he raises 
another halt-an-hour debate to tell us 

what previous work the Indian Council 
of Medieal Research is doing. 

Sbri Tanpmani: In the next session! 

Mr. Chairman: The discussion is 
over, and the House stands adjourned 
till 11 A.M. tomorrow. 

17.33 brs. 

The Lok Sabha then ad;oumed till 
Eleven of the Clock On Friday, May 
5, 19611Vaisakha 15, 1883 (Saka). 
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CoLUMNS 

ORAL ANSWERS TO 
QUESTIONS. . 15375-15417 

S.Q. Subject 
No. 

1899 Central Institute for Scien-
tific and Technical Infor-
mation. 

1904 Rourkela Steel Plant 

15375-76 

15376-78 

1905 Ban on communal par-
ties 15378-38 

1907 Balachedi Palace of lam 
Sabeb of Nawanagar 

1908 Oil in Tanjore District 

1909 Ankaleshwaroil 

1910 Grants to Theatre Orga-

15390-93 

15393-98 

nisations 15399-15402 
19JJ e~  of ex-ruler of 

Gondal 

1914 Hindu Succession Act 

1915 Commissions of Enquiry 
into Assam riots . 

S.N.Q. 
No. 

16 Suicide by an Army Ofli-

15402-05 

1 540S-07 

cer 15414-17 

WRITTEN ANSWERS TO 
QUESTIONS 15418-15511 

S.Q. 
ND. 

1900 Over-subscribing of shares 
of New Company . 

1901 ManufactUre of Bitumen. 
1903 Meiteis in Manipur 
1906 Expansion of oil refining ca-

pacity in private lector . 

1912 Working of O.arM. Divi-
sion o( Finance Ministry 

1913 Jet Bomber 
1916 Protell demonstration in 

Delhi apinlt Cuban 
invasioD 

1916-A AmaJpmation of Knala 
Banks. .  •  . 

1917 Oil India Ltd . 
1918 Closure of Mobile Bank at 

Patilla .  .  .  • 

1919 AlI_PanyHiIlLudenCon-
ferente .  .  • 

1920 Primary education in UlP. 

1921 T.B. ~ 811lOIII Indian 
tJO(lpi ID Canto· • 

15420--21 

15421 

15421-22 

WRITTEN ANSWERS TO 
QUESTIONS-ccmtcl. 

S.Q. Subject CoLUMNS; 

No. 

1922 Wlter supply in Bhubane-
IWlr(Orissa) .  . 15425-26 

1923 JaraneBe aid for Third Five 
... ear Plan .  .  .  I !l426 

1924 Advances to Supar factories 
by ScheduledBanb . 15426-27 

19Z5 Violation oflndian airspace 
by Chinese 15427 

l7.S.Q. 
No. 

4466 Estate Duty in (Janjah . 15427-21" 

4467 Revenue collections in (Jan-
jab 

4468 Schools for adult education 
in Delhi .  .  . 

4469 Tax .rrcan in Punjab 

4470 S.C. and S.T. Itudenll in 
Orissa Collcec HOIlc:1s . 

4471 Loan taken from Orissa 
Government. 

4472 Tagorc's Birthday Cente-
nary celebration 

15429' 

4473 Hostel buildiaga.for Scha-
duled c.ltes in Punjab . 15430-3' 

4474 Granu to Bananl Hindu 
Univenity (or hoatels . IU31 

44" Abduction of unmarried 
airls in Delhi . I U)I 

4476 Survey of medicinal herb I  . IU31-P 
4477 Scholanhip to olher Back-

ward Cla.le. Ituden" . 

4478 Scholanhirs for S.C. and 
S.T. Rtudentl in Andhra 
PI'8dClh . 1$4)3-3): 

4479 Seizure by ll ~ durin, 
1960-61 ., Iun 

4480 SaleofPriz.cBondI. . IUn-34 

4411 Grant. to Uaiftl'lities iD 
Andhra Pradcah .  . 15434-35 

4482 VilYan Mandin in Andhra 
P..-dnh. .  . 1'43J 

4483 Buildin, for Re,ional 1I.n-
IiMenng Collqc, W .. 
ranlll. .  .  . "435-36 

4484 AIJocation o( lied hi An-
dhn P..-dnh .  . 15436-31 

4485 GeoJoaia ....... rJ ip Anilb· 
ra Pndnh. .  . 15437-3' 

4486 MonulIICIIlI in An4bra 
Pradnh 154_ 
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WRIT1'EN ANSWERS TO 
QUESTIONS--contd. 

U.S.Q. Subject COLUMNS 

No. 

4487 Hindi in Andhra Pradesh 15438-39 

4488 Grants for sports in An-
dra Pradesh •  • 1.5439-40 

.4489 Grants for playgrounds in 
Schools and Colleges in 
Andhra Pradesh. . 15440 

4490 Short supply of coal in 
U.P. • 15440-41 

4491 School campus near Lud-
low Castle, Delhi. 

4492 Army Act 

449'3 Income tax assessment in 

15441 

15441 

Ferozabad 15442 

4494 Study in irrigation abroad 15442-43 

4495 Import of ironand steel 15443 

4496 Violation of foreign l'X-
change regulations. . 15444 

4497 Prize Winning Bonds in 
Second Draw . I 5444-45 

4498 Appointment of Judges 15445 

4499 Grants for Scientific Re9-
search in Punjab 15446 

4500 Jain Monuments in Ma-
durai . 15446 

4501 Review of defence arrange-
ments along rndain border 15446-47 

4502 Smuggling of gold . 15447 

4s03 Delimitation ofsingle-mem 
ber constitulencies 15447-48 

4504 Building for Manipur 
Dance College and Hostel 15448-49 

~  Development of Manipuri 
language .  .  . 15449 

~  Conference of Tribal Lea-
ders in Manipur. 1 ~  

4507 C('mmissioner GenerRI for 
Econrmic Affairs in U. 
S.A. 15450 

-4508 Bus facilities to Govt .• er-
vants . t 54so-5 I 

4509 Tanneries at Rc>htak Road 
Delhi . 15451 

4510 Malayan stUdents in India 15451-52 
4511 Revenue collections in 

Madras State 15452 

4512 Iron and steel requirements 
(If Madrn State. . ~  

4513 V.D. cases in Defence Ser-
vices. .  .  . 1'i453-.54 

4.514 State Bank ('f India Branch -
in Hong Kong J5454 

451 S Export of C(lal throullh Sta-
rcTradingCt'fPoration. 15J55 

.. 516 Car advance f,'r ex-Minis-
ll'fS (If ~  15455 

WRITTEN. ANSWERS TO 
~ n  

U.S.Q. Subject CoLUMNS 

No. 

4517 Representation re. recogni-
tion of Bengali as one of 
the Official languages of 
Assam .  .  .  . 1545.5-056 

40518 Rise in consumer price in-
dex . r.54.56-.57 

4519 Negotiations with Burma 
Oil Company . IS4.57-SS 

4520 Rehablitation of Kerala 
Banks . . I S4SS-59 

4521 Production of Special alloy 
Steel. .  .  . 15459-60 

4522 Dr. Appleby's suggestions 
and modifications in Govt. 
Organisations 15460 

4523 Cultural Troupe to South-
East Asian Counties . 15460-61 

4524 Seizure of smuggled gold 
at Dum Dum I54bl 

4525 Hire charges for Govt. 
transport . J 5461-62 

4526 Forwarding of applications 
of Government employees J 5462 

4527 Refining of crude oil from 
Cambay . 1.5462-63 

4528 American Journalist de-
tected at Palam Airport J 5463 

4529 Zinc smelter in Rajasthan . 1 ~ 

4530 Pay Commissions' Recom-
mendalions on discipli-
nary proceedings 1 .5464 

4531 Late Duty allowance to 
Central Government Em-
ployees . 15464-65 

4532 Pay Commission Recomm-
mendations on Transport 
facilities 1.5465 

4533 Pay Commission Recom-
mendations regarding 
Public Holdays 1.546.5-66 

4534 Iron ore reserves in Salem • J 5466 

4535 Dry Port in Delhi 15466-67 

4536 Malpractices in the issue of 
. Kendu Leaf Licenses . 

4537 Tribal and Rural 
Welfare: Department of 
Orissa . . 15467-61 

4538 Industrial InspectOR in 
Delhi Administration 15461 

4.539 Accidents due to field-
firinp. .  .  . 15469-70 

4540 Accidents by Military trucks I S47C>-71 

4541 Shri Milkha Singh's resi-
gnation from Army IS471 
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WRITTEN ANSWERS .TO 
QUESTIONS-contd. 

U.S.Q. Subject 
No. 

4542 Educational Certificates to 
Displaced Persons . 

4543 U.D.Cs. in AFHQ . 

4544 Use of Hindi as Official lan-
guage . 

4545 Criminal cases in Manipur 

4546 C.r. sheets for Manipur 

4547 Stamp Duty 

4548 Brick crisis in Delhi . 

4549 Writ petitions by Govern-
ment l e~ in Ke-
rala 

4550 Allowances to n e ~ 
etc. 

4551 Printing of forms in Hincli . 

4552 State Bank n ~  in 
U.P. 

4553 Cases of defalcation of 
money in Tinsong. Mani-
pur 

4554 Implementation of Pay 
Commission's Recommen'-
dations 

4555 Class III employees of Sur-
veyofIndia 

4556 Semi-skilled technical la-
bourers in Survey of In-
dia 

4557 Training Hindi Shorthand 

4558 Ex-servicemen Aasocia-
tion, Kapurthala 

4559 Naval Dry Dcxll. 

4560 Benzyl Chloride 

4561 Gauhati Oil Refinery 

COLUMNS 

15471 

15471-72 

15472-73 
~ 

15473-74 

15474 

15474-75 

~  

~  

154"'; 

1547g 

15·pR-79 

1 ~  

I 5479-Ro 

15481 

15481-82 

1 54R2 

15483 

4562 Allotment and procurement 
of C.I. sheets etc. to ~  r 5483-84 

4563 Foreign investment in In-
dia 

4564 Military Estate, Agra 

4565 Ancient Indian work. lin 
Philosophy etc. 

4566 Hindi Stenoifaphen 
4567 'Passi' Community of An-

dhra Pradcsh J ~  

4568 Deogarh High School in 
Oriua 

4569 Kyanite Ores 

4570 Adiva,iJ ,and . Scheduled 
Castes 111 Om.. Go,.,. 
S.:rvicc 

WRITTEN ANSWI:RS TO 
QUESTIONS-contd. 

V.S.Q. Subject COLUMNS 
No. 

'5419 4571 Memorial to Poet Surda, 

4572 Gun and Shell FactoI')' 
Cossipore. ' 

4573 Children's e l en~  in 
Delhi. .  .  . 

4575 Garden around Gol <fhu-
mar, Bijopur . 

4576 Forcst near Hegam T.lab 
near Bijapur . 

4577 Giridih ('..oal Mine 

4578 50S Army Base Workshop 

4S"Q Devclllpment nl' Sindhi· 
language 

~  Quarters fur Border lroo,.. 

.15«1 Disappearance Ilf Revenur 
Records in Delhi 

45M2 Pay scales in Central Insti-
tute of Education 

~  Experimental B.·ic Schllol 
of Central Institute uf 

15491 

~ l 

15494 

'5494 

Education I '494'"9' 
4S114 Researches in Central I nl-

titutc of Education . '54'5 
45HS Central Institute uf Edu-

cation . 1'595-96 
45116 Building fur Indian Adult 

Education A .. "dltiun 15496 

~ l  Dan un animal-driven ve-
hicles on Delhi rOlid. 1'496-97 

45Ky Scan;ity of C'Urrency nil 
I ndu-Nepll Border ~  

4WO !..!uasi-I'erm.nrnt I..D,C" 
inA.F.H.Q, . 

4591 Welfare Office" in the Mi-
ni.try nf Defence 

4592 P .. litical Sutfcren in Go-
vernment Sen'icc . 

4594 Free educati(m in Delhi 

4W5 Pay .calell of Tranalauon. 
in Army Headquarten 

~ l  Huur<' Steel 1'1a0l 
4597 Sahitya AUdemi 

4S9H Kannada Book-"MaraJj 
Mannire" 

~  SU'penailm 0( Ofticcn in 
Deptt. of Mine. and flud 

4600 Indian Educational Ser-
vice 

4601 Novel "Nicf\t RUJIIlCn of 
~n  

4601 Maintenance of monumanll 
inM.ct .... 

4603 Pundl pn.widcd tel SIIIIft 
(or Republic Day PanM . 

.,.,. 

I !iS0l-<1.4 

'5504 
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WRI"rI'EN ANSWERS TO 
QUESTION'S-contcl. 

U.S.Q. Subject COLUMNS 

No. 

4604 Credit control on sugar ind-
dustry. .  .  . IS505 

460S Prilonen In Manipur 1550S 

4606 CentralAgncy ISso6-lo 

4606-A Education of fishermen IS510 

4606-B Kalinga Industries Ltd.. J S51o-J 1 

CALLING ATrnNTION TO 
MATTER OF URGENT 
PUBLIC IMPORTANCE 15513-16 

Shri Ghaikwad called ~ ~n
tion of the n ~  of Home 
Affairs to the aIJeged setting 
on fire of80 houses of Schedul-
ed Caste people of Daula Ra-
ghubir Dayal village in Hareilly 
district, Uttar Praesh, by Ths-
kUrB. 

The Deputy Minister of Home 
Affairs (Shrimati Alva) madt· 
a statement in regard theTt· to. 

PAPERS LAIn ON THE 
TABLE 

(I) A COpy of Annual Report of 
the Government Telepholll" 

~  for ~ ycarl959-
1960 along with the audited 
Accounts and the comments of 
the Comptroller and Auditor 
General thereon. under 
lub-section (I) of Section 6;19 
ofthe Companies Act, 1956. 

(z) A copy of Notification No. 
T. loz-41/57 published in 
Himachal Pradesh e ~ 

dated the 8th April, 1961 ma-
kina certain amendment 
to the Punjab Motor e l~  

Rulel, 1940, al applied toHima· 
chal Pradelh, under sul'l-Rec-
tion (3) of Seciton 133 of Ihe 
Motor Vehicles ACI, 1939. 

(3) A copy each of the following 
Notifications under Section 
z9A of ~ Orri.. SalCl Tax 
Act, 1947 read with clause (c) 
(Iv) of the Proclamation daled 
the z5th ~  1961 issued 
by I he President in relati(ln 
to the State of Ori ... :-

(i) Notificatiun NlI. 976-C.T.A. 
-7/60-P. published in the 
Orriaa Gazette dated the 14th 
)aauarv.I96I. 

PAPERS LAIP ON THE 
TABLE-contcl. 

(ii) Notification No. s081-CTA 
-3sz/61-F. published in the 
Orissa Gazette dated ~ 

20th Feburary,I961 

(iii) Notification No. 662S-C. 
T.A.-S9/60-F. published in 
the Orissa Gazette ~  

the 8th March, 1961. 

(i'l1) Notification No. 6627-C. 
T.A.-S9/6o-F. published in 
in the Orissa Gazette dated 
the 8th March, 1961. 

(4) A copy of the main conclu-
sions of the Second ~ n of 
the Industrial Committee on 
Mines other than Coal Mines, 
held at New Delhi on the 24th 
April,1961. 

(5) A copy each of the following 
Notifications under sub-sec-
tion (4) of Section 43B of the 
Sea Customs Act, 1878 :-

\u) G.S.R. 5 .... dllted the 22nd 
April. 1,)61. 

\b) ~  545 dated the nnd 
April. 1961. 

(6) A copy each of the: following 
Notifications under sub-sec-
tion (4) of Section 43B of the 
Sea CUstllm8 Act, 1878 and 
Section 38 of Central Excises 
and Salt Act, 1944 :-

(a) G.S.R. 542 dated the 22ml 
April, 1961 malting certain 
further amendment IU the 
CU5tC'ms and Central I:xci8e 

e~ Export Drawhack 
(G"neral) Rules, 1960. 

(b) G.S.R. ~ ~  ~ 22nJ 
April, 19b I milking I:crtalll 
fruther amendment to the 
CUstoms and Central Excise: 
Duties Export Drawback 
(General) l ~ 6). 

(c) G.S.R. 546 dated the: 2znd 
April, 1961 cuntaining ;:orri· 
gendumtoG.S.R. 188dated 
the 18th February, II}6I. 

(7) A copy of the Central Excise 
(Sixth Ammdment) Rules, 
1 1}6 1 Published in Notificaticl1 
No. G.S.R. 582 dated the zoth 
April, 1961, under Section 38 
of the Central Excises and Salt 
Act,I944. 

15666 

COLUMNS 
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PAPERS LAID ON 'l"Rl: 
TABLE--contd. 

(8) A copy of the Conduct of 
Elections Rules, 1961 publish-
ed in Notification No. S.O. 
859 dated the 1 sth April. 
1961, under sub-section (3) 
of Section 169 of the Represen-
tation of the People Act,19!P 

(9) The Minutes of the sinings 
(Seventy-seventh to Eighty-
fifth) of the Committee on 
Private Members' Bills and 
Rcsolutlons held during ~ 
Thirteenth e~ n  . 

(10) The Minutes (If the sit-
tings (ThirtY-first and Thirt\"-
second) of ~ Committcc ,;n 
Subordinate Legislation held 
during the ThirtcC'tlth Se-
ssion. 

(II) The: n ~ (If thl' sittinll' 
(Twenty-third and Twcntv-
fourth) of the C"mmittee ,;11 
Abse-nee of Ml"mtwrs from Ih,' 
Sittings of the Hnu.c held 
during the Thinecnth Session 

MESSAGES FROM RAjYA 
SAnHA ... 

Se.:rctary reponed the following 
mes'ilgC'8 from Rajya Sabha :-

. i) That Rajya Sat-ha had 
81>:recd withlJut any amend-
ment to the Essential Cf,m-

~ (Amendment) Rill. 
1961, a. ~ e  hy Lok 
Sabha. 

iii) ThaI Rajya Sahha had III'> 
recommendations to make In 
l.ok Sabha in regard In  Ih •. ' 
Medicinal and Toilet Pre-
p Iration. (Excise Duties ~ 

Amendment Bill. 1961, as 
passed by Lok Sabhl. 

REPORT OF COMMITTEE 
ON SUBORDINATE LE· 

CoLUMNS 

~ l  

GISLATIONPRESENTJID. 15530 
Eleventh Report wa. present-
ed. 

~  I, 15607 
BILL PASSED 

Farther discuaaion on tM m0-
tion to con.lder the Salar Junl 
Museum Billa. palled by Raj-
ya Slbha concluded Ind hen 
motion wu adopted. After 
cJauK-by-clause consideration. 
the: Bill wu pasaed, II lmend-
ed. 

COLUMNI 

rONVICTION OP A MEM-
BER ' ISsA 

The Deputy Speaker  Informed 
Lok Sabh. thlt ~ had receiftcl 
a telegram from ~ Police 
Inspector, Calicut, intimat-
inB that Shri Kuttikrilhnan 
Nair, Member,l..ok Slbha, WI. 
fined Rupee. ten or in ~ ll 

simple imprisonment for onr 
wet'k by thr Princ:iral Sub· 
Magistrate, Calicut. Hr had 
b«n provided 'B' ClI,. Il'd 
removed to the Central Jail, 
Cannlnore. 

RAJ"A SADBA AMEND· 
MENTS TO BILL AGREED 
TO ISfJ07-.1 

The Deputy MlDislcr ul L.bour 
Shri Abid Ali) moved thlt the: 
amendmcnn made by R.jya 
Slbha in the Motor TrIn.pon 
Workers Bill, 1960 be: I.reed 
tl>. The mol ion WI. adopted 

MOTION RI!. UNIVERSITY 
GRANTS COMMISSIC'N 1!l611<--11 

The Minilter of Educltion (Dr. 
K.L. ShrimaJi) moved thlt 
the HOUle: talce note of the 
Report of the Univenit)' 
I'"alll' Commi •• ion, 19'9'(;0. 
Thr discussion WI!' not con· 
c1udrd . 

HALf·AN.HOUR DlSCVS· 
SION 15642-51 

Shri TangamlDl raised I hlU-
an-huur discu .. ion un pnintl 
arising OUI uf Ihe answer livc:n 
on the:zoth APril, J9"r to 
Un.tlrred Qurllion Nc>. ~  

reludinl Indian CounCil of 
Medical Re.elfch. 

The Minillcf of Hc:aJlh (Shri 
D.P. Karmarkar) repbed \(' 
thedeblte. 

AGENDA FOR fRIDAY, MAY 
S. 196I/VAISAKHA 15· 
1883(SA leA) 

DiICIIIlion on the motion to refer 
the Indian Raih,.,. Amald· 
ment) BiU, 196' to I ScJIct 
Comminre. Further dltcult· 
1011 on the Motion re. Report 
of tbe Uniyenit)' Grant. CoIn· 
DUHion. Cuo.;dc:,.tton ." 
PriYate MemMn' Bill!.. 

GMGIPND-LSlt-Sll (A!) 1.8-1 .... "1-100. 
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